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LOK SABRA

Friday, 19th December, HI5B.

... The Lok: Sabha 'met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MEMBER ~SWORN

Shri Raghunath .Singh Kileclar
'(Hoshangabad) :

ORAL ANSWERS TO QUESTIONS

Pakistan Propaganda against Indian
High Commissioner

*1182. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 780 on the 1st September, 1957
and state:

(a) whether the Government of India
have since received a reply from the
Pakistan Government with regard to
the protesLlodged against the malicious
propaganda indulged in by some news-
papers in Pakistan against the High
Commissioner of India in Pakistan;
and

(b) if so, the nature of the reply
'received?

• The Parliamentary Secretary .tothe
Minister of External Affairs (8hri
Sadath Ali Khan): (a) Yes, Sir.

(b) Following correspondence on
this subject, it has been agreed to by
the Governments of India and Pakis-
tan to treat the matter closed.

Shri D. C. Sharma: May I kIlOW if
this decision by the Government of
India and the Government of Pakis-
1an has been taken with regard to
utherprotests of a similar nature or
not?
301 (Ai) LSD.-L

The Prime Minister and Minister of
External Ailairs (Shri Jawaharlal
Nehru): Unless the hon. Member
refers to a particular instance I can
hardly give a general reply on this
particu'lar matter. Obviously, there is
no point in carrying on correspondence
on a subject like this about the Pakis-
tan Press. What it said was com-
pletely baseless; we denied it and
'the Pakistan Government sent a reply;
"and some correspondence put an end
to it.

Bonus to Coal Mines Workers

" rShri Bahadur Singh:
"'1l83-A 1.Shri Rameshwar Tantia:

Will the Minister of Labour and
"Employment be pleased to state:

(a) whether Government have fina-
lised any scheme for payment of
weekly bonus to weekly paid workers
and monthly bonus to monthly paid
workers in the coal mines in order
to step up coal production;

(b) whether the implementation of
these schemes has been started; and

(c) if so, the results achieved so
far?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
to (c). The whole question of bonus
to colliery workers is being reviewed.

Shri Bahadur Singh: May I know
how long it will take to introduce that
scheme?

Shri L. N. Mishra: It is difficult to
say categorically. But, we are pro-
posing to have a statistical survey of
the colliery workers in Jharia coal-
field area and the survey is expected
to take about 4 to 5 months' time.
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Shri T. B. Vittal Bao: May I know 
whether the Industrial Committee on 
Coal mines which met m August 1956 
recommended that this attendance 
qualification lor eligibility to bonus 
should be removed?

Shri L. N. Mishra: This was the re
commendation and, therefore, the pro
posal came up and we are seriously 
thinking of implementing this pro
posal, but it will take some time

Shri T. B. Vittal Bao: It is slated 
by the Minister that some statistical 
survey is being carried out May I 
know by which agency it is being done 
because already the Chief Labour 
Commissioner, in his annual leport, 
gives statistics about this7

Shri L. N. Mishra I think this 
agency could do the survey with much 
more profitable result, and, therefore, 
it is being surveyed

Shri T. B. Vittal Bao: When is this 
likely to be finalised7

Shri L. N. Mishra: In 4 or 5 months’ 
time

Shri Tangamani. May I know 
whether it is not a fact that this sur
vey regarding the Jhana coalfields 
relates only to attendance bonus and 
not the monthly bonus7

Shri L. N Mishra* I want notice for 
that

Shri Tanganuni. Docs this question 
deal only with tK question of absence 
and what forms \ou have to revise 
on the question of attendance bonus 
or also with monthh bonus—statutory 
bonus7

Shri L. N. Mishra: This deals with 
the whole question of bonus to colliery 
workers

Shri S. C. Samanta: May I know
whether simultaneous survey will be 
carried on in the Ramganj area and 
other areas also7

Shri L. N. Mishra: We are having 
a sample survey in Jhana coalfields 
area After having that report, we 
want to put this scheme into opera
tion

***«;'*. qrafci w r v r fa v
W*T 1ft f>*lT

( * )  tot t o r  
sprtf sft ftafr zrrsRr fMnr ^  Tgt 
t ,

(sr) qrfc jjr, <rr j*r jffrprr v t

awtn wi?) :
( * )  i

t o  f i  i

Industrial Employees Conference
+

*1185. f Shri M Banerjee- 
"^Shri Tangamani:

Will the Minister of Labour and 
Employment be pleased to state

(a) whether a Conference of the 
representatives of various Unions and 
Federations in Public Sector is likely 
to be convened shoitly m Delhi to 
deal with the problems of Industrial 
employees, and

(b) if so, on what dates7

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shn L. N. Mishra): (a)
and (b) The question of holding 
a conference of representatives of 
Central and State Governments and 
of Labour organisations to consider 
certain matters of industrial labour in 
the public sector is under considera
tion The venue and date of the 
conference have not yet been fixed.

Shn S. M Banerjee: May I know 
whether this conference will discuss 
the various provisions of the Govern
ment Servants Conduct Rules and 
also the recognition rules framed by 
th« Central Government7
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Tbe Minister of Labour and Ea«l«j- 
«M»t and Ptamdnf (Shri Nan da): At
this stage the intention is to confine 
the discussions to the public sector m 
the sense of industrial workers in 
Corporations, companies etc

Shri Tangamani. The question of 
having a conference of the industrial 
workers in the public sector was 
considered and this meeting was to be 
convened as pei the recommendations 
or the understanding amved at the 
Naim Tal conference I would like 
to know at least the exact date when 
the conference will take place

Shri Nanda* It will be m the mid
dle of January

Shri S. M. Banerjee: May I know 
whether there is any proposal to dis
cuss the role* of the workers in tht 
public sector in the Second Five 
Year Plan in the conference and, if 
so, have any suggestions been ‘•ought 
from the various .Unions7

Shn Nanda: Sir, I could not follow 
the question

Mr. Speaker. The hon Mimber will 
please repeat the question

Shri S. M. Banerjee- My question it. 
whether the rolt of th£ workers in 
the public sector and their participa
tion in the Second Five Year Plan will 
also be discussed m that conference 
If so, have suggestions been invited 
from the various Unions and federa
tions’

Shri Nanda: That particular aspect 
of the matter is going to be discussed 
in a special conference

Shn Warior: May I know whether 
the representatives of the State Gov
ernments who ore also employers m 
the public sector will be invited to 
this conference’

Shri Nanda: Yes, Sir

Shri T. B. Vittal Rao: May I know 
if the agenda for this meeting has 
been finalised and if so, whether the 
profit-sharing bonus will be one of 
the items?

Shri Nanda: This particular con
ference relates primarily to the ques
tion of code of discipline and indus
trial relations machinery.

Shri Tyagi: I was anxious to know 
whether such conferences are con
vened only to discuss the various de
mands of workers with regard to their 
amenities m the various factories and 
not to the duties or 'liabilities of the 
workers with regard to quantity and 
quality of work’

Shri Nanda: This conference to which 
a reference has been made pnmarily 
relates to the latter aspect—that is, 
the obligations of the workers

Shri Sinhasan Singh: May I know
whether there is any proposal before 
the confcrence to associate the wor
kers in the managerial affairs of the 
public sector industries’

Shri Nanda: There is a separate 
scheme for ‘—the scheme relating to 
workers’ pirticipation m management.

Shn S. M. Banerjee: May 1 know 
whether invitations are likely to be 
sent by toe end of this month to the 
various federations and unions’

Shri Nanda: In view of the fact that
it is going to be held in the middle of 
January necessarily timely intimation 
will have to be given

Shn Tangamani. May I know
whether the invitations will be extend- 
id to those unions where there now 
is woikors’ participation—such as the 
Hindustan Machine Tool’  May I 
know whether there would be special 
invitation to the representatives of the 
workers’

Mr. Speaker: These are all sugges
tions for action

Shri Tangamani. In reply to the 
previous question, he has said that 
invitations are going to be sent In 
the public sector there is one unit 
where there is workers’ participation 
in industry I wanted to know 
whether special invitations would be



5259 Oral Answers 19 DECEMBER ltS8 Oral Answers 6260

sent to that union or the workers’ 
nominee who is now on that manage* 
ment.

Shri Nanda: It is a different ques
tion altogether—workers’ participa
tion We are going to discuss the 
code of discipline and industrial rela
tions and the organisations connected 
with these matters are going to be 
called

Iron Ores

*1186. Shri Shree Narayan Das: Will 
the Minister of Comment and Indus
try be pleased to state'

(a) whether negotiations with West 
European countries for joint projects 
to develop iron ore resources trans
port and port facilities have been 
finalised,

(b) if not, the stage of negotiations, 
and

(c) the names of countries with 
which negotiations are in progress’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir

(b) The negotiations are still in an 
exploratory stage

(c) Italy and West Geimany
Shri Shree Narayan Das: May 1

know whether negotiations are being 
carried on with private firms or with 
the Government of that country’

Shri Satish Chandra: Talks have 
taken placi with Messrs Finsider of 
Italy which is a Government-sponsor
ed organisation in Italy

Shri Shree Narayan Das: By what 
date would these negotiations be fina
lised’

Shri Satish Chandra: Nothing can 
be said definitely at present There 
have been talks as late as October 
and they have promised to consider 
the matter and let us know their 
mind in due course

Shri Joachim Alra: Are these nego
tiations in connection with Karwar 
port facilities so that iron and man* 
ganese ores may be lifted from there? 
There are also proposals of the Ruma
nian Government Is that proposal 
being considered’

Shri Satish Chandra: This proposal 
is for the development of Mangalore 
port and the railway facilities up to 
that port The estimated expenditure 
is about Rs 45 crores. If the Italians 
and Germans are prepared to assist 
us in the development of these faci
lities the proposal may materialise.

Shri Ranga: Are any special steps 
being taken to develop the port and 
transport facilities on the East Coast 
m order to facilitate the export of 
iron ore Recently we heard that the 
Japanese were interested in these 
and that they were making some 
enquiries Can we know at what
stage the negotiations are now’

Shri SatLsh Chandra: These negotia
tions for the development of Rourkela- 
Vizag Schemc have been finalised and 
credit will be available from the tJS 
President’s Asian Development Fund 
Japan has assisted us m obtaining the 
loan

Shri Ranga. What about the dove 
lopment of the canal transport’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
Canal transport is not our concern 
and this question should be put to the 
Transport Ministry The hon Mem
ber is aware that we have taken a 
decision to di velop the Buckingham 
Canal but I cannot say what progress 
has actually been made there

Shri Vidya Charan Shukla: May I
know whether these negotiations are 
for ti.e sale of high-grade iron ore or 
low-grade iron ore’

Shri Satish Chandra: These nego
tiations are mostly for the sale of low- 
grade ore The technicians who came 
from Italy felt that they would be 
able to use our low-grade Iron ore
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Shri Panigrahi: From what part of 
India these iron ores are going to be 
exported to these western countries 
of Italy and West Germany9

Shri Satish Chandra: From Bellary 
—Hospet and Chickmagalore District 
of Mysore State

Shri Joachim Alva: Did the Com
merce Ministry have any hand in put
ting forth the claim of Mangalore as 
against the natural claims of the har
bour of Karwar’

Shri Satish Chandra: These are 
matters which have to be considered 
by experts The present proposal is 
to develop Mangalore port which is 
more favourably situated for the ex
port of these iron ores

Shri Achar: May I know whether 
the Italian Government has made any 
definite proposal that they would 
consider the development of Manga
lore port?

Shri Satish Chandra. These pro
posals have been made by us It is 
absolutely necessary that some major 
port must be developed in that area 
if two million tons of iron ore are to 
be exported So, we thought that if 
the Mangalore port was developed it 
would be possible to do so and the 
talks are proceeding

Workers Engaged in Building Construc
tion

*1187. Shri T. B. Vittal Rao: Will 
the Minister of Labour and Employ
ment be pleased to state

(a) at what stage is the proposal to 
bring forward legislation regulating 
the conditions of work and service for 
workers engaged in building construc
tion, and

(b) the reasons for the delay in 
introducing the above Bill7

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b) The
suggestion has been examined In 
matters relating to working hours, 
overtime, weekly holidays, fixation of

wages, compensation for employment 
injuries, payment of wages within 
the prescribed penod, etc the benefits 
of existing laws, namely the Minimum 
Wages Act, the Payment of Wages 
Act, the Workmen’s Compensation 
Act >md the Industrial Disputes Act 
are already applicable to workers in 
the construction industry In the 
circumstances, it is not considered 
necessary to enact separate legislation 
for the construction workers

Shri T. B. Vittal Rao: It v as un
animously recommended at the stand
ing labour committee meeting held in 
October 1957 that separate legislation 
regulating the condition of work of 
those engaged m building industry 
should be undertaken May I know 
why and on what grounds this was 
given up subsequently’

Shri Abid Ali: The suggestion was 
to examine the necessity for such 
a legislation I have said that the sug
gestion was examined and the result 
also has been announced

Shn T. B. Vittal Rao: It was not
an examination of the suggestion which 
was suggested It was suggested that 
it should be taken up at an early 
date steps should be taken for legis
lation at an early date He should 
refer to the standing labour conference 
proceedings

Shri Nanda: In any case this conclu
sion of the Ministry will be referred 
back to the committee and if it is not 
satisfied with the record of action 
already taken, something else may be 
thought of

Shri Tangamaxd: The hon Deputy 
Minister has stated that the Minimum 
Wages Act is applicable to the workers 
in the construction industry May I 
know whether all the States have 
accepted and fixed minimum wages 
for these workers’

Shri Abid Ali: Yes, Sir Almost all 
the States have applied and imple
mented this Act concerning construc
tion workers also
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Star* Tm im bm iI: What are the mini
mum wages paid*

Shri Abhl All: They vary from nine 
annas to Rs 4*50

Shri T. B. Vittel Rao: May I quote 
from the proceedings laid on the Table 
of the House9 This is the recommen
dation

Mr. Speaker: The hon Minister has 
said that if that is so, they will refei 
back this matter to the decision of 
the committee and they may give fur
ther consideration So, it as in a 
nebulous condition

Shri Sinhasan Singh: May I know 
whether there will be any proposal to 
have workers’ co-operatives for such 
building purposes and give preference 
to such co-operatives in place of con
tractors’

Shri Nanda: They are being formed 
in several places and they should be 
encouraged

Shri Bose: May I know whether
the question of provident fund, gra
tuity or some sort of old age provision 
for building workers has been consi
dered by Government’

Shri Abid AH. They arc purely tern 
poranlv engaged for a temporary 
nature of work

Shri T. B. Vittal Rao: May I know 
if any survey has been conducted by 
the Ministry of Labour and Employ
ment about the number of workers 
engaged in this industry’

Shri Abid All: The number is very 
large, everybody knows

Shri Narayanankntty Men on- Since 
three vears have elapsed after issue 
of the Central Government notifica
tion fixing minimum wages for wor
kers in the construction industry em
ployed by the Central Government, 
may I know whether any steps have 
been taken to revise the minimum 
wages as contemplated by the Act’

Shri Abid All: This question ia 
periodically examined by the Com
mittee concerned

Shri Tyagi: May I know if the 
minimum wages fixed by means of 
these rules, regulations or laws have 
any relation with the minimum 
amount of work expected every day 
from a worker employed m this In
dustry’

Shri Abid All: I do not think so
Mr. Speaker: The hon Member

wants to know whether it is time and 
not quantity that is taken into account

•
Shri Tyagi. Is it that the wages 

must be drawn whether there is work 
or not’

Shri Nanda: These minimum wages 
are fixed m relation to a certain time 
duration, and there may be piece-rates 
also

Shri Tyagi: Is it time duration of 
actual work or time duration of pre
sence of the worker on the spot’

Shri Nanda: That raises questions of 
administration and implementation

Shri Tyagi It pertains to the Labour 
Ministry, Sir, it is the liability of the 
Labour Ministry

Mr. Speaker: The hon Member
wants to know if merely by lapse of 
time a man is entitled to wages, or 
there is any stipulation that he must 
sho%* a minimum quantity of work 
done. 1

Shri Nanda: I do not think any em
ployer will make payment for no 
work

Shri Tyagi: That is only imagination

Shri T. B. Vittal Rao: May I know 
if any reference has been made to 
the International Labour Organisation 
about the existence of similar legisla
tions in other countries?

Shri Abtd All: They have got some 
data on this subject
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Atom In him and Cement Factories 
+

'Shri SaibaiuUh Singh.:
Shri Ram Krishan:

*1190. 4 Shri S. M. Banerjee:
Shri E. Madhnsudan Rae: 
Shri BhaJkt Darshan:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether the negotiation with 
M /s Kaiser Engineering Overseas Cor
poration, California (U S A ) for set
ting up of a unit each in aluminium 
and cement industries have been 
finalised,

(b) if so, the outcome of 
negotiations, and

these

(c) the location of the proposed 
aluminium and cement factories7

The Minister of Industry (Shn 
Manubhai Shah): (a) to (c) A state
ment is laid on the'Table of the House

S t a t e m e n t  
Aluminium Factory

(a) to (c) The Government of India 
are not negotiating with M/s Kaiser 
Engineering Overseas Corporation, 
California (U S A ) for the setting up 
o f  an aluminium factory in the coun
try However, M/s Birla Gwalior 
(Private) Ltd who have applied for 
a licence under the Industries (Deve 
lopment and Regulation) Act, 1951, 
for establishing an aluminium factory 
at Rihand (U P ) propose to utilise the 
services of M/s Kaiser Engineers of 
U S A  for technical collaboration The 
Government have given their approval 
to M/s Kaiser Engineers to under
take an Engineering study of the pro
ject knd the project report is awaiud

Cement Factory•
(a) No such negotiations have taken 

place
(b) and (c) Do not arise
I may add, Sir, that as far as the 

cement factory is concerned, though 
no such negotiation has taken place 
■with the Government of India it is

understood that the parties are nego
tiating

fa fors  « w £ ( *  w
$ss «r>r % f?rcc

HffTSr faRT t  7

*ppnf 5TTjr mft m

STT* SIT 31PT I

Shri Dasappa- It is stated that 
while the Government of India ’t«elf 
is not carr>ing on any negotiation, so 
far as the aluminium factory is con
cerned, with Messrs Kaiser Engineer
ing Overseas Corporation p'i"ate 
parties like Messrs Birla Gwalior 
(Private) Ltd, are carrying on nego
tiations Likewise, with regard to 
cement the hon Minister said that 
though the Government is not carry
ing on any negotiations private parties 
are negotiating Is it not a fact that 
a private firm sponsored by Saranga- 
pam Mudaliar has already secured 
collaboration for its establishing a 
cement factor} ’

Shri Manubhai Shah. It is true. Sir, 
that negotiations between private 
parties and Messrs Kaisers arc taking 
place but officially and formally we 
have not yet been approached for the 
sanction of the same Besides, the 
sanction of a new capacity now is a 
matter which requires to be very care
fully looked into If we find that 
there is surplus of cement, it is diffi
cult to forecast what will be the Gov
ernment’s attitude when the applica
tion is finally received

Shn Dasappa May I know whether 
this firm from Mysore has not already 
approached the Ministry for the pur
pose of the necessary licence, and, is 
it not a feet that only two years ago 
Government imported cement and 
very soon with the production of steel 
and so on and the vast road-making 
programme cement would be in short- 
supply?



Shri M uabhtl Shah: Sir, the ques
tion that has been asked is whethei 
the Government have negotiated any
thing with Messrs Kaisers regarding 
this particular cement factory Two 
parties are negotiating and we know 
about it, but no formal concurrence 
regarding the agreement as far as the 
two parties are concerned has born 
yet received by us And, Sir, no agree
ment in this country is permissible 
between any two parties where one is 
a foreign party without the propei 
scrutiny of the Ministry concerned and 
taking approval thereto

Shri Narasimhan: May I know whe
ther in the case of the bauxite project, 
it is apart fiom the project contemplat
ed m Salem District of Madras State9

Shri Manubhai Shah It is apart 
from the Salem project, which also is 
being negotiated by a private par<v

Shri Basappa* May I know whether 
the Government of M> sore has ap
proached this Government regarding 
the establishment of a cement factory 
in my constituency, Chikkanayakan 
Halli Taluq m Tumkur District’

Shri Manubhai Shah* Several Gov
ernments have approached us They 
have been writing to us E\en the 
other dav the Chief Minister of Mysore 
was pressing for it

Shn Subbiah Ambalam. May 1 know 
whether the aluminium factory likely 
to be set up in the Madras State is 
also included in the negotiations’

Shri Manubhai Shah That is exact
ly what I was trying to draw the 
attention of the House to, that these 
negotiations are carried out between 
one party and another and only when 
they come to the stage of finalization 
that they approach the Government 
for confirmation, modification 01 other
wise Unless the agreement is ap
proved and accepted by the Govern
ment, it does not come into operation

WR! 3 3ft
frcrcor qzH qr tot t
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Shri S M Banerjee: May I know 

what will be the exact capacity of this 
aluminium plant, the number of men 
likely to be employed and whether 
this is likelv to be completed withm
the Second Five Year Plan’

Shn Manubhai Shah’ These arc all 
still under consideration There is a 
capaeity of 20 000 tons of aluminium 
as far as Rihand is concerned and
10 000 tons capacity as far as Salem is 
concerned Both the projects are like
ly to be completed, if everything goes 
m a systematic manner and the 
scheme*, get approved by the Govern
ment the plants may start functioning 
vuthin three to four years The 
Rihand factory may employ, as far as 
the whole project is concerncd about
8 000 to 10 000 people and the Salem 
project will employ about 4,000 to 
5,000 people

aft *o wio vupffff «rarr $ *r«ft
JTfter >r ^  ? h  a *3 T  £ f ¥  
q S R p tffa  q ls r c r  T T 3 T W H  V  * f r f

wfffcr ft>
jftSRT % 7
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<r^icr: v f b n w :
*pt tot | ’
Shri Tangamani. In the statement 

and also m the reply given by the hon 
Minister we find that about this alu
minium factory at Rihand negotiations 
between M/s Kaiser Engineers of 
U S.A have been completed and work 
will be started May I know whether 
such negotiations have started or con
cluded for the aluminium plant which 
is to be set up at Mettur’

Shri Manubhai Shah: They have 
started, not concluded

Pandit J P. Jyotishi. Is it not a fact 
that there was a proposal to have an 
aluminium factory between Katm 
and Birsinghpur of Madhya Pradesh, 
if so, may I know what has happened 
to that proposal’

Shri Manubhai Shah There was no 
formal proposal, though the M P Gov
ernment has been pressing us that 
there should be a factory there As 
the resources permit and as the needs 
of the country expand, all these 
matters will be looked into

Shn Joachim Alva: Before tbe
Government sanctions the Birla pro
posal, may I know whether the Minis
ter of Industries is aware of a pio- 
posal made by the Mvsore Govern
ment—by Shn Nyahngappa—that a 
group of German businessmen would 
set up an aluminium factory m 
Bclgaum, build it up and tetirc after 
seven years but it was rejected just 
because businessmen were associated 
with it’

Shri Manubhai Shah* No such really 
concrete proposal came to us But I 
may say, Sir, that every State Gov
ernment nowadays is very much in
terested in the establishment of heavy 
mdustues and is at one time or the 
other approaching Government with 
different proposals which are all look
ed into from the point of merits of 
each case

Shri Joachim Alva: I want an
answer to this question

Mf. Speaker: Order, order Let w  
go to the next question

fl*rrwrc-«rsif % vftrf’rfw

+
:
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TOT sftT 11^
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Shri A char: The answer may be 
read m English also

Dr. B. V Keskar: (a) Yes, Sir
(b) A statement is laid on the Table 

of the House [See Appendix IV, an- 
ne^^re No 120]
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(C) In such selections efforts are 

made to get as representative a group 
as possible including language news
papers. In this case an important 
condition was the willingness of the 
papers concerned to bear the expendi
ture in Japan, Government only 
arranging for the air transport Papers 
who were willing could only be in

cluded.

tot ^  srt fSnrrar
T* WT *PTT t  ^  forTO 

*?T5r*r qjrTT e f e v h r  ?t %  aft
H  n# *r ^  <ft fcr

«rre %  s f a f a f a  ? T ^ t
f a s j s  l i t s f t  T f r  %  s rfa -  

f c f a  E trfa r  ^  t  ^ft » j w w r
u '# sft <pft v  i r f t f f r f a  i  < r f a *  ^rr*r 
îT̂ rflr*r ^wr?ft % ^  >ft r̂ta' ft#  m

i  1
Mr. Speaker: The hon Member is 

arguing about it. This is Question 
Hour

« f t W T  TO?T «  ^ g p r
‘jrnFrr * fa *nfr 3ft #  fa 
m r f t ' T  ir r a m t  *  * t * t  i f t  mr 
^ tp tt 5 .  ’Tt sT fi5rr #  v '^ ft  q ^ r  «r 
srfhfMW wt to  v

Dr. Keskar: Regarding this parti
cular tour, may I pomt out that a 
decision could be taken, about taking 
press representatives, only three days 
before the tour started As the hon 
Members know, only we came to 
know within three days in advance 
that we could include a party of press
men m the President’s tour of Japan 
In three days it was not possible to 
contact all newspapers and decide, so 
the accredited correspondents in Delhi 
were asked to ask their papers whe
ther they would be willing to send 
them Preference was given to cor
respondents who represented a num
ber of papers so that they could give 
adequate publicity to the tour.

Shri Hem Barua: The hon Minister 
has said just now that it m i  only

within the course of three days that 
the representatives had to be selected. 
May I know what are the reasons lor 
the delay m this selection of the re* 
presentatives and why selection hod 
to be made within such a short 
period of time’

Dr. Keskar: This is not something 
which I can elaborate here But, as 
the hon Members know, even from 
the newspapers, the President’s going 
on a special chartered plane from here 
was decided very, very late.

Shri Hem Barua: Is it a fact that the 
Government took time to make up 
their mind, to decide, whether it 
should be a chartered plane or an 
ordinary plane by which the Presi
dent was to be sent.

wm to *  tot jrePT#? % 
h  sntft |  fa  * *r  %. faa#
>ff <r*r q scUdgifTTffT *  
s H  ftqj# f s f i  trip ?t̂ tI
srg T ?  k p t  # 3tt  irur «rr s f t r  *r«r*r?r-  
«rff*r ’ n^crfa aft 1:  *r*r  sn a *  to t 
■̂ rq- tT5p gt j t t k  % v?  srfHfa-fa w z  
fsw arrr 5  wh: 'ttT «r jrfcTfaftwt '
^>t v r f  fk w f «rrar ?

Dr. Keskar: I am not prepared If 
agree to the assumption of the hor*. 
Member Care is taken to see that 
representatives of as many papers as 
possible are taken, and more especial
ly we try to take care that represen
tatives of language papers are given 
representation But, at the same time, 
when it bccomes a question of bear
ing partially the expenditure for a 
particular tour, we find it very diffi
cult to get language papers to agree. 
When it is a completely free tour, then 
everybody is ready to go, in which 
case, of course, we will have to make 
a selection.

Shrimati Reno Chakravartty: In
view of the fact that the expenditure 
has to be borne partially by the news
paper itself, is it not fair that ade
quate time has to be given when we
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desire to send representatives of small 
language papers’  We would like to 
Icnow why it was not thought out 
early enough to allow a good distri
bution right throughout for the small 
papers.

Mr. Speaker: The answer was given

Dr. Keskar: Whether it is a small 
paper or a big paper, it is a relative 
term Supposing, if we send a dele
gation of five to ten people and there 
are hundreds of papers, we have to 
make a selection and take as large a 
group of papers as possible There is 
no other way

Several Ron. Members rose—
Mr. Speaker: I am proceeding to 

the next question

Second Five Year Plan
*1192. Shri Moraflta: Will the Mims 

ter of Planning be pleased to state
(a) whether the list of projects to 

be included m the two parts of the 
Plan (Parts A & B) has been settled,

(b) if so, whether a copy of the 
same would be laid on the Table and

(c) the principles followed m settl
ing the list’

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) to (c) The principal projects 
effected by the recent decisions of 
the National Development Council will 
be indicated in a document which is 
at present under preparation

Shri Morarka: The hon Minister of 
Planning said at the beginning of this 
session that he would place this docu
ment on the Table of the House 
before this session ends May I know 
what has happened to that document’

The Minister o f Labour and Employ
ment and Planning (Shri Nanda): We 
have had several documents presented 
to the House. This will now include 
certain details, and they could have

been provided only after a Arm deci
sion was taken about the size of the 
Plan It has now been done and there
fore it will be possible to give this 
information m a further document

Shri Morarka: May I know whether 
any scheme which was ordinarily not 
included in the Plan has since been 
included in the Plan and, if so, what 
is the amount allocated for such 
schemes’

Shri Nanda: That information will 
also be given in the document There 
are a few such schemes

Shri C. R. Pattabhi Raman: Is the
Government going to be guided by any 
principle of priorities m regard to the 
inclusion or exclusion of projects’

Shri Nanda: Certainly, that is the 
essence of planning

Shri Tyagi: May I know where this 
power of discretion and final sanction 
resides7 Does it reside in the National 
Development Council or in the Pre
sident’s Council of Ministers’

Shri Nanda: Ultimately the Cabinet 
decides all these things

Shri Rami Reddy: In view of the 
fact that topmost priority is now given 
to agricultural production, may I 
know whether the fertilizer factories 
are going to be included in Part A 
of the Plan’

Shn Nanda: What is the question’
Mr. Speaker: The question is, is

there a proposal to include the ferti
lizer faetoncs in the Plan The hon 
Member wants to reinforce his point 
bv saying that emphasis is now being 
laid on agriculture, and so, he asks 
whether there is a proposal to include 
fertilizer factories in Part A of the 
Plan

The Minister of Industry (Shri 
Manubhai Shah): As far as the ferti
lizer projects are concerned, we have 
laid before the House all the details 
of the projects The projects in Rour 
kela, Neiveli and also the expansion 
project m Sindri are already being
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undertaken. A fertilizer project in 
Bombay is also being set up, and we 
hope to reach a capacity of 3-8 lakh 
tons of nitrogen or 1 9 million tons 
of amomum sulphate by the end of 
1961

Shri Hem Barua: How far is the 
widespread criticism that Part B of 
the Plan is allowed to fade away 
quietly at the meeting of the National 
Development Council, correct, and 
may I know whether the Government 
will give us an idea of the exact posi
tion in which Part B of the Plan now 
stands’

Shri L. N. Mishra: At the last meet
ing of the National Development 
Council, it was indicated that it was 
not very easy or convenient to find out 
the resources for Part A itself There
fore, the question of Part B can hard
ly be considered at this stage

Shri N. R. Munisamy: As and when 
a particular project has to be exclud
ed from Part A  or Part B, is a paper 
placed on the Table of the House 
giving reasons therefore

Shri Nanda: The entire information 
will be available in the document to 
which reference has been made here

Release of Mrs. Sudha Joshi

■f
f  Shrimati Mafida Ahmed:
| Shn D C. Sharma:
| Shn Agadi:

•1193 <! Shri Sarju Pandey:
| Shri R. C Vyas:
I Shri Rameshwar Tantia:
^ Shri Assar.

Will the Prime Minister be pleased 
to state the outcome of the Mission 
of the Charge d’ Affaires of the Em
bassy of the United Arab Republic in 
India to Goa in getting release of 
Mrs Sudha Joshi’

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
At the request of the Government of 
India, Shn Salah El-Abd, Counsellor, 
U A R  Embassy, had gone to Goa 
towards the end of October, 1958. 
His report has been received and is

bemg studied. During his visit, Shri 
Abd discussed a number of questions, 
a ftecting Indian interests with the 
Acting Governor-General of Goa, 
particularly the question of the 
release of Shnmati Sudha JOBhi We 
can only hope that the efforts made 
by Shn Salah El-Abd will be effec
tive

Shri Tridib Komar Chaudhuri: May
I know whether it has come to the 
notice of the Government or whether 
the Government have received any 
report to the effect that the windows 
in the walls of the cell where Mrs 
Sudha Joshi has been kept have been 
sealed off and the cell is now practi
cally a dark cell without a door or 
ventilation’

Shrimati Lakshmi Menon It is not
correct

Shri Tridib Kumar Chaudhuri:
What is the exact position’

Shrimati Lakshmi Menon: The room 
is very well ventilated, there is sun
shine, etc

Shri Vajpayee: Is it not a fact that 
our prisoners m Goa including Mrs 
Sudha Joshi are not being well treat
ed by the Portuguese authorities and 
if so, may I know whether Govern
ment have taken anv steps to draw 
the attention of the USA and UK to 
this matter’  If they have done so, 
muy I know what is the result’

Shnmati Lakshmi Menon: The
general statement of the hon Member 
is not correct

Shrimati Renu Chakravartty: The
hon Deputy Minister stated that the 
report submitted by the Charge 
d' Affaires also related to the release 
of Mrs Sudha Joshi May I know 
whether he has suggested any further 
steps which the Government of India 
might take to expedite this’

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): He has suggested no step 
to* us to take m this particular 
matter He has reported about the 
conditions and some matters in regard
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to which diplomatic action is taken 
normally.

Shri Panlgrahl: May I know whe
ther in this report, there is any possi
bility that the Portuguese Govern
ment is proposing to release Mrs. 
'Sudha Joshi as early as possible?

Shri Jawaharlal Nehru: There have 
.been reports for the last few weeks 
about the possibility of her release 
That is why in the answer to this 
question, it is stated that we hope 
that this might happen But I cannot 
obviously say anything definite and 
certain about it

Shri Joachim Alva: In view of the 
fact that Mrs. Sudha Joshi has been 
m jail for well nigh three years and 
also that she has been a supporting 
member of her family, may I know 
whether Government have offered 
any assistance to her family7

Shri Jawaharlal Nehru: I do not
know whether the. Government have 
done so If Mrs Sudha Joshi’s family 
requires help, Government will cer
tainly give that help I do not think 
anv request to thal effect was made 
May I mention that in her question, 
tht whole question has been one of 
nationality, that is, a dispute, an argu
ment, as to whether she is an Indian 
national or not The papers about het 
husband’s nationality, therefore, were 
piovided by us sometime ago

Shrimati Renu Chakravartty: The
hon Prime Minister stated in reply 

to my question that the U A R Charge 
d Affaires has not made any sugges
tion and so Government will do what 
they would do in the normal course 
of events May I know what exactly 
is the normal course which the Gov
ernment intend to pursue’

Shri Jawaharlal Nehru: The ques
tion was asked whether he has sug
gested to our Government to take any 
steps He has not suggested anything 
■of that kind That was the answer to 
that As for normal steps, I said that 
the normal steps that we take diplo
matically and otherwise, we continue 
to take.

Common Pool of Technical Pezioniwl

•1195. Shri V. C. Patnaik: Will the 
Minister of Planning be pleased to 
state whether it is a fact that Gov
ernment have formulated any inte
grated scheme for creating a common 
pool of technical personnel and com
mon pool of plants and machinery 
with the human and material re
sources available under all Ministries?

The Parliamentary Secretary to 
the Minister of Labour and Employ
ment and Planning (Shri L N. 
Mishra): No Sir

Shri U C. Patnaik: May I know
why Government have not yet fina
lised any plan for having a common 
pool of technicians and engineers and 
a common pool of plants and machi
nery9

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
So far as the latter part of the ques
tion is concerned, the first step is that 
there .should be an arrangement of 
that kind within each Ministry, in 
each section of the work The Irri
gation and Power Ministry, for 
example, are having for some years 
past an arrangement foi having a pool 
for the equipment and machinery m 
various projects and also regarding 
technical personnel Similarly, other 
Ministr'c-. are* also expected to make 
that arrangement Of course, speci
alised equipment cannot bi ent over 
from one Ministry to anothei But so 
far as machinery for general purposes 
is < oncerned, certainly any surplus in 
one place should be availab for use 
elsewhere That sort of ariungement 
can be Ind w ithoiit having a formal 
pool

Shri U C. Patnaik. Regarding valu
able equipment in ordinance depots 
which are lying there without 
accommodation and coverage for the 
last 10 years, may I know whether 
the planners have tried to acquaint 
themselves with the engineeiing and 
scientific equipment that are there 
with & view to utilise them for other 
purposes’
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Shri Nanda: There are several 
insinuations in that question lying un
covered. .

Shri Sanga: There is no question 
at insinuation.

Shri Nanda: I am not m a position 
to say what is happening to machinery 
in charge of the Defence Ministry If 
a specific question is tabled, we shall 
obtain the information from the 
Defence Ministry.

Shri U C Patnaik: My question 
relates to the things which are lying 
there which have not been till now 
categorised. I want to know what 
steps have planners taken to see that 
these things which are not required 
there are used for national purposes 
in other organisations

Shri Nanda: I shall take that inf 01- 
mation I shall find out from the 
Defence Ministry as to what the posi
tion is and what we should do about 
it, if there is anything to be done

Shri Hem Barua: May I know whe
ther it is a fact that the Government 
propose to create a common pool of 
the engineeis trained abroad and if 
so, how far this proposal has been 
given effect to’

Shri Nanda: Various steps have 
been taken in that direction already

Shrimati Renu Chakravartty: I
want to know whether the hon Plan
ning Minister proposes at least to 
have a register detailing the entire 
technical peisonncl and the machinery 
which is available, so that there is co
ordination between the various 
departments whenever they want to 
have further information about it’

Shri Nanda: The Council of Scienti
fic and Industrial Research is already 
compiling such registers and effort is 
being made to keep them up-to-date

Shri Jaipal Singh: The impression 
I have got from the hon Minister's 
reply is that Ministries are working 
in watertight compartments and 
hence there is no common pool. Is 
my impression correct’

Start Nanda; I cannot now say that 
complete co-ordination has been 
achieved. I think further efforts 
should be made to explore further 
possibilities in this direction.

Shri U. C. Patnaik: May I know if  
Government have tried to take into 
consideration the engineers, scientists 
and other technicians in the defence 
organisation for the purposes of a 
common pool’

Shri Nanda: So far as the Defence 
Ministry is concerned, when we 
approached them m this connection, 
their view was that this has to be a 
self-contained arrangement as far as 
possible

Shri Thirumala Rao: May I know 
if Ministers are being kept informed 
by their subordinates about the im
portant news items published in the 
daily newspapers m regard to matters 
which arc quite germane to this 
matter’  The audit report published 
yesterday has perhaps got some con
nection with this question The hon 
Minister says he is obliged to the hon 
Member for the information that is 
being given Has he not got sufficient 
organisation at his disposal to keep 
him informed about things happening 
and published m newspapers’

Shri Nanda: What is the particular 
thing m the mind of the hon Member,
I do not know

Mr. Speaker: He wants to know if 
in each Ministry there is a section of 
officers who watch what is happening 
and the things published in the 
reports of the Public Accounts Com
mittee, Estimates Committee, etc In
formation is given to the Ministers by 
the Members of the committee here 
The hon Minister says he is obliged 
to the hon Member for the informa
tion

Shri Nanda: Every Ministry has 
such arrangements It tries to keep in 
touch with the developments. But I 
do not think there can be absolute- 
perfection m human action.



Oral Awtwen 19 OKCSMBSR 1986 Orai Answers 6a8z

Shfi U. C. Patnatk: My question 
related to the Defence Ministry. I 
wanted to know whether the Defence 
Ministry is amenable to come into the 
common pool and to contribute to it?

* Shri Nanda: To the utmost extent 
possible, this should be done and it is 
being done. It may not have been 
achieved fully.

Indian Institute of Technology
*1196. Shri Tangamani: Will the 

Minister of Works, Housing and
Supply be pleased to state: (a) whe
ther it is a fact that the maintenance 
of Indian Institute of Technology is 
being transferred from the Central 
Public Works Department;

(b) if so, to which Department and 
the reasons therefor;

(c) what is the total number of 
workcharged staff according to each 
category of post affected by such 
transfer; and

(d) what steps are being taken to 
absorb them in some other Depart
ments?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) Yes, Sir. The transfer 
will take place on 1-4-1959.

(b) The maintenance was being 
done by the C.P.W.D. on behalf of 
the Indian Institute of Technology 
which has become an autonomous 
body with effect from 1 -4-57 under the 
Indian Institute of Technology 
(Kharagpur) Act, 1956. The Institute 
is, therefore, free to manage its own 
works.

(c) The total number of work- 
charged staff affected is 164 as shown 
in the statement, a copy of which is 
placed on the table of the House. 
[See Appendix IV, annexure No. 121].

(d) Efforts are being made to trans
fer them to the control of the Insti
tute along with the works. Such of 
them as are not transferred to the 
Institute will be considered for 
absorption in the C.P.W.D. The

question of taking steps to absorb- 
them in some other depratments does 
not at present, arise.

Shri Tangamanf: Out of 164 given 
in the list, 63 are skilled workers 
like electricians, wiremen and others. 
May I know whether after their 
transfer to the Indian Institute of 
Technology in April 1959 the terms 
and conditions of service which they 
are now enjoying under the C.P.W.D. 
will be continued?

Shri Anil K. Chanda: Yes sir. Our 
Chief Engineer is having discussions 
with the Institute. It is our wish that 
the Work Charged Establishment staff 
may be offered the same terms and 
conditions of service which they are 
enjoying today. But it is not our 
intention to take anybody as the Insti
tute staff against his own will.

Shri Tangatnani: May I know whe
ther the years of service that they 
have put in under the C.P.W.D. also 
will be taken into consideration in 
the transferred department for the 
purpose of retirement and other bene
fits?

Shri Anil K. Chanda: They are
work charged people and their terms 
arc quite different. But, as I said, the 
final shape has not yet taken with 
regard to the transfer of these people 
to the Institute. The Chief Engineer 
is having detailed discussions with 
the Institute,

Shrimati Renu Chakravartty: As
the hon. Minister is aware many of 
those who are working in the Indian 
Institute of Technology have their 
liens in other Government depart
ments. But after this body haa 
become autonomous under an Act of 
this Parliament, they are neither 
allowed to go back to their own Gov
ernment departments nor are they 
allowed to enjoy the conditions of 
service which they were enjoying in 
their own departments. May I know 
whether that is going to apply to these 
people also?

The Minister of Works, Housing u | : 
Supply (Shri K. C. Reddy): I are not
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in a position to say exactly what is 
the position of those who have gone 
to the Institute from other depart
ments So far as the C P W D  work- 
charged staff are concerned, my col
league has made it clear that it is 
only with the concurrence and willing 
consent of the people concerned that 
the transfer is going to take place If 
they do not want to go there or if 
they are not agreeable to the terms 
that have been suggested, it is open 
to them to stay away

Shri Tangamani: These work-
charged staff of the C P W D  were 
told the other day that the provisions 
of the Employees’ State Insurance Act 
could not be applied to them as they 
are getting some alternative facilities 
May I know the nature of the faci
lities enjoyed by them and also whe
ther they will be extended to them 
after their transfer’

Shri K C. Reddy: That is a different 
question, if I may say so Even with 
regard to that matter, it will be only 
after negotiation and after mutual 
agreement that any transfer will take 
place

Consultations for Third Five Year 
Plan

•1197. Pandit D N Tiwary Will 
the Minister of Planning be pleased 
to state

(a) whether consultations at thana 
and district unit levels have been 
made for preparation of the Third 
Five Year Plan, and

(b) if not the alternative method 
evolved for finding out the needs of 
local areas’

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L N Mishra)*
(a) pnd (b) The lines on which local 
plans should be prepared m connec
tion with the Third Five Year Plan 
are under consideration

Pandit D. N. Tiwary: May I know 
whether Government propose to take 
the advice of the block development

and district advisory committees ia 
this matter?

Shri L. N. Mishra: The whole thing 
is under consideration Certainly the 
idea is to consult the village pancha
yats block development advisory com
mittees and so on

Pandit D. N. Tiwary: May I know
whether the Government is aware 
that the hon Prime Minister declar
ed on the floor of this House that on 
the Third Five Year Plan consultations 
will take place at the village and 
thana level’

Shri L N Mishra: Yes, it is true 
that we want to consult the village 
panchayats and district development 
advisory committees and so on

fajfir fasr: rftofr *>3rt
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Shn S M Banerjee. The hon Prime 
Ministei said that bcfoic. tl 1 draft 
of tht Thud Five Yeai Plan is finalis
ed the representatives of various poli
tical parties will be consulted May 
I know whether any such meeting is 
going to be convened m the near fut
ure to discuss the draft’

The Minister of Labour and Employ
ment and Planning (Shri Nanda):
Yes There will be consultation by 
various means, including the one 
which the Prime Minister indicated 
here in this House

Shri Dasappa: May I know whether 
the various State Governments have 
been intimated about this question of 
consulting the people at the distnct
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and thana level’  Have they been 
asked to submit their recommenda
tions’

Sbrl L N. Mishra: So far as the 
States have not been consulted

Shri Dasappa: Have they been inti
mated’

Shri L. N. Mishra: They have not 
been asked also

Pandit D. N Tiwary: In the Second 
Plan there were two categories— 
category A and category B—hard core 
and outside the hard core May I 
know whether there will be any such 
thing in the Third Plan’

Shri Nanda: There were no two 
categories—categories A and B—in 
the Second Plan either This ques
tion arose at a very late stage when 
difficulties about resources were being 
encountered Therefore, that ques
tion need not arise, so far as the Third 
Plan is concerned

Export of Cardamom and Ginger
+

•iiq« f Aurobindo Ghosal:
’ \  Shri Daljit Singh:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether there is any problem 
of exporting cardamom and ginger,

(b) if so, what are those problems; 
and

(c) whether those problems have 
been considered by the Export Pro
motion Council’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra),
(a) to (c) A statement is laid on 
th* Table of the House [See Appen
dix IV, annexure No 122 ]

Shri Anrobindo Ghosal: May 1
know how much foreign exchange is 
expected by exporting these things’

Shri Satish Chandra: There are two 
commodities—cardamom and ginger 
The export of gmger fetches about 
301 (Ai) L.S D.—2

Rs 1 crore per year and of cardamom 
about Rs 2j  crores per year.

Shri Warior: May I know how much 
the price of gmger has gone down 
within these two years’  What steps 
have the Government taken to give 
relief to the agriculturists’

Shri Satish Chandra: It is true that 
the price of ginger has gone down as 
there is increasing competition The 
price has gone down because there 
are better quality gingers which are 
being supplied by Jamaica and West 
Afridl

Shri Punnoose: It is stated there are 
certain development schemes for 
cardamom May I know the stage at 
which the scheme is now’

Shri Satish Chandra: These develop
ment schemes have been sponsored by 
the Indian Council of Agricultural 
Research Efforts are mainly concen
trated on improving the quality of 
cardamom, because an increasing 
quantity is coming from Gwatemala 
where the volatile content is greater 
than that of the Indian cardamom.

Shri Tangamani From the state
ment we find that a registered Ex
porters Association for Cardamon is 
being formed with headquarters at 
Madras May I know when it will be 
formed’  May I also know whether 
a similar organisation is going to be 
set up for ginger also and, if so, what 
will be the location of the office’

Shri Satish Chandra: The exporters
of both are being organised mto 
registered associations There is no 
proposal to form an export promotion 
council for cardamom or ginger. It 
is considered that associations of 
registered exporters will be sufficient 
to meet the purpose

Shri Tangamani: The reply given is 
contrary to what is stated in the state
ment Now he says that there is not 
going to any export promotion coun
cil so far as cardamom is concerned. 
In the statement what is stated is that 
there is gomg to be an export promo
tion council for cardamom and other
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spices and that the matter la under 
consideration I would like to know 
whether what is given m the state
ment is correct or what the hon 
Minister has stated is correct

Shri Satish Chandra. We are dis 
cussing the matter with the grower 
of all sorts of spices like pepper etc 
We have already got an export pro
motion council for pepper and cashew 
Other things, like ginger and carda
mom are also exported In the mean
time a separate association of regis
tered exporters is being organised

Shri Tangamani rose—
Mr Speaker: I am not going to

allow Shn Achar

Shri Achar: May 1 know whether 
the cardamom growers have requested 
for a separate cardamom board7 Gov
ernment have replied that they are 
considering the matter

The Minister of Commerce and 
Industry (Shri L il Bahadur Shastri)*
There is an export promotion council 
for different spices Cardamom and 
ginger—both are included m that 
export promotion council If it is 
considered necessary to have a sepa
rate export promotion council, we 
will consider that but at the present 
moment the steps that are proposed 
to be taken are more than enough and 
the Spices Export Promotion Council 
will certainly do whatever is possible 
m order to step up the export of 
cardamom and ginger

Shri Daljit Singh* May I know the 
names of the countries to which 
cardamom and ginger are exported, 
whether the export of these commodi
ties is on the increase or is on the 
decrease this year in comparison with 
the last year and what steps are being 
taken for improving these exports’

Shri Satish Chandra* Cardamoms 
are mamly exported to the Persian 
Gulf countries, I mean the better 
quality of cardamoms Larger quanti
ties are exported to Sweden, the 
United Kingdom and the United 
States for industrial purposes

As far as the quantity is concerned, 
in 1957 the export was 20,000 cwi 
while this year 24,000 cwt have been 
exported from January to September

Shri T. B Vittal Bao: Before you 
take up the short notice questions, I 
would request your permission for 
answering question No 1228, which 
relates to the Wage Board for three 
industries and which has been given 
notice of by not less than four to 
five hon Members

Mr Speaker. It has not been
reached

Shri T. B Vittal Rao: You can give
your permission as a special case

Mr Speaker. No The written 
answer will be placed on the Table 
We have no time It is the fag-end 
of the Session

Short Notice Questions
Stoppage of Cash Doles to Displaced 

Persons
f  Shri Bimal Ghose*.

S.N Q. No. 7  ̂ Shri Tridib Kumar 
 ̂ Chaudhuri:

Will the Mims'er of Rehabilitation 
and Minority Affairs be pleased to
state

(a) whether his attention has been 
drawn to the report published in 
Amnt Bazar Patnka (Calcutta town 
edition) of 15th December, 1958 of 
a disagreement between the West 
Bengal and Central Governments 
about the stoppage of cash doles to 
displaced families in camps,

(b) if so, what are the facts of the 
case,

(c) whether the instruction reported 
to have been issued by the Central 
Government for stopping cash doles 
would also apply to refugee women 
m camps,

(d) whether he is aware that if 
cash doles are stopped, many refugee 
families would face starvation; and
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<«) if so, what measures Govern* 
ment intend to take in the matter?

The Deputy Minister of Rehabili
tation (Shri P. S. Naskar): (a) Yes, 
there is a report regarding the stop
page of doles to certain ineligible 
persons in the camps and homes m 
West Bengal published in the Amnta 
Bazar Patnka, Calcutta, of 15th 
December, 1958 There is, however,
no disagreement between the West 
Bengal and the Central Government 
with regard to the stoppage of doles 
to ineligible persons in Camps and 
Homes

(b) to (e) During the past one 
year, steps have been taken to screen 
the inmates of camps and homes in 
West Bengal As a result of the 
screening, it has been found that a 
number of persons are living in these 
camps and homes who are ineligible 
to receive doles There are people 
who are fully employed and are get
ting doles there are children whose 
parents are alive bu* are being treated 
as orphans and there are women 
whose husbands are alive and earn
ing and thev are being treated as un
attached women The screening is 
done bv a joint team of officers of 
the Central and the State Govern
ment The screening reports are 4hen 
examined and action taken

Shri Tridib Kumar Chan'Ihnri* May
I know whether the Government has 
considered the views of the State 
Government on the report of the 
Screen ng Committee and whether the 
Screening Committee has submitted 
its report’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): The reply perhaps has not 
been appreciated The screening is 
done bv a joint team of officers of the 
Cen’ ral Government and the State 
Government Then the reports are 
submitted to both the Governments 
A procedure has been laid down and 
on the basis of that procedure notices 
are issued to the parties concerned, 
whom we consider ineligible If the

party affected wants to represent 
against the decision of the State Gov
ernment, it is again taken into consi
deration

Shrimati Reau Chakravartty: May
I have an answer to the question 
which is already stated but no clear 
answer has been given’  I want to 
know whether the doles of women 
and their children who are eligible— 
he savs about those who are not eligi
ble though I do not know what cate
gories are ineligible—and who are in 
permanent liability camps are being 
stopped and whether the rule about 
the closing down of camps of this 
category by June will also apply in 
their case

Shri Mehr Chand Khanna* We have
about 2 30 000 displaced persons in 
camps m West Bengal Of them about 
1 80 000, which consti'ute about 45,000 
families, are m camps and the re
maining about 50 000 are in homes 
As regards the first category, ue, 
those who are m camps, they will be 
rehabilitated and are being offered 
rehabilitation assistance, whether 
inside Bengal or m States outside 
Bengal Woman is a part of the 
family and it is the head of the 
familv who is given rehabilitation 
loan So the woman is automatically 
rehabilitated

As regards women or unattached 
children, who are m homes, the hon 
Prime Minister himself made a state
ment m this House, I believe, in which 
it was stated that those who are long
term liability and whom we have not 
been able to rehabilitate will remain 
with us But those who have been 
found ineligible or those to whom we 
have provided rehabilitation benefits 
are no longer the responsibility of the 
Government

Shrimati Rena Chakravartty:
Women and children are in homes as 
well as m camps There are two 
categories 1  would like to know 
whetAer those women and children, 
who are living without any nude
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guardian in the camps, will also be 
sent to Dandakaranya.

Shri Mehr Chand Khanna: There is 
no question of a woman living in a 
camp without an adult member— 
maybe a husband or an adult son If 
the woman was unattached and she 
had a minor son, she would be in the 
home and not m the camp

Shrimati 11a Falchoadhuri: The
refugees will feel very confident if 
their doubt is dispelled on one pomt 
That is, whether the inmates of such 
permanent liability camps that are 
there will be moved to some sort of 
a home and whether when the dole is 
stopped will some arrangement be 
made to take them to Dandakaranya 
If the hon Minister could give some 
indication about that, the refugees 
will feel happy

Shri Mehr Chand Khanna: I have 
just now explained that families m 
camps will be rehabilitated There 
are others who are in homes, t e ,  
unattached women and children We 
will trv and give them training We 
are trying to provide the sons with 
jobs We give them education A 
number of them have been given 
training in transport organisations 
So, in a family when the adult mem
ber begins to earn, naturally he has 
to take charge of his mo'her Till 
then it is a long term liability

Shri Tridlb Kumar Chandhori: May
I know if the hon Minister is aware 
of the existence of the Rupasree camp 
which is mainly a camp for unattach
ed women and what is going to 
happen to that?

Shri Mehr Chand Khanna If the
hon Member is referring to the camp 
which is near Ranaghat is meant 
for unattached women and children, I 
have already clarified my position

Shri Pantgrahi One more supple
mentary, Sir

Mr. Speaker: No I have allowed a 
number of questions Next question

BEd Conn* in Jamia Millia, Delhi

S N Q No. 8 Shri Ram Shankar 
Lai: Will the Minister of Education 
be pleased to state:

(a) whether it is a fact that 77 
students took admission in B Ed 
Course m Jamia Millia Delhi under 
the impression that the Millia has 
got recognition for such a course as 
advertised by it, and subsequently 
that was found to be untrue, and

(b) what steps are being taken to 
protect the career of these students?

The Minister of Education (Dr. 
K. L Shrimali)* (a) The statement 
contained in the Prospectus of the 
Jamia Millia Islamia regarding the 
recognition of their BEd degree on 
the basis of which admission of 74 
students was made in 1958, is factual
ly incorrect

(b) The Central Government have 
recognised provisionally upto the 17th 
September, 1959, the “Teachers Train
ing after Graduation” of the Jamia as 
equivalent to BT of Indian Universi
ties for purposes of employment to 
posts under them The prospects of 
employment of the present batch of 
students, therefore, remain un
changed, even though B Ed degree 
cannot now be awarded to them 
1 should like to explain how this mis
take has occurred It is a very serious 
mistake The Vice-Chancellor of the 
Jamia Millia has expressed regret with 
regard to this mistake made In 
the prospectus they said that 
the B Ed degree of the Jamia 
Millia is recognised by the Govern
ment of India as equivalent to BEd 
or BT of other Indian Universities 
This is not a correct statement It is 
also true that the students who caire 
to this institution came with the im
pression that they would get the B Ed 
degree which has been recognised by 
the Government of India What the 
Government of India had recognised 
was the Teachers Training after
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Graduation The Jamia should really 
have mentioned this in the prospectus 
instead of making • statement which 
they have made They started 
giving Sanad-e-Muallamt They 
translated Sanad-e-Muallamt as 
Bachelor of Education Instead of 
Sanad-e-Muallamt they started giving 
B Ed It was quite wrong My main 
concern and Jamia’s concern at 
present is to help the students out of 
these difficulties—the students who
have come to this institution under 
this false impression Every effort 
is being made by the Jammia to see 
that these students are not put to any 
difficulties No assurance can be 
given because they are negotiating 
with the Aligarh University and also 
with the Delhi University It is very 
difficult to say how far the efforts 
would succeed, as far as the BEd 
degree is concerned As for employ
ment they can still get "Teachers 
Training after Graduation ’ That is 
recognised by the • Government of 
India for purposes of employment 
Their main complaint is that they are 
not getting the degree for which the 
Jamia has given an assurance

Shri Tyagi. Their employment 
would not be affected

«ft tm  s m  w m : vn torn  
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Shri Ranga: From the answer given 
by the hon Minister, one gets the im
pression that the only difficulty is for 
the Government of India to recognise 
the Urdu degree as equivalent to the 
B A  degree The students came to 
that University under the impression 
that the Government recognition was 
there according to tha prospectus

What »  there that stands in the way 
of the Government from recognising 
their Urdu degree as equivalent to 
the B A degree in order to help the 
students

Dr. K L Shrimali: They cannot 
confer the BEd degree after the 
Notification under the University 
Grants Commission Act has been 
issued After the notification, no 
institution not deemed to be a Uni
versity, can confer the BEd or the 
degrees which are listed m the noti
fication under the University Grants 
Commission Act A<< far as the Urdu 
degree i* concerned, Sanad-e- 
Muallamt ‘Teachers Training after 
Graduation' the Jamia could still con
fer and for purposes of employment 
that would be recognised by the Gov
ernment of India But what the stu
dents are asking for is BEd degree 
for which assurance was given under 
the prospectus That was a mistake 
which was made by the Jamia

Dr Ram Snbhag Singh: May I know 
when the Government came to know 
about this prospectus Because, the 
prospctus is there for the last 4 or 5 
>cars The hon Minister said that 
they weie trying to help the students 
At the same time, he said, “I can’t 
give any definite assurance” What 
effort is he going to make to help the 
students who are already in service 
and who are studying there at pre
sent7 What is going to be the future 
status of the institution’

Dr K L Shrimali. This is entirely 
Jamia’s responsibility As far as the 
Government of India is concerned, 1 
don’t think I can take responsibility 
for a wrong statement which they 
have made I have said that the Vice- 
Chancellor of the Jamia has expies- 
ed his regret There are no mala 
fides It is a mistake because they 
translated Sanad-e-Mvtallami which 
was wrong and which they should 
not have done I have also said that 
we are trying to do everything that is 
possible to see that those who have 
been Admitted am- not handicapped in 
any way That is ail I can say. The
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responsibility »  that of the Jamia It 
is not a Government institution We 
are giving assistance to the Jamia 1 
oan’t take responsibility for all th**ii 
acts of omission and commission

Shri Tyagi: May I take it that those 
who have joined any public servict 
under the impression that they have 
the B A  degree—their services would 
not be disturbed after the misunder
standing has been clarified7

Dr. K. L. Shrimali: All that is a 
matter which will have to be looked 
into If the degree is not recognised, 
it is not recognised They had no 
right to say in the prospectus that 
B.Ed is recognised by the Govern
ment of India and it is equivalent to 
B.Ed or BT of other Universities 
If these people had been employed 
under that impression it is a wrong 
impression

Shri Tyagi: When those students
who had this degree were once em
ployed by the Government, it means 
that despite the misunderstanding 
the Government has in practice re
cognised this degree

Dr K L Shrimali: One thing I
would like to make clear Before this 
notification of the University Grants 
Commission was issued, the institut
ions could confer any degree they 
liked, BEd or anything They were 
not illegal Before the University 
Grants Commission Act came irto 
force and the notification was issued, 
there were various institutions which 
had been conferring all kinds of de
gree But, after this notification has 
been issued by the University Grants 
Commission, no institution not 
deemed to be a University can confer 
the degrees They become illegal 
They may have done it( in the past 
They may have also been recognised 
Hereafter it would not be possible to 
confer the B Ed degree for which they 
had given assurance

Dr Ram Snbhag Singh: May f  know 
whether any representative of the

Education Ministry sits in the Uni
versity Grants Commission to justify 
the aid which Ministry had already 
given to that institution? Because, 
a large amount of money was given 
to that institution, not last year, but 
in the past also Was the prospectus 
scrutinised for giving the grant to 
any institution7 May I know on what 
basis grants were given7

Mr Speaker: We are going from 
one to another It does not arise out 
of this.

Dr Ram Subhag Singh: The point 
here is the prospectus It speci
fically mentions that the BEd degree 
of Jamia Millia is recognised by the 
Government of India This is not 
a new prospectus It is there for the 
last so many years Every year that 
institution gets grants from the Gov
ernment of India Why are the 
students made to suffer at present7 
If the Education Ministry’s represen
tative sits with tHe University Grants 
Commission, what was the difficulty 
in the way of that representative in 
not convincing the University Grants 
Commission of the justification of the 
case of the Ministry7

Dr K L Shrimali: I do not know 
whether this arises out of the quest
ion, but as far as grants are concern
ed, it is very well known that Jamia 
has been one of the pioneering in
stitutions in the field of education, and 
I think the grants they have been 
getting are justified, and if there are 
any grants which are not justified, we 
will certainly stop those grants I 
would not like to see the public funds 
being misused m any way, but this 
question does not relate to it at all

As far as the University Grants 
Commission is concerned, the Com
mission appointed a visiting com
mittee The visiting committee made 
a report, and on the basis of that re
port—it is true that the representative 
of the Ministry of Education is also 
on the Commission—the University 
Grants Commission decided, both with 
regard to Gurukul and Jamia, not to 
admit them as universities
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thri ftadhaa O iptt: May 1 know, 
ia view of this unfortunate situation, 
whether Government have made any 
enquiries as to whether the standard 
of Sanad-e-Muallami is equivalent to 
the usual B Ed. standard, and whe- 
their after such enquiries they would 
make any effort at least to save those 
persons who have been employed by 
Government under the mistaken 
notion that they had the B. Ed. 
degree?

Dr. K. L. Shrimali: When this
question came to the Government—I 
think it was m 1950 or 1951, I cannot 
give the exact date—the committee
had visited and they had looked into 
the courses and standards, and it was 
on their recommendations that 
teacher’s training after graduation 
was recognised.

Shrimati Renu Chakravartty This 
House is interested.........

The Minister of( Home Affairs 
(Pandit G. B. Pant): So far as the 
persons who took their degrees or so- 
called degrees from Jamia Millia are 
concerned, those who are already em
ployed will certainly not suffer in any 
way because of anything that may 
have appeared in the prospectus now

Shrimati Renu Chakravartty: Since 
this is one of the institutions which 
has been a breeding ground of nat
ionalism among the Muslim intelli
gentsia, could we know what efforts 
the Ministry is making to see that 
this institution is brought up to the 
level desired by the University 
Grants Commission, and that this old 
institution does not become demoted 
as has been done?

Dr K L. Shrimali: Government is 
interes4 ed in this institution and everv 
effort will be made to raise the 
standard of this institution.

The Prime Minister and Minister if  
External Affairs (Shri Jawaharlal
Nehru): May I say we have had the 
highest opinion of this institution in 
the past, m i I hope we shall have

in the future? We shall do every
thing possible so that it may continue 
to maintain its high standards.

Shri Ranga: The point is only this. 
In addition to having our own opinion, 
we should also help the University 
Grants Commission to recognise it 
and bring it to the same standard as 
the other universities.

Mr. Speaker: Hon. Members will 
kindly look into the Act

WRITTEN ANSWERS TO QUES
TIONS

Integral Heavy Machine Building 
Plant

*1183 Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No 751 of the 
1st September, 1958 and state at what 
stage is the scheme of setting up of 
an Integrated Heavy Machine Build
ing Plant with the aid of the U S.S R ?

The Minister of Industry (Shri
Manubhai Shah): Further data re
quired according to schedule for the 
preparation of the detailed project 
report are being collected and fur
nished to Mess's Technoexport of 
Moscow Steps have been taken for 
the selection of the senior engineers, 
some of whom are proposed to be sent 
to the USS.R. for participation in 
the work connected with the pre
paration of the detailed project re- 
pcrt

Bonus to Coal Mines Workers
Shri Bahadur Singh:
Shri Rameshwar TantU:

Will the Minister of Labour aad 
Employment be pleased to state:

(a) whether Government have fin
alised any scheme for payment of
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weekly bonus to weekly paid workers 
and monthly bonus to monthly paid 
workers in the coal mines in order to 
step up coal production;

(b) whether the implementation of 
these schemes has been started; and

(c) if so, the results achieved so 
far?

The Deputy Minister of Labour 
<Shri Abld A ll): (a) to (c). The 
whole question of bonus to collicry 
workers is being reviewed.

Indians in Burma

*1188. Shri Rameshwar Tantia: Will 
the Prime Minister be pleased to 
state:

(a) whether it is a fact that lands 
belonging to Indian settlers in Central 
Burma, in and around Kyauktaga and 
Zeawaddy, have been nationalised by 
the Burmese Government and dis
tributed to the cultivators;

(b) whether it is also a fact that 
Indian settlers have been denied their 
share of land as cultivators; and

(c) if so, what is their number and 
what action Government are taking 
to safeguard their interests?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) Agricultural 
lands in the Kyanktaga area have not 
been nationalised so far. As for 
Zeyawadi Grant area, some lands fall
ing under the purview of the Burmese 
Lands Nationalisation Act have been 
resumed. Under the Act, all lands 
held by non-agriculturists, as also 
holdings of agriculturists exceeding 
specified ceilings, are due for gradual 
nationalisation, irrespective of whether 
the holder is a national of the country 
or an alien. There is, therefore, no 
discrimination against Indians in this 
respect. The resumed lands have 
been distributed among agriculturists 
eligible under the Act.

(b) No; people of Indian origin as 
such have not been denied their share

of land as cultivators. Those of them 
who are actual or potential ciuz'hm 
of Burma and whose holdings do not 
exceed the prescribed ceilings have 
retained their lands.

(c) The number of Indian Agricul
turists who did not fulfil the con
ditions of eligiblity for receiving re
distributed lands is not known.

As there is no discrimination 
against Indians under the Burmese 
Lands Nationalisation Act, it will not 
be appropriate for the Government of 
India to intervene in the matter.

Gurudwara Bawli Sahib, Lahore
•1194. Shri Ajit Singh Sarhadl: Will 

the Prime Minister be pleased to state:
(a) whether it is a fact that Guru

dwara Bawli Sahib at Lahore has 
been raised to the ground; and

(b) if so, whether any steps have 
been taken to have,it restored?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes Sir. The 
Gurdawara is reported to have been 
completely burnt and destroyed during 
the disturbrajices at the time of 
partition.

(b) The shrine has been included 
in the list of 200 important shrines 
in West Pakistan, the preservation 
and maintenance of which, according 
to the first meeting of the Indo- 
Pakistan Joint Committee on Shrines 
held at Karachi in January, 1958, lias 
been accepted by the Government of 
Pakistan, as a special responsibility. 
The matter will be pursued further 
at the next meeting of the Joint Com
mittee, for which an invitation lias 
already been extended to the Govern
ment of Pakistan.

The Indian High Commission at 
Karachi has also been asked to move 
the Government of Pakistan to take 
immediate steps to cordon off the 
area where the Gurdwara Bawli 
Sahib was and to place an appropri
ate inscription there.



6301 Written Answers 19 DECEMBER 1958 Written Answers 6303

Manganese On  

*1199 Shri Vldya Charan Shukla:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether any representations 
have been made to Government that 
due to the present quota arrange
ments, the sale and export of low 
grade manganese ore is severely de
clining; and

(b) if so, what action has been 
taken in the matter7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra).
(a) Yes, Sir

(b) Quota restrictions are not known 
to be having a hampering effect on 
the export of low grades But State 
Trading Corporation has offered to 
put through transactions which non
quota holders may be able to con
clude State Trading Corporation do 
not propose to leVy any charge for 
the service

Airport at Daman

Shri Naushir Bharucha: 
Shri Rameshwar Tantia:

Will the Prime Minister be pleased 
to state.

(a) whether it is a fact that the 
Portuguese Government is construct
ing an international airport at Daman 
capable of landing Jet aircraft, and

(b) if so, Government’s reactions 
thereto’

The Parliamentary Secretary to the
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b)
According to available information 
one of the air-strips at Daman is 
nearly 2,000 yards long This is ade
quate for the use by Jet aircraft So 
long as the airstrip is used only for 
civilian planes and they do not violate 
Indian air space, we have no ground 
to object

Allotment of Gardens in Delhi

, „ n1 f  Shri A K. Gopalan:
\  Shri Kunhan:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) the number of gardens in 
I)elhi allotted to displaced persons 
»gamst their claims,

(b) whether Government have re
ceived any complaint regarding allot
ment of these gardens, and

(c) if so, the action taken thereon'

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr 
Chand Khanna): (a) Gardens in Delhi 
were not allotted to the displaced per
sons against their claims

fb) No complaint regarding allot
ment has been received in the recent 
pdst If a particular case is brought 
to our notice, the matter will be looked 
jnto

(c) Does not arise

Violation of Indian Border by
Portuguese

(■ Shri Vajpayee: 
l Shrimati Da Palchoudhnri:
I Shr’ Sadhan Gupta:
| Shri Assar:

•1202.  ̂ Shrimati Mafida Ahmed:
I Shri Raghunath Singh:
I Shri H. N Mukerjee:
[  Shri Muhammed Elias:

Will the Prime Minister be pleased 
to state*

(a) whether it is a fact that on the 
4th November, 1958 some Portuguese 
soldiers and civilians violated Indian 
territory near Diu;

(b) the details of this incident; and

(c) the action taken in respect 
thereof?
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The Parliamentary Secretary (0 the 
Minister of External Affairs (Shri 
Sadath AH Khan): (a) to <c). On 
the night of 3rd November, 1958 s me 
fishermen from Diu area constmc.ed 
pillars on the Indian shore Thjv 
tied a rope to the pillars, one end of 
which passed over a pulley attached 
to a big ves'el lying off thn Diu 
shore. Apparently, the rope was 
stretched with the support of pillars 
to launch fishing boats into the sea. 
On 4 November. 1958 when the Ind an 
police were removing these pillars, 
illegally erected on Indian territory, 
two boats with armed Portuguese offi
cials came near the site and demanded 
arrogantly not only the pillars and 
the rope but also the dinghy belong
ing to the Indian police. The Portu
guese party was armed with bren- 
guns. rifles and revolvers Upon 
approach of the reinforcement of 
Indian police, the Portuguese wi'h- 
drew. A strong protest has been 
lodged with the Portuguese authorit
ies.

Incentive to Small Inventions
*1203 Shri N. R Munisamy: Will

the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that incentive 
or fillip is proposed to be given for 
small inventions;

(b) if so, through what agency,
(c) whether such agencies are to 

be set up in each State*, and
(d) what is the estimated am unt 

set apart to finance awards 10 the 
inventors through the existing labor
atories and institutions?

The Minister of Industry (Shri 
Manubhai Shah): ( a )  Yes, S t .

(b) and (c). A Small Invention-. 
Development Board is being set up 
m the Small Scale Industries Organis
ation and it will function through the 
agency of the Small Scale Industries 
Organisation.

(d) The details are being worked 
out.
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Rehabilitation of Displaced Persons 
in Tripura

*1205. Shri Bangshi Thakur: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to sta-.e:

(a) whether Government mLend to 
complete the rehabilitation of the dis 
placed persons in Tripura by the end 
of Second Plan period; and

(b) if so, the steps taken by Gov
ernment in this regard9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): fa) and (b) It is the in
tention to complete the re'habf nation 
work in Tripura by the end of 1959- 
60 To this end Government !■> keep
ing under constant review the le- 
habilitation programme of the ad
ministration.

Export of Iron Ore through Paradip

*1?06. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether the State Trad ng 
Corporation of India (Private) I.td 
has begun exporting iron oie-> from 
Paradip Port to Japan;

(b) if so, what quantity of the ex
port target of 50,000 tons of iron ore 
for this year has been exported &o 
far; and

(c) whether the State Trading 
Corporation is experiencing any diffi
culty for exporting iron o^es from 
Paradip Port to Japan’

Hie Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) A beginning has just been made.

(b) The first vessel is Dresen 1> 
loading at Paradip Port and is ex
pected to sail for Japan m a day or 
two, with approximately 8,500 tons 0f 
iron ore.

(c) No, Sir.

Import of Tobacco from the U.SA.

*l£0S. Shit Koratkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No 432 on the 
22nd August, 1958 and state the 
quantity of unmanufactured tobacco 
which has since been purchased from 
the U SA  and the value thereof?

The Deputy Minister of Commerce 
and industry (Shri Satish Chandra):
Purchase authorisation for about 
24 lakh pounds valued at $ 27 37 lakh.~> 
were issued Letters of credit to the 
extent of 26 91 lakh dollars have so 
far peen opened The exact quantity 
that has been purchased is not yet 
available
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Rebate on Handloom doth

*1210. Shri Thannllngam Nadar:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the rebate due for the 
handloom cloth has been given to the 
Madras Government; and

(b) if not, the amount of arrears 
still outstanding, and

(c) the period to which they re
late?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandia):
(a) A  sum of Rs 2,43,10,000 was 
sanctioned to the Madras State Gov
ernment for expenditure on rebate 
from 1953-54 to 1957-58.

(b) The State Government have 
incurred an expendituie of 
Rs 2,63,00,496 on rebate during the 
above period In addition, claims 
amounting to Rs 37,19,518/24 are re
ported to be pending with the S ate 
Government, upto the end of 1957- 
58

(c) 1953-54 to 1957-58

Abdulla Charkha

•1211 / shrl Ramakrishna Reddy:
\  Pandit D N. Tiwary:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that a 
Charkha has been invented by one 
Abdulla Meetathi of Kutchan Nahar 
Khan, Delhi;

(b) whether it is also a fact that 
this Abdulla Charkha can spin all 
types of cotton and can produce more 
yarn than Ambar Charkha and that 
it costs one third of the cost of 
Ambar Charkha; and

(c) if so, whether Government con
template to perfect and subsidise 
the manufacture of this Charkha on 
a large scale?

The Minister of Industry (Shri 
Manubhai Shah): (a) So far as Gotr* 
eminent is aware, Shn Abdulla has

not yet produced a working model of 
Charkha which is capable of spinn
ing.

(b) Does not arise.
(c) The question of subsidising the 

manufacture of Charkha will depend 
upon its suitability for distribution to 
spinners and after its productivity 
has been ascertained by laboratory 
and field teste

Rubber Board

•1212. Shri Warlor:: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) the names of the members 
nominated by Government to the 
newly reconstituted Rubber B ard 
as representatives of Labour; and

(b) the Central Trade Union organ
isations to which they belong7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):

(a) 1 Shn C E Bharathan
2 Shn B K Nair
3 Shn K Karunakaran
4 Shnmati Rosamma Punnoosc

(b) The first three persons belong 
to the Indian National Trade Union 
Congress and the fourth one to the 
All India Trade Union Congress

Zonal Distribution of Tea Areas

*1213 Shri Nanjappa: Will the
Minister of Commerce and Industrv 
be pleased to refer to the rep'y given 
to Starred Question No 227 on the 
25th November, 1958 and state

(a) whether there is any propo~al 
to revise the zonal distribution of tea 
areas for the purpose of excise duty, 
and

(b) if 60, when it is likely to be 
finalised?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.
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India Electric Works, Ltd., Calcutta

{
Shrimatl Reno Chakxa- 

vartty:

Shri Mohammed Elias:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
West Bengal have sent any report re
garding mis-management by the India 
Electric Works Ltd., Calcutta; and

(b) whether they propore to make 
an enquiry into the affairs of this 
company under the Industrie.' (De
velopment and Regulation) Act’

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b) A technical team is going to ex
amine the working of this factory m 
the first instance..

Drug Manufacture in India

TShri Goray:
*1215.  ̂ Shri Jadhav:

I  Shri Hem Barua:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) how far the schemes for drug 

manufacturing in India have advanc
ed;

(b) whether the expert opinion in 
the country—like the Indian Medical 
Association—have been consulted be
fore drawing up the scheme;

(c) what steps have been taken to 
assess the country’s requirements of 
hormones and biologicals; and

(d) whether Government are aware 
that X-Ray plates imported from cer
tain countries do not stand storage7

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A state
ment is laid on the Table of the 
House [See Appendix IV, annexure 
No. 128.]

Drainage System In Delhi

*1216. Shri C. K. Nalr: Will the
Minister of Works, Housing and 
Supply be pleased to state:

(a) the findings of the committee 
of enquiry constituted by the Prime 
Minister in the month of August, 1958 
with regard to the inefficient working 
of the drainage system of Delhi;

(b) the recommendations and steps 
proposed to be taken by Govern
ment to improve the drainage system;

(c) the authorities responsible for 
the improvement and upkeep of the 
drains in the urban and the rural 
areas of Delhi;

(d) steps already taken to improve 
the Najafgarh Nallah which discharges 
the storm water collected in Najaf
garh lake into the Jumna; and

(e) the target date fixed for the 
completion of the project?

The Minister of Works, Housing 
and Supply (Shri K C. Reddy): (a) 
According to the First Report of the 
Committee, laid on the Table of the 
House on 18th August, 1958, the pre
sent drainage system designed for a 
1/4” run off naturally proved inade
quate to cope with the unprecedented- 
ly heavy rainfall of great intensity 
on July 20-21, 1958

(b) The Committee has not yet 
made its final recommendations

(c) The New Delhi Municipal Com
mittee and the Delhi Municipal Cor
poration are responsible for the up
keep of the drains falling withm their 
respective jurisdiction. The Punjab 
Irrigation Department is responsible 
for the drains in the irrigated rural 
areas, namely, the Mangeshpur drain, 
the Nangloi dram and the Bawana 
Escape, upto their outfall The up
keep of the Najafgarh drain is the 
responsibility of the Delhi Adminis
tration

(d) (i) The Najafgarh drain has 
been regarded in a reach of about
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6 miles to remove a hump near Moti 
Nagar.

(h) Schemes for further improve
ment to the drainage of the Najatgarh 
Theel are being formulated

(e) The target date can be fixed 
only after investigations are com
pleted and final schemes prepared 
and duly approved

Dhobi Ghats in New Delhi

•1217. Shrlmati Sucheta Krlpalani:
Will the Minister of Works, Housing 
and Supply be pleased to state

(a) whether it is a fact that the 
layout plan of New Delhi, as pre
pared by the Britishers, had provided 
Dhobi Ghats at the back of bungalows,

(b) whether Government are aware 
that since then the popu’ ation of 
New Delhi has tremendously increa ~ 
ed and the number of Dhob es has 
also increased m the same proportion

(c) whether it is a fact that the 
residential quarters for Dhobis 
attached to each Dhobi Ghat have 
become quite insufficient to meet 
their requirements;

(d) whether Government propose 
to construct residential quarters in 
New Delhi to accommodate these 
Dhobis, and

(e) whether Government propose 
to let the temporary residential huts 
constructed by the Dhobis besides 
the ghats to continue to exist until 
alternative arrangements are madev

Hie Deputy Minister of Works, 
Housing and Supply (Shri Anil K 
Chanda): (a) Yes, Sir, at the back 
of some of the bungalows only

(b) The population of Dhobtes 
must have increased, but it cannot be 
said how the increase compares with 
that of the general populat'on

fc) As no quarters for Dhobies 
have been constructed by Govern
ment in New Delhi so far. the quest
ion o f their becoming insufficient to

meet the increased demand does not 
arise.

(d) No, Sir
(e) This is the concern of the 

New Delhi Municipal Committee, who 
are taking necessary action m the 
matter Action for removal of the 
huts, constructed upto May, 195C, has 
been suspended for the present

Nepa Newsprint and Paper Mills Ltd.
*1218 Shri Kalika Singh: Will the 

Minister of Commerce and Industry 
be pleased to state

(a) whether any arrangement? 
have been made to recover the loans 
paid to the Nepa Newsprint and 
Paper Mills Limited through the State 
Government of Madhya Pradesh,

(b) whether there is any proposal 
to participate m the share capital of 
the Mills along with the State Gov
ernment of Madhya Pradesh, and

(c) if so, in what manner*

The Minister of Industry (Shri 
Manubhai Shah)- (a) to (c) In the
interest of the working of the Nepa 
Newsprint and Paper Mills, it has 
been decided to convert major portion 
of the loans given by the Government 
of India and the Government o' the 
State of Madhva Pradesh into equ ty 
shares of the company The balance 
will remain as interest bea> in^ loan.

Manufacture of Drugs
r  Shn Nagi Reddy:

*1219 ■/ Shrimatl Parvatht 
Krishnan:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that the 
Tatas have entered into an agree
ment with a foreign company, Merck 
Sharp Dohma to produce some drugs 
m our country;

(b) if so, what is the percentage of 
Indian and foreign capital proposed 
to be invested in that industry; and
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(e) what are the terms regarding 
technical know-how?

The Minister of Industry (Shri 
Mannbhal Shah): (a) Yes, Sir.

(b) The new company will have 40 
per cent Indian capital participation.

(c) The company will receive full 
technical collaboration, 'know-how* 
and assistance from the foreign com
pany without being charged any 
royalty or technical fee. Engineering 
and other expenses incurred by the 
foreign company will, however, be 
payable and will be allotted Rs. 7} 
lakhs worth of shares on this account

Recognition of Sudanese Government

*1220. Shri F. C. Borroah: Will the 
Prime Minister be pleased to state:

(a) whether any formal request has 
been made to Government by the new 
Sudanese Government for its recogni
tion; and

(b) if so. the reaction of the Govern
ment of India?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). A 
request was received from the new 
Government of the Republic of Sudan 
for formal recognition and the Gov
ernment of India immediately accord
ed it.
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Newsprint and Sulphite Cellulose Mills 
at Mlrthal (Punjab)

• m i Shri Hem Raj: Will the Minis
ter of Comme'ce and Industry be
pleased to refer to the reply given 
to Starred Question No 413 on the 
1st December, 1958 and state*

(a) whether Government have con
sidered the feas bility of setting up 
a Newsprint Mill and Sulphite Cellu
lose Mill at Mirthal in Punjab, and

(b) whether these mills will be set 
up in the public sector or private 
sector’

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
matter is still under examination It 
is also not certain whether it will be 
in public sector or private sector

Tea Industry
*1224. Shri Achar: Will the Minis

ter of Commerce and Industry be 
pleased to state

(a) whether it is a fact that foreign 
tea companies are remitting large 
amounts of money out of the country,

(b) if so, the amounts so remitted 
for the last six years (year-wise), and

(c) the reasons for the said remit
tances’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c) Up-to-date information is 
being collected and will be laid on 
the Table of the House

Special reasons, if any, will be 
mentioned after analysing the figures

Second Five Year Plan, Bombay
*1225. Shri Sonavane: Will the 

Minister of Planning be pleased to 
state*

(a) Whether the Government of 
Bombay have approached the Central 
Government for further allocations for 
fulfilment of plan targets for agricul
tural production m the Second Five 
Year Plan as they have almost entirely

exhausted the provision for agricul
tural production for Second Five Year 
Plan in the first three years;

(b) Whether the proposal has been 
considered, and

(c) if so, with what results?

The Parliamentary Secretary to 
the Minister of Labour and Employ
ment and Planning (Shri L. N. 
Mishra): (a) to (c) The question has 
been considered by the Ministry of 
Food and Agriculture in consultation 
with the Planning Commission Ade
quate provisions for the agricultural 
programme have been made in the 
plan for 1959-60 which has recently 
been agreed with the Government of 
Bombay The provision for agricul
tural production m 1959-60 is Rs 9 75 
crores and the total provision for 
agriculture and allied heads of deve
lopment is Rs 17 3 crores

Trade with Iraq
f  Shri Daljit Singh:

*1226.^ Shri P C. Borooah 
I  Shri Ram Krishan:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that Iraq 
has agreed to purchase new lines of 
manufactured goods from India,

(b) whether an agreement has also 
been reached on the quantum of dates 
which India will import from Iraq, 
and

(c) if so, the details thereof7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c) A copy of the joint com
munique issued at the conclusion of 
the visit of the Iraqi Trade Delega
tion to India has been placed on the 
Table of the House As a result of 
these discussions the trade m tradi
tional items, particularly m Iraqi 
dates and Indian tea is likely to 
expand beyond the present level 
There is also a possibility of extend
ing this trade to a large number of 
new products
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Urban g a a m lty  Projects in India
*1X27. Shri D. C. Sharma: Will the 

Minister of Planning be pleased to 
state*

Ca) whether Government have for
mulated any scheme with regard to 
the setting up of the Urban Commu
nity Projects in India; and

<b) if so, the nature of the scheme’
The Parliamentary Secretary to the 

Minister of Labour and Employment 
and Planning (Shri L. N. Mlshra):
(a) and (b) There is no single scheme 
for urban areas on the lines of com
munity projects in rural areas Vari
ous uiban programmes such as provi
sion of water supply and sanitation, 
extension of health and education 
facilities, slum clearance and slum 
improvement, provision of housing for 
industrial workers and low income 
groups and expansion of employment 
opportunities, arc being undertaken 
under the Second, F iv p  Year Plan in 
a laige numbei of cities and towns 
bv State Govt* and the local muni- 
xipal bodiis concerned In all of 
thim, the need for coordinated plan
ning and execution and for securing 
the fullest participation by the com
munity is being stiessed

Wage Boards

f  Shri Ram Krishan:
| Shn S. M. Banerjee:

*1228. -t Shri Tangamani:
I Shn T. B. Vittal Rao: 
Î Shri Dasaralha Deb:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply givpn to Starred Question 
No 926 on the 4th September, 1958 
and state the progiess since made bv 
the Wage Boaids for Cotton Textiles, 
Sugar and Cement Industries’

The Deputy Minister of Labour 
(Shri Abid Ali): The Cotton Textiles 
Wage Board is hearing the parties at 
various places The Sugar and the 
Cement Wage Boards have issued 
Questionnaires and pending replies 
Iram all, they are studying the avail
able data.

Portuguese Case in the International 
Court Against India

f  Shri Shree Narayan Das:J Shri H. N. Mukerjee: 
i  Shri Muhammed Ellas:
[_ Shrimati Ha Palchoudhurl:

Will the Prime Minister be pleased 
to refer to the reply given to Unstar
red Question Mo 2776 on the 25th 
September 1958 and state:

(a) whether a rejoinder to the 
Portuguese complaint to the World 
Court lcga.dmg Nagar Haveli and 
Dadra has been filed,

(b) if so, when, and
(c) whether any date has been fixed 

for the next hearing of the case’
The Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath Ali Khan), (a) and (b) No

<c) At our request Court has grant
ed an extension till 26th January, 1959 
foi filing the rejoinder Further 
stages of the case will be determined 
by the Court only after our rejoinder 
has been filed

Employees’ State Insurance Scheme

*1230 / Shri T- B V,ttal R*®:
* \  Shri S. M Banerjee:

Will the Minister of Labour and 
Employment be pleased to state.

(a) the period by which medical 
benefits to workers' families under 
the Employees’ State Insurance 
Scheme will be extended to workers 
in Bombay, Calcutta and Madras,

(b) whether any time schedule has 
been worked out foi this purpose, 
and

(c) if not, the reasons theiefor’
The Deputy Minister of Labour 

(Shri Abid All): (a) and (b) It has 
been suggested to the State Govern
ments that the benefits should be ex
tended during the year 1959

(c) Does not arise.
301 (A i) LSD.—S.
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Border Incident
f  Pandit D. N. Tiwary;

*1232.  ̂ Shri Raghnnith Singh:
(_ Shri Wodeyar:

Will the Prime Minister be pleased 
to state

(a) whether it is a fact that on the 
24th September, 1958 some Pakistanis 
had crossed the cease-fire line in vil
lage Tatrmole m Poonch and tried 
to cieate disturbance and clashed 
with the residents of the area

(b) 1/  so, the numbei of persons 
killed and injuicd, and

(0) tKc* steps taken to prevent such 
occuircnces in future’

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes, Sit On 
Stptcmbei 24, 1958 about 200 residents 
of Pakistan-occupied Kashmir at
tempted to interfere with the harvest
ing of crops by Indian nationals on 
our iido of the cease*flre line

(b) On our side two police cons* 
tables and six civilians sustained in - 
juries Casualties suffered by the 
attacking party from Pakistan-occupi
ed Kashmir were 2 killed and 5> 
injured

(c) While taking appropriate mea
sures in the interests of security, tfeet
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Government will continue to insist 
that the cease-fire line and the Cease- 
Fire Agreement, violations of which 
give rise to these incidents, are ob
served more strictly by the Pakistan 
authorities

Cotton Textile Delegation

*1234. Shn Raghunath Singh. Will 
the Minister of Commerce and Indus
try be pleased to state

(a) whethei it is a fact that a trade 
delegation of the Cotton Textiles Ex
port Promotion Council has been sent 
to East Africa

(b) whether it is also a fact that the 
Indians businessmen of East Africa 
and other plates have complained 
about the Indian export methods as 
being completely out of date and

(c) if so the action proposed to be 
taken in the matter7

•
The Deputy Minister of Commerce 

and Industry (Shn Satish Chandra)*
(a) Yes Sir

(b) The Report of the Delegation is 
awaited

(c) Docs not arise

NATO Bases in Goa
•1235. Shn U C Patnaik Will the 

Prime Minister be pleased to state
(a) whether Government have any 

infoiination about NATO bases in 
Goa, and

(b) if so what’
The Parliamentary Secretary to the 

Minister of Fxternal Affairs (Shri 
Sadath Ali Khan) fa) and (b) Ac
cording to available information Goa 
is not within the area in which NATO 
functions

Hindustan Machine Tools (Private) 
ltd

•1236. Shri Aurobindo Ghosal Will 
the Minister of Commerce and In- 
dtwtry be pleased to state

(a) whether it is a fact that various 
establishments of the Central and

State Governments have been advised 
to pui chase machines manufactured 
by the Hindustan Machine Tools 
(Puvate) Ltd, and

(b) if not, the reasons therefor’

The Minister of Industry (Shri 
Manubhai Shah), (a) and (b). No. 
Sir The production programme 01 
Hindustan Machine Tools (Puvate), 
Ltd, is under constant review and 
is adapted to the pattern of demand 
from time to time

Emporium for Manipur Handloom 
Products

*1237 Shn L Achaw Singh* Will 
the Mmistei of Commerce and In
dustry be pleased to state

(a) whether an emporium for the 
handloom and small scale industries 
products of Manipur has been opened 
at Calcutta, and

(b) if so when’

The Deputy Minister of Commera 
and Industry (Shri Satish Chandra):

(a) No Su
(b) Does not anse

Distribution of Newsprint

r S»hn Tangamani 
1AJ8' \  S»hn P R Patel.

Will the Minister of Commerce and 
Industry be pleased to isfer to the 
leplv given to Stancd Que-tion No 
■> on the 11th August, 1958 and state

ia> whether the scheme for helping 
the small newspapers has been put 
into op( ration

(l>) what is the quota of ncwspnnt 
allotted to the various newspapers for 
the six months ending March, 1959,

(e) whether dailies have applied for 
increased quantity of newsprint, and

W) if so the names of the news
papers and the quantity required by 
each’



6333 Written Answer# 19 DKCBMBBR 1998 Written Aiunotrt £334

The Deputy Minister of Cm o m iw  
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Since the actual users, i.e., 
newspapers, can submit their applica
tion upto 31st December 1958, it is not 
possible to indicate the quantity al
lotted during the current licensing 
period.

(c) and (d) In almost all cases 
where applications have been receiv
ed the dailies have asked for increas
ed quantity of newsprint on the basis 
of circulation of 1958

Demands of Displaced Persons in 
Agartala Tripura

*1239. Shri Bangshi Thakur: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state.

(a) what are the demands for which 
a few displaced persons had resorted 
to hunger strike in front of the Reha
bilitation Directorate. Agartala, 
Tripura at the time when the Reha
bilitation Minister of the Government 
of India visited Tripura,

(b) whether those demands have 
been partly or fully met with; and

(c) if not, the reasons therefor’
The Minister of Rehabilitation and 

Minority Affairs (Shri Mehr Chand 
Khanna)' (a) A number of allega
tions of corrupt practices against the 
supervisor of the rural colony of 
Uttar Debendranagar were made and 
action demanded against him

(b) and (c) An enquiry has been 
instituted under a senior officer. 
Further action will be taken on receipt 
of the report of the inquiring officer

Tea Estates
*1240. Shri Warior: Will the Minis

ter of Commerce and Industry be
pleased to state:

fa) whether it has come to the 
notice of Government that some of 
the Tea Estates with sterling capital, 
are not replanting their estates in 
India; and

(b) whether they are progressively 
enlarging their estates in Africa and 
other places?

The Deputy Minister «f Commerce 
and Industry (Shri Satish Chandra):
(a) No complaint regarding neglect of 
replanting specifically by sterling com
panies has come to notice of Govern
ment

(b) If the Hon'ble Member is sug
gesting that sterling companies are 
enlaiging their estates in Africa and 
other places by refraining from re
plantation m India, Government have 
no information to warrant such a 
conclusion

Land Reforms

*1241. Shri N. R. Munisamy: Will 
the Minister of Planning be pleased to 
state

(a) whether land reform legislation 
has boon introduced ‘in the centrally 
administered territories with special 
reference to the imposition of ceilings 
on the existing holdings, and

(b) if so, to what extent they have 
been implemented’

The Parliamentary Secretary to 
the Minister of Labour and Employ
ment and Planning (Shri L. N. 
Mishra): (a) and (b) A Statement is 
placed on the Table of the Lok Sabha. 
[See Appendix IV, annexure No 124.]

Closure of Textile Mills in Bombay 
State

*1242. Shri Sonavane: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that “Rajen 
Textile Mill" of Barsi in Bombay 
State is going to be completely closed 
from the 1st January, 1959, and that 
the mill-owner has given notice to 
the Mill employees to that effect;

(b) whether the mill-owners of 
Jayashanker and Lokamanya Textile 
Mills at Barsi have put up notices to 
close down their third shift; and
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(c) if  so, what would be the effect 
on production and employment of 
labour?

The Minister of Industry (Shri 
Manubhai Shah): A statement is laid 
on the Table of the House

S t a t e m e n t

(a) The Rajen Textile Mill, Barsi, 
has given notice of closure effective 
from 1st January, 1959

(b) Yes, Sir
(c) In the event of closure of Rajen 

Textile Mill and partial closure of 
the other two mills, nearly 1753 
workers would be affected Loss of 
production would be about 529 bales 
of free yam and 482 bales of cloth 
per month

International Panel of Economic 
Experts

*1243. Shri P» C. Borooah: Will the 
Minister of Commerce and Industry
be pleased to state.

(a) whethei it is a fact that Inter
national Panel of Economic Experts 
appointed by GATT have recommend
ed the lowering of duties and internal 
taxes on Tea. Coffee and tobacco, and

(b) if so, the action taken in pur
suance thereof7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):

(a) An extract of the relevant 
recommendation made by the Panel 
of Experts appointed by the Contract
ing Parties to the GATT is placed on 
the Table of the House

S t a t e m e n t

The level of taxation on the main 
primary products, such as coffee, tea 
and tobacco, which are subject to re
venue duties in the industrial coun
tries of Continental Western Europe 
appears to be sufficiently high to act 
as a major restraint on consumption 
and import demand.

There is little justification, other 
than the weight of fiscal traditions, to 
impose the main burden of taxation 
on non-competing imports in the form 
of ‘ special internal taxes”, leas ac
cessible to the bargaining process ap
plicable to ordinary customs duties 
under GATT’s rules As long as this 
situation exists, the Havana Charter’s 
rule for negotiation of levenue duties 
should bo made applicable to the 
GATT negotiations procedures.

(b) As will be seen, action on the 
: ecomrncndation has to be taken pri
marily by the developed countries 
The Indian Delegation to the 13th Ses
sion of the GATT was instructed to 
support the line of thought presented 
by the Experts

Hosiery Goods Industry
*1244. Shri D. C. Sharma: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) the present position of the 
hosiery goods industry in the country;

(b) the main centres of this industry 
m the country,

(c) whether this industry is facing 
some difficulty due to non-availability 
of raw material, and

(d) if so, the steps taken by Gov
ernment to help the industry in this 
regard’

The Minister of Industry (Shri 
Manubhai Shah): A statement is laid
011 the Table of the House

S t a t e m e n t

(a) The number of units manufac
turing hosiery goods at present is 
estimated to be about 3,500, employing 
about 44,000 workers in the Small 
Scale Sector with capital investment 
of about Rs 6 5 crores and out-put 
valued at about Rs 15 5 crores per 
annum

(b) The hosiery industry is mainly 
concentrated in the State of West 
E£ngal, Punjab, UP., Bombay antf 
Madras
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(c) Cotton and Woolen hosiery in
dustry are not facing anj> difficulty 
about the supply of raw material Art 
silk hosiery industry is facing some 
difficulty in getting supplies of Art 
Silk Yarn

(d) Arrangement has been made for 
supply of indigenous rayon yarn by 
earmarking 9 per ccnt out of the 
dealers quota under the Distribution 
Scheme of hosierv and other auxiliary 
industries. Apart from this the 
Hosiery Industry is also allowed to 
import Rayon Yarn against expoit for 
rayon goods

Hotels for Central Government 
Employees

I" Shri Ram Krishan:
•1245. J Shn D. C Sharma.

Shri Bahadur Singh*

Will the Minister of Works, Hous
ing and Supply be pleased to refer to 
the reply given to Starred Question 
No 1476 on tho 22nd September, 1958 
and state

(a) whethei the scheme to build 
two Hostels in Delhi for Cential Gov
ernment employees who are unmar
ried has been finalised,

(b) if so, the details thereof, and
(c) when the construction work will 

start’
The Deputy Minuter of Works, 

Housing and Supply (Shn Anil K. 
Cbanda): (a) No Sir

(b) Does not ausc

(c) The work will be taken m hand 
after finalisation of the plans and 
estimates
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Ordnante Factories

*1247. Shn U. C. Patnaik: Will the 
Mimslei of Planning be pleased to 
stale whethei the Planning Commis
sion has examined, foi purposes of 
planning for pioduction within the 
counti>, the scope foi utilising the 
oidnance faetones for producing (1) 
civilian lequnements, and (11) goods 
requucd bv civilians and military 
personnel’

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
Although no special plan was drawn 
up for utilisation of the capacity in 
the Ordnance Factories for meeting 
civilian requirements, Defence Minis
try’s representatives were associated 
with the various discussions regarding 
industrial plans with a view to enabl
ing them inter alia to indicate the 
contribution which the Ordnance
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Establishments could make towards 
meeting civilian needs and a certain 
measure of coordination has been 
achieved in the planning of capacity 
m some important industries e g 
machine-tools, earth-moving equip
ments, radio valves, rolling stock for 
railways etc In particular cognizance 
was taken of the potential of the 
ordnance factories to supply billets to 
the rerolling industry in considering 
the production piogiamme of the steel 
industry

Indians ra Nepal
*1248 Shri Shree Narayan Das* Will 

the Prine Minister be pleased to 
state

(a) whether it is a fact that the 
Indian citizens serving in educational 
institutions m Nepal have been asked 
to seek permission of the Nepal Gov 
einmeiit to continue as such,

(b) if so, the precise nature of rules 
introduced bv the Government of 
Nepal in this reg<frd,

(c) whether it is a fact that the 
Managing CornmitU es of the educa
tional institutions in Nepal have been 
asked by the Nepal Government not 
to appoint anv Indian citizens in their 
respective institutions and

<d) if so the reasons for such dis 
criminatory treatment -when the 
Nepalese citizens aic allowed the same 
privileges here as aie tnjo\ed by 
Indians’

The Parliamentary Secretary to 
the Minister of External Affairs (Shri 
Sadath All Khan) (a) to (d) No
Sir It is, however a fact that in 
Octobcr, 1957 the Government of Nepal 
issued orders (relating to the medium 
of instruction m Nepalese schools) 
which inter alia stated that teachers 
m all schools in Nepal must possess 
certificates of Nepalese citizenship In 
the absence of the citizenship certi 
Acate teachers were required to obtain 
the permission of the Ministry of 
Education, Government of Nepal, 
within six months of the issue of the 
orders It was also stated that non- 
Nepalese could be appointed only after

prior permission of the Nepal Govern
ment These orders of October, 1957 
did not specifically apply to Indians 
but to all non-Nepalese

This matter was taken up by our 
Embassy with the Government of 
Nepal who in the first instance extend
ed the time-limit The Government 
of Nepal have now informed our 
Embassy that the orders will not affect 
Indian teachers

Ali India Radio News Bnlletuu

•12M /S h n  Tangamani:
* ̂  Shri Pamgrahi

Will the Minister of Information and 
Broadrasting be pleased to state

(a) whether the proceedings of 
Parliament arc covered in the news 
Bulletin of the A IR ,

(b) if so, the time allotted each day, 
and

(c) whethtr a copy of the news 
script of proceedings of the House on 
the 27th November, 1958 be laid on the 
Table’

The Minister of Information and 
Broadcasting (Dr B V Keskar)' (a)
and (b) The proceedings of Parlia
ment are covered, b> the news 
Bulletins regularly No particular 
time is allotted nor is it practical to 
do so The coverage for any parti- 
culai day would depend upon the 
impoitance of the subject and its news 
value m public e>es

(c) A copy of the script of the news 
bulletin relating to proceedings of the 
Lok Sabha on 27th November is laid 
on the Table of the Sabha I See 
^pendix IV annexure No 1251

Export to Pakistan
2132 Shn D C. Sharma. Will the 

Minister of Commerce and Industry
be pleased to state

(a) the steps taken in 1958-59 so 
far to increase India’s export to 
Pakistan, and

(b>) the result thereof’
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The Minister at Commute u i  
Industry (Shri Lai Bahadur Shastri):
(a) and (b) Our trade with Pakistan 
is governed by the Indo-Pakistan 
Trade Agreement (1957—00) The 
present climate does not appear to be 
favourable for taking any special steps 
to increase our exports to Pakistan

Land Reforms
2133. Shri Ram Krlshan: Will the 

Minister of Planning be pleased to 
state

(a) the names of the States if any, 
which have not enforced land reform 
legislation so far, and

(b) the nature of the action taken 
or proposed to b ' taken against them7

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L N. Mishra): (a) 
Land reform has several aspects All 
States have enacted legislation on one 
aspect or the other The progress 
made m each State has been described 
in the Statements placed on the Table 
of the Lok Sabha from time to time

(b) A Statement is laid on the Table 
of the House [See Appendix IV, 
aitnexure No 126 ]

Mlchelin Tyres

£134 Shri Ram Krlshan: Will the 
Minister of Commerce and Industry
be pleased to state'

(a) the quantity of import quota of 
Mtchelm tyres for trucks and buses al
lotted to the Auto Supply Company, 
Queens Road, Delhi during 1957-58 and 
fr(>m 1st April to 31st October, 1958, 
and

(b) the quantity of goods actually 
imported7

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b) Messrs Auto Supply Co, 
Delhi, have established, on the basis 
of their past imports, a quota for 
Rs 3,09,601 for tyres and tubes falling 
under S No 41(n)|V and have been 
granted according to policy, quota 
licences as follows —

Rs 
1,16,101 
Nil
i,x6,ior 
1,16,101 
\Ti1

firm have utilised their licences 

also been given two ad hoc licen-

R« 4,00,000 ad hoc lic
ence

29,025 Supplemen
tary licence 
for bicycle 
and cycle 
rickshaw tyres

(b) total number of weaving and 
training centres opened so far or pro
posed to be opened during the same 
period7

The Minister of Commerce and 
industry (Shri Lai Bahadur Shastri):
(a) The Khadi and Village Industries 
Commission have disbursed Rs. 2*06 
lakhs as grants and Rs. 2*9? lakhs as

Jonuary-Tune 1957 .
July-September 1957 •
October ’57-March ’58 
Apnl-September 1958 .
October ’59-March ’59
(upto 31st October 1958) _____

Information regarding the extent Urohich th< 
licences is not available

It may be added that the Company have 
ces to meet temporary shortages as follows

January-June 1957 

October ’57-March 1958 Rs

Ambar Charkha
2135. Shri Ram Krlshan* Will the 

Minister of Commerce and Industry
be pleased to state*

(a) total amount spent so far and to 
be spent during the current financial 
year on Ambar Charkha programme 
in Delhi Territory, and



Written Answers 19 DECEMBER 1958 Written Answers 6334

loans on the implementation of the 
Ambar Char&ha Programme in Delhi 
Territory from 1956*57 upto 30th 
September, 1958. As regards the 
amount to be spent during the remain* 
frig period of the current financial 
year, it is not possible to furnish this 
information Howevei, the Commis
sion has tentatively agreed to provide 
Rs. 117 lakhs as grants and Rs. 3'65 
lakhs as loans during the whole of 
the current financial year

(b) 20 training centres and 3 weav
ing centres have been started in the 
Delhi Territory upto 30t  ̂ September,
1958.

Okhla Industrial Estate
f  Shri Ram Krishan:

2136. ■{ Sardar Iqbal Singh:
( Shri Ratneshwar Tantia:

Start K. c. Jena:
Will the Minister of Commerce and 

Industry be pleased to state-
(a) the nature of progress made so 

far in the Okhla*Estate;
(b) the nature of new industries 

started;
(c) whether Government have 

drawn up a new expansion programme 
for the Okhla Industrial Estate; and

(d) if so, the details thereof7

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(u) to (d). A  statement is given
below —

S t a t e m e n t

(a) Constiuction of 35 factories and 
other ancillary buildings including the 
arimmistraMvp block on an area of 
about 40 acres of land was completed 
in February, 1958 All the 35 factor
ies havr b(’en allotted to different 
small indusirial units, 29 of them have 
already gone into production.

(b) The industries set up by new 
units include manufacture of insulated 
rubber nod goods, snap fasteners and 
prcsj, button*!, automobile accessories, 
mechanical hydiauhc jacks, drilling 
machines, safety razor blades, insulat
ed wires and cotton tape etc.

(c) and (d) Yes, Sir The cons
truction will be undertaken by the 
Central Public Works Department on 
behalf of the National Small Industries 
Corporation. Under the expansion 
scheme land measuring about 69.9 
acres has been acquired 41 factories 
of the following sizes are proposed to 
be constructed at an estimated cost of 
Rs. 44,20,000 during the remaining 
period of the Second Five Year Plan:—

A Type 
B Tvpe 
CTvpe 
D Type

12 factories of 5,000 sq. fr. covered area. 
16 factories of 4,000 sq. ft covcrcd area.
9 factories of 3,000 sq. ft. covered area.
4 factories of 2,000 sq. ft. covered area.

Skilled and Unskilled Workers

2147. Shri Ram Krishan: Will the 
Minister of Labour and Employment
be pleased to state the additional 
number of persons of the skilled and 
unbilled working class registered

with Employment Exchange since 1956, 
year-wise’

The Deputy Minister of Labour 
(Shri Abid Ali): The number of appli
cants belonging to these categories 
seeking employment assistance at the 
end of each year was as under:—

Ye*r Skilled and 
Semi-skilled

Unskilled

(i) (a) (3)

1956 . . .
1957 . . .
1958 (October) . . . .

59.999
71,508
87,606

3,88,423
4,60^39
6.00,633
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Employment Exchanges In Panjab

2138. Shri Bam Krlshan: Will the 
Minister of Labour and Employment
be pleased to state the number of un
employed Graduates, Intermediates

and Matriculates on the live registers 
of the Employment Exchanges in 
Punjab at present?

The Deputy Minister of Labour 
(Shri Abid Ali): The information is 
given below.

Categorj
No. on Live 
Register as 
on 30th Sep. 

1958

( 1; (2)
Graduates 2,082

Intermediates 1,349

T otal 20,885

Electric Fans
2139. Shri Ram Krlshan: Will the 

Minister of Commerce and Industry
be pleased to state the number of 
electric fans manufactured during the 
period January to September, 1958’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
The total number of electric fans pro
duced by the firms borne on the Deve
lopment Wing’s list during the period 
January to September, 1958 is 469,879

The total number of radio sets pro
duced by the firms borne on the Deve
lopment Wing’s list during the period 
January to September, 1958 is 147,300

Import Trade
2141. Shri Pangarkar: Will the 

Minister of Commerce and Industry
be pleased to state:

•
(a> the impoit Hade position of 

India during the last three mon.hs; 
and

Radio Sets (b) the total value of impoits made 
m the same period’

2140. Shri Ram Krishan: Will the 
Mimstei of Commerce and Industry
be pleased to state the number of 
radio sets produced during the period 
January to September, 1958?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b) The latest balance of 
tiadc position foi three months avail
able so fai, is for the months of July. 
August and September 1958 which is 
given below —

(Value in lakhs of Rs.)

Months
Exports Balance 

Import-; including of Trade 
re-exports

July, 1958 . 6788 5431 — 1357

August, 1958 5658 4991 —« 7
September, 1958 . • . 5860 5901 +41
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"Charity-Box” at Rajghat

2142. Shri Kumbhar: Will the Minis
ter of Works, Housing and Supply oe
pleased to state:

fa) the amount received year-wise 
so far from the “Charity Box'' placed

i95>-52
1952-5^
1953-M
1954-5*
1955-56
1956-57
1957-«:K
April ’58 to isih November 195s

(b) and (c) The Raj ghat Samadhi 
Committee, constituted in terms of the 
Rajghat Samadhi Act, 1951, who arc 
entrusted with the management of the 
Samadhi, decided—and Government 
appiovcd of the decision—to make

1955-56
»956-57
1957-5&
April ’58 to August 195X

In addition, a ^um of Rs 3-8-0 was 
spent during the year 1952-53. on gar
lands and conveyance
Scheme for Production of Vitamin A

2143. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry be 
pleased to state:

(a) whether it is a fact that the 
Planning Commission had received for 
inclusion in the Second Five Year 
Plan a scheme from the then Travan- 
core-Cochin Government for the pro
duction of Vitamin A etc fiom lemon 
grass oil;

(b) if so, whether the Planning 
Commission told the State Govern
ment to stay further action pending 
completion of the discussions of the 
Government of India for collaboration 
with certain Swiss interests;

on the Gandhiji’s Samadhi at Rajghat, 
New Delhi;

(b) the items on which the amount 
was spent year-wise; and 

(l> the details thereof’
The Minister of Works. Housing and 

Supply (Shri K. C. Reddy): (a)

Rs. As. P.
S.SI2 5 6
K,I5I a 0
*>M7 5 3
5,140 1 0

12,I2b 3 0
11,*93 I 6
9.130 32 nP
*,978 25nP

ovei the collections from the Cash 
Box to the Harijan Sewak Sangh for 
the woik of uplift of the Hanjans 
Accordingly, the Committee remitted 
funds to the Sangh, as detailed be
low —

Rs. As P. 
2^000 o o 
12.000 o o 
23,299 03nP.

6,261 35nP.
(c) whether ultimately schemes for 

the production of Vitamin A were 
allowed and licences issued to M|s 
Voltas and Ms Glaxo Laboratories; 
and

(d) if so, the reasons therofoi7

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) to (d) At the time of the for
mulation of the Second Five Year 
Plan, the then Travancore-Cochin Gov
ernment submitted a proposal for 
establishing a factory m association 
with private enterprise for the manu
facture of lonone and other aromatics 
from lemon grass oil The scheme 
was incomplete m several respects. 
Also wiien this scheme was submitted, 
certain negotiations were in progress 
between the Ministry of Commerce and 
Industify and M|s. Hoffmann La Roche
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of Switzerland for the setting up of a 
factory in the country for the produc
tion of lonone and Vitamin A  from 
Lemon grass oil Since the Central 
Government had already initiated 
these discussions, it was thought 
desirable to complete these negotia
tions and leave it to Central Govern
ment to arrange for its production 
suitably In the circumstances, the 
proposal of the State Government was 
not approved by the Planning Com
mission

Initially, it was. the intention of the 
Government of India to associate 
themselves m the scheme of manufac
ture m India of Vitamin A from lemon 
grass oil by M's Hoffmann La Roche 
But later as M.s Voltas Ltd who are 
the sole agents of Mis Hoflmann La 
Roche Ltd came forward to take part 
in this manufacture, the Government 
of India considered this scheme and 
a licence under the Industries (Deve
lopment & Regulation) Act, 1951, was 
issued for setting up a new under
taking in the name of M|s Roche Pro
ducts Private Ltd In order to 
establish adequate competition for this 
item, M|s Glaxo Laboratories India 
Ltd who also submitted a similai 
scheme, were licensed

The present demand of Vitamin A 
m the country is estimated at 10—15 
million m u per annum and the licens
ed capacity of these two firms is 10 
million mu of Vitamin A per annum 
each

Labour Acts in Himachal Pradesh
2144. Shri D. C. Sharma: Will the 

Minister of Labour and Employment
be pleased to state:

(a) whether the Factories Act, 
Minimum Wages Act and other labour 
laws are in force in Himachal Pradesh;

(b) if so, whether rules have been 
framed by the Himachal Pradesh 
Administration under these Acts; and

(c) if not, the reasons therefor7

The Deputy Minister of Labour (Shri 
Abid Ali): (a) Yes.

(b) (1) Yes, under Factories Act* 
1948, Workmen’s Compensation Act, 
1923, and Plantation Labour Act, 1951.

(11) Rules under Minimum Wages 
Act, 1948, and Payment of Wages Act, 
1936, were being framed when the 
records of the Secretariat were 
destroyed in a fire The^e are again 
being drafted and aic expected to be 
notified soon

(ui) Rules under other labour laws, 
will be framed as necessity arises

(c) Does not arise

Establishment of Film Institute and 
Film Production Bureau

2145. Shri D. C. Sharma: Will the 
Minister of Information and Broad
casting be pleased to refer to the reply 
given to Unstarred Question No 33 on 
the 11th August, 1958 and s>tate the 
further progress since made regarding 
the establishment'of a Film Institute 
and Film Production Bureau7

The Minister of Information and 
Broadcasting (Dr. Keskar): Measures 
are in progress to start these organiza
tions by the beginning of next financial 
year

Border Incidents

2146. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No 25 on the 11th August, 1958 and 
state

(a) whethei any reply has smce 
been received with regard to the note 
sent to the Pakistan Government in 
connection with the Razakar entry 
into India on the 16th October, 1957; 
and

(b) if so, the nature thereof7

Hie Prime Minister and Minister of 
External Affairs (Shri Jtw ihuU  
Nehru): (a) and (b). The Govern
ment of Pakistan’s reply is still 
awaited.
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Mention Certificate*
8147. Shri D. C. Sharma: -Will the 

Prime Minister be pleased to state:
(a) the number of applications for 

migration certificates received since 
the 1st September, 1958 in the Office 
■of the Deputy High Commissioner in 
Dacca;

(b) how many of these applicants 
have since been grunted migration 
•certificates; and

(c) it the applications have been 
pending for over a month, the reason* 
therefor?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The available in
formation is for tHe period from 1st 
September, 1958 to 31st October. 1958 
which is as follows:

(0 No. of certificates issued . . . .  
(it) Applications rejected . . . .  
(>u) Applications pending for more than a month 
(»«) Applications pending below one month .

The delay in the disposal of these 
applications is mainly due to (i) 
■failure of applicants} to turn up for 
interviews (li) non-receipt of docu
ments/certificates called for; and (lii) 
incorrect and incomplete filling up of 
application forms necessitating further 
correspondence.

Naga Hostile*
f  Shri D. C. Sharma:

* • \  Sardar Iqbal Singh:

Will the Prime Minister be pleased

T otal

83
M

139
149

”385

to state:

(a) the number of Naga hostiles who 
have surrendered during the months 
of September, October and November, 
1958;

(b) the number of Naga prisoners 
released during the above period; and

(c) the quantity of arms surrender
ed by them?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru):

September October November 
1958 1958 1958

( « ) ......................................... 52 52
( « .......................................... Nil Nil
( c ) ........................... 36 30

President Tito’s Visit to India

silo J"Shri D. C. Sharma:
Shri Raghunath Singh:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that 
President Tito of Yugoslavia is expect
ed to visit India during 1958; and

(b') if so, the date when he is expect
ed to arrive in India?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). President Tito 
of Yugoslavia is expected to visit 
India from the 13th to the 20th Janu
ary, 1959.



6343 Written Answers 19 DECEMBER M$8 Written Answers 6344, ,

Third Five Tear Plan

'Shri O. C. Sharma:
Shri Ram Krishan:
Shri Bimad Ghose:

2150 4 Shri Jadhav:
I Shri H. N. Makerjee:
I Shri Anrobindo Ghosal:
I Shrimati Ila Palrhoudhuri:
I  Shri SnpJkar:

Will the Minister of Planning be 
pleased to refer to the reply given to 
Starred Question No 1186 on the 12th 
September, 1958, and state the further 
progress so far made in regard to the 
formulation of the Third Five Year 
Plan’

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
Furthei Working G j oups are being set 
up and basic policies as well as ques
tions relating to the mobilisation of 
resources are under examination

Dearness Allowance

2151. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) the steps taken for a sample 
count of population between March 
and April every year, beginning with
1959, to determine the growth and 
migration of the population in the 
country; and

(b) the plates selected for suivey 
to be undertaken 111 1959’

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) and (b) (1) Th< pro
posal was recentlj discussed by the 
Registrar General of India with the 
Directors of State Statistical Bureaus, 
authorities of the National Sample 
Survey and the Honorary Statistical 
Adviser to the Cabinet, but no firm 
decision m this regard has been taken 
yet.

(11) Apart from the proposal for 
An annual sample count, the National 
Sample Survey has, as part of its

mam schedule for the 14th round— 
June, 1958 to June, 1959—undertaken 
the collection of data relating to popu
lation, births and deaths during 1956- 
p8 This will serve to indicate how 
far an estimate of growth of poputa- 
|ion can be furnished on this method. 
This data will be collected from 2,40ft 
villages selected from all over India.

7 * 1  vr wxrm sftr fmfer

zrs spn# ^ tt fa

( * )  *f?r fa a n  ^  Tsr?
«FT OTiTTrr f a ? H r
*Mdl f. ,

(«r) srfTT arc trtt *r
^  k  apfr k  *ptt£ 3rpfr i
?r«rr f a r *  ^  ̂ rsfr •srrfr 5 , s f t r

(>t) f*r fft yiTFr
%  f a s  v r p n  *  sprr i r r o  f a i r  % *T*rr ? * r  
j t  w  ^  ’ T ^ 'T fn  srr=T j r  5 m m  ;

(v> error
( « f )  (* T ).T T ir  faRTTor

*r*rr ^rr £ 1 [tftw
qftftue x, xmvtt hwt

Dearness Allowance

2153. Shri T. B Vittal Rao: Will
the Minister of Labour and Employ* 
ment be pleased to state.

(a) whethei Government have 
tonsideied the question of meigei of 
Dearness Allowance with basic pay in 
respect of woikers and employee.? in 
the private sector, and

(b) if not, the reasons therefor?

The Deputy Minister of La boar 
(Shri Abid All): (a) Yes The Sccond 
Five Year Plan has recommended the 
undertaking of some enquiries for • 
fuller consideration of the issue In



*345 Written Answers 19 DECEMBER 1958 Written Answers 6346-

pursuance of this recommendation, 
the following enqunes are in pro- 
gress:—

(i) The Wage Census.
(11) The Family Budget Enqunes 

for compilation of Consumer Price 
Index Numbers

(b) Does not arise

Labour Ministers’ Conference
2154. Shri Ram Krlshan: Will the 

Minister of Labour and Employment 
be pleased to refer to the reply given 
to Unstarred Question No 50 on the 
11th August, 1958 and state*

(a) whether the conclusions reached 
at the fifteenth session of the Labour 
Ministers’ Conference held in May, 
1958 have been examined, and

(b) if so, the result of examina
tion’

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes.

(b) Such of those conclusions as are 
for the State Governments, Ministries 
of Government of India, employers’ 
and workers’ organisations to pursue, 
have been forwarded to them for 
follow up action

The mam conclusions under ‘Indus
trial Relations’ relate to analj sis of 
awaids of tribunals to evoKe suit
able* nouns grievance pioceduie, 
making woik of evaluation and imple 
mentation more effective, etc Model 
grievance procedure has been diawn 
up and foiwaided to all mteicsts con
cerned

The Employees’ State Insuiame 
Corporation has alieadj dcuded to 
raise the rate of maternity benefit 
under the Scheme The medical 
benefits under the Scheme ha\e also 
been extended to families m certain 
areas of Bihar, Mysoie, Rajasthan, 
Punjab and Assam

The recommendation relating to 
raising the quantum of loan to em
ployers under the Subsidized Indus
trial Housing Scheme from 37i per

cent to 50 per cent has been accepted 
Needful is being done with regard to 
other recommendations Recommen
dations relating to the liberalization 
of allotment rules, giving income-tax 
lelief to employers who build houses 
etc are under examination of the 
Ministry of Works, Housing and 
Supplv

Small Scale Industries for Punjab and 
Madras States

2155. Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that Govern
ment have decided to liberalise 
quotas in regard to import of essen
tial raw materials required for small 
scale mdustiies in the Punjab and 
Madras States, and

(b) if so, the nature of the restri
ctions proposed to be removed’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri)t

(a) No Sir
(b) Dots not anse

Nuclear Research Institute at 
Hyderabad

2156 Shri Ram Krishan. Will the 
Prime Minister be pleased to state

(a) whethei Government ha\e re- 
"nvcd am request from the Hydera
bad Science Societv for appioval of 
scheme foi setting up Institute of 
N 'tftkar Rc»caich at Hydeiabad, and

(b) if so whet In 1 the scheme has 
Iwon appicned’

The Prime Minister and Minister of 
external Affairs (Shri Jawaharlal 
\ehru). 1 a) Yes

(b) The Department of Atomic 
Enetfii would consider the question 
of Bvvmg assistance to the proposed 
Institute it it was integrated with the 
Osmahia University An assurance to 
this effect is awaited from the Osmania 
University
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Goat Hair
*157. Shri Bam Krtshaw; Will the 

Minister o( Qonunne and Industry
be pleased to state

(a) whether it is a fact that goat 
*hair is a promising expoit item and 
there is good demand lor it,

(b) if <$o, the nature of steps taken 
to increase its export,

(c) total quantity of goat hair ex
ported during cunent financial year, 
and

(d) the names of countries to which 
it has been exported’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): 
<a) The demand for goat hair from 
abroad has shown a gradual decline

(b) A statement is given below —

S t a t e m e n t

(b) (i) A scheme of compulsory
grading of goat hair before 
export is being finalised

(11) Details of the steps required 
to promote the exports of goat 
hair are being worked out by 
the Leather Export Promotion 
Council

(111) Goat hair is displayed in all 
Indian Exhibitions held abroad 
and at International Exhibi
tions m which India partici
pates

( i v ) This commodity has been in
cluded in the Export Schedules 
attached to Trade Agieements 
concluded with several coun
tries

(v) An Inter-State Joint Drug
gets Industiy Advisory Board 
has been constituted for 
helping the druggets industry 
and promoting the exports of 
Druggets

(c) 12,63,972 lbs have been ejcport- 
-ed during April, 1958 to September, 
1958.

(d) UJK., West Germany, Nether
lands, Belgium, France, Italy, Kuwait, 
Syria, Japan, U SA and Australia

Textile Exports
2158. Shri Blmal Ghose: Will the 

Minister of Commerce and Indastry
be pleased to state*

(a) whether Japan has evolved a 
scheme for promoting textile exports 
to under-developed countries by ac
cepting payment in local currencies, 
and

(b) the extent to which our textile 
exports may be affected by the intro
duction of the scheme, and the meas
ures envisaged to meet the situation’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) The Government are not aware of 
any such scheme

(b) Does not arise

Machine Tools
2159 Shri Ram Krishan: Will the 

Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that the 
output of machine tools increased dur
ing tVw. fast, oS the current year, 
and

(b) if so, to what extent’
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

(b) As compared to the average six 
months production during 1957, the 
pi oduction of machine tools m the 
first half of the current year is about 
60 per cent higher te fiom Rs 1 24 
crores to Rs 1 94 crores

Cement Production
2160. Shri Ram Krishan; Will the 

Minister of Commerce and Indastry 
be pleased to state*

(a) whether it is a fact that the 
production of cement increased dur
ing the first half of the current year; 
and
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(b) if ao, to what extent9 
Ike Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
<a) Yes, Sir

(b) Against a total production of 
2,676,195 tons during the first half year 
of 1957, the production during the 
corresponding period this year has 
been 3,226,865 tons, the total increase 
being 550,670 tons

ftwfcff vr JTOTT

finjfir fcw  : w r ^nrr 
JT*rrr»r tit prr
far .

(*f) w t ' s w r  imr
«t*pt s m ’J 'rc *crrr *1#  »mnf^7, 
?nf«Rr am ftnarrert % %■
f t w  ^  jfrs n rr  «TCT ^  f  ,

(®f) gT, ift ^  T̂T £ ’

g w  vf\X STOTT* (*To
% < m ): (*p ) «fk  («r).^T5RpR: afr 
* t f  *Tr®rrTor jfaprr Ph u t - 
»fcr t  i ?n^rp- sra  m*ft aft % 
ffPfTftw , snfor %5Rfr
% j r t t  % fo r  'szm t o  ^ f r  *jnr 
q r  f^ ror am  ^  qra- <tt t&t 
t̂t f -1 <TfrF57*z- y, %m»r

Export of Chrome Ore
2162. Shri Panigrahi. Will the

Mimstci of Commerce and Industry
be pleased to state

(a) whether the State Trading Cor 
puration of India (Private) Ltd, has 
exported Chrome ore to China, and

(b) if so, the quantity of Chrome 
oie exported to China so far’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): 
<a) Yes, Sir

(b) 6523 tons.
301 L S D - 4

Export of bon Ore
2163. Shri Panigrahi: Will the

Minister of Commerce and Industry
bt pleased to state

(a) whether it is a fact that the 
State Trading Corporation propose to 
export 1,90,000 tons of Iron Ore to 
Italv during 1958, and

(b) if so, how much of the quantity 
has been exported to Italy so far’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) STC  has sold to Italy 1,60,000 
tons of iron ore for delivery during 
August. 1957 to 15th March, 1959 The 
buyers had tht option to increase the 
quantity by 30,000 tons which has not 
vet been exercised

lb) 1,43 000 tons havt alleady been 
shipped and for the balance shipment 
arrangements havf been made

Vacant Government Buildings in 
Simla

2164 Shn Chuni Lai: Will the Mmis- 
Ui of Works, Housing and Supply be
ploasod to state

U) tht number of Central Gov- 
imimnt buildings m Simla lying 
vacant with the total value of the 
buildings, and

<b) whethei theie is any proposal 
undi i consideration of Government to 
make tht best use of these vacant 
buildings’

The Minister of Workb, Housing and 
Supply (Shri K. C. Reddy)- (a) Ex
cept for 66 residential units intended 
foi allotment to Class IV staff, for 
which there is at present no demand, 
no office or residential building be
longing to the Central Government is 
lying vacant at Simla According to 
information available, the total book 
value of the 66 vacant units, which 
are old quarters m distant localities 
in Simla is Rs 42,000 approximately.

(b) Efforts are being made to get 
as majiy of them occupied as possible 
It is proposed to utilise the remain
ing units for the staff of such offices
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u  may be shifted to Simla following 
the move of State Government offices 
to Chandigarh, and the consequential 
release of office space.

Employment Exchanges
tlV . Shri Fangarkar: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether the number of persons 
registered with the various Employ
ment Exchanges m the country has in
creased during 1958; and

(b) if so, to what extent9
The Deputy Minister of Labour 

(Shri Abid Ali): (a) Yes
(b) By 2,42,270 from 1st January 

to 31st October, 1958

“Contract Division” Scheme in Tripura
tttt, 8hri Aurobindo Ghoaal: Will 

the Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) whether any scheme under the 
name “Contract Division'* was started 
in June, 1957 for giving employment 
to the displaced persons in Tripura, 
and

(b) it so, what was the amount 
allotted and the amount spent and the 
number of displaced persons employ
ed till July, 1958’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Yes

(b) The amount of work allotted 
is Rs 20 76 lakhs The amount spent 
is Rs. 3 06 lakhs The number of 
displaced persons employed varies 
from time to time

Artificial Lake in Ledhi Gardens 
New Delhi

*181. 8ardar Iqbal Singh. Will the 
Minister of Works, Housing and Sap- 
fly be pleased to state

(a) whether there is any proposal 
to construct an artificial lake in Lodhi 
Gardens in New Delhi;

(b) if so, details of the scheme; and

(c) the total cost thereof7

The MlaMer of Works, Hoastng and 
Snpply (Shri K. C. Reddy): (a) Fol
lowing the unprecedented  ̂ heavy 
rains m Delhi on July 20-21, 1958 and 
consequent flooding of and damage to 
some buildings, a Committee was set 
up by the Prime Minister for plan
ning measures against floods and simi
lar calamities in Delhi At one of the 
meetings of the Coaunhtee, »  sugges
tion was made that the Lodhi Gardens 
might have an artificial lake The 
suggestion was examined by a Techni
cal Sub-Committee constituted by the 
mam Committee and was not con
sidered feasible mainly because it was 
feared that an artificial lake would 
further raise the sub-soil water table, 
and might not have enough water in 
the summer

(b) and (c) Do not arise

Rehabilitation of Displaced Persona in 
Sunderbans Area

2168. Shri Hem Baraa: Will the
Minister of Rehabilitation and Mino
rity Affairs be pleased to state

(a) whether Government have con
sidered the possibilities of the Sunder- 
bans area, if developed, for the reha
bilitation of East Bengal displaced 
persons now in camps in West Bengal, 
and

(b) if not, what are the factors that 
stand in the way of giving effect to 
such a plan7

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b) The possibili
ties of utilising the Suderbans area 
for the rehabilitation of displaced 
persons from East Pakistan have been 
considered An experimental scheme 
to reclaim land in the Herobhanga 
Forest Block for the purpose is al
ready under examination.
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I w u M p n
2170. Shri Raghunath Singh: Will

Prim*1 Minister be pleased to 
state whether it is a fact that uranium

<354

deposits have been discovered in 
Budagara village at Rokha mines near 
Jamshedpur?

The Prime MtaMatev and Minister of 
External Affairs (Shri Jawaharlal
tfehru): Government are not aware of 
any village by the name of Budagara 
at Rokha manes near Jamshedpur. 
There is, however, a village by the 
name of Matigara in the above area 
where deposits of uranium ore have 
been discovered
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Allotment of Accommodation
217S. Shri Arjun Sin|h Bhadurli:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to
state;

(a) the procedure for alloting eva
cuee properties in which judicial 
commitjnent<! have been made for 
allotment of alternative accommoda
tion, and

(b) the number of such f®ses still 
pending7

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand
Khanna): (a) So far as we know, in
no case has any judicial commitment 
been made for the allotment of alter
native accommodation If any parti- 
culai case i» brought to oux notice, it 
will be looked into

(b) Does not arise

Local Development Works

2174. Shri L Achaw Singh; Will 
the Mimstei of Planning be pleased
to state

(a j whethei it ib a fad that allot- 
mt nt of Rs 75 lakhs for Local Deve
lopment Works Programme in Mani- 
pui could not be fully utilised m 1957- 
T)ti, and

(b) if so. the leasons theiefor’

The Parliamentary Secretary to the 
Minister of Planning and Labour and 
Employment (Shri L. N. Mishra): (a)
An amount of Rs 76,000 and not 
Rs 75 lakhs, *was allocated to the 
Manipur Administration during the 
year 1957-58 for the Local Develop
ment Works Programme. The Mani
pur Administration have reported an 
expenditure of Rs 40,677 against this 
allocation

(b) Inability of the people to make 
their matching local contribution.
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S w M  OU sad lira Industry

2175. Shri Gaapatl Bun: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) whether any financial aid has 
been given for the development of 
scented oil and itra industry of Jaun- 
pur (U.P.);

(b) if so, the details thereof, and
(c) whether there is any proposal 

to make experiments in perfumes and 
scented oils and if so, the places 
selected for such experiments’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri).
(a) to (c) A statement is given 
below:—

S t a t e m e n t

(a) and (b) The Central Govern
ment have sanctioned grants of 
Rs 12,325 and Rs 15,000 for the years
1956-57 and 1957-58 respectively for 
UP Government’s schemes for the 
development of Essential Oil Industry 
in that State, which includes Jaunpur 
Centre Besides, block loans to thu 
value of Rs 47 50 lakhs and Rs 19 66 
lakhs were sanctioned to the U P 
Government during 1956-57 and 1957-
58 respectively for disburscmenf 
amongst small-scale industrial units 
under the State Aid to Industries Act/ 
Regulations The details of the dis
bursement are, however, not known 
to Government of India

(c) At Jaunpur manunal ticatment 
has been given to Chameli plants 
using various manures, such as 
Ammonium sulphate Superphosphate, 
Potash Nitrate and Neem Cake by a 
number of cultivators, and data is 
being collected to study their effect 
on the yield of flowers Some parties 
have started experimental cultivation 
of new perfume bearing plants, viz 
Palmarosa, Lemongrass and Roas 
Damascena in particular Training 
Classes have been started and the 
students are under training in the 
manufacture and distillation of the 
essential oils.

Agricultural Machine
2176. Pandit D. N. Tiwary: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether the Government are 
aware that a machine to step up agri
cultural yields has been manufactur
ed in Australia;

(b) whether the Government had 
held discussions about this machine 
with the Australian Engineer, Mr Jack 
G Beale, in September last, and

(O if so, what are the possibilities 
of its being used in India9

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b) During his recent visit 
to India. Mr Beale offered to secure 
from two Australian Firms technical 
know-how for manufacture of Sprink
ler Irrigation equipment in India A 
proposal m this regard has since been 
ipceived from an Indian firm, and is 
under the examination of the Govern
ment

d )  Theie is scope for using such 
equipment particularly in areas hav
ing inadequate water resources, un
even topography and porous soil

Recovery of Rent Arrears
2177 Shri N R. Munisamy: Will tn«_ 

Minister of Works, Housing and Sup
ply be pleased to state

(ai whether it is a fact that Arrear 
Rent Gioups weie appointed in the 
Estate Office m the year 1951 with the 
object of cloanng the arrears of rent 
outstanding,

(b) if so, what aie the achievements 
in each yeai from 1951 to 1958, and

(c) what was the amount of arrears 
in 1951 and what are the arrears of 
rent m 1958 against the private per
sons and as against the public servants 
separately year-wise’

The.Minister of Works, Housing and 
Supply (Shri K. C Reddy): (a) Yes.
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(b) The MMHrtit bt atrear* as on 1st such mafetttaMit, the ttomtotfp* iross
April, 1851 was Ha. 30.45 lakhs. Leav- year to year of the amount wnnttoatd
iti«f aside assessment of rent during was as under:—
subsequent years and recovery against

Year

*95**5*

Amount 

15-45 tikfas

I95>*53 • Rs. 6-36 „

1953-54 • . . Rs. 1 -«9  »
*954*55 • . . Rs. I -21 „
1955-5* * % • . Rs. I*#S „
1956-57 > * k V • • . Rs. •«7 »
1957-58 . • « . Rs. •TO „
From 1-4-58 to 30-9-59 * • . Rs. "44 i)

T otal . Rs. 28 - 00 lakhs

The amount still to foe cleared is thus Bs. 2.45 lakhs approximately.
(c) The break-up of arrears of gones is not readily available. Hie

rent of Rs. 30.45 lakhs, outstanding on break-up of arrears as on 1st October,
1st April, 1951, into different cate- 1958, is given below:

Public Servants . Rs. 29-83 lakhs
Government D ep artm ents........................................Rs. 3-82 lakhs
Private persons/organisations Rs. 5-09 lakhs
Others e.g., Foreign Missions, Members of Parlia

ment, unauthorised occupents . . . .  Rs. 4 80 lakhs

The reasons for the continuance of 
these arrears, most of which are papefr 
arrears only, and the special steps 
taken to clear them were explained in 
reply to the Lok Sabha Unstarred 
Question No. 1637 on the 18th Decem
ber, 1958

New Industrial Units in Andhra 
Pradesh

2178. Shri Rami Reddy: Will the 
Minister of Commerce and Industry
be pleased to state;

(a) the amount sanctioned by the 
Central Government for the establish
ment of new industrial units m Andhra 
Pradesh during the Second Five Year 
Plan; and

<fo) the names of such industrial 
units likely to be established during 
this Plan period?

The Minister of Commerce and In
dustry (Shri Lai iBahadnr KUttM):

T otal. R s. 43 54 lakhs

(a) and (b). The information is being 
collected and will be placed on the 
Table of the House m due course.

TOW

mi ifr
im  fa  :

(v )  wf^R, tw u

TWT W in $  TWR mfOTi n 
srroNf fa# sTnT̂ r-Tsr fa# 

# ;  «rtr

( « )  ftai# snWff ^  ft#

wtawr v«ta mm
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f a )  *  tftW f u?f qvdfer fofr »ra 
tffc ?* wt fir* »
INmltr In Anmdhatf-Nagar Caap, 

M pvn.
2180. Shri Bangshi Thdrar. Will the 

Minister of Rehabilitation and Mino
rity A U n  be pleased to state

(a) how much amount was looted 
by the daooits when money was being 
distributed among the displaced per
sons payee* of the Anundhati-Nagar 
Permanent Liability Refugee Camp 
during November, 1058,

<b) how many of the dacoits have 
been arrested up till now,

(c) how much amount has been re
covered up till now, and

(d) the further actum taken by Gov
ernment in the matter7

The Minister of Rehabilitation and 
Minority Attain (Shri Mehr Chand 
Khanna): (a) Rs 4,887 36 nP

<b) 7 persons have been arrested 
ap till now .

(c) Rs 2,600
(d) Police investigation is in pro 

gress

Export of Onions
2181 Shri Tangamani Will the 

Minister of Commerce and Indmtry
be pleased to refer to the reply given 
to Starred Question No 116 on the 
20th November, 1958 and state

(a) when the details of onions ex
ported from Visakhapatnam to Malaya 
will be collected,

(b) whether it is a fact that onions 
are exported from minor port of 
Negapatam,

Location

Ludhiana
Batata
Malerkoda
Patiala
Pantpat
Sonepat (C D  Block) 
Nflokheri

(c) whe&ar have re
ceived complaints from exporters from 
Southern Di&riets o t Madras State 
that exporters from outside Madras 
State utilise the owe part, and

(d) the steps proposed to be taken 
by Government for increasing the 
shipping space7

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastrt):
(a) No exports of onions from the 
port of Visakhapatnam have been re
ported and there is no regular steamer 
service for export of onions from this 
port to Malaya and Singapore

(b) Yes, Sir
(c) No, Sir
(d) Two steamers plying foam 

Madras and Negapatam ports to 
Malaya and Singapore carry onions 
The possibilities of additional onion 
cargo being lifted by other cargo 
vessels operating regularly in the trade 
between India and Malaya arc being 
explored
Medium Industrial Estate In Punjab
2182 Shn Daljit Singh: Will the

Minister of Commerce and Industry
be pleased to state

(a) whether there is a proposal to 
set up any Medium Industrial Estates 
in Punjab State, and

(b) if so, the details thereof with 
their location’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastii).
(a) and (b) The Punjab Government 
propose to set up seven Industrial 
Estates during the Second Plan period 
The location and estimated cost <J# 
these Estates are given below Th« 
estates proposed for Batala, Patiala 
and Pampat are medium-sized —

Cost (Rs tn lakhs)

3700 
io oo 

8 oo 
to oo
IO 00
3 oo 
3 oo

Total 8i  oo
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OMMNaUr M i l  t t h

C Shri H. N. Mnkerjee;
J Shri Mohammed EUaa:
] Shri Tm tawnl;
I Shri R C Sluurma:

Will the Minister of Information 
and Broadcasting be pleased to state

(a) the cost of community radio 
sets supplied to State Governments 
under the subsidy scheme,

(b) how the costs of the sets a**e le- 
covered,

(c) |he atepa taken by Government 
for the maintenance of such seta; and

(d) the extent of demand from the 
State Governments for the supply of 
such radio sets*

The Minister of Information uut 
Broadcasting (Dr. Keskar): (a) Prices 
paid during 1858-59 for community 
radio sets with accessories (aerial kit, 
loudspeaker and dry battery pack) ex. 
eluding incidental charges were as 
follows —

AC Mains MW SW Set 
Rs 240 00

Dry battery MW Set 
Rs 225 00

Diy battery MW SW Set 
Ra 256 00

(b) The Central Government pay to 
State Governments 50 per cent of the 
cost of a set complete with accessories 
plus freight and insurance charges, 
subject to a maximum of Rs 125 per 
set State Governments are expected 
to recover not less than 25 per cent 
from villagers

(c) Maintenance of community iidio 
sets is the exclusive responsibility of 
State Governments The Central 
Government do not contribute any 
share towards the cost of maintenance

(b) For 1958-59, a firm demand of 
10,850 sets has been recived from tho 
State Governments and Union Terri
tories and necessary anangements foi 
then supply have been made

Miss Anita Bose
2184 Shn Ram Krishan Will the 

Prime Minister be pleased to state
(a) whether it is a fact that Miss 

Anita Bose, daughter of Sabhash 
Chandra Bose, has expressed a wi^h 
to reside and settle in India, and

(b) if so, the nature of the help 
to be given to her in this respect’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nebrn)' (a) and (b) So far as Gov
ernment are aware, Miss Anita Bose 
has not expressed a wish to «ettle 
permanently in India She has occa

sionally expressed a wish to pay a 
brief visit to India Government have 
agreed to give her the necessary travel 
documents whenever she wishes to 
come here

The All India Congress CommitUe 
ha\e created a trust fund in favour 
of Miss Anita Bose Xhe interest from 
this fund is sent to her periodically 
at the rate of Rs 500 00 pei month

Workshop at Eattumanoor (Kerala)

2185 Shri Mamyangadan Will +ht 
Minister of Commerce and Industry
be pleased to state

(a) how many persons who ha\e 
undergone tiaining under the Pilot 
Scheme tor Educated Unemployed 
have been employed m the Workbhoo 
at Eattumanoor in Kerala State,

(b) what is thi salai> of such em- 
plov ees,

(c) whether any allowance oi ether 
amenities aie granted to them,

(d) if so, what are they,

(e) for how many hours they have 
to work each day and what the 
interval at noon time,

(f) whether all facilities mentioned 
in the Factories Act are provided m 
the Workshop,
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(g) if not, what axe the facilities 
that are not provided; and

(h) the reasons therefor?
Hi* M h h tf of Commerce and In

dustry (Shri Lai Bahadur Shutri):
(a) to <h). A statement is given 
below:—

St a t e m e n t

(a) After successful completion of 
their preliminary training, 85 trainees 
are now undergoing m-plant training 
in the workshop at Ettuxnanoor

(b) A stipend of Rs 45 pm. is 
being paid to each trainee Proposals 
to absorb them against regular posts 
on higher wages with the allowances 
admissible under rules for Central 
Government servants, sanctioned foi 
the workshop, are under cormdei a- 
tion.

(c) and (d) No allowances arc at 
present paid besides the stipend as 
they arc only under training The 
trainees aie however allowed TA 
under the normal rules, whenever 
they are sent on tour to other work
shops in Kerala State

(e) The working horns ate from 
8 am to 5-30 pm with an mtcival 
of one hour for lunch from 12 noon 
to 1 p.m. on all working days except 
on Saturday when the factoiy will 
work between 8 dm to 2-30 p.m with 
an interval of one hour foi lunch from 
12 to 1 pm

(f) to (h) The Centre is located m 
the Industrial Estate built by the State 
Government which has been construct
ed according to the requirements of 
Factory Act and the Rules made there
under. Facilities required under the 
Factories Act are being provided at 
the workshop

Trade Agreement with France
2186. Shri Daljlt Singh: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether it is a fact that France 
has agreed to consider a trade agree
ment with India recently; and

(b) if so, the progress made so far 
in reaching the agreement?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b). The question of con* 
eluding a trade agreement between 
India and France has been engaging 
the attention of the Governments o f 
the two countries but no appreciable 
progress has been made so far.

Acquisition of Land in Delhi

2187. Shri C. K. Nair: Wul the
Minister of Works, Housing and Sup
ply be pleased to state:

(a) the total acreage of land ac
quired by Government in Delhi since 
1948 for various purposes, purpose- 
wise, with acreage for each purpose

(b) the total amount paid so far 
by way of compensation and thft. tot a? 
amount remaining to be paid, and

(c) the reasons for the delay m the 
payment of compensations for the 
land acquired for the Jamuna Bund?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and
(b) A statement is laid on the Table 
of the House [See Appendix IV 
annexure No 129.]

(c) The compensation has been paid 
to all the persons who came to receive 
payments In the case of those vvho 
did not turn up, the amounts have 
been deposited into the Treasury as 
Revenue Deposit. The amounts have 
been deposited with the courts In the 
case of disputes

Industries in Punjab
2188. Shri Daljit Singh: Will the 

Minister of Commerce and Indostry
be pleased to refer to the reply given 
to Unstarred Question No 2758 on the 
25th September, 195R and state:

(a) whether the scheme for starting 
industries in the Punjao State in the 
Private Sector in anticipation of power 
supply from Bhakra Dam has since 
been .finalised; and
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Kb) if to, the details « f  g »  actane 
-and the loottttoft o f these industxfei?

The Minister of Otnmnpe and In- 
•dastry (Shii U l  Bahadur Shartrl):
<«) and (b). As the Hon'ble Member 
is aware, the schemes in private in

dustries come up before Government 
from time to time and are considered 
<on merits.

No sohemes are generally received 
m anticipation either of power sup* 
ply or other resources.^

Journals and Magazines
CU». Shri Daljit Siagfc: Will the 

Minister of Commerce and Industry be

pteased %o state:

(a) the number of journals aad 
magazines in different tehguagas yvflb- 
luhed by the Ministry;

(b) the total cost of production in
cluding salaries incurred for the pur
pose during 1958 so far; and

(c) the total amount of monev re
ceived through the sales of journal* 
and magazines daring the same period?

The MfeaUar of Com u u M  and In
dustry (Shri Lai Bahadar Shastri):
(a) Five:

Bnfiish :
1. Journal of Industry &  Trade .
2. Metric Measures . . *
3. Indian Trade Journal

Hutdt :
1. Udyog Vyapar Patrika
2. Metnc Maptol

(b) The total expenditure incurred 
on paper, printing, salaries etc from

1. Journal of Industry & Trade
2. Udyog Vyapar Patnka
3. Metnc Measures \
4. Metnc Maptol J

5. Indian Trade Journal

(c) Sale proceeds, including adver
tisement revenue from April to

1 . Journal of Industry & Trade
2. Udyog Vyapar Partnka
3. Metric Measures \
4. Metnc Maptol f

5. Indian Trade Journal

. Monthly 

. Bi-monthly 
Weekly

Monthly
Bi-monthly

Apnl to November ‘ 1958 is approxi
mately as follows*— __ 

i ,  25,000
34.000

51.000 

4,30,000

November, 1958 are approximately as 
follows-—‘

Rs.
56.000
12.000

34,000

1,75,000

Recordings «f Speeches of Kintnmit 
Leaders 

_1ao f  Shri Fanlgrahl:
® ^  Shri Tangamairi:
•Will the Minister of Infornutton 

'  aad Broadcasting be pleased to state: 
•(a) whether processing of the re- 

-cordmgs of speeches of eminent Indian 
leaders is undertaken by Qovwnnpesst;

(b) if so, how many such leaders 
have been covered and theu* names;

(c) whether it is only for leaders 
who are dead or for living leaders as 
well; anfl

(d) how many such records o f 
leaders are «t psaeeat preserved im 
the All Jadia Radio's archieves7
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«T
(•*. Scalar): <<a|, <k) 

M i <d). A itetMBut giving tbe in* 
flsrmation is laid on the Table. {Sec 
Appendix IV, annexure No. 130].

(c) The capacity for transcription of 
AIR being limited, transcription has 
been undertaken of recording the pre
servation of which is urgently neoes-

*191. {

All India Radio

Sbri Tangamani: 
Shri Panigrahi:

*Vill the Minister of Information and 
Broadcasting be pleased to slate:

(a) whether Government propose to 
utilise the documentaries produced by

the Fihns Division for preparing 
feature stories on the mom  subject in 
tbe All India Radio;

(b) if so, how tnany such 
have been featured;

Rimcf

(c) the names and details of suA
ston es; and

(d) if the reply to part <•) above 
be in negative, when the proposal 
will be put into operation?

Tbe Minister of Information 
broadcasting (Dr. B. V. Keskar): (a)
to (c) A statement shdwwg the 
sound trades of documentaries used 
for preparing feature stories of A.I.R. 
is given below:—

SI.
No.

Title of documen
tary ,

Description Date of 
broadcast

1 Report from Heart
lands.

2 NEFA .

Konkan
BhakraNangal

5 Banaras

6 Godavari

Depicung life in the tribal areas and the development 
of work done there . •

A feature on the people and 
N.E.F.A.

development work in

History, life and development work in Konkan 
History, of the construcuon and Significance of the

river valley project..........................................
Life, importance and sacred places of this ancient city 

o f India . . .  . . .
A survey of tbe utilisauon of this great nver of the 

South in the work of nauonal reconstruction

*9-5-5*

22-7-58
26-8-5

*3-9-58

28-10-58

25-1X-58

(d) Does not arise.
Import of Spectacle Frames

2192. Shri Bahadur Singh: Will the 
Minister of Cemmeree and Industry
be pleased to state:

(a) whether the import of spectacle 
frames is classified into two sections 
such as (ij Metallic Frames; (ii) 
Mastic Frames;

(b) whether combination Trames 
consisting of both metal and plastic 
have been defined, classified and speci

fied in the Import Trade Control 
Policy of the Government;

(c) whether tbe Cutoms authorities 
classify these combination frames into 
any category;

(d) if so, the nature thereof;

(e) whether some fines ware im
posed on the importers of such com
bination frames and their goods were 
declared unauthorised imports;

(f) whether some importer* wete 
blacklisted also; and



*yn Written Anrmrt 19 DECEMBER 1988 Written Answer* $37*

(g) whether there is any proposal 
under the consideration of Govern
ment to regularise the unports of the 
combination frame* and allotting them 
a particular classification or category*

The minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

(b) No, Sir. Instructions were how
ever issued to the Licensing and Cus
toms Authorities in November, 1954 to 
classify combination frames irrespec
tive of amount and length of plastic 
material as plastic frames falling 
under S No 94(a) (11)/V  of the Import 
Trade Control Schedule and the metal 
frames having a portion of metallic 
side covered with plastic material 
under S No 94(b)/V of that Schedule

(c) and (d) All spectacle fiames 
whether made of plastic or metal 
other than those made cf or plated 
with a durable coating of gold or 
silver and also combination frames 
are classified under 77(6) of Indian 
Customs Tariff Spectacle frames 
made of gold or silvei are classified 
under S No 61(4), 61(6) oi 61(8) 
of the Indian Customs Tariff

(e) Yes, Sir
(f) No, Sir

(g) No, Sir The impoit of spec, 
tacle frames has been banned since 
July 1957

Buddhist Pilgrim's Rest House in 
New Delhi

2198 Shri Ram Krishan: Will the 
Minister of Works, Housing and 
Supply be pleased to state

(a) whether it is a fact that the 
Ceylon Government is going to 
construct a Buddhist pilgrim's rest 
house in New Delhi at a cost of 
Rs. 3,00,000;

(b) if so, whether any help is be
ing given by the Indian Government 
in this regard; and

(c) if so, the nature thereof*

O s  MtaMar et Weeks, Homing 
Softly (Shri K. c. Mftjr): (a)

TPe Ceylon Government is construct* 
in £ a Buddhist pilgrims rest House 
in New Delhi The estigsated coat of 
the proposed construction is not 
kiiown

(b) and (c). The Government of 
India has leased a plot of land measur
ing 0*51 acre in New Delhi to the 
High Commissioner, Ceylon in India 
tar a period of thirty years at a 
nominal ground rent of Re 1 per
ajinum

Indjo-Swediah Trade Schedules

<194 Shri Run Krtohaa: Will the 
Minister of Commerce and Industry 

pieasedi to State:

(a) whether it is a fact that Indo- 
Swedish Trade schedules have been 
extended further;

(b) if so, the period of extension,

(c) whether any new import and 
tJkpoit lom m odily has been added

(d) if so, the name o f the new
cl>mmodity added, and

(e) what will be its effect on ex
port and imports7

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(<») to (d) Yes. Sir The validity of 
ttie Schedules have been extended 
upto 31st December, 1959 A copy 
each of the letters that were exchang
ed on the 29th November, 1958 m this 
regard are laid on the Table accord
ing to which ten items were added to 
the list of goods available for export 
from India to Sweden [See Ap- 
penidx IV, annexure No 131 ]

(e) These commodity schedules are 
of an indicative and not of a binding 
nature Their extension and modi
fication help to publicise the export 
possibilities of individual items of 
âch country and thus stimulate their 

import into the other.
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CMr Industry Is West Bengal rwnntfsl Oils
t iu  /  Shri 8. C. Samanta::

' \  Shri Subodh Hansda:

Will the Minister of Commerce 
and bdustry be pleased to state:

(a) whether there is any proposal 
to start Training-cum-Production units 
in West Bengal;

(b) whether any financial aid has 
been sanctioned lor the development 
of coir industry in West Bengal since 
the inception of the Coir Board; and

(c) if so, the extent of aid given'’
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
(a) to (c). Yes, Sir. The Government 
of West Bengal have submitted a 
scheme for the establishment of Two 
Traimng-cwn-Production Centre-, foi 
Coir Industry during the current fin
ancial year The scheme will be im
plemented by the State Government 
and the total cost of the schcme 
during 1058-50 is estimated at 
Rs. 1,37,000 The Government of 
India have accorded technical ap
proval to the above schemc In 
addition to this, the Government of 
India have approved the establish
ment of a Branch Research InstituV 
for Coir Industry and a Model Facton 
at Ulubena m Howrah District at a 
total cost of Rs 199 lakhs during the 
Plan period This scheme is bein': 
implemented by the Coir Board.

Quota Certificates

2196 Shri Amjad Ali: Will the
Minister of Commerce and Industry
be pleased to state the reasons for 
non-inclusion of the years 1950-51 and 
1951-52 as basic years foi the calcula
tion of quota Certificates for the 
items lemoved from Open General 
Licence No XLV and XLVI’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): 
A  policy decision has been taken that 
the basic year in future should com
mence from the year 1952-53 unless 
there are valid reasons for the inclus
ion o f the earlier yean.

2197. Shri Amjad AH: Will the
Minister of Commerce and Industry
be pleased to state the reasons for ex
cluding the year 1956-57 for the pur
pose of fixation of Quota Certificate 
in respect of some essential oils used 
in Industry?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
It has not been found necessary to ex
tend the basic period upto 1956-57

Import Licences

2198. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) whether it is a fact that a num
ber of applications for the issue of 
appropriate writs against the Gov
ernment of India have been filed in 
the High Courts, on orders passed by 
the Chief Controller of Imports in 
respect of Import Licences;

(b) if so, the number of write pend
ing in each High Court at present; 
and

(c) the total expenditure incurred 
so far on such writs, in respect of (a) 
fees and other expenses, (b) costs'*

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

(b) Punjab High Court 7
Calcutta High Court 4
Madras High Court 15

Bombay High Court 2

T o t a l  28

(c) Rs 84,962 Total fees. other 
charges and costs, etc, are not known 
because they are not ordinarily paid 
during the pendency of the case, and 
would be known only after these 
wfit petitions have been decided and 
charges etc. settled.
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Handloom Goods

U9». Shri K. C. l e u :  Will the Min
ister of Commerce and Industry be 
pleased to state:

(a) the value of handloom goods 
exported since the beginning of the 
year 1958;

(b) whether any amount ot hand 
spun and hand woven articles are 
also exported; and

(c) which of the States m India 
produced the largest and the minimum 
quantity of handloom goods during 
the last two years?

Ike Minister of Commerce and la- 
dnstry (Shri Lai Bahadur Sha&tri):
(a) Rs. 308.6 lakhs during the period 
January to August, 1958.

(b) Some small quantities of Kbadi 
are despatched abroad by way of 
oocasional parcels on behalf of toicijjii 
customers.

(c) Figures of State-wise production 
ot  handloom cloth are not available 
However, reports are being received 
ham  all States, except Jammu and 
Kashmir, Delhi, Manipur end 
Himachal Pradesh, relating to pro
duction at handloom cloth m the co
operative sector. From these it is 
seen that Madras State produced the 
largest quantity of handloom cloth 
during 1957 and 1958 and Tripura the 
smallest

Tea Councils
2200 Shri Daljit Singh: Will the 

Minister at Oonuaeroe and Industry 
be pleased to state:

(a) the number at tea councils set 
up so for in foreign countries; and

(b) the countries where these havp 
been set up?

U s  Minister of Commerce snd In
dustry (Shri Lai Bahadur Shaefcrt): 
U> Five.

(b) U.S.A., Canada. West Germany, 
Netherlands and Eire.

Glass Factories

2201. Shri Daljit Singh: WStt the
Minister of Commerce and Industry 
be pleased t»  state:

(a) whether Government propose 
to set up glass factories in various 
States; and

(b) if so, whether any survey has 
been made for the availability of 
material to set up glass factories?

Hie Minister of Commerce aud In
dustry (Shari Lai Bahadur Shastri):
(a) and (b). Except the establish
ment of an optical and opthalmic glass 
plant at Durgapur, Government have 
no proposal to set up any glass factor
ies. Glass factories are established by 
private industrialists after their selec
tion of suitable sites.

Plan Publicity in mm»«h»i 
Pradesh

2293 Shri Daljit Singh: Will the 
Minister of InforaMtfion and Broad
casting be pleased to state:

(a) the amount sanctioned for Plan 
publicity in Himachal Pradesh m 195A-
59 so for;

(b) the uaines of publications 
brought out by the Plan Publicity 
Department of Himachal Pradesh dui - 
ing the above period?

The Minister el Information and 
Broadcasting (Dr. Keskar): (a) and
(b). The total provision sanctioned tar 
Plan Publicity in Himachal Pradesh 
during the year 1958-59 is Rs. 2,37,440 
which includes a sum of Rs. 9,000 for 
pamphlets, folders and posters. The 
issue of sanctions from time to time 
within the allotment i$ done by the 
Himachal Pradesh Administration. 
Hie Department of Public Relations 
has issued one folder entitled “Metric 
Pranali” m Hindi so far

Technical Training Centre at 
Dum Dum

2204. Shri Haider: Will the Minister 
at Rehabilitation and Minority Affairs 
be pleased to state:

(a) whether it is a tact that the 
technical training centre attached to
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A#MMutic«l Services lid ., Dum 
Dum, has been closed down with effect 
from the 1st October, 1M8; and

(b ) it so, tiie reasons therefor9

The Minister of Rehabilitation and 
Utaortty Aflatm (8hri Mebr Chand
Channa): (a) From 1st October, 2958 
Uto Trade section of the Training 
Centre has been closed down.

(b ) llie  period of training m the 
Trade section was one year. Ex
perience has shown that trainees who 
undergo one year trade course are 
not fully trained and, therefore, are 
not able to compete for employment 
with those who have had training for 
a longer period under the normal 
Directorate General of Resettlement 
and Employment Training Schemes 
Hie one year course has, therefore, 
been discontinued and arrangements 
are being made in consultation with 
th*'State Government to introduce a 
two year training course in its place.
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rnmmm iv  Employe* of Central Gov
ernment In Anand Parbat Estate 
2208. Shri Balkriahna Wasnlk: Will 

the Minister of Works, Housing and 
.Supply be pleased to state*

(a) whether Class IV employees of 
tbe Central Government residing at 
Anand Parbat Estate, New Delhi, are 
charged Rs 4 p.m for the supply of 
water though other CIsbs IV em
ployees residing m other colonios like 
Punphkmn Road, New Delhi, are 
charged onlj Ke 75 per month

(b) if so, the reasons therefor, and
(c) what is the average quantity of 

water that is being consumed bv 
«ach of the families of Class IV em
ployees at Anand Parbat Estate'*

The Minister of Works, Housing 
and Supply (Start K. C R eddy), (at
No As in the case of class IV officor 
residing elsewhere, so also in the case 
at class IV officers residing in the 
Anand Parbat Estate, rerovety of 
water charges is made at the follow 
mg rates-—

1 Daftry type quarters
R>. 2/12 - PM

2 Peon type quarters 
Rs 1/4/- PM
A heavv element of subsidy is im

plicit m the above rates At Anand 
Parbat the p o ra< t cost per familj 
works out to Rs 4 pm because a 
booster pump has to be used to laisc 
the pressure of water but the actual 
charges made are as given ibo\e

(b) Does not arise
(c) Information is not available as 

the quarters are not provided with 
separate meters

TOT
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Ciuunbers of Commerce Meeting at 
Bangalore

2208. Shri Actaar: Will the Minis
ter of Commerce and Industry be
pleased to state

(a) whether the Government of 
India have received and considered 
the pioceeding* and the several resolu
tions passed by the regional confer 
<,u« of th< Chunber-. of Commerce 
of Mysore, Madras, Andhra and 
Kerala, held at Bangalore duiing Sep
tember, 1958, and

(b) if so, the action taken there
on’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri).
(a) and (b) These Resolutions have 
been passed on to Ministries con
cerned for consideration and n6ct»ssar\ 
action

Aluminium Plan in Mettur (Sale®)
2209 Shri Tangamani: Will the 

Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No 596 on the 
27th August, 1958 and state the pro
gress so far made about the setting 
up of the Aluminium plant m M»ttui 
(Salem) m Madras State’

Tbe Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri) •
One party has made tentative sug
gestions for setting up an aluminium 
plant in collaboration with an Italian
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lira  The matter u  under examinat
ion. It is understood that some re
presentatives of the Italian Arm have 
recently visited the «ite for first hand 
study of local conditions

Import of Sudan Egyptian Cotton
m «  Shri P. C. Borooah: Will the

Minister of Commence and Indastry 
be pleased to stale

(a) whether it is a fact that the 
’Sub-Committee of the Cutton Textile 
Consultative Board set up by Govern
ment has recommended to make im
mediate and substantial import alloc
ations for Sudan Egyptian cotton,.

(b) the total quantity of cotton 
allowed to be imported;

(c) the quantity to be reserved tor 
mills under the incentive scheme, and

(d) what is the 6tock of foreign 
■cotton at present’

The Minister of Commerce and In
dastry (Shri Lai Bahadar Shastri)
(a) No, Sir

(b) and (c) So far, during the 
current cotton season beginn'np 1st 
September 1958, Government have 
permitted for import in all 321,000 
bait's of foreign cotton out of which 
145 500 bales have been earmarked 
for import by mills under *he Export 
Incentive Scheme.

(d) As on 81st October, 1958 the 
•lock at foreign cotton with the mill" 
and trade i« estimated at about 1 05 
lakh bales

Conference on Tea Indastry

8211 Shri P C. Borooah: Will the 
Minister of Commerce u d  industry 
be pleased to state

(a) whether it is a fact that a con
ference of Government officials, fe- 
<pMeentatives of State and Reserve 
£ank of India, Tea planters and 
labour representatives is going to ~be 
held in Shillong soon, and

(b) if so, the object of the con- 
ierence’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b) The Government of 
Assam desired to convene a Confer
ence at Shillong to consider the needs 
of the tea industry for block and crop 
finance As efforts are currently be
ing made to assess roughly the magni
tude of the problem in consultation 
with the banking authorities, such a 
conference is not now being conven
ed for the present It may be conven
ed later if necessary

Afro-Asian Economic Conference
8212 Shri P. C Borooah: Will the 

Minister of Commerce and Industry 
be pleased to state.

(a) whether it is a fact that a trade 
delegation of 50 representatives of 
various Indian industries were to 
participate m the Afro-Asian Econo
mic Conference;

(b) if so, the number of represen
tatives who were actually allowed to 
participate,

(c) the reason thereof, and
(d) the names of the industries, the 

members of which will be represent
ed at the Conference*'

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) The Federation of Indian Cham
bers of Commerce and Industry had 
initially nominated a team of 18 
persons

(b) and (c) It was suggested to the 
Federation that to keep the expen
diture on foreign exchange to the 
minimum necessary, a smaller dele
gation would be appropriate *The 
Federation finally deputed onlv 5 
persons.

(d) The Government of India have 
no knowledge concerning the interest 
taken into consideration by the Feder
ation in deciding the eotafrosKkm M 
the delegation.

301 LS.D —5
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Cattle Lifting on Panjab-Pakista» 
Border

ms. Shri Daljlt Singh: Will the 
Prime ttHwfa*** be pleased to state the 
number of smuggling and cattle lilt
ing cases detected during the last two

years (year-wise) ending August, 193k 
on the Punjab Pakistan Border?

The Prime Minister and Minister et 
External Affairs (Shri Jawaharial
Nehru): The required information is 
given below:

From 1-9-S6 From 1-9-57 
to 3I-&-S7 tc> 31-8-58

59 88
738 420

(*) Number of cattle lifted by Pakistanis ■
(it) Number of sumuggling cases detected

Industrial Units In Punjab

8214. Shri Daljlt Singh: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) the names of new Industrial 
Units established in the Punjab State 
during the last three years and the 
extent of progress made so far; and

(b) the amount sanctioned by Gov
ernment therefor and the amouir 
spent so far?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b). Information is being 
collected and will be placed on the 
Table of the Lok Sabha in due 
course.

Ceiling on Land Holdings

221S. Shri N. R. Munisamy:: Will 
the Minister of Planning be pleaded 
to state:

(a) whether the Government of 
India have come to any definite de» 
cisions as to what extent the food 
production will be affected by the 
imposition of ceilings on the existing 
land holdings;

(b) if not, when it is likely to be 
taken; and

(c) whether any attempt has been 
made to collect necessary materials 
for the said purposes?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishraj:
(a) to (c). Policy regarding ceiling on 
existing land holdings has been re
commended in tt*e Second Vive Year 
Plan keeping fully in view the aspect 
of agricultural production. For build
ing up a progressive rural economy it 
was considered essential that dis
parities in ownership of land snould 
be greatly reduced, and to ensure 
that production is not adversely aftect- 
ed, it has been recommended that 
efficiently managed farms which ful
fil certain conditions and whose break 
up would lead to a fall in production, 
should be exempted from ceiling.

Production of Agricultural Com
modities

2216. Shri V P. Nayar: Will the 
Prime Minister be pleased to stater

(a) the total value of foodgrains, 
cash crops and other agricultural 
commodities produced in each State 
in the years 1951-52 and 1957-58; and

(b) the per capita 'value of agri
cultural production in each Stata 
during these two years?

Hie Prime Minister and Minister of 
External Affairs (Shri Jawaharial
Nehru): (a) and (b). The requisite 
information is not available Stated- 
wise. Such information is compiled 
for the whole of India every year at 
part of the National Income Estimates
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Indiana In Ceylon

**17. Shri Tangamani: Will tbe
M a e  Minister be pleased to refer to 
the reply given to Starred Question 
No. 127 on the 14th August, 1958 
and state:

(a) whether the exact number of 
deaths of Indians due to Riots in 
Ceylon has been ascertained; and

(b) if so, the number of dead and 
injured persons?

Tbe Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yex

(b) Three Indians were killed dur 
mg the nots The number of Indians 
injured is not known

Board of Film Censors

2218. Shri Tangamani: Will the Min
ister of Information and Broadcasting 
be pleased to state

(a) whether there is a separate 
Board for censorship of films n  Re 
gional Languages,

(b) how are the members in R 
gional Languages constituted,

(c) whether State Governments 
nominees are accepted by the Govern 
mont; and

(d) whether Madras State Govern
ment have protested against the 
current practice’

The Minister of Information and 
Broadcasting (Dr Keskar): (a) and
(b). There are no separate Boards foi 
censorship of films in regional langii 
ages In the panels which examine 
films members are included who 
know the various languages well

(c) There is no provision in the 
Cinematograph Act, 1952 or the Rules 
Blade thereunder for representation 
of nominees of State Governments

1 2 hrs.

RE MOTION FOR ADJOURNMENT

Mr. Speaker: Papers to be laid on 
the Table

Shri Braj Raj Singh: With respect 
to the adjournment motion which I 
have submitted, you have been pleas
ed to write that it is a matter of law 
and order I submit that the military 
has been used there in suppressing the 
civil disobedience movement by the 
Adivasis in Baghwara in Rajasthan 
That is my point When the military 
nas been used that is the responsibi
lity of the Government of India

Mr. Speaker: This matter tame up 
The hon Member tabled an adjourn
ment motion I disallowed it on th<» 
ground that it is a matter of law and 
order He says somewhere in Rajas
than pei sons are carrying on satya- 
graha, the police were ordered to 
lathi-charge and do something and 
then to their aid military also rama 
and at the instance of the military 
the police did something I say this 
matter is not one of first impression 
It has been coming again and again, 
from time to time Under the Cri
minal Procedure Code, whenever the 
local authorities find it difficult to con
trol any crowd or any unlawful as
sembly, they can send for the military 
It is not for the Government to refuse 
or to accept It is under a statute 
They are bound to supply There is 
a local Government, there is a local 
Assembly Let us not again and again 
encroach upon the local Government’s 
rights, or the rights of the Members 
of the local Assembly They will feel 
insulted if we take upon ourselves tbe 
responsibility that they should under
take

Shri Braj Raj Singh. Theie was 
only civil resistance The police was 
there I have not stated we should 
encroach upon the nghts of the local 
Assembly

<d> * *  Sir Mr Speaker: All that may be true
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Shri Braj Raj Singh: My only point 
is this, that the military should not 
be called in such a situation when 
only civil disobedience is going on 
There is nothing unlawful, only peace
ful satyagraha is going on

Mr, Speaker: We are all governed 
by Acts of Parliament It is open to 
the hon Member te have the Act of 
Parliament modified, but the Act of 
Parliament says that the military, if it 
is called in aid of the civil power, has 
to go and has to be of use to them. It 
is not the Central Government’s res
ponsibility merely because the mili
tary are there Under the circums
tances, I am not prepared to admit it 
as I have said

Shri Bra] Raj Singh: Can we not 
have the view of the hon Homo Minis
ter’

Mr. Speaker: There is no question 
It is my view that prevails It is not 
the view of the Home Minister

12.26 hrs.
POINT o r  INFORMATION

S e c u r ity  a r r a n g e m e n t s  o u t sid e  P a r 
l ia m e n t  H o u s f

Shri Hem Barua (Gauhati) May I 
make a humble submission on a diffe
rent point altogether

Mr. Speaker: There is no pomt
Shri Hem Barna: Not related to this, 

it is another matter entirely diffe
rent

Mr. Speaker: Order, order If it is 
another point, it is not on the Order 
Paper, and therefore nothing which 
is not on the Order Paper I will al
low

Shri Hem Barna: It is a serious mat
ter, and I want to make a request to 
you It is about the 2,000 satyagrahis 
who are carrying on an overnight 
satyagraha outside the precincts of 
Parliament House My request to you 
is this

Mr. Speaker: I am not going to 
allow this The hon Member will

resume his seat Yesterday also it was 
raised. Whatever it might be. I 
shall see that not -one of the satya- 
grahis enters the compound of Parlia
ment That I have done.

Shri Hem Barna: My humble sub
mission to you is that you should go 
and talk to them once.

Mr. Speaker: No, I am not prepared
Shri Hem Barna: It is a serious mat

ter and I request you and through you 
the Home Minister and the Prime 
Minister also to go and talk to them

Mr. Speaker: Order, order
Shri Braj Raj Singh: My submis

sion is that a Member of Parliament 
was not allowed from there to enter 
the precincts of Parliament

Shri Hem Barna: I want to submit 
with your permission .

Shri Braj Raj Singh: This is a very
serious situation Police are checking 
Members of Parliament from coming 
from there and entering the precincts 
of Parliament

Shri Hem Barna: I want to know 
if it is with your permission that these 
police vehicles arc allowed within the 
precincts of Parliament If police 
vehicles are allowed without your per
mission, then 1 would say it is an 
infringement of the privileges and 
rights of this House

Mr. Speaker: Very well
Shri Hem Barna: I am not sure they 

might not be let loose against Mem
bers of Parliament Tomorrow it 
might happen

Mr. Speaker: I will have to ask has. 
Members not to cause disturbance like 
this I am really surprised. Is there 
no other method of drawing my at
tention to any of these matters.

Shri Hem Barna: We make a hum
ble submission

Mr. Speaker: I find again M l  
again an attempt on the part of some 
of our Members here to Abstract the 
proceedings.
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Shri Bern B u m : No, Sir Not that
Mr. Speaker: What then? If they 

haw© to ittake a submission that any 
ton. Member has been prevented from 
earning into the House or the premises 
ef the House, certainly they could 
have made that representation It is 
not about 2,000 and 3,000 people Shn 
Hem Barua started with saying that 
overnight 2,000 people have been 
observing satyagraha I am not con
cerned with these 2,000 people If he 
had only said about coming into the 
premises, I would have heard him 
Hon. Members will look into the defi
nition of premises under the rules of 
procedure Premises are within this 
compound

Shri Hem Barua: The vehicles are 
within the compound

Mr. Speaker: Here, inside the wall’  
It is not within the wall

Shri Hem Barua: Inside the gate
Shri Snrendraaath Dwivedy (Ken

dra para) • Does the compound include 
the boundary wall or not’

Mr Speaker. Premises do not in
clude that portion, the road beyond 
these walls That is why I have been 
repeatedly requesting, and there is an 
attempt, or there is a proposal, to 
enclose and then put up gates also 
there, in which case I will extend 
the premises tight up to that to avoid 
any such thing happening Until then 
I am not in a position to guard be
cause people force themselves, and I 
cannot go and stand there preventing 
the 2,000 people from coming into the 
House

8hri Surendranath Dwivedy- The
question is the satyagrahis do not 
intend to come within the boundaries 
at Parliament House So, what was 
the necessity of this police patrol in
side the boundary of Parliament 
Rouse, and was it done with vour 
permission*

Mr. Speaker: Order, order ‘ The 
precincts of the House”—what he calls 
premises—'‘means and includes the 
Chamber, the Lobbies, the Galleries

and such other places as the Speaker 
may from time to time specify” . 
I have been trying to take control, to 
have control, or to take into my pos
session all those areas up to that gate 
to avoid any disturbance being caused 
As yet that has not been enclosed 
There is a proposal Once it is en
closed, I will take charge of ft and 
see to it that nobody enters Till 
then, withm these walls, these are my 
premises, I have my jurisdiction If 
any policeman enters here, it is my 
look out to see that he does not enter 
Beyond that, until I extend by an 
order under this rule the definition 
of the precincts of the House to the 
other side, the gates, they are not our 
premises

Shri Braj Raj Singh: You have been 
pleased to allow policemen to use the 
telephone within the precincts of the 
House, within these walls (Inter
ruptions)

Mr. Speaker: Order, please I can
not go on wasting the time of the 
House, if policemen use the telephone 
Whoever might come here, if he uses 
the telephone, I shall look into all 
that It is not as if the policeman has 
got charge of this House I am ui 
charge of this House Now Papers 
to be Laid on the Table

Shrimati Renu Chakravartty* May I
ju^t make one submission

Mr. Speaker: Order, order I am not 
going to allow disturbance in this 
House or interruption of the proceed
ings m this way

Shrimati Rena Chakravartty: They 
nave been here since last night Can 
vou not go and meet them and talk 
to them?

Mr. Speaker. I am not worried 
What can I do7

Shri Tangamani (Madurai) May I 
make a submission I was prevented 
from coming to the House

Mr. Speaker: If he has got any 
complaint, he may give it to me in 
writing
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Shri Iu | u n a sl: I would like to 
know whether it affects the privileges 
of the Members (Interruption*).

Mr. Speaker: Order, order I find 
Shn Tangvnani physically here before 
me If he had been obstructed, or 
he had any difficulty in coming here, 
he will kmdly put it on paper, and 
I shall make enquiries I am not ex
pected to leave the House, or adjourn 
the House and go and make enquiries 
there What is this kind of attitude’  
So long as I am there 

Shri Taagamani: Today, I have ex
perienced difficulty, which I have 
sever experienced for the last eighteen 
months So, I want to bring this to 
your notice 

Mr. Speaker. What is this about7 
The hon Member is a lawyer If he 
has got a complaint, what does he 
want me to do’  Shall I go out and 
make enquiries, adjourning this 
House9 If he has any complaint, let 
him put it down on paper, and I shall 
certainly make enquiries I am going 
to see that the interest of every hon 
Member is safeguarded I would not 
allow interference of any hon Mem
ber or any of his nghts to be inter
fered with But, hon Members also 
must have patience, and they must 
bring it to me in the normal course 
and I shall certainly look into it 

An Hon. Member: But he had some 
difficulty

Mr. Speaker: I shall try to help him
Baja Mahendra Pratap (Mathura) 

They are indulging in a form of satya- 
graha It is satyagraha 

Shri Tangamani: If you could give 
me one or two minutes, I shall explain 

Mr Speaker: Not now Let him 
give it to me m writing Now Papers 
to be Laid on the Table

12.33 bn.
PAPERS LAID ON THE TABLE 

A n n u a l  r e po r t  or K h a d i a n d  V il l a o e  
Industries Commission 

The Deputy Minister of Conuneree 
aad Industry (Shri Satish Chaadqi): 
On behalf of Shri Manubhai Shah, I

beg to lay on the Table, under sub
section (8) of section 24 of the Khadl 
and Village Industries Commission A ct 
1956, a copy of the Annual Report 
of the Khadi and Village Industries 
Commission for the year 1957-58 
[Placed in Library. See No LT-1148/ 
58]

A p p r o p r ia t io n  A c c o u n t s  (C iv i l )  , 
1956-57 a n d  A u d it  R e p o r t . 1958

The Minister o f Revenue and ChrM 
Expenditure (Dr. B. Gopala Reddl): 
I beg to lay on the Table, under article 
151(1) at the Constitution, a copy of 
the Appropriation Accounts (Civil), 
1956-57 (including proforma com
mercial accounts) and the Audit Re
port, 1958 [Placed m Library. See No 
LT-1149/58]

A n n u a l  R eport o f  N a t io n a l  P r o j e ib  
C o n s t r u c t io n  C o r p o r a t io n  ( P )  Lib 

a n d  it s  r f v ie w  b y  G o v e r n m e n t

The Deputy Minister of Irrigation 
and Power (Shri Hathi): I beg to lay
on the Table, under sub-section (1) of 
section 639 of the Companies Act, 1966, 
a copy of each at the following 
papers —

(1) Annual Report of the 
National Projects Construction 
Corporation Private Limited for 
the period 9th January, 1957 to 
31st March, 1958, along with the 
Audited Accounts, and

(2) Review b> Government of 
the above report [Placed in 
Library Sec No LT-1150/58]

N o t if ic a t io n s  u n d er  S ea C u s t o m s  
A c t  a n d  C e n t r a l  E x c is e s  a n d  S a l t  

A c t

Dr. B. Gopala Beddy: I beg to lay 
on the Table, under sub-section (4j 
of section 43B of the Sea Customs Act, 
1878 and section 38 of the Central 
Excises and Salt Act, 1944, a copy of 
each of the following rules*—

(1) The Customs and Central
Excise Duties Refund (Fixed
Rates) Rules, 1958, published in 
Notification No GSR 1139 dated 
the 6th December, 1968; and
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(2) The Customs and Central 
Sxcitfe Duties Refund (Brand 
Rates) Rules, 1968 published in 
Notification No. GSR. 1140 dated 
the 6th December, 1958. [Placed in 
Library. See No. LT-1152/58.]

N o t if ic a t io n s  u n d er  S e a  C u s t o m s  
Act

Dr. B. Gopala Reddl: I beg to lay
on the Table, under sub-section (4) of 
section 43B of the Sea Customs Act, 
1878, a copy of each of the following 
Notifications:—

(1) GSR. No. 1141 dated the 6th 
December, 1958, containing the 
Customs Duties Drawback (Fixed 
Rates) Rules, 1958;

(2) GSR. No. 1142 dated the 6th 
December, 1958 containing the 
Customs Duties Drawback (Brand 
Rates) Rules, 1958;

(3) GSR No. 1143 dated the 6th 
December, 1958; and

(4) GSR No. 1144 dated the 6th 
December, 1958. [Placed in 
Library. See No. LT-1153/58.J

N o t if ic a t io n s  u nder C o m p a n ie s  A ct

Shri Satish Chandra: I beg to lay
on the Table, under sub-section
(3) of section 641 of the Companies 
Act, 1956, a copy of Notification No. 
GSR. 1177 dated the 13th December, 
1958. [Placed in Library. See No. LT- 
1154/58].

C l a r if ic a t io n  o f  a n s w e r  t o  starred  
q u e s t io n

The Deputy Minister of Defence 
<8hri Raghuramaiah): I beg to lay on 
the Table, a copy of the statement 
clarifying the reply given on the 24th 
September, 1958 to starred question 
No. 1550 by Shri U. C. Patnaik regard
ing Jane’s Fighting Ships. [Placed in 
Library. See No. LT-1155/58.]

D ir e c t io n  b y  S pe a k e r  u n d e r  R u le s  o f  
P rocedure

Sardar Hnkam Singh (Bhatinda): I 
t>eg to lay on the Table a copy of

#393 Paper* Laid on the
Table

direction No. 125 issued by the Speaker 
under the Rules of Procedure and 
Conduct of Business in Lok Sabha.

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok 
Sabha that the Rajya Sabha, at its 
sitting held on the 18th December, 
1958, agreed without any amend
ment to the Assam Rifles (Amend
ment) BiJ); J958, which was pass
ed by the Lok Sabha at its sitting 
held on the 5th December, 1958.” .

COMMITTEE ON SUBORDINATE 
LEGISLATION
F o u r t h  R eport

Sarflar Hnkam Singh: I beg to pre
sent the Fourth Report of the Com
mittee on Subordinate Legislation.

ESTIMATES COMMITTEE 
T r a m  secon d  R eport

Shri B. G. Mehta (Gohilwad): I beg 
to present the Thirty-second report of 
the Estimates Committee on the action 
taken by Government on the recom
mendations contained in the Twenty- 
Sixth report of the Estimates Com
mittee (First Lok Sabha) on the 
Ministry of Railways—Commercial 
matters.

12.36 hrs.
APOLOGY BY A V EMBER 

Mr, Speaker: I have «o inform the 
House that I have received the 
following letter dated the 17th Decem
ber, 1958, from Shri Liladhar Kotoki, 
Member, Lok Sabha:—

“Being ignorant of the rules 
of ^Privileges of the House, I sub
mitted a Memorandum on the
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Assam Panchayat Bill, 1938 and 
gave evidence before the Select 
Committee on the Bill on 16th 
October last at Shillong In both 
submitting the memorandum with 
certain amendments suggested by 
me and giving evidence, I took 
the initiative and volunteered to 
do so, which was agreed to and 
accepted by the Select Committee

From the Sixth Report of the 
Privileges Committee of Lok 
Sabha circulated to us, I realised 
that I committed a grave mis
take In omitting to seek your pre
vious permission and referring the 
matter to the Ppvileges Commit 
tee and the House Yesterday, 1 
approached the Deputy-Speaker 
and told him about it and sought 
his advice He was kind enough 
to direct me to submit a petition 
In course of placing the report m 
the House today, both the Deputy 
Speaker and yourself have ex 
plained the future course to be 
taken m the matter of giving such 
evidences

I submit that I never meant 
any breach of privilege of the 
House, and all that I did was pro 
mpted by my interest in the 
Bill in question, and my ignorance 
of the rules, as submitted above

I hereby tender my most un
qualified apology to you and 
through you to the Privileges 
Committee and the House and 
most humbly beg that I may kind 
ly be pardoned for this first and 
unintentional mistake on my part

I assure, Sir, that I shall not 
commit such a mistake in future ”

1&37 hrs

CINEMATOGRAPH (AMENDMENT) 
BILL—contd

Mr. Speaker: Ttye House will now 
take up further consideration of the

following motion moved by Dr Keakar 
on the 18th December, 1958, namely —

“That the Pill further to amen# 
the Cinematograph Act, 1952, be 
taken into consideration "

The time allotted is 2£ hours The 
time taken already is 1 hour and 26 
minutes The balance is 1 hour and
2 minutes

Mr. Deputy-Speaker. The tune al
lotted is 3 hours

Shri Easwara Iyer (Trivandrum) It 
was agreed that for the consideration 
motion, 2i  hours may be given, and 
for the second and third readings half 
an houi

The Minister of Parliamentary 
Affairs (Shri S&tya Narayan Sinha)
May I makt one request to you7 In 
view of the fact that the House is not 
sitting beyond tomorrow, may I re 
quest you to kindly* tell the House 
also strictly to adhere to the lime 
allotted to each lterit which is before 
tht House till tomorrow, and the time 
which has been approved by the House 
also On pieviou-. occasions, we did 
not mind it, and the tune used to be 
adjusted But, in view of the fact 
that the House is not going to sit be
yond tomorrow, and there arc certain 
important legislative items whichr 
must be put through by tomorrow, and 
this can be done only if we strictly 
adhere to the time, up to the minute,
I am making this request

Shri Narayanankntty Menon
(Mukandapuram) The Business
Advisory Committee has allotted time 
for all the Bills which have -been put 
down in the Order Paper for today 
and tomorrow According to the time 
allotment made by the Busfness 
advisory Committee it is practically 
impossible to put through all the 
Bills Therefore my request is this 
There are certain important Bills like 
the Workmen's Compensation (Amend
ment) Bill which has been passed bf* 
the Rajya Sabha, but which has been
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pgt last on the Order Paper; it is 
uajrasible and improbable according 
to the tone allotment that has been 
anKfe, that it will come up. Therefore, 
some change may be made in tomor
row's Order Paper in the order of the 
Bills tp be taken up.

Mr. Speaker: The hon. Minister will 
«ryinirfM> it. All that the hon. Member 
saya is that Government may give 
priority to it; m view of the fact 
that all the Bills may not be put 
thynugh. priority may be given to 
that Bill.

Shri T. B. Vittel Rao (Khammam).
1 have to make another submission 
We requested the hon. Minister to 
refer the Workmen’s Compensation 
(Amendment) Bill to a Select Com
mittee But he declined, he said that 
Government wanted this Bill to be 
passed’during this Session, and, there
fore, this Bill might be taken up to
morrow

•
Mr. Speaker: Reference to a Select 

Committee*

Shri T. B. Vittal Kao: Yes He de
clined to refer it to a Select Commit
tee, because he said that this had to 
be passed during this Session He 
said that this Bdl had to be passed

M r Speaker: Has it been passed b> 
Rajya Sabha7

Shri T. B. Vittal Bao: Yes. it has 
been passed by Rajya Sabha

Me. Speaker: The suggestion of the 
hon. Member is that the Bill that has 
been passed by Rajya Sabha may be 
taken up here and disposed of tomor
row All right; the hon Minister will 
kindly consider it He will kindly 
look into it If it can be put down 
in the Order Paper, I have no objec
tion.

Now, Shri Sadhan Gupta Hon 
Members will bear it m mind that we 
have got only an hour or so left. 1 
nK̂ ii give only ten minutes to each 
hon. Member.
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The Minister of Information aad 
Broadcasting (Dr. Keskar): May I
make a submission? Though the Bill 
is a minor one, moat of the speeches 
have dealt with certain general pro
blems regarding films, and, therefore,
I might be allowed about 25 minutes 
for reply

Mr. Speaker: The time now avail
able is 1 hour and 2 minutes We are 
now at about 12-40 p.m So, I shall 

.  call the hon Minister at 13.20
Shri Sadhan Gupta (Calcutta-E3st)

Mr Speaker, Sir, I must confess to a 
sense of disappointment at the casual 
manner m which the hon Minister 
has presented this Bill for the con
sideration of the House This Bill 
deals with the question of censorship, 
and censorship is one of the most 
potent instruments to put the film 
industry on the right track as far as. 
our social and cultural needs are 
concerned

I am not for political censorship of 
films There has been too much of 
it in our country, but I am also not 
for unrestricted democracy for the 
film producer or for the film exhibi
tor There must be censorship with 
a correct outlook in view of the situa
tion of the country, to which I am 
going presently to refer, and that kind 
of censorship can do quite a lot for 
'he cultural advancement and promo
tion of healthy social development and 
healthy social tendencies m our coun
try

From our experience of the com
missions and omissions of our Board 
of Censors previously, we do not find 
very great encouragement One of 
the first fruits of our independence was 
that the Board of Censors, for instance, 
banned a Bengali film which deals 
with the 1942 Movement. That 
film was censored because the oppres
sion of the British rulers was vividly 
portrayed and that film had a great 
difficulty in passing through the cen
sor’s scissors I think it took some 
two years before it could obtain, after 
some mutilation, the permission of the 
Board of Censors
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Me. Speaker: How are the censors 
selected?

Shri Sadhan Gupta: They are nomi
nated.

Shri Tangamanl (Madurai): They
are only nominated. There are 
regional advisory committees There 
also they are nominated. But even 
for nominating the personnel of the 
advisory committees, none of the State 

’Governments is consulted. The nomi
nation is from the Centre throughout.

Mr. Speaker: Are there no Mem
bers of Parliament on the committees’

Shri Sadhan Gupta: No

Mr. Speaker: On every other thug, 
we have Members of Parliament So 
why not on this also7

Dr. Keskar: In the Censor Board, 
there are Members of Parliament. I 
may say that we do not put Members 
on the regional committees because 
most of the year they have to be here

Shri Tangamani: In the Calcutta 
Regional Committee, there is Shnmati 
11a Palchoudhuri

An Hon. Member: She was there

Dr. Keskar: There may be an ex
ception here and there, but normally 
that is not the practice.

Shri Sadhan Gupta: It happens like 
this Another film depicting one as
pect of the revolutionary movement 
in Bengal had the same difficulty

Mr. Speaker: Is the film 42 running 
now? . 1  £

Shri Sadhan Gupta: It did run after 
a considerable tune But initially it 
was censored outright and was not 
allowed to be axhibited. There was 
another similar film regarding an as
pect of the revolutionary movement in 
Bengal which was called Bhulinai? 
That was also allowed to be 
exhibited after considerable mutila- 

ition

This is not all. I find in this BUI 
that one of the principles of censor
ship is the maintenance of relations 
with foreign powers. In that aspect 
also, films like Iron Curtain have 
escaped the Board of Censors’ scissors 
and have been exhibited. Foreign 
films slandering our progressive forces 
in our country like “Bhowani Junc
tion" escaped the Board of Censors. 
But the worst part of it is not this; 
the worst part is that the most degrad
ing, depravmg films have been allow
ed freely to be exhibited, even in 
spite of censorship. Crime, sex per
versity, gangsterism—these are the 
stock m trade of most of the films 
which are allowed to be exhibited, 
and it is a wonder how these pass 
through the Board of Censors.

I am not against depiction of crime 
or sex or anything of that kind. I am 
not a puritan who shrinks from the 
very idea that love or love scenes 
should be shown m films. But what 
I object to is that these are not shown, 
ac they should be sh'own, m order to 
create an abhorrence or create a 
healthy hatred against certain anti
social tendencies, whether by way of 
sex life or by way of cnme or gang
sterism. They are not treated m that 
manner. The whole idea is to glorify 
and to present the baser aspects of 
the passion of love and to glorify it, 
to present crime and gangsterism 
with a view to exalt it. This is the 
way our censors let films exhibited

Shri Mahanty has deprecated the 
idea of decrying American films. I 
do not decry every American film. 
Shn Mahanty says that there are 
many good American films. If there 
are many good American films, un
fortunately they are not exported to 
our country. I know that there is 
perhaps only one American producer, 
Warner Brothers, who show films at 
a high standard generally. As regards 
other American producers, I think 
they are setting the worst example in 
our country. I am not against Ame
rican films or British films—whether 
they are American or British or films 
of our own country—I object to the 
kind of depraved themes that they
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use aa their stock in trade I object 
to films, whether they are American 
or British or Indian, which have for 
their stock in trade themes which 
deprave society, themes which cor
rupt youth, themes which are not fit 
to be shown to our children, in fact 
to any civilised human beings Those 
Alms should be decisively and deter
minedly censored and not allowed to 
pass through the censors’ scissors

Unfortunately, in this respect, many 
o f our Indian films imitate and emu
late the films which come out from the 
United States The result is that we 
find that we have a cinema which is 
a problem to every deccnt man in our 
country We do not know how to 
educate our children It is, of course, 
a very desirable thing that the pas
sions of human beings should form 
the subject of film stones for what
ever they are worth But what they 
do is not to utilise the passions for 
the purpose of art, *what they do is to 
treat those passions, whether love or 
other things, in such a way that they 
seek to revive exactly those tenden
cies, those base instincts which we 
through ages have learnt to control, 
order and discipline in the interest of 
social cohesion and social decency Is 
that to be permitted* Yet, the hon 
Minister in presenting the Bill says 
that no principle is involved m the 
Bill

What is the position today* We 
find that as a result of the kind of 
themes shown in the cinemas, we 
have a peculiar kind of depraved 
interest You know about the film 
star craze I would not be averse to 
a person admiring the artistic acumen 
o f a film star But, today, that is not 
the outlook from which a person 
approaches a film star The attach
ment is not to her artistic powers but 
tbe attachment is to things of hers 
which are not fit to be mentioned In 
a word, it is difficult to bnng up our 
children m a healthy atmosphere in 
society Yet, we are told that no prin
ciple at all is involved It was neces- 
-mry that the hon Minister should
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have taken this opportunity to formal
ly declare a policy, on the one hand, 
of clearing the cinema world of the 
abominable tendencies that are becom
ing too manifest in our cinemas unfor
tunately which are utterly foreign to 
our traditions—and I should think 
utterly foreign to the true traditions 
of almost all the countries in the 
world—and he should also have deci
sively assured against political censor
ship of films This can be easily done 
by appropriate directives And, if the 
hon Minister assures us that through 
appropriate directives he would see 
that the Board of Censors help to clear 
society of the filth that has accumu
lated due to the depravity of the 
cinema world, he will have the thanlrn 
of every decent man in this country 
So m his reply, I at least expect such 
an assurance from him

Apart from the activities of the 
Board of Censors in improving the 
standards of our cinema, it is neces
sary of offer considerable encourage
ment to those who will produce pro
per films The film is a very potent 
instrument of our cultural develop
ment and of a decent social life Today, 
as against the baser kind of films, we 
need a plethora of films which will 
propagate a more healthy aspect of 
social life through stories and fea
tures And, for that purpose those 
who would be willing to produce this 
kind of films need financial and other 
encouragement Mere State awards 
will not do, substantial financial 
encouragement is necessary

It is well-known that if a film 
trades on the baser instincts of man, 
then, it has readily a box-office 
because it attracts a class of people 
who can pay and who do pay and so 
it is an easy financial success While, 
on the other hand, the standard set 
by these films is such that today 
everyone looks at that kind of thing— 
something by way of sex appeal, 
something by way of thrillers, crimes 
and gangsterism etc, and other films 
which are based on healthier tenden
cies fjnd some difficulty m getting a 
proper box-office return They are
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not resourceful enough, they have not 
the power to advertise aud that stauda 
a  ihair way. Therefore, considera
ble financial encouragement must be 
given to them in order to improve the 
standards of our cinema world.

Lastly, I would join ray own voice 
with the insistent demand that has 
come from different sections of this 
House in urging upon the Government 
the necesstty of production of chil
dren’s films m large numbers In the 
Soviet Umon there are very nice chil
dren’s films, but, in our country, we 
sadly lack them We have plenty of 
themes

JB*fx JKsftendm Prai»p /Mathura.) 
Sir, after him can 1 say a few words’

Mr. Speaker. Yes
Shri Sadhan Gupta: We have plenty 

of themes to create very instructive 
and healthy children’s films We have 
our folklore, we have our nursery 
rhymes, and, I can say from the expe
rience I have of Bengali nursery 
rhymes at least, they make very good 
children's films and would really be 
very in valuable m the entertainment 
and instruction of our children, and, 
perhaps, even to adults Therefore, I 
/nuit urge upon the hon Minister with 
all the emphasis at my command to 
look to the production of children’s 
films on the basis of suitable themes

Raja Mahendra Fratap. I never 
see cinema Why do I not see a 
cinema’  Because the cinema films 
create such emotions that are not 
really very good, low emotions

"Sluri Eaawara Iyer: Better see one
Baja Mahendra Fratap: And the

people who make cinemas are not 
really livutg a moral life—I know

Mr Speaker* No, no

Baja Mahendra Praiap. They live 
very bad lives and from them only 
evil ideas can come out.

Mr. Speaker: Order, order The
hen Member ought not to make! such

Who are engaged in the cinema enterv 
ftrue or th» cinema industry. Of 
course, there are bad people in every 
matter Possibly, there may be a 
greater tendency in this industry more 
than in anything else But, on that 
ground, let not everyone be tarnished 
With the same brush

Baja Mahendra Fratap: Good, most 
of them live bad lives I was m Holly, 
wood also I saw how people were 
living there They live in great luxury 
Ordinary people—some our own peo- 
Dle from India—were living as 
l*rinces, this and that, and I was their 
guest They were very kind to me 
$ut, I knew behind them there was a 
lot of love affairs

What I say is this We have Jto take 
into consideration what kind of people 
are making the films and what is the 
object in making these films They 
■hake film.-) only to make money and, 
therefore, they appeal to very low 
Omotions of the people, because only 
by that method can they get more 
money So, we have to consider what 
kind of people are making the films 
And what is the object in making 
them

Then, we have also to consider 
When people are appointed as Censors, 
What kind of life they live, because 
if these people who are appointed as 
censors are people who are drinking 
or who are going to cinemas, they are 
not the fit people to be censors So* 
1 say, in all cases we have to consider 
What kind of life our people are living 
1 have always been insisting on it I 
Was not allowed to speak about the 
rent question, but there also I wanted 
to say that the object should be to 
make a healthy and happy society

Now, m this film business, we can 
rea ly  do great service, because, 
through films we can give the right 
kind of education But, it is not given 
For instance, there are many subjects 
Which the common people do not 
know For instance, in these films
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pictures of different countries can be 
rahown. For instance there were ex- 
(.partitions sent to the South Pole. They 
:0*n show those things which we can
not see here Through films we can 
see those things What I say is tills. 
In this film business new thought 
should be brought in; and that new 
thought should be that we teach mora
lity to tbe people

I may also say that sometimes false
hood is brought into these films. I 
went to Calcutta A friend insisted 
that I should see a certain film. I 
said, I never see films He said, 'Your 
are shown m that film’ When 1 asked 
him- ‘Am I shown in that film’, he 
said, ‘Yes' T asked, ‘What is that 
film7’, and he said Bagha Jyotin I 
was shown there with a big turban, 
I wa» shown there in a German office 
Of course J could not recognise my
self in that film Then I was shewn 
with a big sword in my hand and a 
Jot o1 soldier; behind me, fighting the 
British troops The object of the film 
may be very good These people are 
very kind to me. but historically the 
film is not corr<‘ct So I have to say 
that very truthful films should be pro
duced If they had only asked me to 
appear in that film I wou’d have 
agreed, but what was the use of mak
ing a substitute like this when I was 
here’
IS his.

Mr. Speaker: The hon Member is 
not willing to see a film but is pre
pared to act m it'

Raja Mahendra Pratap: I sav that 
the theme of the films must be correct 
1 only formed an army composed of 
ASridis and these Afndi soldiers 
•ought at mv bidding, but I was not 
there.

£v*ry story 111 the film must be 
w ry  correct and if, for instance, it is 
md7 an imagination then that imagi- 
—tin  should not show some great 
jwraonalities like Rama, Krishna, 
S a ftt  and such great historical and 
aa&giotis personages in a false fora. 
You perhaps know that sometimes

pictures of Buddha and Krishna are 
made. They also import into it love 
affairs which really should not he 
there, because we respect Shri Krishna 
and it is a very wrong thing to mis
represent him. I am a Brajbasi; I feel 
shocked when they show that Shri 
Krishna and Radha had certain love 
affairs, and sexual connections It is 
quite wrong Our Lord Shri Krishna 
lived only for twelve years in Braj. 
A twelve year child cannot have 
sexual instinct. What is the idea of 
showing these7 It is a shame for our 
country So I say that these people 
who are making films should not 
depict our great religious lords in 
such a way that it creates a very bad 
impression upon the people

I am a Brajbasi, I come from Brin- 
daban People wrongly believe that 
Sn Krishna indulged m sexual love; 
they make all kinds of sexual love in 
our town Poor Bengali women come 
to Bnndaban Some people say that 
Sri Krishna was in love with Radha, 
so we may also love m the same way. 
This i-> very wrong We should show 
proper respect to our great personali
ties of the past and we should not 
show them in a way that they are 
rather degraded in our imagination

Our films can do a lot of good if 
thev are properly directed. How to 
direct them in the correct way is a 
very important question. I have 
always been impressing on our Gov
ernment that we have no lack of good 
persons in our society We have very 
honest, sincere and nice people. Some 
of them are in Rishikesh, in Mathura, 
in Hardwar and elsewhere. They are 
very good people; they are honert 
people and lead very pious lives. They 
can be asked to come here to censor 
these pictures and they should readily60 'so,—not these government officials 
who are sometimes going to cinemas,
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sometimes going to tea parties and 
sometimes indulging in heavy dinner*. 
These are not the right people for 
censoring our films.

I myself see that there is corrup
tion everywhere. There is corruption 
in courts; there is corruption even in 
elections and there will be corruption 
in films also, if you move in this man
ner. I would request the Government 
to invite those people; we can give 
them good quarters and ask them to 
show us how to make our society 
moral. We can even ask them to enter 
the film business along our lme of 
thinking. When I say film business,
I do not mean it m the ordinary sense, 
not with a view to making money, but 
with a view to making society more 
moral 1 am never tired of repeating 
that in every aspect of our life we 
should insist on morality. There is no 
question of party in this matter— 
Congress, Communist or any other. We 
want moral society, to achieve that we 
should come together

We should see to it that no Member 
of Parliament indulges in anything 
which n immoral, because it is we 
who make the laws for the whole 
country, for the whole society. If we 
do something immoral, if we do some
thing against the laws, how can we 
make laws for the country’  How will 
they be obeyed’  Why will they be 
obeyed, if people see that those who 
make laws do not observe them If 
we ourselves do something against the 
laws, against eternal moral laws, how 
will people m the country obey the 
laws’

I often see my friends laughing 
when I speak Today’s Hindi paper 
Hindustan says that I am considered 
by my fellow members as Sankt Raja 
(Ecentnc). My sankipan was that 
when I was only twenty years old I 
renounced my half property. This 
was my sankipan. I gave away half 
my property for philanthoropic pur
poses and the schools and colleges 
founded then are still going on. I left 
my country, 1 left my family I 'left
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everything and went to Germany to 
make India free. This was my second 
sankipan. My third sankipan is that 
when I returned home, it was quite 
possible that I would have become a 
Minister; I would have become a Gov
ernor or an Ambassador, but I did not 
accept any such offer. This is my 
fourth sankipan that I am still fight
ing, I am still rebelling against this 
wrong system of government This 
wrong system of government was built 
up by the British for the British only 
to suck the blood of the country. That 
system of government is still going 
on I am not a communist; but I say 
you (communists) are nght when you 
correct these people who are doing 
mischief m the country. I do not say 
that to you as communists, but as 
good men. I say let us combine all 
our forces Our country is in danger 
There is danger of war with Pakistan 
Tliere are so many dangers. I spoke 
in the Defence Committee and 1 ask
ed Pandit Nehru to allow me to undo 
Pakistan; I can undo Pakistan

Mr. Speaker: Order, order Thai
has nothing to do with cinemas

Raja Mahendra Pratap: I have
finished I only say this Let us com
bine all our forces to safeguard what 
we have got and proceed further along 
the lines of progress—progress in the 
line of morality, not progress in mak
ing big houses and big hotels and mak
ing all kinds of comforts for the tew 
That should not be the progress we 
make, we must insist that not one 
individual remainh without work 
and without bread

Shri Radha Raman (Chandiu 
Chowk) Sir, this Bill has a limited 
object and therefore, it cannot be 
said to be comprehensive It appears 
that the Government felt that the old 
Bill was not sufficient for this purpose 
and so the present Bill desires to make 
certain changes which are primarily 
related to having a board of film cen
sors In the previous Bill the Censor 
Board was governed by the rttas
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framed by the executive And it did 
not include the guiding principles 
which made that board or the Govern
ment reject any film, though in the 
Fundamental Rights of an individual 
as embodied in the Constitution, this 
was a governing factor In the amend
ing Bill this guiding principle is also 
included and is clearly defined We 
have at present many films that are 
coming to be exhibited and that are 
produced by the private sector I 
agree that the quality of the films that 
are shown and passed bv the present 
board is not of very hign mark Dur
ing the past few years, Government 
has tried to curb the tendencies which 
went to cater for bad tastes There 
has been a lot of improvement I am 
not a regular visitor of cinemas but 
T have seen some of the very good 
films that are produced by the indus
try It is one of the very big indus
tries that our country possesses and 
we can be proud of it But there is 
certainly great rqom for improvement 
m it It should be the intention of 
the Government that sufficient care 
is taken to see that the films produced 
m this country are of a high order 

The film, with all its glamour and 
charm has come to be a symbol of 
entertainment in modem society Al
most everyone irrespective of age, sex 
or creed is eventually affected by it 
The impressionable minds of children 
and the young people are all the more 
susceptible to its influence The 
Hoover Commission appointed to study 
contemporary social trends m the 
U.S A made the followirg observation 
as far back as 1933 which even holds 
good to this day

“Although the motion picture is 
primarily an agency for amuse
ment it is no less important as an 
influence in shaping attitudes and 
social values The fact that it is 
enjoyed as entertainment may 
even enhance its importance in 
this respect Any discussion on 
this topic must start with a rea
lisation that for the vast audience 
the pictures and ‘fllmsland’ have 
tremendous vitality Pictures and 
acton are regarded with a senous-
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Uess that is likely to escape the 
casual observer who employs for
mal criteria and judgment Edi
tors of popular motion picture 
magazines are deluged with letters 
from fans, unburdening them
selves of an infinite variety of 
feelings and attitudes, deeply per
sonal, which focus around the 
Uves and activities of those in
habiting the screen world These 
are filled with self-revelations 
'Vhich indicate, sometimes delibe
rately, more often unconsciously, 
the influence of the screen upon 
Runners, dress, codes and matter* 
of romance They disclose the 
degree to which ego stereotypes 
Riay be moulded by the stars of 
the screen”
Research conducted by psycholo

gists, educationists and social scientists 
in $ome of the Western countries re
veal that the impressions received by 
voung audiences after seeing pic
tures—made primarily from an adult 
point of view and especially with sex, 
crime and escapist themes—tend to 
inculcate in their conscious and sub
conscious minds an urge to live the 
typt» of experience the> have visually 
witnessed on the screen

So far as this important social pro
blem is concerned, the report of the 
Departmental Committee on Child and 
the Cinema appointed m Great Bri
tain known as Wheare Committee, 
paiticularly condemned the false 
values that cverydaj entertainment 
film inculcates, it says

A large numbei of films are 
expovng children regularly to the 
suggestion that the highest values 
m life are riches, power luxury 
and public adulation and that it 
does not matter very much how 
these are attained or used .We 
are convinced that the regular 
portrayal of false values is more 
Perversive and dangerous than 
the depiction of crime or impro
priety"
Although the imposition of strict 

and stiff censor regulations may, to- 
soifta extent, rectify this senous state
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of affairs, still, the commercial film 
has to present to its buyers all that 
which will make them forget, lor the 
tune being, the cares and worries of 
life In attempting to do so, more 
often than not, it succeeds m giving 
an unbalanced view of life and a dis
torted sense of values Thus, the 
only positive solution is that suitable 
entertainment films should be produc
ed especially for children and adole
scents Themes of these films should 
be within the comprehension of the 
child and should not only entertain 
but should elevate and educate them

Having said this, I would like to 
draw the attention of the Government 
to this fact They are legislating foi 
a Censor Board The members are 
required to be paid certain allowances 
It bhould be possible for the Govern
ment to see that proper censoring is 
available It is quite true that the 
present film industry i& producing 
largely films that are not of the high 
mark They are not having the impact 
of our tradition or the moral aspira
tions that our country possesses There 
is large room for improvement I am 
quite convinced that our Minister for 
Information and Broadcasting is 
equally eager and earnest I know 
that he has been fighting against 
heavy odds with the producers and 
those who are engaged in this indus
try to nn«e the standard of the film«. 
that are produced But the success 
so far achieved is not as much as we 
all would like it to have been There 
should be greater attention paid to 
this This can only be done if there 
is a proper board of film censors who 
have got the authontv and who are 
also given the blueprint which would 
enab’e them to reject a film or not 
reject a film I am sure that with the 
amending provisions that the Bill 
contains it will be possible to raise 
the standard of films and we shall be 
having films not onlv for adults hut 
also for children
' I Bay, Sir, that if the Film Enquiry 

■Committee’s report is read it will, he 
stfch that it recommended immediate

"&4XI Cinematograph
(Amendment) 6ill

action to be taken for centralisation 
of control over the production of 
films I find that no action has ao 
far been taken m this direction I 
am very anxious, and I would like to 
know if the Government has taken 
any steps in this direction I would 
like to know whether we can expect 
that there would be centralised con
trol over the production of films

I would further suggest that it is 
not correct for Government to leave 
the entire industry in the hands of 
the private sector Though we are 
producing documentaries and some 
film1- are produced which are only 
slightlv different from the documen
taries, I feel that in a big country like 
this our Government should establish 
a certain machinery whereby thfe pro
duction of nght types of films is made 
possible and we are able to guide and 
advise the persons who are now pro
ducing films as to what kind of films 
would suit our country, its traditions 
and its moral standards

With regard to children’s films, I am 
happy that there is a film society 
creatcd by the Government and some 
amount is made available to the 
society under which two films per 
year are required to be produced I 
somehow feel that this deserves 
greater attention to be paid by Gov
ernment, because it is in the young 
mind, it is at the impressionable age 
that we can influence and create much 
better results For a county like this 
wheie 40 crores of people are living, 
two films per year for children is very 
insufficient, very inadequate There
fore, proper attention should be paid 
to this side, and there should be more 
money available, more and more 
technical knowledge available, in 
order to enable people, particularly 
children, to Bee the right type at 
films More emphasis should be laid 
on entertainment At the same tittle, 
such entertainment should tie a Sort 
of education What I mean 4a, it 
should combine the entcrtatanwni 
aspect as well as the educational
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aspect of films. Films should not be 
.such as would not carry entertain
ment and education with them.

In this connection, Sir, I have a few 
suggestions to make. I will place 
them before the House very briefly. 
Firstly, a special classification of 
■children’s films should be made. The 
classification may be made Ijy a 
.specially constituted committee and 
not left to the Censor Board whose 
•object is negative. The Film Censor 
Board has only to reject a film, it does 
not perform any function where it 
has to suggest what types of films are 
to be made and what critcrias are to 
be adopted in order to help the pro
ducer to product' the right type of 
films. There should be some agency, 
some machinery, or at least power 
with the Censor Board to suggest to 
the producer about the right type of 
films that the country should have, 
the right type of films that the film 
.industry should produce.

1

Then, Sir, cinemahouscs should be 
persuaded to give shows of children’s 
films at a nominal rate, especially on 
•Sunday mornings. Mereley produc
tion of two films by the Children’s 
Film Society is not sufficient. The 
Government of India should give 
increased grant so that at least 12 
films are produced every year and one 
new film is provided to children every 
month. The film should also be con
verted into regional language versions. 
Here, of course, as the hon. Minister 
has already informed the House, some 
-of these films are being produced in 
the regional languages.

Sbri Easwara Iyer: Sir. I would
like to point out here that the hon. 
Minister stated yesterday that these 
films are being converted into regional 
languages. So far as I am aware, 
only one children’s film has been con
verted into Tamil and conversion of 
one film into Telugu is going on in 
Andhra. No other films have been 
-converted into regional languages, and 
the information supplied by the hon. 
Minister, I would respectfully submit, 
is not correcl.

Shri Kadha Raman: It is for the 
hon. Minister to reply to the point 
raised by my hon. friend. I was 
telling about some of the suggestions 
that I wanted to make in respect of 
the production of children’s films. I 
want to emphasise as much as I can 
that there is a great need for our 
attention being diverted to the pro
duction of the right type of films.

I find that in other countries a - lot 
of attention is paid by their Govern
ments. Greater stress is laid on this 
aspect in other countries. In Soviet 
Russia a children’s film studio was 
formed as far back as in 1936 and it 
made- a great number of children's 
films. Since 1947 all Soviet film 
studios are producing children’s films. 
Special cartoons, puppet films and 
popular science films are also pro
duced in a large number. Films are 
shown regularly in cinemahouses and 
at some places special cinemahouses 
have been established for showing 
children’s films. In Great Britain, 
Children’s Film Foundation has been 
formed by* the film industry. K 
receives an annual grant from the 
British Film Production Fund and the 
films are produced regularly. By 
convention films are shown in special 
children’s matinees all over the coun
try by the cinemahouses.

lastly, Sir, as I said earlier, there 
should be centralisation ot control 
over the production of films as was 
recommended by the Film Enquiry 
Committee. I will also suggest that 
there should be a national council put 
in charge of production bf films in the 
country. If there was such a council 
then it will at least give guidance and 
aclvice to the people who are already 
producing films. It will also induce 
other people to come into this indus
try and thus help this industry grow 
in a proper way. Of course, we have 
made quite a good progress—we can
not say that we have not made any 
progress—and all the credit goes to 
the Ministry, particularly our hon. 
Minister. But it will be admitted 
that there is great room for improve- 
menf. Even now some of the films

301 (Ai) L.S.D.—6.
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that are passed by the Censor Board 
are not worth to be shown even to 
our adults, much less to our children 
It will be good if members of the 
Censor Board are selected from 
experts and not from the industry as 
such Hie members should be select* 
ed from those who know the subject 
and who can guide people in the pro
duction of proper Aims in the country, 
so that the effect of films and their 
influence is far greater than what It 
a  today, and it is in the right direc
tion

With these few words, Sir, I thank 
you for having given me this opportu
nity 1 welcome this Bill and I hope 
it will go a long way towards improv
ing the present condition of film 
industry m our country

Mr. Speaker. The hon Minister

Shri C. K. Bhattacharayya (West 
Din#jpur) Could you alow me, Sir, 
to make some observations about this 
BUI9 I would not take more than 
5 to 8 minutes

Shri Bhakt Darshan rote—

Mr. Speaker* 2£ hours are allowed 
for this Bill Hon Members must have 
risen earlier Very well I will allow 
five minutes

Shri C. E Bhattacharayya. Mr 
Speaker, Sir, this Bill is good so far 
as it goes Fpr the first time certain 
principles of judgment for certifymg 
fclms have been laid down There 
has been an attempt to make the 
procedure a more perfect one and 
certain checks have been put in where 
there were none For that the Minis
ter deserves our thanks for having 
brought forward this Bill But, even 
tbep, I regret that he has not omitted 
from the Bill one very objectionable 
feature, and that objectionable feature 
i* Ihe provision for special certificates 
for films known as 'adult films' or 
films marked as ‘A  films’ .

Sir, for whose benefits are these 
special certificates being given? The 
“U” films which we see are certified 
so perfunctorily that at tunes they 
become repulsive to us, and the adolt 
films make the matters worse further. 
What I would request the hon Minis
ter now, even at this stage, is that 
he should abolish the special certifi
cate for the films known as ‘A* films 
If he does it, he would deserve the 
thanks of the public, and he would 
be acclaimed as one of the greatest 
benefactors of the cinema-going 
public

I have said that the 'A* certificate 
films are meant for the adults There 
are certain amendments that have 
been tabled, and which intend to 
abolish this provision in the Bill, t 
request the hon Minister to Accept, 
on his own initiative, those amend
ments, and abolish this vicious provi
sion Any film which is not worthy 
to be seen by all should not be shown 
at all That is my submission If you 
cannot provide films which are not 
toi universal public exhibition, do not 
provide them at all Let there be 
universal films or let there be no 
films at all That is my suggestion to 
the hon Minister

On a previous occasion, I had to 
draw the attention of the House to 
the perfunctory manner in which 
U” certificates are given, and the hon 

Minister kindly gave certain replies 
to what I said at that time I request 
the hon Minister to consider whether 
the provision for adult films does not 
make matters worse What is this 
provision for’  The underlying pre
sumption is that these films, if shown 
to non-adults, are liable to spoil1 
them If that is so I would ask, why 
is the necessity for spoiling the adults

13.32 hrs
[Mr D e p u t y - S p e a k e r  tn the Chair]

Do they not deserve your care and1 
do they not deserve your protection* 
If you are determined not to spoil one
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•action of the public, why then spoil 
the other section?

Now, who are these adults? Just 
lopk into the Bill. The existing Act 
says that an adult is a person who is 
a lad of 18 years. So, a lad who is 
merely 18 years old is permitted to 
see these sex-ridden films. I would 
draw your attention to another Bill, 
tjie Representation of the People Act 
Amendment Bill, which is also coming 
up for consideration in this House 
In that Bill, for the purpose of adult 
syfTerage, no one is an adult unless 
he has completed the age of 21. But, 
for seeing these sex-ridden films, one 
becomes an adult at only 18 years of 
age So, it comes to this. Our 
children will be exposed to these films 
when scarcely they have passed over 
the age of puberty, and that is my 
anxiety and that is my worry. I 
request the hon Minister to remove 
this worry of mine

Then I would also say that these 
films do more h&rm than is thought 
of I would give the Minister an 
instance Some films are marked or 
meant for adults only. That is how 
they arc marked out But everybody 
knows that children of much lesser 
age are allowed to see these films I 
have an example to give to the hon 
Minister, and that occurred in my 
own personal experience In a cinema 
house m Calcutta a film marked as
an adult film was being shown I
was passing that way There is a 
school nearby. It was an afternoon 
show, and the boys of the school were 
attracted by that forbidden fruit and 
they had left the school and were
crowding into the cinema house. I
came back to my office, called the 
photographer and got a photograph 
taken The photo was published the 
next day m the papers with every
thing shown—the name of the cinema- 
house, the name of the film, the mark 
that it was meant for adults and also 
the scene in which the striplings were 
shown crowding together to get entry 
Is this the sort of thing to be allow
ed7 The society should not tolerate 
such things If the hon Minister

wants, I am prepared to make 
Present to him of a copy of that photo
graph

Then, 1 have to draw the attention 
of the hon Minister to a letter appear
ing m the Ananda Bazar Patrika of 
the 17th December from the pen of 
one of the greatest litterateurs of the 
present day, Shri Tara Shankar 
B^nerjee I hope the Members of the 
House have heard of his name. This 
is what he says I would translate 
]t> for it is written in Bengali, though 
I am prepared to read the Bengali 
version. The hon Minister may also 
Set it translated for himself The 
Wl>iter says'

“I f these ug}y Sims are aliowed 
*0 be shown all over India for 
%ne full year, the part of the 
bublic which will be affected by 
these films will be enough to send 
to hell all the programmes of the 
Government of India, all their 
blans aiyi even the Independence 
<)f India itself

That is how Shn Tara Shankar 
Banerjee comments upon these films 
th^t are shown

Now, the “U” films, the films meant 
for the universal public are so marked 
for universal release If this is the 
coridition of the “U” films, I do not 
kn*jw what will be the result of the 
adijlt films that are being produced in 
society on this Shn Tara Shankar 
Baherjee makes another comment.

tar Deputy-Speaker: He should be 
brief

fchri C. K. Bhattacharyya: I am
qubtmg the opinion of one of the 
greatest litterateurs of the country, 
anq I think the Members of the House 
shQuld have some respect for the name

Shri Tara Shankar Banerjee

fehri Mahaaity (Dhenkanal). Pro
duce documentaries

Mr. Deputy-Speaker: We have every 
respect for that gentleman, but the
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speech of the hon. Member has to be 
concluded within time

Shri C K Bhattacharyya: I did not
raise any objection when Shri 
Mahanty was speaking from his brief 
yesterday. I found he was speaking 
from his brief I do not object Shn 
Tara Shankar Banerjee makes 
another comment which the hon. 
Minister might take note of He says:

“W«£T TO fiw ^
5>3S[ 1"

“Amrita-Tnshnarta Manuser 
mukhe Bis Tule Deoa hatchche” .

That is to say,—

“The people had asked for the 
Amrit, and what these films arc 
serving to them i«. poison”

That in fiom the pen of Shn Tara 
Shankar Banerjee and not from one 
who may be considered by my friend 
as a puritan or something else I am 
glad that I have got Shn Tara Shankar 
Banerjee on my side

Again, Shn Banerjee sajs this. He 
ib a member of the Advisory Panel 
of the Calcutta region He says

"As a member 01 the Advisoiy 
Panel. 1 found myself unable to 
check this, because I lack that 
power”

So, 1 would draw the attention of the 
Minister to this particular letter I 
would also draw his attention to 
another aspect

19 DSCKMBER 1956 Cinematograph 6430
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Shri Mahanty:
novels’

What about the

Mr Deputy-Speaker: The
Member should conclude now

hon

in Calcutta The police in Calcutta 
have become worried as to how these 
“IT films and "U”  certificates are 
given They have approached the 
Chief Minister for powers to check 
them. They say that they want to 
check these films that are being shown 
and that are calculated to produce 
very great injury on society, but since 
the Board of Film Censors, in their 
wisdom, have given the "U” certificates 
for such films, they are unable to take 
action. This matter has been taken 
up by the Chief Minister, and the 
hon Minister of Information and 
Broadcasting might make a reference 
to Dr B C Roy if he wants.

Mr Deputy-Speaker: The hon.
Membci should conclude his speech 
now

Shri C. K. Bhattacharyya: I would 
like to make another suggestion The 
Board of Film Censors have been 
given certain powers to check films 
I would request the hon Minister to 
give them powers to check publicity 
material as well, because these publi
city materials do a lot of harm Parts 
of the films that are excisised by the 
Board of Censors are exhibited in 
poster:-, g.i mg them a life-size 
appearance Pictures appearing m 
the film-'how have a fleeting passage 
over the eyes, but if they are given 
a static representation before the eyes 
on the public thoroughfares, that is 
more injurious, and that affects the 
people, willy-nilly, the people have 
go< to see them because they are 
exhib.led on the road

Therefore, 1 would request the hon. 
Minister to give power to the Board 
of Fi!m Censors to check the distri
butors who serve the publicity 
materials and. if necessary, by putting 
some penal provisions

Shri Bhakt Darshan rose—

Shri C. K. Bhattacharyya: I would Mr. Deputy-Speaker: 1 will give
draw the attention of hon. Minister the hon Member an opportunity to
to another feature that I have seen speak during the clause-by-clause
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consideration. He could say then 
whatever he has to say.

Dr. Keskar: I am grateful to the 
hen. Members for the interesting dis
cussion we have had on this amend
ing BiU. I have been listening very 
carefully to the various points that 
have been made. I'might assure them 
in the very beginning that all the 
points that have been put forward 
will receive very careful considera
tion from me.

At the very outset, I would like to 
confess that the Bill never made the 
ambitious claim of dealing with the 
film industry. I made it clear that 
it is a procedural Bill meant to clarify 
the main Act, which is meant for 
censorship and exhibition of Aims. I 
agree with the observations made by 
hon. Members that a Bill more com
prehensive, which might put the 
industry on a better basis would be 
desirable, but that is a point which 
has not been taken up in this parti
cular Bill. So, th? suggestions made 
by many hon. Members, however 
useful and constructive they may be, 
cannot form a part of this BiU.

I am conscious of the importance 
of the various problems which face 
this industry. Hon. Members have 
tried to make the point that Govern
ment has not tried to do anything io 
tackle the important problems and 
therefore, before coming to the Bill 
itself. I would therefore deal with 
some of the points raised here in a 
general way. On the floor of this 
House, in the course of the debate on 
the budget and on one or two other 
occasions also, I have mentioned these 
points, but I would like to repeat 
them here. That is mainly regarding 
the Film Enquiry Committee report. 
Hon. Members might remember that 
about three years ago, I made a 
detailed statement before the House 
as to what action we could take and 
what action we could not take and 
why. Some at the constructive and 
important suggestions made by the 
Film Enquiry Committee have been 
taken up by us and I will only men
tion two or three.

The first is the Film Institute; the 
second is the production bureau or 
pre-censorship bureau as it is called 
sometimes and the third is the Film 
Finance Corporation. About the Film 
Institute, I might say that the pre
liminary work regarding the institute 
is nearly over. The same might be 
said about the pre-censorship bureau. 
In fact, if it had not been for the 
financial crisis of the last ywar or year 
and a half, we would have been able 
to take up this question much earlier. 
The same applies to the Film finance 
Corporation. There the preliminaries 
were already over, but due to the 
financial crisis, we had to hold it over, 
notwithstanding our earnest desire to 
set up the corporation. But in spite 
of all these difficulties, we are now 
going to have a finance corporation 
on a more modest scale for the time 
being, expanding it when more money 
becomes available and then all the 
points made regarding helping the 
industry financially can also be effec
tively dealt with.

Thero is one thing which I would 
like hon. Members to remember. It 
is no doubt true that this is a very 
important industry. It is one of our 
big industries, but it is quite different 
from most of our other big industries. 
That point has to be borne in mind. 
There is no uniformity in the various 
units in this industry. Every individ
ual unit varies from the other. The 
products also differ according to the 
talent and genius of the individual 
producer or unit. The financial 
structures of the units are of varied 
complexity and entirely different 
from each other.

There are a number of trade orga
nisations in this industry. There is 
also an all-India organisation, though 
unfortunately it cannot be said that 
in spite of these organisations it is a 
well-organised industry in the sense 
of the textiles or any other big indus
try of the country. So, what I would 
request hon. Members to bear in 
mind is, when we want to make any 
effort*to organise or to build up the
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industry on a sound foundation, we 
Have dilBcUlty in taking steps, Because 
firstly the industry itself has to be 
ltBit into a coherent organisation. 
Tfiere are many important hurdles to 
t!r*ftisgress in that direction. When 
that is >lene—and the problem is 
engpgtng our attention—we can cer- 
Uftly take steps to organise the 
industry as an industry; it is not a 
question of censorship with which I 
snrn dealing with now.

Leaving aside these two Or three 
important points, there was the ques
tion about the film industry having a 
Film Council. About this, I made a 
statement in April giving the reason* 
why Government felt it was not 
possible to establish it on the basis 
suggested by the Enquiry Committee, 
because the financial burden of that 
council would have fallen on the 
Government and the Council was in 
an overwhelming majority represented 
by interests over which the Govern
ment had no control, Government was 
not in a position to say as to what 
will be the financial commitment and 
they wanted to have a better under
standing from the industry itself as 
to how they should proceed before 
establishing such a council.

My friend, Shri Mahanty, has made 
a speech which has questioned the 
very basis of the Bill or rather the 
Act which the Bill is going to amend. 
1  have listened carefully to his 
speech and I am afraid that in spite 
of the arguments which he has tried 
to labour, the issues he raised do not 
appear to me to have much to do with 
the present Bill itself. No doubt the 
hon. Member is free to raise any 
iJttjtortarrt question he likes, bat he 
has mainly raised the question as to 
Whether there should be censorship 
by Government or not. This matter 
has been discussed on the floor of this 
House not once, but two or three 
times arid quite elaborately. I do 
not think it need be repeated again, 
baft in passing, I would like to mentldn 
tKttt as fir  as I' have been abje to

gather, the opinion in the country ttbdt 
in Parliament is definitely and strong
ly in favour of having oensonhip «C 
an effective kind.

The mass impact o f films as a 
medium has been elaborated time 
and again by hon. Members. Mr. 
Mahanty has quoted the examples of 
USA and U.K. We need not follow 
the U.K. and the USA every time and 
in every thing. No doubt we can take 
from them and from other countries, 
whatever good things we can. But w* 
need not take everything from them, 
if that thing is not suitable to Our 
country or our society. Moreover, wc 
must remember that in this matter 
the Constitution itself recognises cen
sorship. It is in the Schedule and the 
Central Government has been con
sidered the proper authority regard
ing this matter. The Constitution also 
recognises the right to put reasonable 
restrictions m the interest of various 
subjects important *o the community, 
which for the sake of clarification, we 
have mentioned in a clause of the Bill 
itself.

Public opinion is emphatic about 
censorship; not only that, in the de
bates that took place here and in the 
Rajya Sabha, the overwhelming 
majority of Members have been very 
critical of Government for having a 
mild and lax censorship and they have 
insisted on a stricter kind of censor
ship. I am, therefore, not able to agree 
with Shri Mahanty, and also as I said 
this does not form a fundamental part 
of the Bill itself.

Then, the question was raised by 
Mr. Mahanty and Mr. Hem Barua 
about the definition of decency and 
morality. It is not possible to lay doWtf 
any clear or rigid definition. This wfei 
discussed many times. I remember it 
was discussed in the budget debate ifr 
19$3 and 1954 in this House. Decency 
and moraflt? are SdClaf cOficetfts ahct 
they are really social standards ot  
behaviour of any particular communi
ty. iftey will have to be judged by
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this standards laid down by the ctom- 
xounlty In our country. Broad princi
ples can no doubt be laid down for 
the guidance, but there will always be 
difference of opinion between individ
uals or between groups regarding 
what is decent and what is not decent 
and what is moral and what is not 
moral There can never be any unani
mity at any tune, however great the 
•details of our definition might be In 
■specific cases if there is any difference 
it will ultimately have to be left to 
the law and to the courts if and when 
necessary That happens m every case 
It c*n happen in this case also We 
«an only lay down the broad general 
principles regarding this matter I 
agree that' we should' try to fiave the 
general principles as clear as possible, 
but to go beyond that is neither possi
ble nor practicable 

Shn Mahanty suggested that the 
Bill b »  circulated, because the guid
ing principles are being included here 
Even if the guiding principles are 
not included, they will be there, 
because we have to be guided by 
those principles The reason foi put
ting them here is for the future for 
any change m the directive it should 
be clearly understood that those 
who make changes should be 
guided by those pnnciples and by 
nothing else Even if he is opposed to 
the clarification of the present clauses, 
the reasons advanced by him do not 
appear to be convincing at all He 
says that statutory censoiship should 
be abolished Well certainly we can 
discuss this question at some other 
time and we can go through the moral 
principles involved, the freedom of 
thought and other things which he 
wants to maintain But I do not think 
that the present is the time, more es
pecially m view of the opinion that has 
been clearly expressed m this House 
about the necessity or justification for 
censorship 

Repeated mention was made about 
children’s firms It is an important 
subject When films have become the 
mass medium and have mass impact, 
the necessity to have children’s films 
is obvious At the same time, we must

remember that it is not so easy, as it 
n»ay appear, to make children's films, 
tl\at is, films which will be enjoyed 
ai\d understood and interpreted by 
children as the adults will interpret 
a«tult films This is a very specialised 
sHbject requiring special knowledge 

child psychology and to  artistic 
uhderstandmg of children's minds I 
submit to hon Members that though it 
is desirable to establish in the country 
irlstitutions for producing children’* 
®lms, it cannot be done at will or by 
lssumg an order When we thought of 
t a c k l i n g  this question we found it 
difficult even to get specialists who 
hftve tackled this question in our 
country Therefore, in the beginning 
'^Wernmenf tfiougfit j( woa/cf 6e  ad
visable not to tackle the matter them- 
seives but to entrust it to a society 
which will give its whole time to 
tf\is subject, and that is why the 
Children’s Films Society was establish- 
^  When the society was established, 
we expected the society to take 
ub work throughout the country 
^ e  asked the Society, and en
couraged it also to establish in all 
the States and all the regions regional 
children’s film societv, at the same 
tnne encouraging the State Govern- 
ments also to establish regional 
children’s film society so that the re- 
8*bnal children will get their regional 
approach which is absolutely essenti
al and suitable children’s films will 
be produced The preliminary work 

the society has been of a very diffi
cult nature In fact, they had to 
£rbpe a little and it is only after that 
thty could go into production

'While I would hke them to produce 
m()re and better and larger number of 
pictures I would urge upon Members 
thfct the problem bristles with difficul
t y  and so they should be sympathet- 
1C to the society and should try to go 
t0 its help and understand its diffi
culties

Now let me make it clear that the 
Government of India establishing a 
Children's Film Society does not pfe- 
clW e any state or any region frdfei 
establishing similar societiw In fact.
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[Or. Keskar] 
we have gone out of our way and have 
asked the States to do that We have 
said that the Society will give them 
every 40rt of help in establishing such 
rgional societies

No doubt, m the beginning they 
produced one or two pictures They 
might produce double the number of 
pictures m the years to come Obvi
ously, during the first few years they 
cannot produce good films on a very 
large scale Now they are trying to 
establish branches called State Child* 
ren’s Film Societies, with whose help 
they will be able not only to convert 
pictures produced by them into all 
the languages but also to get special 
pictures produced in the various 
languages 

I agree that the progress made is 
not great But the problem also is very 
complex and difficult So, we should 
not be unduly harsh on the society 
which is trying to do a veiy difficult 
job It is composed of eminent men 
and women who are interested m 
children’s welfare and in this problem 
and are trying to devote the best part 
of their time for this work If Mem 
bers have got any constructive pro 
posal regarding this matter let me 
assure them that we will certainly 
try not only to sympathetically listen 
to them but also to put them into 
practice because we are as much 
interested as they are in the produc
tion of children’s films

Mention m this connection has been 
made to children’s films produced in 
Russia and other countries

Shri Tangamani: How many films 
have been produced here7

Dr Keskar: I cannot give the exact 
number It is not two They have pro
duced two major feature films They 
have also produced three or four 
smaller films I will certainly 
furnish to the hon Member the 
number of films that have been 
produced and all the other details If 
he has any suggestion to make, I am 
quite prepared to discuss them with 
him We are as much interested ia
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producing good children's films as they- 
are

Shri Esawara Iyer: For the infor
mation of the hon Minister they have 
produced three feature films and. 
adapted two foreign films

Dr Keskar: No I am sory, I dis
agree with the hon Member

Shri Easwara Iyer: That is what w*
find

Dr. Keskar: They have produced 
shorts which cannot be called films in 
the proper sense, because they are 
small That is why I could not give 
the exact number But I can give all 
the details to him

Shn Easwara Iyei made a criticism 
about the conversion of these films 
into all the languages I did not say 
Ihey have been converted but that they 
are being converted We have made 
it a point to insist on the society that 
they should try to ĉonvert the films 
into all the languages, priority being 
given to the southern region Probably 
they have begun with Tamil I am 
sorry I would ask them to take up 
Malayalam also and it will be done

Shri Easwara Iyear. In fact, there is 
a committee in Kerala State with our 
Chief Minister as Chairman

Dr Keskar In fact, in future the 
State organisations and the central 
socicty will work together and films 
produced m one language will be con
verted into the other and films found 
to be of all India appeal will be con
verted into all the languages These 
are some of the teething troubles and 
I hope hon Members will not be high
ly critical of the society, because it is 
trying to tackle a very difficult mat
ter

Theie has been a general criticism 
about the various sins of omissions 
and commissions of the Censor Board. 
This if I may make a general obser
vation, is not an easy subject to tac
kle Censorship is a negative action 
It is not a positive step. A t  Censor
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has to see if there is anything objec
tionable. That_ also he has to see 
under the guidance of directives which 
have a very limiting character. I 
would like to stress this specially 
Even if the censor finds a film crude 
and generally vulgar, he cannot ban 
the film under the limitations of the 
present law. He has to take up only 
specific objectionable things and cut 
them out and say: “unless you cut it 
out, I will not certify this film’'. No 
doubt this is sin in my opinion, a very 
unsatisfactory state of affairs But 
there it is. The limitations have to be 
borne m mind before we rush to 
criticise the censor I do not say that 
in every single matter the Censors 
might be right They have to judge 
hundreds of films and thousands of 
scenes and probably in judging speci
fic scenes a particular sitting of the 
Board might have made a mistake m 
our opinion and in the opinion of the 
majority of people It is possible We 
have to make an allowance for human 
errors

14 hrs.

Shri Hem Barua (Gauhati)- It is 
human element.

Shri Easwara Iyer: Human falli
bility, I should say

Dr Keskar: But there is always a 
redress available to any aggrieved 
pei son The redress js not only at one 
place There are a number of redress
es available. That is the only thing 
we can do We cannot have a foolproof 
censorship That is humanly not possi
ble I am not saying that I am trying 
to protect every possible decision of 
the Board. What I am saying is that 
they have to carry out a very diffi
cult task and here and there their 
decision might be subject to criti
cism or might create a difference Of 
opinion. We have to keep this general
ly in view.

As I said, our powers are limited 
and unless the House is prepared—I 
have said this twice before on the 
floor of the House—in specific matters

to give powers to the Board of a wide 
nature so that undesirable films to- 
which Shri Sadhan Gupta made a 
reference and with whom I entirely 
agree, can be stopped, we cannot do- 
anything. If hon. Members are pre
pared to come to discuss and agree 
with me, we can certainly ask that 
such powers should be given. But 
until they are given, I confess I am 
helpless m the matter. I will have to- 
mtfve within the ambit that is laid 
down. If Shn Easwara Iyer, who is 
a very talented lawyer, could sug
gest to me some other ways also,
I shall be very grateful to him.

Now, there is the other aspect, t e , 
the constructive aspect, which has been 
stfesseA ’ey 'non 'Wiem'bers 1 agree 
with them that the work of improv
ing films is not a negative thing But 
lot me again stress that this Bill is 
entirely for the purpose of improving 
the censorship and not for improving 
films That can be done through a 
separate Bill or a separate Motion. I 
ard in agreement with hon Members 
on the general proposition that has 
been placed, t e . that we must do- 
something to raise the standard of 
films in the country and should have 
some desirable and better type of 
films produced But this is something 
which icquires plenty of money, 
because production of films is a costly 
business and we will have to invest 
a large amount of capital either in 
giving a subsidy for good films or m 
producing some films. Fof example, 
West Bengal Government produced 
the film Pather Panchali On all these, 
we will have to spend a good bit of 
money Parliament controls the purse- 
strings and this question can certainly 
be considered actively if hon. Mem
bers feel that we should spend money 
for this purpose with a liberal hand. 
If we take our present difficulties into 
consideration—I am talking Of the fin
ancial difficulties—I am not sure whe
ther we can make large amounts of 
money available for this purpose at 
present. When we are m a slightly 
easier position, I certainly would like 
this question to be taken up. I would 
certainly like that we encourage gcto#
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[Dr Keskar]
Alms I hofc that the Film Finance
Corporation, which we propose to es
tablish on a more modest basis, will 
be able to help in this direction, 
which Shn Easwara Iyer and Shn 
Sadhan Gupta have indicated

Shn Bhattacharyya and, I think, 
Shft Barua also, referred to the ques
tion of ‘A1 and ‘U’ films Now, this 
is a difficult question I agree that 
the enforcement of ‘A’ films is not 
done as it should be

Shri Hem Baraa It is difficult 
also

Dr. Keskar. It is no use rushing 
and criticising this Ministry for this 
I have made it clear many times 
that the enforcement of rules regard
ing entrance in a theatre is controlled 
by the Police and the Home Ministry 
of that particular State We have 
nothing to do with it except the cen
sorship of films It is not a Central 
subject according to the Constitution 
We lay down certain general 
rules for exhibition and it is 
for the Home Ministry of the 
State ctoncerned to enforce them 
I just cannot do anything in this 
matter In fact. I have drawn the 
attention of the Police authorities of 
the various States that they should 
take greater and more vigilant steps 
to enforce these rules

Now Shn Bhattacharyya thinks 
that because this is not enforced and 
cannot be enforced, we should abolish 
it

Shri C K Bhattacharyya- Some
thing more than that This thing is 
vicious in itself Therefore it should 
be abolished May your goodself be 
kind enough to accept the amend 
ment fit Shn Bhakt Darshan’

Dr. Keskar. Your argument »  all- 
pervading You mean to say that 
from every point of view it is bad 
I am not prepared to agree with you 
There are films which adults will 
understand and will not be affected 
by them, but children will certainly 
be affected by them. This is a point

of principle which we csft discus# 
length

Shri C. K. Bhatttfbum : An SI
year bid lad is an adult 1 atn itftt 
prepared to allow my boy of 18 jfoan 
to be exposed to such films

Dr Keskar: If the discussion it 
only foi* the narrow limit of 18 to 21 
years, that can be easily rectified 
There would be no difficulty tt 
necessary, we can consult the State 
Governments and {put up the limit' 
to 21 But if that takes away all 
the other arguments, then there is nb 
need for discussing this

Shri C K. Bhattacharyya: No, I
object to the provision itself

Dr. Keskar: But I am taking up 
the general question I think.there 
is need to have this distinction How 
to enforce it’  That is a problem 
which is Woirying me As I said, 
I cannot enforce it 1 It has to be en 
forced by the Police authorities

There is another thing concerned 
with it and about which a mention 
was made That is the question of 
posters with which the Home De 
paitmcnt of th( various States is con 
ccrned Regarding posters, we have 
drawn Ihur attention many, many 
times Circulars have been issued to 
th< effect that postcis sometimes give 
out things which have been cut out 
by the Censors and which are public
ly exhibited there under the law and 
as we have no authority to do any
thing because it is a poster the State 
Governments should take appropriate 
action

Shri C K Bhattacharyya. If the
hon Minister will excuse me, I request 
him to give the Board of Censors the 
power to control the publicity material 
including the posters as well

Dr. Keskar: Under he Constitution 
we cannot do it. The Minister is riot 
all-powerful and it is no use asking 
him to do the impossible
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8hri Hem Bartu: Under what law 
can the Police do it?

Shri C. K. Bhattacharyya: I suggest 
that the Sill be artehderf in such a 
way that the Board of Censors gets 
the power to control these posters.

Dr. Keakar; That is unconstitutional 
and I am afraid I will not be able to 
do it.

Mr. Deputy-Speaker: The hon
Minister might conclude now.

Dr. Keskar: I am not trying to reply 
to many of the amendments of which 
notices have been given. I will reply 
to them when they are moved. I 
have dealt with the general points 
only.

I would at the end assure hon Mem
bers that wc will keep m mind the 
number of interesting suggestions that 
have been made during tne course of 
this discussion, which has also been of 
a general nature, «and give our care
ful consideration to them

Mr. Deputy-Speaker: May I know 
whether Shri Mahanty pi esses his 
amendment’

Shri Mahanty: In view of the assur
ance of the hon Minister that he will 
consider non-atatutory censorship al 
a future date, I withdraw it
The amendment was, by leave, with

drawn.
Mr. Deputy-Speaker: The question 

is:
“That the Bill further to amend

the Cinematograph Act, 1952, be
taken into consideration."

The motion was adopted.
Mr. Deputy-Speaker: The House

will now take up clause-by-clause 
consideration of the Bill

The question is;
"That clause 2 stand part of the

Bill.”
The motion was adopted.

Clause 2 was added to the Bill

(Haase ft- (Amendment of section 2)
Mr. Deputy-Speaker: Are there any 

amendments to it?

Shri Sampath (Namakkal; ■ I gave 
nPtice of amendment No 24.

Mr. Deputy-Speaker: He has spoken
at>out it.

Dr. Keskar: Amendment No. 17 also
stands in the name of Shri Sampath.

Shri Sampath: I am not moving
NO 17

Sir, I beg to move.
Page 1,—
after line 11 , add—

“ (11) after clause (f), the follow
ing clause shall be added,—

‘ (g) “public exhibition” means 
projection of a cinematographic 
film in any place before an rudi- 
ence consisting of members of the 
public to which admission is regu
lated whether on payment of 
money or otherwise but does not 
include exhibition of such films 
before a gathering specially ad
mitted for the purpose of dissemi
nation of artistic, educational, 
social or political subjects through 
moving pictures’.”

Unless we clearly define the words 
“public exhibition” there is every 
chance of its being misused, specially 
when in the modern times any 
youngster who is m possession of a 
movie camera can shoot films. It is 
generally found that so many family 
events and some such other interest
ing items are shot. Therefore if this 
“public exhibition” is not clearly de
fined, there is every chance of its 
being misused. I shall draw your 
attention specially to the fact that row 
there are so many political party con
ferences which are being shot. If 
they are to be shown to the members 
of that political party, this ccir.es into 
operation and that can be demanded
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[Shri Sampath} 
for censorship I think it is not lair 
if even short films of about 100 or 200 
feet are demanded by this Act to be 
censored and certified by them So,
1 would request the hon Minister to 
accept this amendment

Dr. Keskar: I am afraid, 1 am un
able to agree with Shn Sampath 
First of all, the wording ‘public exhi
bition* has been there from the begin
ning of this Act Exhibition in 1his 
context will be considered in the light 
of the ordinary meaning attached to 
this word We do not say exhibition 
We say, public exhibition,unrestricted 
public exhibition Regarding this, 
there are a number of legal 
decisions. not about cinema, but 
'public exhibition' in the existing law 
More especially, if I take his definition 
of ‘film’ which he has given in another 
amendment, together I do not think 
this can be considered to be reason
able There cannot be any doubt 
about the expression ‘public exhibi
tion’ It can be clarified by the law 
courts if necessary We are not try
ing to put something new In fact, it 
is not m this Act, it is m the former 
Act

Mr. Deputy-Speaker The question
is

Page 1, after line 11, add—
‘(11) after clause (f), the following 

clause shall be added,—
“ (g) “public exhibition” means 

piojection of a cinematographic 
film m any plarc before an audi
ence consisting of membeis of tne 
public to which admission is regu
lated whethei on payment of 
money or otheiwise but does not 
include exhibition of such films 
before a gathering specially ad
mitted for the purpose of dissemi
nation of artistic, educational 
social 01 political subjects through 
moving picture ” ’

The motion was negatived 
Mr. Deputy-Speaker- The question 

is:
"That clause 3 stand part of the 

Bill ”
The motion was adopted 

Clause 3 was added to the Bill'

Clause 4— {Substitution of new sec
tions for sections 3, 4, 5 and 6) 

Shri Sampath: I beg to move 
Page 2, line 27,— 
add at the end—

“in consultation with the State 
Governments concerned"
Shri Easwara Iyer: I beg to move:
Page 2, line 27,—
after “Government” insert—

“in consultation with the respec
tive State Governments in which 
such regional centres are estab
lished ”
Shn Bfiafct Darshan (Garhwal) I 

beg to move.
Page 2, line* 7, 
omit “unrestricted”
Page 2 —
omit lines 9 and 10 
Page 2 line 13, 
omtf *uni estricted”
Page 2, lines 13 to 15,— 
omit ‘ 01 foi public exhibition res

tricted to adults, as tho case may be”

Pagi 2, line 32 —
for *ma> consult’ substitute ‘ shall 

consult”
Pagi 2 lint 33 —

Jot an> advisory panel” substi
tute ‘ the appropriate advisory 
panel”

Page 2 line 33,—
for ‘ any film” substitute “every 

film”

Page 3, for lines 4 to 11, substi
tute,—

“5A (1) If, after examining a 
film or having it examined in the 
manner provided in this Act, the 
Board considers that the film is 
suitable for public exhibition( it 
shall grant a certificate to that 
effect to the person applying for
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it and shall cause the film to be so 
narked in the prescribed manner.”
Page 3, line 17,
omit “for a period of ten years" 
Page 3,— 
omit line 32
Page 4, lme 14,— 
after “may” insert—

“on its own motion or on its 
attention having been drawn by 
any citizen or association ”
Page 4. line 17,— 
omit “or any part"
Pa®* 4.,—  

omit lines 19 to 21 
Page 4, lino 27,— 
oimP,“or clause (b )”
Shrimati Ila Palchoudhuri (Naba- 

dwip) I beg. to move*
Pago 2,
/tfter lini 27 add—

"Provided that one of the mem
bers of the advisory panel shall 
be a person competent to give 
legal advice, whenever sought by 
the panel, in lespect of any mat
ter 1 elating to a film examined bv 
the advi^oi v panel ”
Page 4 'me 14,— 
after "maj ” in&rrt—

"ntht 1 on its own initiative or 
on its attention having been 
drawn by any one else”
Pandit J. P Jyotisht (Sagar): I beg 

to move
Page 3, line 20.—

ufter “.security” insert “and pro
gress”

Page 3, line 37, 
for ‘‘and” substitute—

“appoint a high power tribunal 
of expcits which”

page 4,— 

omit lines 1 to 12.
Mr Deputy-Speaker: All these

amendments are now before the House.

h w  to*  . OTTwrar
f3PT *Rft afff $

q ft* art srtf 4  ^
$  srnn srr

3  5tt 4  sneT'fto fa 
«fr sft g  P f

V t  ^  -ffirsrw TOPT f ^ T  $ f%
t?o % jfte SRT f%irr

STfrptT*. *T> I  I 
% jja rfcfr f q ^  v t?  # 
fqsf'jff tit « ft, ■5̂ ' '  &■

fa ' 1 ? ,?o ?
^  j i p i  flrnft <PTJT
forr to t  s fk  **  * t  2t <t sw ro- 
«Tjr ftprr «jt fsrcran Kfrar«r ^  |  f% 
q- arcfW i % fsm 
5T I A fl»T3FTl f  % ^  f% «fV
*i^fr 3ft w n  jr ^ fr r  h 
jR#r z s m  | fo  ''tftiW t” srV " iffr - 
f% zt”  qft W i «rfT *rm  q V  
jp fr ^ t *r «fm  *  <t

w r r  fa ^ i t o t  |  3ft m  *r 
arit sp*rt£t %<t *  m  ?ra?ft $

|  f o  3 f t  ^ r -fs p r  ^  3 ih  
^  tfrrf«PT t  *0 7??t V t  STiTTpfRr
fspju 3n?n fapT ^fr ?tr «rqvft
KT-s^ft *fk %m  % *tto
^  1 *nrc f^rrf
M t  | t  snnfnw ^  ^
eft ^  ^rft ^nrsr #  ^  «rrar | ^  3ft
JPT ^ 5ITRT v'TfT-firaT «>T>at ^ 
t f K  ^  l ^ W t  % ffT T T T ft g ^ r s T R f^ t
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STRT ^ S f l R T T t s i f t f r S f
JfFfT VTBT | I «W: ftf fa f f  VT
toN t «n*Tfcfr!«nf$Tfa?r*> 
fa  *nft % ifh: *nft % tffrr 
t a r i  w A smfaT

<ftr srnnr *? 9ft i r r  f f̂nrr stt 
TfT ^ T V t ^lw *i *FT fipTT
^WT'^nf^l

im pfh r *h fr aft # i m  i r r m  # 
^ r r  fa  m r  *rf ^ ir r * ^ r r  t o  f r  ^  

^  ^m
<jt 5TPT? TT 3Tf I AftwH
tn fr  ?ft «Ptf s t c k  «pt *$■ 
t o t  t o t  1 1  *c r : *  %mr %
f%  W T  3T?> ®Tj? H^fhFT STOsft <PC«li IffT 
*R T3TT q?t f 1<TT mf*F V*T *t
«T5 srfiiap̂ r f^3^n: st sr? «%■ tflr 
«p r  fo r  farc f f  eft 4  ^*iwdi 
$ f c  snr* % sft
fa u  3rr *w<nr | *rtr v?& , a r o * *  
*%mr, vtt  *F p r f r  *ft  ^  ^  i  i w
^5W #  3JTT5T ?JT^ ^  «TRt

afhrra- %■ srer 
«frr w ftw n ; fo r r  »ptt t  *$
® <rc% w W f * t f t i w > p t t $ 1 *p*t?r 

*re fh R  T t  s r -7 J i f t  w r  arra 
*fhC *R5T *3*f?t StffrK TT ^  fft *§<T

*mr far f*r &Rt f  fo  fircr <r?f 
^  *ft ^  w f  % *rfdfa%e fc t a n ft f  
v m  r £ i * t f t p { f o T
X# M  W ^ T R  SPT *  TOT «rr f a  
^ viT ^R R ' %■ fW i» n ff  % fsrf*N*T *n fr-
1R tfa  vszrmf *PT tnp ^F$m f*TT
«tt f 3 R r ? ^ f f # T t  ^n ft

% Ps?*ff *Ft JRfftRT vt
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wwr ^ 4V arrt v fffy  g ^ M if fW  
® T R R R  'j '^ l  5 ^  %  f« i3  ^  ^  I

^ r t t » n » r  f t f fa r a '^ R n

"RW 5Rcfr | w r  v r̂ ̂  v*r 
?t f t ,  w f f %  m ti t  f t  «nreft t  

i f k  S r o r f f  v t  w r o  # ?  t t  w

snRTT 1 1  W  #T«r 5? #’ %«T5T W ft f t  
f̂ TT̂ T ’^ipT ̂  *ftr ^  *rnSTT VT5TT
g %  vnpfhr *Nt 3ft 're f^ n r

I

«rt $  frtff«nr ^wrr \ \ ^  
$  p i  *n^rr ^ * t  fv  %

( r ) %  ?f«nr ^ ( ^ )  fc*R F T ?r

^ R V R  v t  « r f«W R  ftr«n 5TT T|T 

|  %PR ?rN  ^ f t , ^  W  

P f i ^ t  ^ T t R 5 P T T

««Pcft t  • ^  ^  |
i f ^ i n v f h T  « f t J T c ftw r cf T ^ fN r t ^ « f t  

5*ft w reni ? t »T5ft^r f e n  |  < ftr  w

5ITR £ —

“on its own motion or on it# 
attention having been drawn by 
any citizen or association” .

aw *n? ijar ? r t ^ m  t  t o  
«irs?t^  « r fr  ^  «ft ?ft w t  ^r*Ft f i w  

^ g f R T  a r r ^ t ,  ^  Jrft 

v m  1 q * n  f t  w r  |  f r  m  ^rraH % 

« t h  t  T i t  *ra?ft f{  w #  v f c  %  

f a s t  H F T fw  m M t  ?TWT 

srm  *rtr * f  ^

#  ?n w  JIT *Ft| *TF7T iJT V R

% «mr vir ?ftr ’nR’Rfff Psr
q k  $rfgflF«r eft h  « * W 9 i  g  

fv iT H ifh r  *p ft  »Tfl^*r v t  ^ q r ? f t ,F t f  

tr^Rnr »rft  ft^ T  ^ t 1 1

»T o  ^ w t  • oft arm «rre « f ^ | f
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tft ssrift f * r  arfar £  1 ftfasr ^ H v t  
v r f i  #  * m #  qfr * t $  w arw y e rr *n«jpr 

TOT w k  . it*T 
r̂e*TT |  -ft  f o r  *?t «TFT t  

firarr t  •

“6(2) (a) A  film which has been 
granted A  certificate shall be 
deemed to be an uncertified film 
in the whole or any part of India,”

*  ^ T T  ^T??IT f  ftr 3 R  V t f  ftv?JT 
tJ^ lT P T  % f^ P T *M i $ c f t ^ f  ^5T

%  >mr % fsra- s $ t f t  < P R ft1 ’  
$q wrf sr̂ sr  ̂“«rr-
t̂rt” f*6H «n: srPd-i'-yr srnr f̂ rr «rr, 

%f*p»r *fl*r fa«F*r v t  ^ n r  % ? {tt 
3*PPt

fcsrt % fcw to , apfff% ersrrar *  
^5nnJn«rri m  o t - t o

SHRTf *T ♦'HI, *T HWrIT g,
SfiTRT (5 ; ^ft Jrfesp*? vFTWT *IW1 
^  F< T ^  ?PT; TT *WT<

fa  ^  5PT, sfor *f
% far sq^ Frr 3tt 7 f t  1 1 « w

% tpr *sr* ^  w i t  «rVr
« T ^ 5 ^ t  5W«TT, f»T 5PFR 3IRPJT 
«PTHT A ^ t m $ T ? T T |  I f 5 R T f t

«rT5TT*rn

Mr. Deputy-Speaker: Is the hon
Minister going to accept any of the 
amendments7

Dr. Keskar: None of these But, I 
would like to make my position clear 
I think some Members want to put 
forward important

Mr. Deputy-Speaker: Shn D. C.
Sharma.

14.18 hrs.
Shri D. C. Sharma (Gurdaspur): 

Sir, I have two suggestions to make. 
I hope the hon. Minister will take 
them into consideration today or 
afterwards.

In the first place, I think that om 
Board of Film Censors is not enough

Mr. Deputy-Speaker: Why not say
it afterwards? If they can be con
sidered afterwards, why not say 
afterwards7

Shri Braj Raj Singh (Firozabad): 
Why say it today?

Shri D. C. Sharma: Afterwards 
means after I have spoken

I was submitting that this is a very 
big country. There are at least three 
big centres of production and more 
centres are springing up in this coun
try I think one Board of Film Cen
sors, which is going to be the eyes and 
cars of the public is not enough. I 
would say that there should be three 
Boards of Film Censors located at the 
three production ccntres so that the 
films can be scrutinised in a very 
whole-hearted manner.

I find that the Board of Film Cen
sors has so much work to do that 
they are not able to do justice, and 
-sometimes certain things get slurred 
over which create a lot of complica
tions afterwards Therefore, I would 
submit to the hon Minister that in
stead of having one Board of Film 
Censors, he should have three, so that 
the films are scrutinised very properly.
1 would say that our films should 
improve public taste, they should 
improve standards of judgment and 
standards of conduct. Of course, these 
are the three criteria by which we 
should test the films. If only one 
Board of Censors is there, I think it 
is not going to do its work adequately 
and properly It will be overburden
ed with work.
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I would also respectfully submit 

that the Board of Film Censors should 
consist of persons who have got great
er leisure, who are public workers, 
men of approved public service. I do 
-not think that the Board of Film Cen
sors should consist of persons who 
have very little time at their dispo
sal, who cannot attend these meetings 
and who cannot pay adequate atten
tion to all this work Therefore, the 
'Board of Film Censors should consist 
■of persons who have some time at 
their disposal

Z also believe that the categorisa
tion of films into “A” and “U” is 
-quite inadequate I think it m il meet 
the needs of the public if the catego
risation is four-fold In the first place 
we should nave films of category “C” 
which should be meant exclusively for 
•children If we have that, I think 
some of the objections which have 
"been raised by my hon fritnds over 
there will be obviated They will 
have a separate categou to them
selves. and theiefore they will not bt 
permitted to enter other cinema hous
es where films which are not fit foi 
the consumption of children art 
shown Also in this country illiteracy 
is great and we want encouragement 
to be given to what may be ealled 
educational films Category “E” may 
stand for educational films, and these 
films should be such that they can bt 
shown m those areas where literacy 
is very small I, of course, do not 
want to quibble over “U" and “A” 
Let them stay Of course, forbidden 
fruit is very sweet, and forbidden 
wateis are aho very good, and people 
go to them I do not think the police 
can prevent the people from going to 
them We should make an attempt, 
but I do not think the attempt is going 
to succeed. This attempt should be 
made not only by tht Ministry, but b\ 
the guardians and teachers also So, I 
submit there should be four catego
ries of films and not two as at pre
sent Otherwise, we will not be able 
to achieve the results we desire*

Films should not have a licence for 
ten years. It is too long a period. I 
think the period of licence should be 
reduced. I do not know for what 
reason this period of exhibition has 
been kept at ten years.

I find in clause 5B that no mention 
has been made of the directive prin
ciples of our Constitution. No men
tion has been made of the fundamen
tal rights enshrined in our Constitu
tion Instead of giving these out
moded and jaded things like decency 
and all that kind of thing, I think 
thcie should have been mention of 
the directive principles of our Con- 
stitulwn and the fundamental nght'y 
of the citizen. No film should be 
shown which goes against these 
rights, but nothing like that has been 
included in 5B. In this clause we 
have not only a kmd of copy-book, 
school boy’s enumeration of things 
I think this clause should have been 
elevated to a higher level by men
tioning those things which are very 
basic and very fundamental to our 
politual sc -al and economic exist
ence I would also say that anything 
that militates against social or econo
mic justice should also be banned I 
think we should include a provision 
to that effect in clause 5B

I like the wholesome provision 
Which the hon Minister has made 
febout obscene films Some obescene 
films and some films which are not 
Very wholesome are being smuggled 
into the country and are being shown 
in all kinds of surreptitious, and sub
terranean ways I hope the Ministry 
will keep a watch on it and that 
the police will also keep a watch on 
U, because these films pervert our 
taste more than anything else

Pandit J. P Jyotishi roue—

Mr. Deputy-Speaker: Those who
have spoken already may not try to 
speak again.
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Pandit J. P. Jyottahi: I have not 
•poken

Shri Easwam Iyer: I wish to speak 
on tny amendment and make a clari
fication.

Mr. Deputy-Speaker: Let us see if 
there is time after he finishes before 
we take up the non-olficial business.

Shri Easwara Iyer: It may not take 
more than one minute.

•rfirr wto go wfHwft :
r, #T3fr ^rr»RffSR f^ f -a ^ r *  

?e; S f ^ I f ? T T f f a  
■'fewrfrzt’’ 5 1 «n* “n ? sTrŵ r*’
<5J*f 3 fte  f c #  3 T R  I S f  t f f a  |  f a  f *

* t  ( i r f t  rvcfuf f o w t f T f t  s n s p f t o l i  

f *  a ft

p n t t f t m t f r € t  k  t o  jfr, % fa *s*T  

%  H T O  f t  H T O  t f t  s n R f  t  f a  *  

f * n r t  3* %  #  -sft s t t s r :  * f t  i s rm  

^Twrsr-’w  1 s^aFrPr =P 
A * * f t  I l f  W  s ^ ft U  f  f3 P T  * t  q f  

ar«R T  f t  f a  f * T  f a w  
* t t  f * r m  ^  p B 5 *fr  #  w «

»̂TT 5fr fPTT̂ t SPTfa % JTPT ^ T O  
ft*ft I 'T^ % fa?T f̂iRTyj'fht
**3 1 1 v*  f t f o w r f r f t  f m f r  
% fa ? r  f 3 n r f c * r f a  # g ¥ * f T 3 r f  % ^ ^ r  

*  ft * f  ?ft 4 *ra?raT f  fa * f  
T?5£ %■ f*PT ft*fr I 5ft fJTTTt
fa?# fawvf.fr % *mr ^  srm % 
*n»r # >fr srm  ft, w  smr *st
ftq-STJr *  fasft 'TTT^RT ^ ftT i

w ^ j y  j t o  w  w f H t  %  

w  « P fT  1 1 * t h  w ifa q -  ^  ^ r f o r  

f t r f t i * t f  fa?*r fa*rfaT z ri *# *%
% wgcs ffaT I  * f  STM* *  WPR 

STfpT Vt ^ IT ,
arT# spt$ w®5faT<»r 1 1 Jrrr 

$RT* I  fa  NWWWI «nf# TT 5TTCH 
301 (Ax) LSD—7

?t irfr fr f  <n?# jr?*^Tfr 
$ W  * rcn w  q f  t  f a * n R ^ t f  

T̂T TOFTT ffcfT $ faff & fa fa?*r 
faflTfaT f f f t  f fa T  5TT 5Tf «Pfh5T

^ r r  1 1 % f a r  ^  apt v t f t a  w f a r  

^  fw <  «n% f  st %#rfr f«RTT 
^  ^ ? , 9 T f T  WSTT «nf«rr 
«f ’  s*t M  im  gm * 1  fa #*rt sfti % 

«rro trwe?r ?f sfrdtfr 
w f m  qfr sft^  STTfasct <R?P7T ^  I

*Tf fa fT2fh5R̂ T ’TT'TT 3ft 
f  ^ ^ f t  s v m  #  « [fr  f f t r  *t ? m  fr*r  #  

’ W  f  I sflT apr 5ft*ftfsWT ^rfT T f t f ,  

Tr« sprf '^ F rr ?nfr ̂ ft t o  t„ %fa?r 
t̂pt̂  ^ ft ?fr ^  jft*frt^*r Tfa

^ 'T T 1 1 *K r t o  #  ? l f t  m ' t  |  f a  3ft

9rr? f*r faPrcr ^  f  3*r « r  f*rm 
W»il v fa ^ n r  w t  % I •siraT f*T 
O T % 3 ^ T 7 f # ^ ,  q r^ fP T  ^ f J T ^ T ^ t

?rf^R *  s ft fit*  %nr ?t f*r % 
i t f w r r  ^ft # r  #  1 i r f  ^  f a #  %  

« t ^ r  q f t  3 r ? t t  1 w t i  <rc

f ^ r o  s p ^ - f ,  J i f e f * r ^  arrerfirTt v t  

f^ ^ r ^ T f  3ft gf^r «B*r<=rr^#w 
*rrfT ^ f ,  fft4?ifr ffwar fasrsr 

^t sfr»ftfĝ T ̂  ^ft f  cfr f*r # 
oinwr *pft ?̂r?r i *rf?r 

% sr ft, ? fRr <r<ffanr
5T ft, eft f r  % srm «n:
f a r  f ^ p -  ?pRt f  1

^  »T?frsR % srn A % 
*r*rer ?Tf arm t^ tt T̂f?rT f  fa <rrr 
%%rrq-^ ht sprrit %  fa * ft  ? ft  w o t

5ft 3ft tp t  v f a m  t  ^ t t  f ,
«rt%?r^?if«prp!.tt5Tr ^ T f^ f .^ w t  
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w t i  spt m t  ^ t H T T t ^ i f a r f a ^ t ^ r ’TT 
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[qrfar *0 wftfWt]
#  ft?#  «prt * 5  vr 
Surcfo #  *r «r ft  srfar m
f r f lW CTT ^repft^ ^  Ŵ WcTT g 1 ^ 
iwiT?n- g %  fom t % «Rnrar^# 
nm r *ofsrrf *rr jrr  jtT

3V % *nf<BW5  tpr^r vr*r 1

Mr. Deputy-Speaker* Shu Easwara 
Iyer wanted one minute

Shri Easwara Iyer: The only sub
mission 1 would like to make is with 
respect to the Board of Censors Of 
course I agree with the hon Minis
ter that we must make allowance for 
human fallibility but in enumerating 
the principles on which the Board 
of Censors have to perform their 
duties we have couched it m rather 
genera] terms like decency, more !itv, 
involving defamation or contempt of 
court etc

Mr Deputy Speaker If the House 
so desires, we might push back the 
non official business for about ten 
minutes, and finish the business that 
we have got m hand

Shri T B Vittal Rao We do not
mind provided there is quorum at 5

Shri Shree Narayan Das (Dar 
bhanga) This should be held over 
because

Mr Deputy-Speaker. That cannot 
be done since it was decided in the 
morning when the Speaker was in 
the Chair Now that the poor Deputy 
Speaker is in the Chair, they want 
him to do it

Shri Braj Raj Singh Why poor7

Shri Easwara Iyer. I want to sub
mit for the consideration of the hon 
Minister whether when the Board of 
Censors are acting under this enact
ment they should not have some 
guiding principles under which they 
should perform their duties

Dr Keskar: May I clarify the iaftut? 
What I mean is that these are going 
to be the guiding principles to pre
pare a code of directives There will 
be a detailed code of directives

Shri Easwara Iyer: I am coming to 
that I cannot say it in one word 
There should be some guiding princi
ples, lest we should be faced with the 
charge that there is a potentiality of 
this power being used with discrimi
nation

Coming to the advisory panels, 
which have got the duty of advising 
the Board of Censors, I find from the 
clause that the personnel of the advi- 
soty  pantte are to be rintiseri by "Cne 
Central Government My amendment 
seeks to provide that when it comes 
to the question of choosing the per
sonnel of the advisory panel" since 
they have to judge films m various 
regional languages persons who have 
got intimate knowledge of the custom 
and usage of every region and also 
the language of that place mav be 
chosen and a proper person can be 
chosen only if it is done in consulta
tion with the State Govtmments, not 
that I am saying that powcis should 
be straightway handed over to the 
State Governments, though certainly, 
I do stand for it But I am only say
ing that whtn the Central Govern 
mint are exeru->mg the powers for 
the purpo 1 of appointing the mem
bers of tht advisory panel, it shou d 
be done in all cases in consultation 
wfth the respective State Govem- 
mentsj who could give suggestions or 
who could give recommendations as 
to the proper personnel who should 
be chosen to serve on the panel So, 
as ** matter of abundant caution, I 
have moved this amendment

Dr. Keskar First of all let me 
speak on Shri Easwara Iyer’s amend
ment Regarding the principle of con
sulting the State Governments, I have 
no objection My point only is this 
that I am not prepared to agree that 
there be a statutory obligation to 
consult the State Governments, but I
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' <do agree with the hon. Member that 
■when we form panels, we should get 
names of desirable persons from the 
State Governments also; and I shall 
.see that this is done.

There is one other point also to 
which I should like to draw his atten
tion, and it is this The regional cen
tres are not there in all the States 
For example, there are only three re
gional centres, namely, <n Madras, 
Bombay and Calcutta If we consult 
only the State Government m whose 
territory the regional centre is locat
ed, that also* will not be very fair 
The persons in the panel even today 
are taken on the basis of their know
ing the various languages, and it 
■would be certainly helpful to us and 
convenient also, if we cou’d get sug
gestions m regard to the names, from 
also the State Government-, as from 
■otheff* sources and we shall certainly 
take steps 111 that behalf I am not 
prepared to agree that it should be 
made statutory, but wc shall make an 
arrangement bv which the State Gov
ernments also will give us the sug
gestions jn regard to the names

Shri Easwara Iyer: I am satisfied
with that assurance

Dr Keskar: I would like to say a 
few words regarding one or two other 
points

In regard to the question of the 
ten-year limit, I wou’d say that this 
limit has been put only because if 
every five years there has to be a 
review of a film—I am sure there will 
be thousands of them—it will be a 
-very great hardship on the members 
of the board, and the panel and also 
on the producers Therefore, we 
have decided that it should be ten 
years. But if the hon Member looks 
at the Act, he will find that if for any 
reason any particular film is consider
ed at any time to be undesirab'e owing 
to a change of circumstances, action 
can be taken against it at that time 
The ten-year limit is the ordinary 
limit, but there are exceptional

powers to deal with any film if and 
when required. So, I do not think 
any change is necessary.

There are a number of amendments. 
Shn Bhakt Darshan has tabled about 
fifteen minutes, and it is very diffi
cult to deal with all of them. Shri 
Sampath has given an amendment t* 
this clause, which is nearly the same 
as what he has given in amendment 
No 17 There is very little difference 
between them. I have already given 
the reasons why I am not able to 
agree In my opinion, it is unneces
sary, because this Bill is not meant to 
apply to private exhibition of films, 
but only to public exhibitions The 
hon Member has tried to hedge in the 
conditions for what should be con
sidered as a public exhibition. This 
is something which is quite commonly 
known Therefore, I do not think 
any additional definition is necessary 
for that purpose

Pandit Thakur Das Bhargava:
(Hissar) The hon Minister said that 
he would be agreeable not to limit A 
films to children of 18 years but ex
tend the age to 21 years. Will he 
kindly amend the law in this lespect

Dr. Keskar: I may say that I am 
not prepared to make it 21 years at 
thi<s stage, but I am prepared to con
sider it and get it done later on, be
cause this is something on which there 
need be no very great difference of 
opinion But I do not want straight
way to accept this, before having con
sulted the State Governments and 
olheis concerned But I am myself 
not against the particular limit being 
raised, but even this does not take 
away the main objection of Shn C K. 
Bhattacharyya

Shri C. K. Bhattacharyya No, it
does not My objection is to the pro
vision itself

Dr Keskar: I shall certainly active 
ly pursue it and come forward with 
the proposition again before the 
House
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Skti C. K. Bbattarcharyya: May I
make one submission?

Mr. Deputy-Speaker: He would not 
be satisfied even with that. He has 
made that clear already.

I shall now put the amendments to 
this clause to vote.

The question is:
Page 2, line 27,— 
add at the end—

“in consultation with the State 
Governments concerned”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 27,—
after “Government" insert—

“in consultation with the res
pective State Governments in 
which such regional centres are 
established”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 7,— 
omit “unrestricted"

The motion was negatived

Mr Deputy-Speaker: The question
is:

Page 2,—
omit lines 9 and 10.

The motion was negatived -

Mr. Deputy-Speaker: The question
is:

Page 2, line 13,— 
omit “unrestricted”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, lines 13 to 15,—
omit “or for public exhibition res

tricted to adults, as the case may be” 
The motion was negatived. .

Page 2, line 32,—
for “may consult”  substitute “shall 

-consult*
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 33,—

for “any advisory panel” substitute 
“the appropriate advisory panel”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 33,—
for “any film” substitute “every 

film”
The motion was negativedr 

Mr. Deputy-Speaker: The question
is.

Page 3,—
for lines 4 to 11, substitute,—

“5A (1) If, after examining a: 
film or having it examined in the 
manner provided in this Act, the 
Board considers that the film is 
suitable for public exhibition, it 
shall grant a certificate to that 
effect to the person applying for 
it and shall cause the film to be 
so marked in the prescribed man
ner ”

The motion was negatived 

Mr. Deputy-Speaker: The question
is:

Page 3, line 17,— 
omit “for a pjnod of ten years” 

The motion was negat ved.

Mr. Deputy-Speaker: The question
is:

Page 3,— 
omit line 32

The motion was negatived.
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Mr. Deputy-Speaker: The question 
is:

Pace 4, line 14,— 
after “may" insert—

“on its own motion or on its 
attemion having been drawn by 
any citizen or association.”

The motion was negatived 
Mr. Depoty-Speaker: The question

is:
Page 4, line 17,— 
omit “or any part”

The motion was negatived.
Ms. Tbs.

is:
Page 4,—
omit lgies 19 to 21.

The motion was negatived

Mr. Deputy-Speaker: The question
is:

Page 4, line 27,— 
omit “or clause (b )”

The motion was negatived 
Mr. Deputy-Speaker: The quest'< >

is
Page 2,—
after line 27, qdd—

“Provided that one of the mem
bers of the advisory penal shall 
be a person competent to give 
legal advice, whenever sought by 
the panel, in respect of any mat
ter relating to a film examined by 
the advisory panel”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 4, line 14,— 
after “may" insert—

“either on its own initiative or 
'on  its attention having been 
drawn by anyone else”

The motion was negatived.

Mr Depnty-Speaker: Hie question
is:

Pa^e 3, line 20,—
aftir “security” insert “and pro

gress’’
The motion was negatived.

Mr. Depnty-Speaker: The question
is:

Pa^e 3, line 37,—
for “and” substitute—

••̂ ppomt a high power tribunal 
of experts which”

The motion was negatived

Mr. Deputy-Speaker: The question 
is:

Pa^e 4 — 
omit hnr 1 to 12

The motion was negatived 
Mr. Deputy-Speaker: The question

is:
••That clause 4 stand part of the 

Bill ”
The motion was adopted.

Clause 4 was added to the Bill 
Mr. Deputy-Speaker: The question

is.
•"That clauses 5, 6, 1, the enact- 

mg Formula and the Long Title 
stat’ d part of the Bill.”

The motion was adopted.

Claus** 5» ®> the Enacting For
mula an<* the Long Title were added 

to the Bill
Dr> Keskar: I beg to move:

•«fhat the Bill be passed” .
Mr. Depnty-Speaker: The question

is:
M̂ hat the Bill be passed".

The motion was adopted.
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BERS’ BILLS AND RESOLUTIONS

T h ir t y - th ir d  re por t  

Shri Easwara Iyer: I beg to move
‘That this House agrees with 

the Thirty-third Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 17th December, 
1958 ”
Mr. Deputy-Speaker: The question

is*
“That this House agrees with 

the Thirty-third report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 17th December, 
1958 ”

The motton was adopted.

Land Reforms in Hie 
Country

Shri Easwara Iyer (Trlvendnim): 
May I make a submission9 In View 
of the importance of this resolution,, 
let us have three hours for this Let 
the time be extended to three hours 
In fact, in the Committee on Private 
Members’ Bills and Resolutions, it 
was more or less agreed that if more 
time was required, it would be con
sidered by the House

Mr Deputy-Speaker: Would it be
possible when he himself has moved 
the motion and it has been adopted, 
that he should get up after one minute 
and say that it should not be adopted?

Shri Vasudevan Nair (Thiruvella): 
We als>o said that

Shri Easwara Iyer: I expected
others to say that

Mr. Deputy-Speaker. It does not 
look proper that Shri Easwara Iyer 
should ask for extension of time

14 38 hrs
RESOLUTION RE COMMITTEE TO 
ASSESS PROGRESS OF LAND RE
FORMS IN THE COUNTRY—contd

Mr Deputy-Speaker: The House 
will now take up further discussion 
of the following resolution moved by 
Shri Panigrahi on the. 5th December, 
1958, namely —

“This House recommends that a 
Committee consisting of 15 Mem
bers of Lok Sabha be appointed to 
assess the pi ogress made so far in 
the matter of land leforms all 
over the country and to submit its 
report to th*> House as early a 
possible ”

Out of 2 hour allotted for the dis
cussion of the resolution, 1 minute 
has already been taken and 1 hour 
and 59 minutes are left for its fur
ther discussion today

•
Shri Panigrahi may continue his 

speech.

Shri Easwara Iyer: I expected
others to raise the point

Mr. Deputy-Speaker Let us see
how we procc ed

Shri Negi Reddy (Anantapur): 
There are so many things to be dis
cus ed under this re olution

Mr Deputy-Speaker: That is the 
diflkutly Therpfore, we need not in- 
ereast the time, because even 10 
hours would not be enough

Shri Panigrahi (Pun) While mov
ing the resolution for the considera
tion of the Houm* I am reminded of 
a phidbc’ bv a famous British author 
who had once said that ‘Everybody 
talks about tho weather but nobody 
does anything about it ’ The Plan
ning Commi '-ion the Ministers in 
charge of Planning, the Pume Minis
ter, the AICC and the National Deve
lopment Council every now and then 
are talking or rather discussing about 
the importance of land reforms in 
the economy of India But the pro* 
grebb so far made m the direction o f 
land reforms is not satisfactory
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The Prime Minister has given more 
thought to this, and sometimes, he is 
very much outspoken on this subject 
of land reforms I have come across 
■ome of his observations with regard 
to land reforms and their urgency in 
India

As far back as 1949, Prime Minis
ter Nehru in his address to the UPCC 
—in that year in China the Commu
nist Party was coming to power—said

Committee to Assess «45* 
Progress of Land 

Reforms in the Country 
method of paddy cultivation, as they 
have been advocatmg for 9 long years 
adoption of the Japanese method of 
paddy cultivation He is quite satis
fied that production in China has in
creased to a great extent So distri
bution of land in China has no* only 
provided a psychological satisfaction 
to the vast number of peasants in that 
country, but it has added to the mate
rial production of foodgrains, which 
we come to know m the year 1958

“In China the Communists were 
winning The land problem where 
was at the root of it Nearly 40 
years ago, the Emperor was 
ousted During 40 years, China 
was unable to evolve a land poli
cy The result was a dissolution 
of the Government History
showed that when a country solv
ed tlPe land prob’em, its difficul
ties decreased and other questions 
began to solve themselves”

•
Again in 1954 after 5 years, m his 

address to the Congress Parliament
ary Party, he said

“I am quite positive m my mind 
that there should be a ceiling on 
land and that the sooner it is 
brought about the better”

Then, comparing the progress of land 
reforms m China and India, he said

"The. Chinese example is simi
lar to ours in the sense that there 
are a laige number of people there 
too as we have in India, though, 
relatively speaking, they have 
more land It is very difficult 
to say what advantages of land 
distribution they have got apart 
from the psychological, but it is 
very difficult to say how far they 
have solved the production ques
tion there and doubts have arisen 
whether then production has gone 
up or gone down”

Recently, the Minister of Co-opera
tion Dr P S Dcshmukh, had gone 
to China and after his return, he is 
advocating the adoption ot the Chinese

This question of land reforms in 
India is being discussed again and 
again Recently Prime Minister 
Nehru m his meeting with Acharya 
Vinoba Bhavc has again declared that 
land must belong to the tillers, land 
must belong to the people, and the 
sooner th*> problem is solved the bet
ter for India I was also looking 
through the AICC Economic Review 
It has reported the discussions on 
land reforms m different sessions of 
Congress In the Gauhati session of 
the Congress the matter was discus
sed and when one of the delegates 
from West Bengal moved an amend
ment  ̂ the Ajmer Session of the 
Congress for a two-year time-limit for 
fixation of ceilings on land holdings, 
the Prime Minister said

“Two years’  India cannot afford 
to take so much time Why should 
we wait foi two years’  It should 
be done immediate y”

The delegate who attended the 
Gauhati session of the Congress said 
that certain elements had enteied the 
Congress to guard their vested inter
ests, while Chief M'tusters and Re
venue Ministers came every year and 
listened to these demands as to why 
could not anything be done about 
land reforms That is how all these 
veais the discussions have been going 
on m the Congress and also m the 
Planning Commission Recently, at 
its Hjderabad session the AICC 
again appointed another sub-commit
tee to go into this matter The sub
committee has to deal with this prob
lem Bgain
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I was looking into the First Five 

Year Plan programmes and their ends. 
In the First Plan, the aims with re
gard to land reforms have been speci
fically mentioned. It shows that the 
Planning Commission was seized of 
the matter They have specifically 
mentioned five problems ( 1) aboli
tion of intermediaries between State 
and the tillers, (2) tenancy reforms 
to reduce rents, provide security of 
tenure and give tenants an opportu
nity to purchase thp lands they culti
vate, (3) fixation of a ceiling on land 
holdings and the distribution of sur
plus lands, (4) improvement of the 
condition of the agricultural workers, 
and <5} co-operative organisation oi 
agriculture

In September 1957, the Standing 
Committee of the National Develop
ment Council again reviewed the pro
gress so far achieved in the direction 
of land reforms They came to the 
conclusion that immediately the fol
lowing decisions should be imple
mented by the State Governments, 
namely ( 1) tenants should be given 
effective protection from ejectment 
and from the so-called voluntary sur
renders (2) cei'ing on future acqui
sition of land should be imposed in 
States where such actions had not 
already been taken, (3) legislation in 
regard to ceiling on existing agricul
tural holdings should be implemented 
speedily and States which have not 
yet enacted legislation should com
plete the 'egislative measure by the 
end of 1958-59

The Plann'ng Commission itself 
proposed that all the surplus land 
must be taken from the cultivators 
and distributed among the tillers by 
Government These decisions have 
agam and again been taken during 
the last 9 years, and I do not know 
what was the necessity for again 
appointing another sub-committee to 
go into these problems The sub
committee was first of the view that 
the question of land reforms should 
not be allowed to hang on for any

longer period But again the sub
committee’s first draft was not ac
cepted and now the time has been 
extended up to the end of 1959

In May 1957 in a speech in this 
House, the Prune Minister expressed 
his disatisfaction with the way the 
problem of land reform is being tackl
ed in the country He said:

“I agree with the criticism made 
by some Members that m a num
ber of States land reform legisla
tion has been slow, much too 
slow It could be much faster 
and I hope it wil be speeded up"

"When the Prime Minister left that 
the progress of land reforms in many 
of the States is slow, still another 
sub-committee has been appointed to 
go into them, and the time is extend
ed So nothing is done during the 
Second Plan period also

This sentiment ha$ been verv well 
expressed by certain newspapers also 
which do not want that the Govern
ment should go ahead with land re
forms or fix any ceilings on existing 
holdings of land They will be very 
glad over this decision They have 
said

“When some years back, Mr 
Hanumanthaiya of Myiorp and 
Mr P R Deshmukh spoke against 
the proposal to impose ceilings 
on land holdings, theirs was a 
voice in the wilderness It is a 
measure of the change that has 
come about in Congress circles 
that at the latest AICC meeting 
at Hyderabad, Mr C Subraman- 
yam’s sound advocacy of a prag
matic approach to the question of 
land reforms was boldly taken up 
by a number of others

“ If the acceptance of his 
amendment to the Committee’s 
resolution on food production 
means anything, it could only be 
that there are now sober secqpd 
thoughts on the proposal of land 
ceilings "
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It shows now that there is a sober 

section— 1 cannot say whether it is a 
sober section—but there is a second 
thought being given to the question 
o f  fixing ceiling to the landholdmg3 
Hot only this This second thought 
is not going to do any good to the 
vast number of peasants m this coun
try who want land for cultivation

I would like to deal with the differ
ent aspects which come under this 
land reforms legislation The Plan
ning Commission decided to give 
.fixity of tenure to tenants m different 
States In different States, legisla
tion has also been passed I do 
not say that in many of the States 
legislation is not there But, after the 
legislation passed, there was a review 
m Hyderabad with regard to the pro
tection afforded to the tenants
Investigation was carried on by the 
Special Land Reforms Officer of the 
Hydeiabad Government According to 
that estimate, we now come to know 
that the total number of protected 
tenants recorded in the tenancy
registers in the year 1951 52 w ee
2,11,436 In 1954-55, the third year 
o f the land reform legislation passed 
m that part of the country, the
total number of protected tenants 
found to be in possession of lands was 
90 279 There was a decrease of about 
57 per cent m the number of protected 
tenants in that part after the legisla
tion was passed That means a large 
number of tenants were evicted from 
their holdings by the landlords and 
the State could not come to their help

What were the causes of this evic
tion7 In a large number of cases, the 
tenants said that the landlords asked 
them to quit and they left the land 
Again, the majority of tenants do not 
want to estrange their relations with 
the landholders on whom they dep
ended for many things in their day 
to day Me Most of them thus left 
the land immediately they were ask
ed to do so by the landlords It is 
because the Planning Commission ask
ed the State Governments—rather 
gave a direction to the State Govern
ments—to provide a clause for per

sonal cultivation—for ejection for per
sonal cultivation by the landlords In 
almost all legislation passed by the 
different State Governments, this 
clause is there If a landlord wants 
to resume any land for personal cul
tivation he can evict a tenant, though 
he may bo a protected tenant Thu 
clause has added to the trouble and a 
large number of evictions has taken 
place because of this provision 

It was also found that 81 per cent of 
the total evictions were by undue 
influence What was that undue 
influence7 The landholder has, even 
today, got socially and economically 
the strongest influence in the country
side Sometimes th<? revenue officers 
believe more the landholder than the 
poor tenants The Special Land 
Reforms Officer has come to the con
clusion that 57 per cent of the cases 
were under personal cultivation of the 
landholders and in 33 per cent of the 
cases it has again been leased out to 
third parties Even the landholder 
who has evicted the tenant from the 
land has not taken possession of the 
entire evicted land under his personal 
cultivation He has again leased it 
to third parties for cultivation 

Similar is the case in Bombay In 
Bombay during the period between 
1948 und 1951, the number of protected 
tenants declmcd from 17 lakhs to 13 8 
lakhs a decline of 20 per cent The 
area held by the protected tenants 
during the same period decreased by 
18 per cent It was because this pro
vision is there and the landlords 
availed themselves of this provision 
and evicted the tenants 

Same is the case with regard to 
Andhra and to my own State of 
Orissa In Orissa a large number of 
cases of eviction are taking place even 
today And, I know from my own 
personal experience that a Mahant of 
a certain estate all of a sudden, over
night, placed a deity m a village for 
worship and claimed 179 acres of land 
from the tenants for cultivation 
because he said that the land belonged 
to that deity The villagers had no 
idea ,of the God the previous night; 
but, in the morning the God was
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placed there and the M&hant claimed 
the land for cultivation They were 
all evicted

Mr. Depnty-Speaker: God u great
only because you cannot comprehend 
Him If He were known beforehand, 
He would not be God

Start S M Banerjee (Kanpur) 
Otherwise, He would not have made 
us in His own image

Shri Panigrahi: Now, with regard to 
ceiling on land, legislation is being 
attempted in different States So far 
as Bombay is concerned, there is a 
provision that a protected tenant has 
been given permanent and heritable 
rights subject to the right of the 
landlord to resume an area up to 50 
acres In the legislation of almost all 
the States there is a provision as to 
the extent of land that a landlord can 
resume for his personal cultivation 
But how many areas, a minimum of 
2, 3 or 5 acres, that a tenant is allow
ed to retain is not there in any State 
legislation So, when a landlord evicts 
his tenants he gives his lands to his 
brother, his son-in-law a new-born 
babe and like that he oan evict under 
almost any pretext As 1 said in 
Bombay the right of resumption is 
given to the landlord up to 50 acres 
Similarly m West Bengal under
ryots who have not acquired perma
nent rights end share-croppers on 
holdings less than 33 acres are liable 
to ejectment on grounds of personal 
cultivation Even share-croppers are 
not considered as protected tenants

In Hyderabad all tenants who have 
cultivated land personally and conti
nuously for 6 years become protected 
tenants and acquire permanent and 
heritable rights subject to the land
lord’s right of resumption As per the 
legislation in some States the tenant is 
required to prove that he was m pos
session of the land for 6 years, and, m 
some other States for 12 years And, he 
must be m continuous possession $ut, 
in many of the villages the records are

Reform in ike Country

not there and it is very difficult far 
a peasant to prove that he waa in. 
continuous possession without any 
break at least for 6 or 12 years This 
added to the trouble of the peasant 
and the landlord evicts him as easily 
as he likes Similarly, xn PEPSU, for 
personal cultivation a landlord can 
resume an area equal to half the 
holding subject to a maximum of 
thirty standard acres In Orissa it 
provides for the resumption of an 
area not exceeding seven irrigated and
14 unirrigated acres The landlord in 
almost all the States has been given 
the right for personal cultivation It 
adds to the trouble of the peasant 
Secondly it is difficult on the part o f 
the peasant to prove that he was in 
continuous possession for six or 
twelve years

15 hrs.

These things are • adding to the 
trouble and the peasants are surren
dering the lands It is called volun
tary sunender They are not volun
tary surrenders With regard to rents, 
the Planning Commission directed the 
State Governments to reduce the rents 
Rents have been reduced in legislation 
onlv In Oii^sa it in one-fourth m 
Rajasthan it is one-sixth, in Bombay 
it is one sixth and in Hyderabad, one- 
fifth and I am told that in Andhra it 
is half and in Madras it is forty per 
cent Thus legislations have been 
passed to reduce the rent but the 
peasants are paying rent that they 
were paying before the Congress came 
to power It is because they are not 
m a position to bargain with the 
landlords Once our Prime Minister 
has said that all middlemen should be 
movr» from the villages but today the 
position has worsened The village 
middleman today is the sarpanch and 
he presides over the co-operative 
societies and he advances loans to the 
peasants He gathers more during the 
time of elections He has got his 
power in the village The middleman 
is still a powerful element m the 
society in the countryside It makes
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it difficult for the peasant to light 
against the landlord and to prove his 
bona /Ides and retain his possession 
of the land Rents have been reduced 
by legislation alone In many cases 
peasants are going into the contracts 
and agreements with the landlord with 
a view to get land for cultivation and 
then pay the old rent, half and half, 
which they used to pay

Mr. Deputy-Speaker: He has taken 
25 minutes, he ought to conclude

Shri Panigrahi. I will finish in one 
minute I want to say this with regard 
to agricultural labourer If land is 
not given to them, things will become 
very difficult Suppose no land is dis
tributed what will happen7 I will 
requdlt the Government to assess the 
culturable wasteland that now lies 
there m the different States I came 
to know that iq Kerala alone they 
have perhaps distributed or propose 
to distribute about seven lakhs of 
acres of such land Why not they do 
it m different States in Onssa Bihar 
or Bengal9 I was to’d that such land 
came to about eight million acr< s Why 
not they immediatelv direct the State 
Governments to distribute them to the 
landless peasants9 I think the time 
has come when our Planning Minister 
should view these things seriously and 
direct the State Governments to take 
serious and effective steps so that land 
reform measures can be effected as 
soon as possible, at least during 1959

Mr Deputy Speaker Motion moved

“This House recommends that a 
Committee consisting of 15 mem
bers of Lok Sabha be appointed to 
assess the progipcs made so far in 
the matter of land reforms all 
over the country and to submit its 
report to the House as early as 
possible ”

Now, there are some substitute 
motions Shn Bhakt Darshan is not 
here Shn M C Jam

Shri M C Iain (Kaithal) I want 
to move

Mr Deputy-Speaker: But my fear
is it is out of order It would enlarge 
the scope of the Resolution But he 
may speak Shn Bibhuti Mishra

Shri Bibhuti Mishra (Bagha) I 
beg to move

That for the ongmal Resolution, the 
following be substituted

This House expresses gratifica
tion about the land reforms car
ried out in the country so far and 
recommends that a Sub-Com
mittee of experts be constituted 
immediately to enquire into the 
short-comings m the progress of 
land reforms and submit its report 
as soon as possible ”

Mr. Deputy-Speaker. Shn S M
Banerjee He wants to speak?

Shri S M Banerjee. The second 
amendment is very important, Sir 
That is about the date I beg to 
move

That m the Resolut on,—
( I) after the word ‘ Lok Sabha” 

the words ‘ and Rajya Sabha’' 
be inserted, and

(II) for the words ‘as early as 
possible” the following be 
substituted

bv the 31st March 1959
Mr Deputy-Speaker Now, the 

Resolution and these amendments are 
bifotc thr House Shri Sarjoo 
Pandcv is not here and so his amend
ment is not moved We have to con
clude at 4 30 (Interruptions)
Even if wo take it up to 4 59 I think 
T cannot accommodate as many hon 
Members as pe< m to want to speak 
Not more than one Member from one 
State can speak I have got 12 names 
and five belong to UP and three to 
Bihar

jgome Hon Members: It may be
State-wise
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Mr. Deputy-Speaker: One Membei 
from each State

Shri Snbtman Ghme: Sir, I have 
been allowed 34 minutes today I do 
not insist upon that I will be very 
much thankful if I get one minute to 
move my Resolution

19 DfCPSBSB IMS Committee to Aaesa tyg t 
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Reform* in the Country 
Paadtt K C. Sharma: The Planning

Commission can plan the resources of 
the country and can advise the State 
Governments with regard to land 
reforms but this House has no juris* 
diction to advise or control or legis
lation with regard to land distribution 
or improvement

Mr Deputy-Speaker: I will 
him one minute

give

Pandit K. C Sharma (Hapur) Sir, 
on a point of order This subject is 
m the State List It does not come 
in the Central or Union List or in the 
'Concurrent List So, under the Con
stitution this subject cannot form the 
subject matter of discussion here 
(Interruptions)

Mr Deputy-Speaker. He has sent 
his name for speaking'

Pandit K. C. Sharma: May I read 
from the Constitution Sir9 Entry No 
18, State List

“Land, that is to say, rights in 
or over land land tenures includ
ing the relation of landlord and 
tenant, and the collection of rents, 
transfer and alienation of agricul
tural land, land improvement and 
agricultural loans colonization ”

I beg to submit that the improvement 
or reform in the land system is com
prehended bv this provision and there 
is no other provision either m the 
Concurrent List or in the Union List 
which permits the legislation on land 
or in any way improvement of the 
land situation with regard to the 
tenants’ rights

Mr Deputy-Speaker. But there is 
one Planning Commission under the 
Central Government which is in 
charge of it The substitute motion 
also refers to it It says that the 
Planning Commission should be asked 
to go into the question about the 
progress that has been made so far 
“Would the hon Minister like to aa? 
anything on this’

Mr Deputy-Speaker: The only
thing wanted m the original resolu
tion is that a body of Parliament may 
be constituted to make an assessment 
of the progress made so far m the 
matter of land reforms The resolu
tion does not say that it should bring 
about this change or that change 
There was a substitute motion about 
the question of eviction of tenants in 
the name of Shn M C Jam I have 
already ruled that out of order 
Therefore, this question of assessment 
would be certainly within the ?cope 
of the functions of the Planning Com
mission I do not think there is any 
force in the point of prder

favrft f*r*r ,

$  ST3RT xfterif «pr?rr g
f ir  Vf s t e p - £

“This House expresses gratifica
tion about the land reforms earned 
out m the country so far and re
commends that a Sub-Committee 
of experts be constituted immedi
ately to enquire into the short
comings in the progress of land 
reforms and submit its report as 
soon as possible”

#  vrftr î tk ftsn- *r
*1 ^  tPTS- 

fWT ^ ^  t£l?
i f ? r f r « r r i

% for*  snfa % *r*rc 
t t r t  fair ark farr %
5r«rT*?r ?zprr*rTf^i
5PTT Ttcft 4>d|4f|
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^ n TPn rr facrr w  ^  1 ^  
snitRT *rernr $ %ftr *rfc c 'y r c  

y n f w  ^  | # 3 T f a
?>TT «T R T  t  *n w r r  a f f ^ t ^ t q t f t  
w s rfl’ f ,  3*H?t S ( W  ( f t r p i f e  ?TT 
^Rnrt ^ r w * r  »m ^ T  ■arTffr 
^wfl" *T *T %  Sf?T 32JKT rft ? R V K
*t *n? ?rrc> *tto ^ tt fa  ar?
3n*t ^ttfasiT ^  % faff <=rr*n: 1 1 

*5 ?r ^ snft̂ TT, tt# a-V iTgmm #̂r & 
fan% fa*mrsFn?t spftaTfrqrr «ft * k  
fa ^ fa  f a  «n*T ?m r  >ft

1  fa  v r w  ^  ^  «P5K- 
f a * T  q ^ y  t * r r  ^ T % 7  I s p flfa  i f t  ^5TT-

fa*  t  ^  m i «. ?rer ^  ft  
*r?ft f  *r> Jrr 5n?r *
^ n f a *  tfr t *>»t ?at % t * i k

*mfnTT fa^jprf ?ft *T M 'iv 
?<HT ^ tn f^ T T  ^ft #?mr ^ t ^npfr
1 1

?*r *r?fnr »f if r̂s?rr j? fa  s*tt> 
e?nfiPT wrfacrcr fx tt̂ t »p̂ tt 
vt it? ^ft ^if?w fa  r̂*ft? aft 
tftfspT % m *r ^ t m<r siw^t #  f a w  
<m r^p»>t * W r  v f r s r m r c  ^ t, ^ f a r  
’ft tftfanr t̂arpr 1 ?r*ft JTS’ftsr 
*wft f  1 *  &r?rT f  fa  apffr ̂ ft ’ft 
nrpT*msirq-far st̂ u >t farcy 
'JW  T̂<T>t flPTffr f * *  JHFPT ^ 
» r k  3ft m £ t q T * f ,  -3?pfrt*ftfa*r
*TTT ^  ^  7? £ I wi wi Tsft'Tfa faTO 
fa  *r vpotft *n=r Tt t , "3^pt 
tftfa'r s tt  *r> ^  ’  A mrerm
^  f a  if^ r » r t^ fr  eft t  f a

?ft f̂tT?rrr H pnf grnf ?rfa?T 
*n? w v t  3f$er « ftt  =^r?  ̂ £
#fa5T$ ’im^ft fr> »ftaT # ^rarpr
F ^ r  i t t t  ^rsfsr v t  f o r  *nr 

m  ftrrrwrr f^w^1 v t

^  f̂?r «rr fa  ^  m r  
« f r c  w f T * r  v t  ^ 4  <p^ ^ » f ? T 5  *
« nrcrT  11% w  %  f t m  » f ^
sfs n f | fa strFsr v  aR̂ rfTRT srsrra f̂t 
^  f  f a * f T  v q r m w j i T  ^ f f T  ?nft

TRST 'TTT'ft I ?*Tr?Tzf »f ^HT fa  Vm 
^iftH ^t »flf?r»r fft frfa^r wr«r §t
-3* ^tift «. m* ^ft v% *fif«nr ^ r t w  
3ft fa  jftftct ^  5|?t grsift-sn^T

5  srk fspTfi fa  <rnr w t-«ii 
jt^h 5  ?fh fsr̂ r fi fa  sr? t t t^ w  
*r r f c  ^ t < t  ^  1 3r? « i r T  ? > ^ t < tt  j f i f s n r  
snTT̂«T r=nfr wnr 1 hr-
^ ^ fo  ̂  ^n^at
^rrff *f >tpt ?reT fa?n «ftr
^nft^TfTT »TfftJT tf s m  ^fs:n?qT ^ f t ,  
7^  s iw tfn  ^  fTT v p t  ^ r r f ^ r  ^  *  

in k  qrrfr f̂r, srfr^r *ftr m j-x ft s  
< R W ssrtr  ®fY ^ f t  ?ft jt|
3?r >‘  *IT4 «RW^ TOSUTT I

?rm  wnrrfr sr<rr «pt ?fT gerar 
SiPpt jf r̂?rm s fa Hipto %rrr# ^bt- 
fa s r r  H ^ t f e T  | ,  *t^ t  JR ^ r r f  trsp
jftf?T fa srrfTrT 5 P f t  5 k  it?

^tP^ fa faff# ?tre*fr it̂ t f  fa'Tvt f a  

\ f . ^ t ? q T  v o * r m v v r f a i r r f j r ^  
^ r r ^  * r k  ’ r m  ^ r  jtb  * f t  v m r t *  

W TP T W ^ T  'T?»TT f a  W  ¥ i f  v ft  ? r ?  

HWR ?fRT ?̂nfa5)T % 5FT»n't I >̂ TfW 
r̂fJT5R vr ?*r ^  ^ jfrnT ^Tff,  ̂xtfK 

-3$  W ’ rn c  HTTfr % rtr ? r t  ?nr<T 
9T«W I

i r t t  S * m  i f  « » T R T  ^.'t j f * f  jp r#  

f^ n r  ? jr p r ? - r #  it  t f ' t  i  1 r » ^  ^ m r T  
cfr 3 ft  f a  ?H7FTT ? > w r  f ? « n  T f t  |  
xfrt f?RT TOT «ft faifRT «FT I  I
?pft 5*TT̂  JT6TR «T«ft *T^T ■OT «fV
f a f t a r  ^rraf % f i # r ? f t  «t t  i f t r

o t i r  ^ t  « p * t  i w n f t  «i t
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P w k  f a f t m  Opiii i * f t  t o f t a r  i n t  
«i«r » it* frn *t w t*ff v r  *T5« w w |f%  

or*ftifr ^  tsifSpr «i?t 
isTirz $  i t f t  

S f r a j f t ;  3*rft?«nr % qr̂ r 
fiw tf ftr<mr ? *rwr »?*>? ?jt 
^Wrrf xpps t .
•̂ rftnT ^  ^ err fcraTT ftcft t  i
*  5fNft «P> 3TT f t ;  5n^T ^ :e r <K[f<PT
% w  V f , s w t  f  ft.
3ft »mr#  ^  ?Tvt«TTar»rr
* f  f t ;  nj? srrr *r$ t ^  ft?  ^  i

ffrtlarrays0q-5rf»r# tr 
’ ITfSTj! f t  ’TftsH'T Hlft^nf^T sfTTf̂ |T 

5rr? <5 spryr err ersr #
**rxt «ra 3Trr-ff *r>< &r v  m r i  t*^ 

^runiT <T5T ST 3 llt» fr f tp m  ft:  
*TT ’TT*HT ^ r  ¥W>t I S’TpTO' VS 
^PeRT ^  f t :  ft»TT^T € r BTTT fTT m  %

*p& ^  tfrr vppi ^faf. 'hrar*' t t *  -.: 
f a r  sfr?(rr?5T $ ?nft. s *? m  &\ m g - *  

* f ?n?»rf5TH< ^'t stto  i

zmr. f ^ r r  j t f t  v ^ T frrO - 
«rrH 5T >nrr 11 sn ft tf|-* fr fV r ? r

^  f t  I  ^srr w §r isr £ %  
sqpr *r *rtr«r s ir ^ r rc r  =ft a w tf 3^% 

V I ;5W i ^:c ^ T  I  I #

t^ r r f  f%?rR! w ^ X t *  sire? * r t
?fr =pkt 2r s rt, ?? *r? ^
$ t f k  w a  *«t <s f^ < n  t  < rk
^rdtan *n? ?r t? t  |  f% ^  ^  

s*i far 5»; f  i w  t  i 5 ^ ^  #
’ T̂̂ cfT ^ Hr w m  w e r fT i^ ir
% *tpt ht*i 3iJfR v t *ftfarr %x % «fk
snft^ mf=nr ®fi »rr«T «m  q? srr * ?

i i p a t i  v h  n̂stfrr srr$ 5 , 3 ^  
■*ft»ftf?riT %*$ i

Reform* in fht Country

^ft ar*fr<T j  
tr?rqr*#$«iT$ \ » w r ^ T T ^ t
? r > « r  \ *  ^ t e  i ?ft v ff 
^  tretTy fr ifa* t  ftRT  ̂ ft.
ft*TR *ermr v tr  «F*rr̂  «F«nft 
wr. 5TRTT ^ #fiR  33 apfcr W t s  JU
^  % w  1 1  safsw v m w n  w  
9TRT ^  t  ft: «R^TTJnftRT %T
f ?  *rn» *<. ̂ jt ̂ nfer i ?«• wre #'
% ftftrsr ?rer*T n «rr?r̂ r ^aif vVt 

iRfsr^^ $  w^rsr «pt
sr̂ ftT? *tft ftm  *nrr fara^ tr% ^  

*nrr ft; ?RtT̂ fiTTfjT̂  ^ifrswr «pt &  m
i**T ^lrff7 »

Tvft ^ ?*T ^  X Tft *R3iTT VT
euT?r srr̂ T r̂r%  ̂ft; fw H  w>r *pqf«rv 
^  % *4R k  z i  f  if £ «rYr *f?% ^nrrr 
? t i t  ?rf̂ rsr  t  ̂  ^  srfksp ̂ r%
^r f  r  i  %  fsprff ?T>r ^srifr ?  ^  

i ĉ f^Trfw Trrffr»T5rsr^  
r̂rsr̂ TT ^Tfg# f^ stt^ f̂r w « rr #  

■mf̂ T ftrFTW W  ^  T̂T eft ^?T lr 
T̂T I %*fa7T *TT̂ rR %n «PT ^

m%5T farpr 5ht ^ rf^  wtr sft 
35TT T?% % « rf ?nr % T ^ (  m  T̂T
^Tfrf ff»fr ft̂ TPT f ;% ^  ^  TT̂ T Sfft 
*rr*r% *t*f*t i

^?i-srTft7?Tt fv g irru ^ rT x  
ftrqTJft % q ?THrfr T^ft f  
5?CT 31 f̂t ’ft ?TX̂  $  ftfflTSTT + fsri}

T^r ^ ?rk msr f*n t #?it  
TfsTT ftr<rpft %f?w %•
f^ f*rt^ r ^ 1 11% f^r 
^ r a r ^ T ^ r r
«f^r5 rrr^T?^?m rr«rr ftra fn w vr 
?m W R^t*rnr ^Y»rt «ft <rk4f*rt»i 

>ft «ft i « r
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*nnWfe iw rtaft |*rtr m * }  t m 4

t*r ? v  e *rw *  fa*THr »Tjar 
iflT 5*T  ̂=TTfasT Tgtfr 5  apr f ĵ
(  « r*  f q  s i r a  t  a f t  * fr f V

$*fr SM-T *
I jr th t  ^  1 <ra s t p r

f̂t fipsrHt ^rsr WTvft
^1cfV| I % ^T ^nC^TT^t5'>*f\T^qr 
*ft *?  % 3*r% wq>y
f t f t  | « fk  Jm % far «rrr

vt s ^ tt sr>*rr̂ T xftr *rrc ?  
fspr^ %  w? m fr  f.r^ T R ^ c
s*r 1

*j*fr ^rr* t o r  JT’rV *
*T̂ H«{TgK 3 spgT f% \ \ SRT? rr̂ T? 
a r ^ T ^ ^ f^ P T  fT ? ^ R T f> ^ ? T
t  fft A fa*5 *w g*rrfr Tt
grp? *T 3F«r •P?1?’ 75 MT I
fspr^TT^^ sSPTTt qN'mar £, %f-PT 
ffTJTT ^ T  ?T -PUT ^T  ^TrfT I
^»rffT7 7*rn sfraarr 'PT’ft ^Tfe*r 1 «ft 

-sfV ?rt «mfcn<fr#, *»m fr tfr % 
?mr 1 *iFfr sfr 773 for 'rfV'srtr

«r, T ift rr-r vz »fTcT q- TVt
?ffc ? z , *ftr *ttt efhr scsf ^ 'fY m  

^pt 5T«; fT  2t% ^ 1 *rfe ?*r
fcffrT qfrspT ^  fft ?*rm erar
smr ?r̂ t 3 ^ t  1 rj7Tfr<r v*ftoR

stpt't P fa  &r *n*r ^ r - % fcr$ 
7jf»r 5 «rR % Pw  * n z , xr*% *n«r,
spsrf «rk qT^ ^  ?f-a^rm t *  i ? * 

^  fsnr fâ rr -arfir 
$> STcTT I ?TT*PTC apt ?«T spT*T *Ft 
itn  *rm % fa*? ^ n -  =?nf̂  1 
ifrifa «ppf ^fqPr ^ ^ t  t  ft? vm
*t\& { %SRT?PfJ^c*r
^nf?w 1 

s m r  1 n^rtr f̂l ^^r^hT2sr*r ®ft

^  ft I ^  T?WT f  Pf> W W (
srsft ?r v?*r ^3ht <ftr 
^ r * r  y n r  «p t  ^ t  t o t  ^ P t o t  

f^|w nr % »rm# t s r t  = t̂%  ̂ farert 
i?“rm 1

Shri Nagi Reddy (Anantapur): This 
resolution 15 a very simple one, and 
I wish that the Ministry or the ruling 
part} which has not so far accepted, 
or agreed to act upon the land
ieformb will at least accept or agree 
to review the position which, we have 
so far achieved The history of land 
reforms in our country is the most 
disconcerting history that we have
known so far 1 do not think any
reform has had so many ups and
downs as this land reform has had 
The reasons for that are very evident 
so far as I am concerned

Thu change m the Congress or the 
ruling party’s membership and the 
influence that is glowing withm it, of 
the landlords m the past few years have 
bc*tn responsible mainly to almost 
scuttlc the whole schcmc of l<and 
1 ( foirri' Both the first Five Year 
Plcin and tho second Five Year Plan 
have very ckarly and definitely given 
a kind of correct understand.ng of the 
nm^sitv of land reforms and yet, 
after ten years of lule, we find the 
ruling party discuss, g very seriously 
whether land reforms should ever be 
'mplomented or not, whether land 
reforms are going to increase the food 
production o not, wh her land 
reforms are really going to demo
cratize the nation’s demon itic struc
ture or not I am really ûi prised at 
the wav in which this Government 
which talks of the socialis* pattern of 
societv on the one hand, refuses to 
implement land reforms even in the 
minutest form on the other

Shri M P Mishra (Begusarai): 
Land reforms of your conception
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Shrl Nagl Reddy: Off my concep
tion, of course Of course, the Con
gress has not accepted the land reforms 
of the conception of the Planning 
Commission for the very simple 
reason that the ruling party has refus
ed to implement them, except in tall 
talk, and I should almost say that they 
have accepted it m words just to 
dcceive the people on the question of 
the progress of the country

Shri M. P. Mishra: Kerala Govern
ment

Sluri Nagl Reddy: Yes, the Kerala 
Government started it six months ago 
But the Congress Government has been 
th&u. t<K I. 'K<yi.Vi>
them to search their hearts, and see 
whether they themselves have done 
anything towards the proper imple
mentation of their own programmes 
Therefore it is that I am appealing to 
the Congress party and to the leaders 
of the Congress party, the rulers of 
the Congress party, that they should at 
least search their hearts and come out 
m the open If they are not ready to 
implement the land reforms, let them 
tell the country so m the open “We 
are not prepared to implement the 
land reforms” But let them not 
Bgain deceive the people by telling 
them that they want to implement the 
reforms but yet they want some tune 
to do that, as if ten years were not 
enough

I should Uke to remind the Congress 
that the Karachi Congress had given 
a programme which is not yet imple
mented till this da> It was in 1929 
that the Karachi Congress told the 
country that if we had to improve 
production, these reforms will have to 
be carried out I would like to ask 
how far we have achieved Even in 
regard to tenancy legislation, we have 
not achieved anything even though 
there might been here and there a 
few reforms just on the statute-book 
Talking loud or enacting a law are by 
themselves not enough To implement 
the measures with the very same 
seriousness with which we bring in 
the law is also a necessity

Progreu of land 
Reformt in the Country 

I would like the rulers to review 
tfcte whole position of their tenancy 
laws and see whether anything tangi
ble has been 'implemented, and if it 
is not implemented, see why it is not 
implemented If it has yet to be im
plemented, they must see how it has 
td be implemented. Our Prime Min
ister has told the country quite a 
number of times that the implementa
tion of tenancy law is the most import
ant and immediate necessity for the 
country We know that in my own 
State where the tenancy reform has 
been passed, 50 per cent of the pro
duce goes to the tenant as against the 
recommendation of the Planning Com- 
itfission But then the Planning Com- 
niission's recommendations are all 
scuttled and thrown overboard That 
is the general rule of the party in 
power Wc know also that immediate
ly when the tenancy law was passed, 
hundreds of thousands of tenants have 
been thrown out of the land Do we 
not know that m our country wh'ch 
has a large number of illiterates, the 
tenants do not have the rights in 
venting’  Do we not know that m our 
country which is illiterate and which 
has had a feudal set-up till yesterday, 
the tenants do not have the protection 
unless the Government comes forward 
to give them protection not only in 
Iflw but through the administration’ '

I should like to know m how many 
cases the Government m any State 
has taken into its head to see that even 
the limited reforms that the State has 
passed have been implemented and to 
vrtiat extent the administration has 
V*een useful to the tenants who have 
been suffering Therefore the Gov
ernment mu it understand the difficul
ties of the poorer classes in the 
country

We have been talking in th'~ House 
guite a number of times of incentives 
to production for the bigger people, 
the monopolists Incentive is the 
V?atch word which is used lor greater 
production We have been using the 
vvord incentive for the sake of milli
onaires I would like to know what
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ia the incentive that we have given 
to the man in the street, the man who 
actually tills the land, the man who 
goes into the fields day and night. 
Yet, except a few sympathetic words 
and crocodile tears which we see here 
now and then, nothing tangible has 
been done.

Let us take the question seriously. 
Land reform is a big thing. To dis
tribute the land of the landlord might 
be a very difficult problem. But after 
ten years of rule, have we tried seri
ously to distribute even the cultivable 
waste land which is in the hands of 
the Government? Has at least any 
serious trial been made? Of course, a 
trial has been made, and I very well 
remember that the Congressmen who 
had been to jail have been getting 
land enough in my own State, and the 
lands of the agricultural labourers 
have been naturally taken away from 
their hands to provide land for the 
sake of Congressmen who had suffered 
so much during the days at the satya- 
graha and struggle for freedom. Except 
that type of distribution which has 
taken place during these ten years, 
what has been done?

I would like the Congress Govern
ment to review the position of the 
past so many years and see how much 
of the cultivable land which is in the 
hands of the Government has been 
distributed up to this day. Therefore 
it is that I request the Government 
to accept this very innocuous resolu
tion.

Let us review the whole position and 
see at least after ten years where we 
stafid, how we should act and also 
know the way in which we should 
proceed. This hazy way is not the 
proper way. Now, a new argument 
has begun within the Congress party 
as to why people should come and ask 
for the distribution of land when you 
are not prepared to distribute the 
wealth in the cities. That is a great 
question, and that is put as though 
those people who are against the dis
tribution of land now are immediate* 
301(Ai)—L.S.D-*

ly prepared to see that all the indus
tries are socialized and that all wealth 
which is in the hands of millionaires 
is pooled for the interests of the 
country. I wish they are really 
serious about it and fight for it seri
ously. But they are not.

Is it not a fact, and do they not 
understand that no industrial revolu
tion in any country has ever been 
successful unless there has been land 
reform first? Is it not a fact that 
every industrial revolution has been 
a revolution for the sake of the forma
tion of capital and that the formation 
of capital can never take place proper
ly unless there is land reform first? 
Is it not a fact that consumers' capa
city to purchase in our country can be 
increased only after the distribution 
of land? Is it not a fact that to 
democratise the life of the people 
within the villages, land reform is the 
most essential thing? How many 
times I have seen with my own eyes 
agricultural labourers not allowed to 
exercise their democratic right of 
voting! Comrade Gopalan, who was 
with me in the days of the elections ia 
Andhra, has seen how in my own dis
trict agricultural labourers have been 
thrown back from the polling station 
by the magic wand of the power which 
the landlord holds within the village. 
A few days back, in my district, in 
Kadiri taluk, a landlord actually put 
out the two eyes of a tenant simply 
because the tenant would not come 
forward and act upon his orders. 
Unfortunately, the tenant happened to 
be a Harijan. So, the landlords’ hold 
over the villages can be curtailed only 
if there is land reform.

Some people ask, what is Kerala 
doing? I might say that in Kerala 
the Tenancy Act has not only been 
passed, but also implemented. There 
the administration is not on the side 
of the landlords; it is on the side of 
the tenant!) who are illiterate, who 
have no rights in this country and who 
cannot justifiably fight for their rights 
withopt the help of the Government 
from behind. There the cultivable
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waste lands are being distributed even 
within a year of their coming to 
power But after ten years of power, 
there is not a single Congress State 
where they have seriously started to 
distribute these lands There is not 
a single Congress State where they 
are thinking seriously of the imple
mentation of the land reforms

Therefore, I request the Congress 
Ministry to accept this resolution and 
place it on record Let us review the 
whole position and see that justice is 
done in the interests of the poorer 
classes of the country, so that we may 
march forward towards the socialist 
pattern of society

Shri Vasudevan Nair. Mr Deputy- 
Speaker, there is full agreement on 
one question between all the parties in 
this country between this side of the 
House and the other side and that is 
that we are in a mass We are facing 
very serious difficulties Our plan is 
in a crisis Agricultural production is 
very low After ten years of freedom 
we have to import foodgrains from 
other countries worth hundreds of 
crores of rupees every year Really 
we are in a vicious circle

From the beginning of our national 
movement, it was accepted by all 
parties and sections of our people that 
the only way of progress for our coun
try, which is mainly agnganan is that 
of basic land legislation But what has 
happened to those promises made by 
the ruling party7 I do no wish to go 
over the ground covered by the pre
vious speakers so efficiently I would 
like to call the policy enunciated by 
the ruling party as a go slow policv 
The recent decision of the A IC  C at 
Hyderabad to appoint again a sub
committee to go into the details of the 
problem and to examine whether fixa
tion of ceiling on land is aftei all a 
good and healthy measure that will 
help to increase production, again 
shows that the ruling party is dodging 
the issue 1 do not know whether it 
is deliberate or not Pexfcaps the

Reforrns in the Country

leadership is forced to take such deci
sions to dodge this issue.

But the result is clear After ten 
years of freedom, no State in our coun
try has succeeded in implementing any 
kind of basic land reforms In the 
last session, in answer to a question, 
our Planning Minister was pleased to 
state that in almost all the States, Gov
ernments are contemplating on land 
reforms This is really a strange kind 
of contemplation They are contem
plating on the land reforms and the 
necessity of fixation of ceiling for 
nearly 10 years! Most of the States 
are continuing that contemplation But 
fortunately, from papers we under* 
stand that the Congress Working Com
mittee has very recently come to a 
decision that before 31st D^pember, 
1959 throughout the whole of this 
country, all Governments should im
plement land reforms, including fixa
tion of ceilings on the present holdings

I agree that in certain States m 
India, measures were taken to fix 
ceiling of land on future holdings But 
m the present decision of the Con
gress Working Committee, it is stated 
that steps should be taken to fix ceil
ing on land as far as the present hold
ings are concerned But I have a fear 
and I would urge upon the hon Plan
ning Minister to find a way out We 
all know that our landlords are very 
clever They have taken this signal 
from the decision of the Congress 
Working Committee that at least after 
all these dodgings, deliberations, go- 
slow policy, etc, this ceiling is going 
to come in some form or another, 
because of the pressure from millions 
of peasantry m this country and the 
strength of the democratic movement, 
that reform is going to come There 
is no doubt left m my mind that by 
the time the State Governments take 
steps to fix ceiling on land, there will 
be absolutely no land left, because 
already the landlords have taken the 
signal that “Before 31st December, 
1959, there is going to be ceiling on 
land; so be prepared” ! I do not say
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that this decision is deliberately meant 
for that, but the result is that all kinds 
of manipulations will be there. There 
will be all kinds of division and trans
fer of land, so that when the law 
comes into effect, there will be practi
cally no land left for fixing the ceiling.

What are we going to do to prevent 
this eventuality? I think some hon. 
Members referred to the fact that this 
i« a subject mainly concerned with the

tite Governments. 1 would urge
on the Planning Minister at least to 

think about this problem, consult the 
Law Ministry to bring forward some 
kind of legislation, if possible in this 
nbuse, or ia sdnse tfte State (Sbvum- 
ments to resort to some kind of pre
liminary legislation to prevent this 
eventuality. Otherwise, what is the 
use? JVe have had experience in the 
past. The Planning Commission itself 
has pointed out that even though fixity 
of tenure was there in many States, 
though land legislation was there to 
that effect, nearly 57 per cent, of the 
tenants in the whole of this country 
were evicted, in spite of the fact that 
many States went ahead with land 
legislation. The Planning Commission 
has recommended that all these cases 
should be re-examined and the land 
should be given back to them. Now 
my appeal to the Minister is this. Even 
if the Central Government or the 
ruling party or many of the State 
Governments are not prepared to go 
ahead boldly in this direction, they 
should at least allow those States 
which are prepared to do something 
In the matter to go ahead. I refer to 
this because I want to hring to the 
notice of the hon. Minister—he may 
nfit know it—that the Kerala Legis
lative Assembly has passed the 
Jenmikaram Abolition Bill. It is a 
simple Bill and that Bill has come 
before the Central Government for the 
President's assent, I think eight months 
or a year back. That Bill is still sleep
ing in the files of the Central Govern
ment for the last one year and wc 
hear that there is an objection from 
the Home Ministry that this Bill can
not be given assent, bccause as a result

°t the Bill certain religious institutions, 
which are at present having certain 
income, will be deprived of a part of 
*he income after 8 years when com
pensation will be paid. That was the 
view taken by the Home Ministry of 
the Government of India. I do not 
khow about the Planning Commission. 
The Home Ministry have asked the 
^tate Governments to see to it that 
fhe present income of these religious 
'restitutions should be the very same. 
They should assure that those incomes 
r^main the same for all time to come. 
How are the State Governments going 
to solve the land problem when this 
“  the attitude taken by the Central 
Government?

So my request is that the Home 
Ministry or the Planning Commission 
should reverse this decision, if there is 
s4ch a decision. Because, the other 
Pill that is before our State Assembly 
*s a comprehensive agrarian reforms 
Bill. Now there is no use our State 
Gbvemment, or for that matter any 
state Government, passing any such 
lefcislation if this is going to be the 
aUitude of the Central Government, 
s0 far as land reforms are concerned. 
Le>t the Government abolish this go- 
slt>w policy and let them allow others 
t0 pass ahead, if they are not prepared 
,0 do that.

Hlr. Deputy-Speaker: Are there any 
Members from Madhya Pradesh or 
Madras? I find there are none. So,
* will call a Member from Mysore.

*?hri Thimmalah (Kolar—Reserved— 
Sch. Castes): During the past 10 to
12 years we have talked very much 
ahout land reforms and the land pro- 
blfem. After the advent of independ
ence what the Congress did was that 
thby abolished landlordism, jagirdari 
and vested interests to some extent. 
Ntiw we feel that we have not moved 
very briskly in the direction of land 
re*orms. We have told the masses 
th^t land reforms would be introduced 
and the tiller of the land will become 
tht> owner of the land. Now, after ten 
years, we are still shouting that the 
tiller of the land should become the 
°W»er of the land. I may not be
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wrong when I say that in our country
if the masses were educated enough
to understand the promises given by
the Government or the party, I do
not think today the party in power
would have been returned to power,
because their promises to the masses
are yet to be implemented, our pro-
mises are yet to be fulfilled.

I am one of those who belong to
the landless labour. I do not belong
to a family of landlords. I have seen
with my own eyes a lot of labourers.
landless labourers, who arc being
exploited by the landlords without any
mercy. There are still lots of people
in this country who are beggars, who
have got no employment, who are not
getting even the work of a labourer.
Our country being mainly agricultural.
Our Government should have thought
of first solving the problem of land
and giving something to the people,
as something is better than nothing.
In China, for instance, they did it. Of
course, their method was different.
But. all the same, they did it within
a short time and now they have no
problem like ours.

We have to distribute land to the
people who deserve it, people who
want to till the land. I know that w Tl
lead to fragmentation and oub-division
and will impair production of food.
But people cannot understand these
things, because a majority of them arr-
uneducated. Of course, I for myself
can very well understand that frag-
mentation will harm production.

In Japan. for example, every family
is getting two acres of land. There
the production has not decreased.
Their standard of life has not decreas-
ed. They have adopted intensive
cultivation and have increased the pro-
duction of food grains. Why not we do
it here also? Here in the ryotwari
areas if a family has got three acres
of land, both the husband and wife
work in the field. They bring the
manure and do all sorts of work and
get an increased 'yield. In th~ biggpr
estates the landlord, because he i,; a

..
rich man, only invests some money
without taking any personal interest
in cultivation. So the yield is very
much less there. Therefore, I am not
prepared to accept the view that land
reforms will hamper production and
t.he production will go down.
For the past ten years we have been

telling the labour that land will be
given to the tiller of the land. Even
if the production is bound to go down. ..
still, as we have found remedies J9.rr.,~
other evils, why not we find somethihg'"
for this also? Why should we not be
3. little more generous and kind to the
poor people who are tilling the land?
After all, we must remember that a
m-ijor itv of people are poor. Now we
speak of socialistic pattern of society.
What is socialistic pattern of society?
Is it to compare our life to
that of an American richman?
Are we to have the maximum standard
of living like a richman in America?
I do not object to that. We must strive
to achieve that standard of living. But,
in the existing circumstances, we have
to think of our own brethren, who are
poor and ignorant. We will have to
give them something. We cannot go
back on our promises.
Of course, I do not say that we

should arbitrarily distribute the land
without any regard to the principles
of natural justice. Now what have we
done for the tiller? We have not done
anything. But, thanks to the Govern-
ment, they are now taking it up
scviously and they are going to intro-
duce some reform. About those
reforms a talk is going on that they
do not want to put a ceiling on exist-
ing holdings and that they want to
put a ceiling on future acquisiticn.
But there is no land to acquire at all.
To tell you the truth, all the land is
monopoliscd.
What these people, who have got

big estates of land, say is that the
standard of Iifc will go down, How can
the standard of life go down? Is a man
rlerJe'l'iing on lv upon land as his main
profession? I am an M.P., who does
not own land. There are so many
M.Ps. without land. So, what differ-

-r
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exice doe* it make? Hu standard of 
life will not go down to the extent of 
land 1 do not have land. At least, 
all his land will not be taken away 
Hi> standard of life will be there 
Therefore I say that ceiling on the 
existing land will have to be kept to 
some extent I -do not say that you 
distribute the land to everyone and 
whoever does not deserve it I want 
you to see that a man, who can till 
the land, must get it 1 also say that 
•the ceiling on existing land is neces- 
Siry and is indispensable under the 
existing circumstances of the country 
If you want to enthuse the masses of 
this country, if you want to see that 
the masses feel that they have got 
scmfcVnxng an& Yna'i Vney btc geYiing 
something and if you want to see that 
a new spint is inculcated in the mas 
ses, ygu will have to give land to the 
common men and satisfy them.

Lastly, there is another argument 
advanced by our friends, who have 
got large estates of land and that is, 
“Why are you bothered about the 
ryots” 7 They use the word “ryoti" I 
only use the word “ryot” to define the 
poor peasants and not the big land
lords They say, “Why are you 
bothered about the land-owners7 
Why do you worry about their ceil
ing7 Why don’t you put a ceiling on 
those who have lots of money m the 
banks” 7 Of course, I am also one of 
those who believe in ceiling on per
sonal income But we discussed the 
same Resolution of ceiling on income 
and the House decided that in order 
to give for some time an incentive to 
produce more wealth in the country 
ceiling on personal income is not 
necessary Nevertheless, we have got 
a certain ceiling on the personal 
income of people What is the indus
trial policy of our country7 The very 
industrial policy of the country to 
some extent is a sort of a ceiling on 
the monied people of this country The 
private sector would have opened all 
these three steel plants and would 
have earned crores of rupees But 
today Government have undertaken 
these three plants and the Govern
ment is opening them. It is in the 
public sector which belongs to the

people All these taxes, wealth- 
t«tx, expenditure tax and such other 
Utxes, are ceilings on personal income 
V̂ e are in a way putting a ceiling on 
personal income also Therefore^ I 
submit in all humility that Govern* 
ntent should come forward seriously 
With land reforms and that they should 
introduce them as early as possible.

Shri M. G. Jain: Mr. Deputy*
Speaker, Sir, though 1 do not subscribe 
tc> the remedy suggested by the hon. 
l/over of this Resolution to solve 
vital problem, I congratulate and th^nk 
him for drawing the attention of this 
Ijouse and through this House of the 
Whole country to this vital problem. I 

"sdtnterhft *&rt itsra&y *tfeac cob 
tfie Resolution says that a committee 
of this House be appointed to assaea 
the progress so far made I fail to 
understand what the committee will 
do The assessment, so far as I know, 
hai not only been made but is being 
continuously made There is the 
report of the Planning Commission on 
the review of the First Five Year 
plan Then there is the note by the 
hon Planning Minister himself which 
was circulated in September, 1957

In this very connection my neigh
bour, Shri Mishra, has given notice at 
a substitute motion He says that the 
jjouse feels gratified for the progress 
already made in this regard I cannot 
subscribe to this Resolution. The 
iJouse cannot at all feel gratified for 
tfie progress so far made with regard 
to land reforms How can the House 
foel gratified if the Planning Commis- 
sjon itself is not gratified and if the 
hon Planning Minister himself is not 
gratified7 In this connection I may 
be allowed to quote briefly from the 
reports of the Planning Commission as 
well as from the note of the hon. 
planning Minister Here, on page 320, 
para 12, the Planning Commission 
says

"Apart from delays in under* 
taking legislation needed for the 
protection of tenants and varia* 
tions in the rights offered to them 
in different States, frequent
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■ctMutges in detail ui the legislation 
which was enacted and the com- 

-plex rules which followed the 
legislation tended to some extent 
to defeat the objects of land 
reform In many of the tenancy 
laws resumption was permitted 
only on grounds of personal culti- 
vation, but owing to difficulties of 
definition, no less than that of 
enforcement, it would appear that 
considerable resumption of land 
took place Sometimes this took 
the form of so-called voluntary 
surrenders Although the area 
which a land-owner could resume 
was limited, in several States 
demarcation between the resum* 
able and the non-resumable areas 
did not take place within a pres
cribed period so that the security 
afforded to the tenant remained 
incomplete The experience of the 
First Five Year Plan emphasises 
the importance of efficient adminis
tration of land reform legislation 
and of informed and well- 
organised public opinion in every 
local community”

Generally speaking, this did not hap 
pen

This is what the Planning Com 
mission says

Similarly, the note circulated by the 
hon Planning Minister himself says 
the following regarding this very pro
blem, t e , the problem of enforcement

"In several States land reform 
measures have been enacted slowly 
and without adequate arrange
ments for administration Both 
the pace and the content of such 
measures are affected to a large 
extent by social and political pres
sures and conflicting attitudes It 
is not surprising in these circum
stances if many gaps are left and 
the law by its own inherent weak
ness, apart from administrative 
difficulties, fails to serve the 
object fully In a large number 
of States tenancy reform laws 
have had to be continuously

Reforms m the Country

•mended from tune to time as they 
were found either ineffective or
unsatislactory” .............so on and
and so forth.

Therefore, when I say that—so far 
as the assessment is concerned, It u 
already there—the mam problem la 
as to what can be done now and how 
can the policy enunciated in the 
Second Five Year Plan with regard 
to land reforms be implemented

In this connection I want to empha
sise two aspects of the problem. One 
is the problem of ejected tenants and 
the other problem is that of the ceil
ing In the short time at my disposal 
I do not want to raise the problem of 
reasonable rent because the problem 
of fair rent is connected with thf secu
rity of tenure When there is no secu
rity of tenure, whatever the law may 
be, there cannot be fair rent There
fore, I am concentrating only on two 
aspects, ».e, the problem of ejected 
tenants and the problem of ceiling

Even these two problems are inter
connected So far as the prob'em of 
coiling is concerned 1 find that doubts 
are being created with regard to this 
though already the policy is clear The 
Planning Commission wants it The 
Government has decided that there 
should be a ceiling on land, yet I 
heard ominous voices raised against 
this policy Even sometimes hon 
Ministers of the Government and some 
important Congress leaders, apart 
from other rightist parties m the 
country, raised their voice—and some
times a very strong voice—against this 
policy However I am thankful that 
the sub-committee recently appointed 
by the All-India Congress Committee 
has come to a definite conclusion that 
there will be ceiling and that they 
have fixed a time limit

Shri 8 . M. Banerjee: There is 
another committee which is going to 
be appointed

Shri M. C. Jain: Of course, I want 
to emphasise that a sufficient period
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has already elapsed and now that the 
committee has taken a final decision, 
there will be no more delay So far 
as those people are concerned, ue., 
those who raised their voices against 
ceiling, their main arguments are that 
there should be ceilmg on other 
incomes also, t e ,  non-agricultural 
income They say that if there is 
ceiling cm land, there will be less pro
duction So far as ceiling on other 
incomes is concerned, I entirely agree 
with them and I want to emphasise 
that unless this Government decides 
to have ceiling on other incomes, 1 e , 
urban income, industrial income and 
income m other sectors, there will be 
this constant bickering and bitterness 
that one sector only is affected

16 hrs.

1 am* glad that even in this regard, 
though our Prime Minister sometimes 
back resisted this move, and objected 
to it, yet, there is a step further now 
and our leaders, High up, are thinking 
of fixing a ceilmg on other incomes 
also Why I have mentioned this 
point here is because, I feel that 
unless there is a clear policy and a 
clear implementation of the policy, 
t e , side by side simultaneous!), w<_
fix the ceiling on other income, it will 
be very difficult to implement this 
policy Therefore I plead that if we 
want to implement land reforms or 
to amend the laws and to effectively 
implement them, we must fix a ce'iling 
on other incomes also

There is also another question 
involved, that is, loyalty to our 
principles Unless we are loyal to our 
principles, we cannot enforce or 
implement these policies In this 
connection also I cannot do better 
than quote Shri Dhebar who has 
written a very beautiful article in the 
Congress Economic Review of Feb 
1958 He says with regard to the 
land problem.

“Let us take the problem of
land Have we been able to
Abolish tihe fear of evictions from
the mind of the tenants? The

Informs tn the Country 
former, wrinkled and worried, is 
eagerly waiting for the title to 
the land on which he, and perhaps 
hu old father, have spent a life
time of toil, sweat and tears Hu 
1* a claim for bare justice He 
wgnts stability. There are other 
interests, however . ! He
who labours must have the first 
claim Here is a test of our 
lQyalty to the values of a new 
way of life There is similarly a 
demand foi app ication of ceilings 
This is necessary in the country's 
JMeieat apart from being just We 
fVimble for solution It is not that 
the solutions are not there There 
l!> lack of clarity, neither on the 
subject matter nor on the solution, 
blit on the basic issue of ‘basic 
loyalty’

Thereforc, it is a test whether we are 
loyu to our ideals With all the 
emphasis at m> command, with all the 
hunnhty, 1 say to the Planning Minis
ter that the time has come when we 
should show our loyalty to these 
ide^K Where are our ideals7 There 
are several organisations including 
the Congress Here, we have tenants 
The tenants are there, the landlords 
are there, labourers are there; 
employers are there There is a con- 
tintimg conflict of interest How can 
any organisation, how can any party 
progress further when this conflict is 
continuously there7

Because of shortage of time, I 
cinnot make other points I plead, if 
this vital problem is to be solved, the 
Government and the top leadership 
'W'lll have to take a firmer attitude and 
if 4n>bod> is found who is not loyal 
to the ideal, there must be some 
punishment for that If that attitude 
is Adopted, I feel that this problem 
will be solved

S'fforar ST3ft % WPH
*  3ft 5TFJT* fa*T

•R r m  q r *rr*fta  *
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<P^f | ftr W rit fcr i f a  
« < * v  s n j< r  | f q v  s n p r  
tR^TT ijjftr s n M t | 1 t o  fcr 
fi*nm *ftnrcr arrowr trc—•
iWt »re— #  fo fa  1 1 prctarT srro

% **WRr *<  TP* ffTVIXt *  
1W C T fa s $  f v  9jf*T  ffH R 'tft
vrwf arrf «ftr rr*«it *  v m  
9 ft, S r f o r  «rs a « r  fc f t  t o  ***** *  
flW F ft f f W d T  f w f t  V f ^ i f  
srrser 5̂  f t  1 «nr h r  <rcnr *jt, 
nw * r ?  *s$t arRiT «rr ft? t o  h r  $  3w w  
^ p f t e r f t  s w i  v r o v  ? r c  ?r> *f>9f t  
9 ft  9[ f a  t t  s f t r  ^ r r r  
W t i T ,  s j f f f t r  s n f t s i x  *ft*T flfTCTRt It  
« rP p p  5h t h  *t%  ^  « f t *  s - w t  * « * r w r  

t, w W  * 5  w w  $  f r  sn tft- 
«rrft swt ff*n^r *t aniT » k  st^t
l5t CRT ff^TT g I SjSfoT *  sJ«H«TO
s w t  f r  »r$ I .  s s  * n w  t it  
ipj«r «*nprw, «wfa s w r

SfaT «ftt t w ifiwr JPT̂ T, Xtrst 9ft
« f f  ?*fr v f r f t t  1 s w  * ? r  ^ * f t a r c t  
j w t  t o  «ft, t f t  rm  t o r  f?R T F ft  
I t  jP r t r  ^ q x r ^ s j ;  %  S R ft «ft t 
snftsrft ^  % t o  spth 
* W  tjtsrr ^TTffT «rr,
« R t »  Sr j j t  w  » R t *  i t  w t  
f t r a v r  q f t e m r  *15 $  f a  w r o  fircrisft 

n ^ T - 5 * n r  %  srfgr * t f  s w r g  ^
»T$f T? *WT | «ftT Spf OT4 * t f  «rW*T>T 
* W T  WRTT ^  I ai^T ?R>
«PT W  #  ^ft «Ptf T « ft  ^ t
j t  |  1 »f *r ?  f M f r r  v t ^ t  ^ t t  5  
f t r  o pr f a r f t w t  w t t  t  v w f «R» 
mr* R w r  a n  T f r  | ,  ?ft P e r  ^ r i « r n r  
v t f  9 ft  T T ^ fr  ^ r w ,  ^ t  ^ t f  * m r  
^  t w t  |  1 3* r e  s r ^ r  n « m r  
» ft f i r t t  J r ftw w  ^  w m n w  i  1

w  ft fir w  <ifr t o  W  %  ^ t f  HT9T 
? t m  | ,  «ft # f i n w r  tit tfs  %  v ftr e r  

| ft? 3*rfr w n^w O  r̂jpr 
orr’j  \ w t w nM t ^t »nff ?Wt 
n t  P s t  * m n p r r f l  f t w  t i t *  t it  ? 
W W  *? ^TfST f  ft? 97VTC 
ftWRT ¥7 It TOTt ?^FI7 ^  f t  Pw  
s i h f f  » f  g n f k r f t  s w t  t w r v  f t  * r f  | ,  

^ n iT T  ^  i? w n p f r t t  * f t  wr?ft t ,  
^ t  w w T  s ft^ r  %  n w y n O  % *rr
W I R T  V t  ^ T T  ^ T f f T  I W€TT f t f  ^  
W *ft ^  | ,  ^ ? n c  S l ^ r  ^  W R ft s r ft a R T  
3ft# «r5TT9TOT̂  I ^  ^[T 3TT SR^T |
f t ?  «r*nc ^  f R w  v t  O w Tf ^ RT fv * r r  
*nrT, 5 ft ®ft t h r v  v ^ g i  ? t^ i > 
fg ? r f t  3rr$»FT 1 f ? t  v r t ¥
w  | t  ^  t ,  S r f o r  w  v « f t  v t  «rnr * t  
a  ? fW t  % , < p «  f*rer- m f a » t  %
^ 7 T  WK O T ifr f ,  f 3 R ^ t  cTTO
m  ^ r n r r  q t  ^  1 %m  t o p c  vs  
'g s r w  T 5C IW «T * F ^ ft , ?ft ? ? ^ t  r+'^fH t
*  % c r t  snegr f W t  ft? m n v  f ^  ^  
5 » n f t  s t m  § v t  |  1

5 ^  %  *  » i f  l% # 3 R  ^ t t  !? n ^ r r
|i f %  ^ t  Tt^TT «IM T  I
V * l  T T^tft v t  c R ?  ^ T T  ST^T ^  9ft 
W <  !T W R P T  %  W ^ » T  T flT T , 
?rf%5T *r<E5raT ^  f*r?r T ^ t  |  1 
5 » w t  ^ p t t  |  f t r  ^ r  i u rR w i 
m  t p p t  s *tt  ^  1 f ^ w  i T R ’ifh r

«FT *T W f %  s f t ^ T  &  tfWJVST t ,  
^  3TR% ^  f t t  s i h r  ^  * w  %  «fte r

m f R R — f ^ R f v t  q ^ r  q z ^ r ( t  
^  $  * / t r  f s R w t  « n r  5 R m w  ^  
arraT | — y?r ^ r f ^ f t  v t  a r »  |  ; 
« t * r  ^ g -q fV rm  f r t r r  %  f ^  « A f  ^?nc - 
*T » ft  ? ft ^  t h  i r * r n ? r f  t t  w t -
^ n rd  $ , o ft ft?  * m r  » i w  #  ̂  1
f t w  w ft o r  » t  f t w w  w r  t it *  w w
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% wtroT irranr w rit  35ft % s ir  

ftwr writ (  aw ^R T  
fowfr w  ^  fatfpr * t  *nr$r ffroT
| f t  ftWRB $?W?ft w  VV̂ ITT
* m f t s f f  »w t( 1  sfcr if afrift
ftarpr wrfc, **  m  S v *  H r h tc

^  W dl -3ft W*ft*T ^ 5 

arteRTT I ,  3 S W T  t r a r c f  z  f a r r r  I f  S W T  
| I A 5<TTpT £ fa  FT ^  TF̂ T
*rwrcf * t  ^  «n^r *  fa n  wra f t  
Srtnmr v m n f  * 7  % i fa  fasrev, 
*4  w st <rt ft^re qfw n: * t 
sw ft frsftft ^  faaft srcwt m ĵTr ^t 
srr  ̂ fa  *ft apfrr tpr ^ ^ r T C  
5*nrr ^nrr ?tr ^  5m
| i  WRW fa*rr w it, <ft %n*r wt 
flTTt f̂?Jr 4<«fVwt % if
M*r r| *  .p̂ r *jt *rnW 1 «rra <ft 
faffa *r$ | fa  fa%ff *pt qT îT ift ^  
T O T  |  *RT %  ?TPT ^  
WRIT | I Wf̂ W TFHT WftlO *5t JST 
on* vr itt̂ t * fcrr 1

«ft f i p R  fa? (ntr«$<) 
f t f f P T  « W  %  fP R T T i  I

*fr *pnfar wjr*ft 4 5  «n*Rrt 
I ,  V p m 4  F T  5 ^ f  I  I A *TTf3T 
j j  ftp  3 tf= F t V p f 4 W  «TT f a l T  3TTC[,
mfo otr <pT % *ftr
ip $̂W3ft % ft&Ht Vt SRSFTTT f%ST 
s% t fa* srcnr «r*t, vfaft %frt to  
*(Wft i[ sm ĝ TT frfti %RT 3V— 
ŝfr*T *t£ a*R— VTH A Vfift |, Stft 

jupr 'TĤrrO »rr ^qrvr 35 *rsr aft 
5* »ft *rrc w it  h f?n*r fcn $,

V ll« 3 <  ( W  «pra ITRTT ^  I JtTT 
t  f t ,  TTHl t f W J T t  *Pt JT? tTT^T

ft*rr ornj f t  f t m t  vt v fam  f t  ^  
f̂ r ^  ?rt wk -«j^t*v

^  WT5T, arft #̂ d̂ PTT V*T ft I

«rnr ¥t wr % q ft  top ti 
«rf^RW <ftr ai«ra*r wtff vm*r v v i

ift t  • w k  &  ^ r  #  w n
%ftT JTTRfiPP «*>TW«ITC T O  V^TT

5 ? fr  ip r^ ft  « r r  f r t r  wft 
w m w  v k  wfjwrem’ rflwr f5r^?fer 
« r ^  w 7  1 if f*  jt^t % f i m  #  #
’FfTT ^ T T  J[ f t  S* t^F ftfffR 
qrfWr vt &r «F*T XST S{ t”F f ^fw 
f M F f t  'tt^ t a r f t r  $  1
*rf«rer?re f̂t*rT cfrtr ^ ^
m r  s r w  t w  ^  ^  f s r k t  f t f f< * r  
q f W T d  W lT  J R T ^ t  v t
ijf*  f^ r  ^<fr, f^ %  *m  ^  
•r^ t ^  1 j r r f ^  %  H *n r f s R %
7 W  ^  ^ r  f? T ^ T  i ^ r *  > j f a  «ft,
<fK crfrrw? ^ r r  «rr ?rrfr 
xftx. t o t  ? ft  1 1 ws * i  ?ft<r ^ t h t  ^ t
cTT5 W 'T R ’ * R  V F T T  V « T T  «T|T ?  I 
3 r ?  n ^ r ^ n r  ? r k  ?rPw>?r*T ^ t j  P iR ^ ®  v x  
?t an '̂ft, 5»T ^RF'T f t  ^TTt ^T 
^ H^nr w i  f t  t o  1 1

A ^ 3 ? r  ^ < T T  f t  ^ T  fS T T ^ t ^ t  % ’ S  
% Hfr TTJJT ¥̂ PTTT % m  fWK%
f t  fir ^  gm ft vt w* i t f  1

Sbrlmati Reno Chakrar&rtty (Basir-
hat) We*t Bengal is a standing ex
ample of the ingenuity of the ruling 
Congress Party m so formulating land 
legislation that landlords can keep 
their land holdings intact, because in 
West Bengal we have got a prescrib
ed ceiling, and yet today this very 
Congress Government which original
ly said that they were going to have 
four lakhs of acres for distribution 
today says that it has not got more 
than 16,000 acres This is the posi
tion One cannot but ask what has 
happened Is it that really landlords 
did not have any land’  Not at alL

I come from jbl constituency in the 
Sunderbbns where we had landlords 
ownftig 1,000 or 2,000 bighas of land, 
snd today you will find in those areas
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that this land has been divided up, 
rhala fide transfers have taken place, 
so that the son, the daughter-in-law, 
the child that is bom, the child that 
is yet to be born, have all been re
gistered and the land has been dis
tributed, and we find there is hardly 
any land which is available for dis
tribution to the landless These 
landless peasants went to Sunderbans 
and not only cleared the jungles 
fighting with snakes and tiger*— 
Sunderbans was famous for its 
tigers—but actually tilled that land, 
and now they have been thrown out, 
thousands and thousands have been 
evicted

Not only that This is more in
teresting The ingenuity of our 
landlords is, I think, limitless They 
have entered what is known as the 
B Form, that is m respect of the land 
which is to revert back to Govern
ment Some of them have done it In 
the meantime landless peasant 
refugees came to bu> land 
The landlord thought “I may 
get bonds or I may not get bonds in 
so many years Let me sell by the 
backdoor some land to the refugee and 
he can get a loan Then I can even 
sell this land which I have entered m 
the B Form to Governmtnt” You 
will find that transactions have taken 
place and money has been taken by 
the land’ord Now Government says 
to the refugee ‘This is our land how 
'an \ou take it7” The refugee is 
asked to go to the civil court and fight 
it out, with the result he loses his land 
and also his money The landlord 
gains He will gam fina'ly from the 
Government again, on top of that, by 
getting bonds or whatever the money 
is.

Not only that A very interesting 
case came to my notice only the other 
day We talk so much of co-operatives 
and joint stock companies, we say that 
we must have big farms in order to 
be able to have more production 
Especially my Punjab friends are 
always talking about it The other 
4ay I went to my constituency and

R eform  in the Country

there I came across a very ingenious 
method by which the landlords are 
trying to overcome the land legisla
tion, taking advantage of the fact that 
co-operatives and joint stock com
panies are exempted frqm the celling. 
I believe the Palchoudhury Estate—1 
do not want to say whether our Mem
ber here herself ts a member of that 
particular trust or not—in Radha 
Nagar m Sunderbans have about a 
thousand bighas of land They have 
formed it into a charitable trust They 
have one temple somewhere in Nadia 
to which they pay money for some 
pooja It was found that m the whole 
year they pay probably Rs 100 er 
Rs 135 for pooja and so many 
thousands are credited to the Lloyds 
Bank When we go to the Minister, 
he says. “This, of course, is true We 
also have got information, but what 
can I do7 It is a charitable trust 
covered by religious

•
Shri Tangamani (Madurai) Tinge
Shrimati Rena Chakravartty.

“religious tingt” , as mv friend says 
This has resulted in the land ord being 
empowered today to throw out so 
manv of the landl ss sharecroppers, 
who were there They have been 
evicted their houses have been burnt 
down litigation after litigation is 
going on

Next door to it is a company One 
Shn Mukcrjee has started a fishery 
and agricultural joint stock company 
His wife his daughter his son, his 
relations, his naib, all are members of 
that Now, T  joint stock company 
cannot be touched

Shri BraJ Raj Singh (Firozabad) 
What about the unborn one7

Shrimati Renu Chakravartty: The
unborn one may be there, I did not 
check up

In this way, this joint stock com
pany also has been able to keep the 
land In the last two years eviction 
has been so thoroughly carried out 
that now you will not find a tingle
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sharecropper there Hundreds of 
bighas of land are there Government 
says "What can we do’  You go to a 
civil court” Is it possible for the 
sharecropper, the landless peasant, to 
go to court7 It is not possible In 
spite of ceilings, this question of com
pletely b> passing land reforms is 
there m our State We have pleaded 
again and again that let there be an 
ordinance banning evictions for a 
period, and then give lands to each 
one of these persons, and after that, 
you decide In the States where there 
are no ceilings at present people have 
already started dividing up the land, 
transferring it or selling it, with the 
result that by the time you impose 
ceilmg', there will be no land avail
able for distribution

The other point is that actually it is 
not the*poor that get it, it is the rich 
who get a little more Again, who is 
going to buy that land except those 
who have got some money’  I am 
pleading this question when it has 
come to the forefront because there 
are sub committees set up by the Con
gress, and they have also advocated 
that land will have to be distributed 
but it is better to give it to those who 
have less lands than to the landle^ 
We have always been talking about 
the we fare of the Scheduled Castes 
and Scheduled Tribes who aie land
less But unless we do something to 
give some land to them, how can we 
change their social and economic 
status9 However much we may talk 
about it unless we give them even the 
smallest bit of land for their use 
which they can till it is no use

^ e  say that they must increase 
production But how is it possible 
unless land is flrst distr butcd to 
them’  Even a small bit of land will 
give the landless man a power to fight 
against the landlord, against the 
usuary and against the various pres- 
sures that are there in society in the 
villages particulary After that 
we can get them together 
under co-operative societes, and 
give them State help, then they can 
go in for intensive cultivation Then,

Reforms vn the Country
-

we can give them all sorts of help; 
then, they can produce more That 
is the way to increase production

La6tl>, I wouM say a word about 
the question of trying to get back the 
land by illegal transfer A number 
of evictions have already taken 
place, unless Government do some
thing m this matter by giving jome 
'-ort of legal aid, quick legal aid and 
cheap legal aid, m order to enable 
the peasant to fight his case, it is no 
use passing resolutions, and it is no 
use saying that illegal transfers and 
resumptions should be nullified, and 
that the land should be given back 
to the peasant It is not possible for 
the peasant to fight for long m the 
civil courts

In our State, after the tremendous 
peasant movement, we have been ablp 
to get for the sharecropper a bigger 
share in the produce of paddy, and 
we have actually implemented it 
through some sort of bhaqchows or 
sharecropper boards, where the share
cropper and his representatives and 
the landlord and his representatives 
are there In front of the agricul
tural officer who is given a semi- 
judicial position, the decision is taken 
Some sort of thing like this must be 
set up m the villages, in the districts, 
in the taluk headquarters so that 
the peasant is able to get back the 
land taken away by illegal transfers 
It 1$ no use merely putting ceitings, 
unless we are really sincere about 
giving some land, even a small bit 
of land, we shall not be able to 
circumvent the ingenuity of the land
lord

norrfar rm  : w o r t

3RT *T?ft t i ' i k  W  '3ft ^  

r*l<HI 'dtM U m  9TVT <.<91 ^  tqM  *¥
sncrr | eft f t  strtt $
&f«Fr vt &raT

frif #5 STTflTtl T O R  jpseft |
<t r -fm ry s ri ’snft

TFST 3I[t W faa TOT
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5 f t f a * r  * *  * r f a r  %  f a *
a ft •fTSTR" 3 5 1 7  an fr (  #  WJff < R R ftV -  
5R*P 5  I

i j f  « r n w f  « ftr  g * r  ^ h rr $  * *  
*rc fa  «hR anr fa  &r vr faar* 

a ft f a  * « « F t  T t i r  fcsrr I ,  33%
f t f t  srr s » r  « m « r  ? ,  

*15 ^ft v t v t  & n r  h><̂ > ? W t  ^  
a?r c r t t  | stcwt w  v k

t  i f r c  w *  %  f o f t  3  * *  f s s r m  
T |?fT  | ,  *5 *n rj[T  a ft v t  * w w
* fr r  *nz | ,  ^  * r  * r n w
TOT V v ff i  |  aft ^ f f t t  «pt W J Z T fa v if f  
»nrr t t  $ t t  |  ^ f t  f o ? f t  3  s w t
«TC f̂tcTT I  *fk T O  ^RI ^ R 9T  I  I 

<TC? %  i* * T  ^  T R  TFHT *>t W W
* t  * w t fr  11

fa p S R T C  <n € f  %
5  *ftr 3m  sn r̂ ^tt# t o  
f c r v t  f a r m  v t  f ^ T f t  1 1 3 ^ t  a *  
ijfa gsnr *rawT sfi % 

«pt# «ft 3P r̂ f̂ nrr jm  $ 
« f l r  5*1#  <F5 t * t t  |  f*»r ^rr ? w r  t t  %
T|«t I ^  MT̂ TT I  fa  1JHKT % 'T̂ TT 

*r$ $Ffi w f?*  fa  ?*T *
3 ft « q w  I  ^ f ^ t  *px 1 
v t T O « w f 5 W 5 ^ 5 t * w i » f t T ^ F  
u w r t v  %  <Etro ‘F ip n  q w r  $  Pf»
*ft W  *T3ft %  V ^ x  * t $  t ft  * 8 %  H «F W

if ?*r fa*  *$f ht *fa 1 1 *
t r ^  t f t  T < j M H T W ^ & T  5 f a  3TCTC 5 T^ T

#  *w & ijfa ,FIT T qw  $**
tfT | % fa*T  4 4  *T 3 S  HH^JT *t*t w *  
s f t w  *Ft ^ T T  g  <ft *Jfl fT f^ T  «W?JT
$ fa *jfa grret % •rw «rc, faflHt vt, 
faM»'4t«tr<t v t  ^ * f t ?  ?ft ^ t  «ft ^ f a ^  
y pyTT ^TT V # ,  V̂ VSFT q s  «T5TT

to  'st^m  *Cf 1%. srf*dw<i ^  
>sr% ^wt #  3r f^rvm ftut »r  ̂ ^ 1 ♦
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^  ^TTT «fr 5Tft I  I S ^ f f
% ^ f » r  g w r  v r i j5  v t  ^ r  f #  »i#  %  
m  ^Sv Sfr i  fefa*r f*rm « t r  ^sr 
?TOR »ft 3THT M iT f^  f a  a ft T f w  
T? »r$ t  V  ^  "n# 1 ^  
^ a T  i f a i m w ^ i f k ^ f a w r  
f i ? r  5m  t  f a e w t  ^  ^ e r  ? r m
% faff W  & facTTf % T o  q x  ifjgr Xf 
m j , f a c r ? t  %  «rm  ^ n w r  *$ t ?  
*r# {  fp r r fir  1

A ^ t w r  xr? ^ft s r r fa r  ^ r r  
^ t t  f  fa  ^  ^  ^

w rq- I $ « T  ^  T T ? ft
t  eft A w s r e r r  I  f a  v t f  ? t4  T t  JTRT 

| r o  «rrsr v tf
STTfTff JtHTT * m t  e r r s  %  t5ft?!J7T?r 
ernrr t  ^r^rt »n»r fctft- 1 1

t o r  v t  w  #  m i  v r r r  i r f $ 4  
xfh $trr spr| ^ - t *resr % ’swff 

«FT»rr ^ T f f T  1 A ^  vn fprr  
fa  war fa a n  % ?t r  «rc w»it «rjit- 
ftR P T  v t  ? t^ b  » m  <pt « r j t  
%  5TT*T «TT W t e f S F T  WRTT |  ^ T ^ t  »T R  
f^ n n  a n ff i f k  5»T 3 * w t  5 T R  «<K  
5T>P %  W T  W<ft¥ f  f f K
1 1 ^Pm *t 7 5  w r  'TTprt | fa  |*nG 
t o r  ^ft 5t r  %  5srnr ?rftr H « r « f t  
V T ^ T  IT^T s ft  r t T  * f t r  ^  V T V
^  ^  Wiroft 5>  1

crrar arnrr ^ fa  ifir  ^  S ’R
v t f  ?ftf% n  ^ t  f t i f t  V T f ^  « r tt  
v * * r f a  %  3 w r  <EftPfnr ? n n ft  w i f i  1
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A  i f  « * * * *  4  * 1 $  < r *  w T p r T  j  
f t f  f a * T  3fT*ff * ? t  iflg  S S ftfT  % 3 « w t  J T f  
« R f a r  ^  * f r  H T f ^ r  1 w r  tr  ^  
t | P t  * R  ^fif^nr $ > f t  t f t r
w w  s » r %  « r  t f t  s v e f t 1 1 v » r  

f t  m  ^  ^  s f a  < r  ?ft t f f s n r

A t o r  % srmr *ft anr
* W ? f t  t  ’r f l r  9 X V R  T f T  5TT ffJRTT
$  f a  ,T**rf% «frr tit fa *r r
wtt 1 A r̂nmrr g fa «n*r *ft t o t  
v j f r  tit * w f t  A  f r ^  ^  ^  1

W f  & t #  $ fa  %A » m  
& r  4  ¥ R t M ^ t  th ^ t  «rr?> * f K n ? £ t  

Frmr «Rjft 1 1 *  «rm *rm  g 
f t  p w  t o r  * n tft  tit <ftq ?T^t 

T f c f t  * f r t  wn a rm  A o t t  $ •  ^  1 « r m  
a R e n  tit  w n n a r  $  f a  i j f a  a r m #  
* n %  %  « m r ansfl- V r f ^ ,  « jf*r  3 #  %
’TTBT T f f t  ^ T ffP T  ^  T T O T
V t? T T  ^ f t r  *TRT ? T ft  T fp ft  
tit ? j f a  <R  «nw M  I ,  5ft

f T f t  ^ t o t  &  a f t  « fn ft I n  ^ n r  

* T f t  ^ T T  I  * f t r  '•PT^TT w  * t p t  * t  

< jt t  wrrsTT « m %  f ? r e  i m r e w  t  1 

w r  p r  * 3 %  f  f a  a f t  <nT* w r r e  
^  ars # ? m  t o  r* A v iii& n

5 ,  a r f r f f ,  ^ v t ,  « r i  * f  

f a f o r e f a , 5TT z i  Sfasqprcr w f a  
f s r R f  tiU . f a f f  t r ^ r  * » f a r  t m  s m r  

« r  t s t  j t  i  tir e  f a t f t  «Pt r a f  * r  ^  
^  5  «rr f a v » f t  t p r t  «n: %  ^  5  m f « r
#  o t t  5R  ^  i « p r  ^  

^ t  « w f « i t  T f i t f r  p m  w t
|  ^ n f t  f * r  3T R » r  1

ti «T| >ft < ^ n  ^ T T  $ f t  *TR
^nr p r  irrsrnr ^ 11̂  § f*F ?*r ^r 

freif m f f & i  f3R% «mr 
sr̂ ir % *n *n*rftf vh t , **r
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n * i ^ i ^  ftrwfl' fap̂ r T̂ T ¥T
nwf ^j?r sfhrr | «frc r̂arar ti 

i t ’ TT sft W WTjjj1^  ft> ^  
fw r  ti sftr «r*t vsri  an? 1 %rrcr 

mn 5  fv  ^  
dV w  « n #  * r f r  vA-
wrO f ,  3*nft iR ^ n f «(fif srw, ?w 

tit *rnr ^tit ^ T f f r  f a  a ft  
f a ? T R  5 a ft f a  *P¥$flr VT TTR  

^  I  #  t < e  % ? r  a ft ^ r w R  %
* m r f , a ft ffn r  ^ r r r f  ? r o t
« T ^  *«ft f t  a r r ft  ’S f T ^  1 

* n r  f t  m « r *[w  ^  ^  f r  f f ^ p ? r ( j t  
$ fa  war *fr A far^ft ^
f^ n ff g t  ^  3 ? w ft  t o r  fa ^ T fff  v t  
?Tft f e r r  T l f  |  I T O T ^ t  fa P T *  A 
?ft f t  ^ e r r  |  f a  ? r f a t f r c  «rr ^ t  
^ f a r  ^ f a t  f t w t  ?Tft 1 1 t o t < v t  
«rnr « m r  ^ r r ffr  «fhc ^ r fir^ jff v t  

& f t  !? n f ^  1 f» r r fr  t o o t  *i 
•W  IV itcti V t  5 « t ^ i 'a
% sftê PT ^ft ?rrf?rc

^  t^ r  ^ r r  facT  s n tff  t ,  ^  ?t m?r 
waarr f^r fTRft & v^f^prsr 
vm "foH  p rm r | mfa 
« ri zz v t  ?TTHt « ftr
^trf ^  fatrr art «%, ?ft wr 
>rfrar faqrft % ^r fraffm “ate 
JTft ^  ^t%t, r̂̂ ft w ft 3wt A 
enĉ t ^  q«T ?r|t r̂r =̂ Tf̂  ?

>fr »Tf ^sajr | fa  
«r=afr srcf it qf f ^ ,  <n*r ^t
«T5̂  % fcnr ff, writ ^Wt %
f*w * r s p w srfK , fl-wr imrRvr Hft 
cr^’T^fi 3R ^wt 5»r  ̂ ^ n  

enfl" 77*  Trnr ir̂ r ?rft *n t̂ A
t*Jlf*W fT  T̂%*TT, cr«ft # T5H*FT *T?T 
^  ^  I

Shri Tanyamani: As you have given 
me only five minutes, I shall be as 
brief*as possible.
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Many of the previous speakers have 

already referred to the recommenda
tions of the Planning Commission, and 
how far they have been applied in 
the respective States. As you know, 
the Planning Commission recommend
ed that the maximum rate of rent 
should not exceed 1 /4th for wet lands 
and for dry lands. But we find in 
Tamil Nad that they are 40 per cent 
and 33-1/3 per cent. If the recom
mendation is seriously applied, it will 
be at least some relief to the peasants. 
What we now find is that the tenant 
will have to establish his tenancy. 
Large-scale evictions are taking placc 
now. I know there is a movement in 
Trichinopoly and Madurai districts on 
this very issue. In this connection, I 
can mention without any fear of con
tradiction that the one State where 
there is no eviction and where the 
law has been strictly observed is the 
State of Kerala,

The next point is about ceiling. 
Much has been said by previous 
speakers on this issue. Madras is one 
of the States where there has not 
been any legislation about ceiling. In 
this connection, I would like to men
tion that the Planning Commission 
has fixed three ‘family holdings’ as 
the maximum ceiling for a particular 
family. But I find in the draft Bill, 
which is now going through the 
Andhra Pradesh Assembly, that the 
Planning Commission itself has 
accepted 4.J. ‘family holdings’. So 
either they must revise their old 
policy or stick to the 3 ‘family 
holdings’ formula, that is, the same 
thing must continue.

The third point is this. The Plan
ning Commission has recommended 
that village panchayats should be 
associated with the maintenance of 
land records and implementation of 
land reforms. I would like to know 
from the hon. Minister of Planning 
how many States have so far taken 
any steps for associating various 
village panchayats in this mattes'. I

Reforms in the Country

know for a fact that the Kerala Gov
ernment are going to do it and they 
are improving upon this also.

Then there is the question of inam 
lands and also lands belonging to 
Oevasthanams. Regarding this ques
tion, the Janmi Bill has been passed in 
Kerala. But for the past one year, 
assent has not been received although 
in such cases, Bills passed when the 
previous Government was in office for 
reducing the finances of the temples 
Were assented to. I do not know Why 
this Bill is not being assented to so far 
as Kerala is concerned. Another set of 
lands allied to these are the Sripatham 
lands which belonged to the 
Maharajas. Now the ownership of 
these lands has been transferred to 
the tenants.

Coming back to Tamil Nad,*I would 
like to say this. The Mover of the 
Resolution, Shri Panigrahi, pointed 
Out how there are' large numbers of 
landless labourers in this country. I 
believe the figure he gave was 
Q crores. Now, distribution of land to 
the landless is a very important thing. 
It has been accepted by the Planning 
Commission also. But what is it that 
we find in our own experience? I 
know that in my own constituency 
there were 6 peasants for whom 7J. 
acres were to be distributed. Two 
i ears ago the then Tehsildar said that 
broper patta would be given to them. 
Sut after the lapse of two years, five 
persons have not received their allot
ment. So it is only on paper. When
ever it is sought to be implemented, 
there is a lot of delay in actually
giving the lands to the landless
peasants. *

One more point and I sh&ll con
clude. The Panel had recommended 
to the Planning Commission for giving 
top priority to land reform because 
they were anxious to raise the 
standard of living of the people, and 
also to expand the internal market
instead of depending on foreign
markets. If we really expand the 
internal market by giving more money
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to the landless labourers and the Mr Deputy-Speaker: I am sorry
peasantry, which form the majority of there is no more time The hon
the population of this country, we will Minister 
be taking the correct step

Another reason for which land 
reform was wanted was to see that 
there is more production An addi
tional reason for land reform is that 
the actual cultivating peasant must 
have more incentives These are 
laudable objectives and should be 
achieved I request the Minister to 
see that proper directives are issued 
by Government to State Governments 
to implement this programme

m o ftr® q&sr sq rs w
*ft ff> far?f5T fa*TT

fsRFTT w  *rr 
* r  firaT to t  1

***** fen? (ft^rer) f& ir 
rftvx. *rnpr, *T3T fire «tpt ftprs ^ fctf 
3TW 1

want urnra fa?
% 3TR qT* f w  fa^H t apt ift I

otibtct * 5t n  . itd  eft
J95 T̂TcTT *PIT ^  fft 1'ftt 
p f t  I

’TT̂cTT | I

«ft swwnr: ( ^ r  f^ rt-T fa ff-
q’Tfatrr) w ora r 

feseft v t >ft fft f  si t o  fw r r  1

Mr. Deputy-Speaker: The hon
Minister

Shri Punnoose (Ambalapuzha)
May I ask a question for clarification7

Mr. Deputy-Speaker: Let him be
gin and after sometime if any doubt
ful points arise, he might ask

Some Hon. Member, rose—

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
A question was raised m the course 
of the discussion on this Resolution 
whether this House—Parliament— 
was really m a position, in terms ot 
the Constitution, to take up a discus
sion on such a subject, and you gave 
your ruling Really at such a stage, a 
question of this kind need not anse 
Both Houses of Parliament have 
been discussing the subject of land 
reforms frequently and on several 
occasions reports regarding progress 
in the matter of land reforms have 
been placed before this House and 
have been discussed

The question today in the context 
of the terms of this Resolution really 
does not touch the whole policy re
garding land reforms In that matter, 
we find to our great gratification dur
ing the discussion in the course of 
the last two hours or so that the Mem
bers have not taken a party line, the 
discussion has cut across all party 
divisions and there is practically un
animity in the House regarding both 
the aims of land reforms and the 
sense o f urgency about completing 
them as quickly as possible Only I 
would have been happier still if some 
of the friends—just a few—had not 
given it a kind of a party complexion 
It was represented as if we were 
hiving some second thoughts about it 
and mention was made of certain 
comments and observations m the 
Press which were not very favour
able to a progressive attitude and a 
progressive policy m the matter of 
land reforms I must make 
it clear and I do not think I 
need elaborate that point at all 
because it has been acknowledged by 
the Mover of the Resolution himself 
and bv several other hon friends that 
the Planning Commission the Prime 
Minister and all of us who are con
cerned with this matter have expres-
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fed our keenness about it and we arc 
no less anxious about very quick pro
gress in this direction than anybody 
else That position remains. 1 wish he 
had not brought up this question of 
contrast between one particular State 
and other States I want to take up 
that point immediately m order not to 
destroy that character of unanimity so 
tar as this big programme in the coun
try is concerned, the programme of 
land reforms

Mention was made of one State that 
it had gone ahead and done more than 
any other State in the country and 
also that it was being prevented from 
going ahead m some important and 
essential matters, and that delays are 
occurring here and when one State is 
prepared to go forward, why come in 
its way

Ifce position m this State is this We 
are Rlad that they want to have land 
reforms They want to change the 
pattern of land tenures and introduce 
other progressive features and the 
proposals which have been incor
porated in the Second Five Year Plan 
which also found a place in the First 
Five Year Plan That is very good 
But, it will be wrong to assume that 
no other State has done that much I 
can produce information about various 
States Some of them have lagged 
behind, some of them have gone ahead 
and some of them have done very 
much better m certain respects It is 
not a uniform position and no conclu
sion can be drawn that the Congress 
party wanted to halt the progress in 
spite of the fact that the Planning 
Commission had made certain recom
mendations which are accepted and 
some other friends are really very 
much more eager to do the right 
thing

It has been pointed out that we are 
appointing committee after committee 
and we are continuing to discuss this 
matter Then, they say there has been 
a committee recently appointed by the 
Congress I believe and I do not have 
any other feeling in the matter and I 
agree with the hon Members who say 
so, but they also should appreciate

the fact that these various 
steps taken, the appointing of com
mittees, are a measure of our own 
keenness about it—our anxiety about 
it—and they are a test of the sincerity 
regarding doing something quickly 
about land reform and doing some
thing substantial.

I shall take up the other aspect as 
to why things are not moving as fast 
as they could, because I agree that 
both m the matter of legislation and 
in the matter of implementation there 
are defects and deficiencies There has 
been, I should acknowledge immedi
ately, m certain areas and in certain 
parts not sufficiently quick progress, 
both in terms of legislation and also, 

~ much more so, in regard to enforce
ment and implementation But when 
it was asserted that the Planning 
Commission's recommendations were 
thrown out—those were the words 
used—I should say it is not true The 
Planning Commissior/s recommenda
tions have been a^epted But, maybe 
m certatn cases because of special 
conditions, they have not been carried 
out fully It is necessary to remem
ber that the various elements in 
the plan have not been put to a very 
rigid framework There is only a 
broad approach that has been very 
we’ l understood Therefore, room for 
various committees arise There may 
be delay or refuse to carry out the 
mam, essential principles of it, in the 
spirit m which these recommendations 
have been conceived There is no 
question of any go-slow But there 
has been a certain amount of Slow
ness, it cannot be denied I shall deal 
with it a little later 

But m connection with this plea 
that we should not come in the way of 
a certain State going forward more 
speedily than others if it wants to do 
so I may say this Particular refer- 
tnre was made to a Bill passed by that 
State Legislature regarding Jenmika- 
ram The facts are that it is some
what important but it does not really 
touch any basic feature of land 
reform Those tenants have got full 
security, they are paying a definite
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limited rent to Government, certain 
payments are being made to other 
people. There is no question of any 
divergence and it is not as if the Home 
Ministry took a different view from 
tbe Planning Commission They were 
o f the same opinion that while no 
distinction and discrimination has to 
be permitted regarding the implemen
tation of land reforms and the provi
sions of the law so far as religious 
places are concerned The tenants of 
those lands should have full securi^ 
and their rents should be brought 
down m the same way as in the other 
cases. But there was just one safe
guard introduced with regard to the 
net income realised by these institu
tions After all those fares, expendi
ture, etc, may be assured to those 
institutions

Shri Uunnoose: May I ask a ques
tion7 In the case of a private land
lord, when the rent is fixed and if his 
income is decreased, he is to suffer for 
i t  But the hon Minister just now 
has said, if I heard him rightly, that 
with regard to religious organisations 
the mcome should be the same, that is 
the minimum fixed rent The rent 
may be lower but the total income to 
the religious institution must be the 
same That means the Government 
Treasury must give the difference 
between the fair rent and that income

Shri Nanda: It is also very well 
appreciated that the net income 
which may be r sured to these insti
tutions cannot be on the basis of those 
rack-rents, high rents So, in calculat
ing what is due, we have to take into 
consideration this thing Any reduc
tion m rents is only on that new 
reduced basis and the income will bt 
calculated on that basis But that is 
a different matter The Government 
may make the pajmcnt After all in 
the case of abolition also the compen
sation is being given This is really 
some kind of compensation on a 
reasonable basis in order that those 
institutions may continue to function 
The hon Member may have some 
vteWg about religion which I may not 
share In this country millions of 
SOI (Ai) LSD—9

people have certain sentiments about 
tluse matters and they would like 
their religious services to be carried
on

Shri A. K. Gopalan (Kasergod) 
May I explain7 I think the Minister 
has not fully understood what this 
jenmtkram Bill is or what are the 
changes to be brought about It is not 
a question of religious festivals or the 
amount being stopped or an> thing like 
♦hat Instead of the Government 
< ollectmg the rent and giving it they 
have said that it must stop Com
pensation may be given to the owners 
and the right of the land may be 
vested as far as the tenant is concern
ed There may be a mutual'y agreed 
reduction in the rents If the rents 
are so fixed, there may be a reduction 
in the income but as far as religious 
festivals and other things are concern
ed they have to see certainly that the 
other expenses are curtailed There 
is no question of this interfering with 
any religious ceremony

Shri Nanda: I think Sir, the hon 
Member need not have taken the 
trouble of giving all this information 
He maj ha\e more details of the posi
tion there, but I know the basic facts, 
the essential facts I know them 
because we have discussed them with 
the Chief Minister and other repre
sentative!, of the State very recently 
The question is really not such a 
difficult question A certain amount 
of income has to be assuhed to them, 
and on that I think very nearly we 
have come to some kind of a common 
understanding also There is nothing 
very much secret about these things 
As I said, these th ngs are being dis
cussed and I do not think there should 
be any great delay about this Bill

S r, I would not like to take up the 
little time that I have in discussing the 

•details of one State or the number of 
questions that have arisen about 
several other States

Shri Punnoose: Sir, I would like to 
seek some clarification on a very banc 
question
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fherefoae, Six, these is «tM> 
tiosmi MP«e* qt it T^o^i who b,ipg* 
not got ^nd, skcU, they should typt 
U. We have sak| that th* tiller of
the land has to be made the owaeg qf 
the lend in the interests of the com
munity becaipe otherwise he J»as no
incentive. He has to be placed io
direct relation with the Stgt? in order 
that the assistance that is to be pro
vided may be channelled properly (p 
him. All these things wre understood-

Hr. ffcyatx -ira tar: u t  tt»e bon. 
y^ister conclude, and after that be 
ijVgy put ^is question. The hon. Minis
ter should not yield so readily.

Shri Nanda: Possibly, Sir, that also 
helps a little.

Now, I want to take up the
substance of the motion and to give
my answer in a few words, because it 
does not need any very great lengthy 
exposition of the policy regarding land 
reforms which, very happily for all of 
us, has been an agreed policy of all 
sections of this House and also, I 
believe, the bulk of the people of the 
country. Therefore, there is no need 
for me now to defend that policy. It 
it an agreed policy, and it is a very 
important subject Therefore, the
interest of this House and the discus
sion are welcome It is important 
because the whole of our economy, the 
economic development of the country, 
as all of us have fully realised, rest
very much more than possibly was
realised at some earlier stages on the 
progress of rural economy So it is 
not simply a question of social justice 
That also is involved because in the 
matter of the claims of the people of 
the rural areas this also must be 
acknowledged that there is an issue 
involved of social justice.

The rural areas are much worse off 
than the other areas In the rural 
qrea, again, there are large disparities, 
and at the bottom stand the agricul
tural worker, the landless labourer 
Therefore, both from the point of view 
of social justice and m order to create 
3 sound basis for our future economic 
plans and for our programmes of 
development these things have to be 
done.

Land reform is not conceived in that 
very narrow sense of doing a little 
distribution in order that somebody 
may have a little more land and some
body may have a little less. It is 
Conceived more m a comprehensive 
way as an approach to making the 
rural economy more dynamic in order 
that it can provide a very sound 
foundation for our whole programme 
of development in the country. •

It is not simply a question of the 
tiller becoming the owner of the land. 
We are going further. It may be that 
the idea of the tiller being the owner 
also, possibly, become out-dated. It 
is the village community which is 
responsible for all the resources, for 
the effective utilisation of man-power 
and every inch of land there in order 
that they may have the largest 
measure or volume of production, the 
fullest employment and also that there 
may be as little disparity as possible. 
All these aspects are there Therefore, 
we are moving towards a pattern, an 
institutional framework in the rural 
areas, which will enable us to have all 
these results From that point of view 
we arc viewing the problem, and 
therefore, it is a matter of common 
interest to all of us that these things 
are done quickly and that we go 
ahead in all parts of the country as 
soon as possible On this, we agree.

Regarding the question that was 
raised about legislation and then about 
its implementation, let me sa> a few 
words. So far as legislation is con
cerned, it cannot be assumed, as has 
been pointed out by some hon. Mem
bers who spake, that nothmg has been 
done While we may express our 
dissatisfaction and discontent with the 
pace of progress, all of us want it to 
be much more brisk than it has been. 
Yet, let us recognize the facts and not 
lose sight of the fact that there has 
been during these years considerable 
progress in several States. The States 
have gone ahead with practically all 
the elements in the proposals re
gard ng land reform. Abolition oft
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igt«m e4iarie> is practically univer
sa l now in this country, all over

Aogardiag the question of security 
to the tenants, there also, legislation 
exists «U over There is the question 
of orop sharers or share-croppers, to 
which the hon Member. Shrimati Renu 
Cfcakravartty, referred That question 
la there

Therefore, some questions remain to 
be resolved By and large, legislation 
has proceeded along these lines in the 
States which have taken up this mat
ter, and a number of them have taken 
UP this matter It has proceeded on 
these lines—the abolition of interme
diaries, security for the tenant, etc 
In that security, the question of re 
sumption is really a part of that policy 
and programme itself When we are 
told that some of the land is being 
taken ,awa> from the tenants it is 
part of that policy in the sense that 
some of the landholders themselves 
are not very, very big people

The b&ic fact fti th s country is that 
the ho'dmgs are very small In several 
States the majority of persons who 
hold land and pay just possess below 
Ave acres or so, many landholders 
themselves are in that position They 
have a small bit of land, they have 
leased it out To deprive them entire 
ly of that privilege of being able to 
cultivate the land because, for some 
reason and for some time they have 
not found it possible to cultivate the 
land, was not considered really a very 
equitable arrangement Therefore, 
provisions were made in the law that 
under certain safeguards and certain 
restrictions—of course it has to be 
below the ceiling—the tenant should 
have some land left to him except in 
c&es where the landholder has only a 
basic holding or something 
like that So it was on a 
balancing of considerations and the 
interests of all the parties that a 
scheme was evolved and was incor
porated in the Plan There have been 
certain variations from State to State, 
regarding this question—it is pressing 
this matter of feelings—and all the 
elements of legislation, but there is no

Rtforrm tn the Country 
difference about security subject to 
certain rights of resumption

An Bon Member: They are not
secured

17 hrs

Shri Nanda: I am coming to the
question of implementation later on. 
There is no difference about that 
Regarding ceilings also, a certain 
amount of difference of opinion has
arisen but the Planning Commission 
and the Government and, I believe, all 
those who are concerned with this 
matter have now come to the conclu
sion that there is to be no further con
troversy about it It will have to be 
taken as an accepted fact that ceiling 
will be applied not only on future, but 
also on existing holdings The neces 
sary legislation regarding ceilings and 
othei matters will have to be duI on 
the statute-book by the various State 
Governments by the end of 1958 That 
hac been acceptcd

Shri Dasappa (Bangalore) Is it on 
all fronts or only on the agricultural 
front’

Shn Nanda We are only dealing 
xnth land reforms at the moment I 
shall answer this further I believe 
all of us will agree that social justice 
has been said m hackne>ed phrases to 
be indivisible So it cannot be that 
we bring about certain redical reforms 
in the rural areas for the rural com
munity and leave some other owners 
of big properties and vested interests 
untouched That can never be the idea 
I am sure that a climate is going to be 
created by the reforms in this sphere 
which is going to create pressures and 
social implications which cannot be 
evaded

It is also true that nothing has been 
done so far m the other sphere also 
Judging from what appears in news
papers about the severity of taxes and 
all that one would easily see that tai 
ten years something has been done in 
various directions
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[Mr. Speaker in the Chair] 
Regarding the rest of the States 

where legislation has not so far been 
passed, as hon. Members know, it is a 
question of time, and not a very long 
time at that But the enforcement 
part is the really more difficult part. 
Some of the reasons for the slow pro
gress must be appreciated, when we 
look at the question of land reforms 
It is not a simple thing. It is a com
plex issue and there is conflict of 
interests in the social structure m the 
rural areas But we must understand 
that things which have arisen in the 
course of centuries may take some time 
to be changed completely We are 
talking of a decade It is true that m 
that dccade some substantial progress 
has been made But these things have 
to be done peacefully keeping m view 
the fact that we do not want the exis
ting production to go down We 
cannot afford that We are not in 
a position to take recourse to certain 
ways which might have the effect of 
creating such a kind of imposition of 
force which may not really lead to 
any useful results immediately 

Moreover, we have a democratic 
tradition to maintain and democratic 
institutions to preserve With all these 
limitations, we have to function 
Several States have changed from 
zamindan system to ryotwar system 
We have not got the whole parapher
nalia, Die structure, which could 
enable them to carrv out all these new 
things These things take time There 
were some honest differences of 
opinion whether ceilings would really 
increase production or not and things 
like that All that is ovor now and 
the question of implementation is 
there The conditions in the rural 
areas and the social situations also 
come in 'the way Government passed 
legislation and possibly they did not 
make fully all tho«e arrangements 
which were, necessary for the purpose 
of efficient administration These are 
things which Government alone 
cannot do Government have their 
part, a very important part They may

Reforms in the Country 
**t up the necessary administrative 
machinery for this purpose But 
withm the community itself, people 
have got a part to play in it  We could 
not blame the Government alone tor 
certain things not being done All of 
us have to co-operate and combine so 
that the underdog of the rural area 
comes into his own and his rights and 
his claims are conceded to him.

This >s the picture of the situation 
1 realise I am taking your tune and I 
must finish The motion was that we 
should have a compoittee All that I 
have said shows that since there is no 
difference of opinion regarding the 
aim of the land policy and regarding 
the kind of legislation that we should 
hfcve the only question that remains is 
certain details of implementation. 
How is a committee going to help us 
1*1 this matter7 That is my < point 
There is a clear unanimity about the 
essential purpose of land policy and 
the waj m which it has to be brought 
about In certain States things are 
gtnng on fairly well In some Statea 
iri certain respects it has slowed up. 
These are not things which a com- 
n'uttee is going to deal to with any 
ifreat advantage

•So, I am making a suggestion that in 
addition to the apparatus we have 
already—we have got a committee in 
the Planning Commission, namely, the 
Central Land Reforms Committee, 
which considers all matters arising in 
the various States like legislation 
etc In addition to that, 
we may now start looking at thjs 
iTiatter in another way We had a 
Panel for the Second Plan and that 
Panel did very good work It had its 
sijb-committees and very good valu
able material could be obtained in the 
<”<iurse of the work of the sub-commit- 
Uses and the reports of those com
mittees are very useful documents I 
suggest that instead of waiting for any 
length of time we may set up those 
Panels in which Members of Parlia
ment could be associated, and we may 
start work on the land reform ques
tion soon m that manner That will 
be a very useful way of handling the 
issue
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Shri PanigraM: When do you pro- then 60 per cent of the peasants will 

pose to set up this committee? not have the benefit

Shri Nanda: Very soon, without any 
loss of tune. I thought that would 
give more productive results

Shri C. K. Nair (Outer Delhi) I 
want one clarification What about 
the policy of the Planning Commission 
with regard to providing every family, 
either rural or urban, more especial
ly rural, with a homestead7 Of 
course, distribution among the agri
cultural people is .very difficult, rathei 
impossible But what about people in 
the rural areas getting homesteads’

Shri Nanda* That question is also 
dealt with m the recommendations and 
the report This is one of the r«om - 
mendations It is very essential that 
facilities should be extended to every
body subject, of course to availability 
f̂ land

•
Shri A. K. Gopalan. May I have a 

clarification’  The Second Five Year 
Plan has recommended that the maxi
mum rate of rent should not excetd 
one-fourth or one-fifth of the gross 
produce In some States 50 ’Jer ccnt 
or 60 per cent of the land belong^ to 
religious institutions If according to 
the recommendation of the Planning 
Commission they have to be reduced 
to one-fourth or one-fifth, then cer
tainly there will be a reduction m 
income If there is a reduction in 
income, as far as religious institutions 
are concerned, and that it cannot oe 
done in that way, then certainly 60 
per cent of the peasants will not 
come under this reform, because ec 
cording to the Planning Commission 
there must be a reduction of rent In 
some of the States it may not be so 
in all the States—most of the land' 
belong to the religious institutions 
In such cases, if the rent .̂annot Ik 
reduced, I want to know the policv 
This difficulty has arisen m some of 
the States Unless the Planning Com
mission or the Government says that 
this is the policy that there should 
he no reduction at all in the incomes

Shri Nanda: I do not want to say 
anything specific about this particular 
case now because we are discussing 
that with the representatives of the 
States But generally the position is 
that there cannot be anything sacros
anct about the claimB of those insti
tutions in terms of money if a 
reduction has been brought about be
cause of reforms which brings down 
the income for others also That is 
my personal attitude But in this 
specific case I cannot say that

Shri Subiman Ghose (Burdwan) • My 
Resolution follows this I was allot
ted 31 minutes but that cannot be 
available today So, the hon Deputy- 
Speaker said that I will get one 
minute to move my Resolution

Shri Panigrahi. Mr Speaker, Sir, I 
was very glad that the hon Minister 
of Planning made all his efforts to 
meet the points that we raised here 
during the course of the discussion, 
but I am sorry to say that the hon 
Minister did not try to throw light on 
those very essential points which we 
raised There was no question of 
asking us to see whether we agreed on 
the policy or not So far as the 
policy of land reforms is concerned,
I am quite sure, as the hon M.n>stei 
has said, that there is unanimity But 
the question camc up with regard to 
its implementation and that a pait of 
the implementation of the policy was 
not being done in two of the States 
That is what we wanted to bnng to 
his notice

I brought to the notice of the hon 
Minister five points for consideration 
One was whether the Planning Com
mission was going to give .any direc
tive to the State Governments that for 
a certain period there shall be a ban 
on all kinds of ejectment of tenants

Shri Nanda. It has already been 
done
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but I am aozty to tty thMt no lightMr Speaker: It hu already been 

done. That ii what the hon to u -  
ter say*

flni tadfrtU : In my own State,
ejectments are going on

Mr. Speaker: Whoever hon Mem
ber finds that there »  a different state 
of affairs than what the hon Minis
ter has stated will draw his atten
tion He will send him a chit

Paidgrahi: I drew hu atten
tion

Mr. Speaker. Persons in the Press 
Gallery would fall on our heads if 
they lean on the balcony I have ie- 
pfUfocHy given instructions that they 
ought not to peep over the House I 
will have to withdraw the Press Gal
lery Cards issued to those persons It 
is a disgrace

Shri Panigrahi: I also suggested that 
peasants, who are now holding un
economic holdings, say, between 1 to 
S acres, should also be exempted from 
land reforms All kinds of transfer, 
and partitions are taking place before 
Government 19 going to fix any ceiling 
on land Some of the hon Members 
from this side also suggested that 
transfers are taking place even m the 
names of children who are not yet 
bom and who are still m their 
mothers’ wombs Would the Planning 
Commission advise the State Govern
ments to take such measures to see 
that such illegal partitions and trans
fers do not take place, if it helps in 
implementing the measures which the 
Government propose to fix so far as 
ceiling is concerned Then there is 
the question of exempting certain 
lands from ceilings Certain States 
•re exempting certain farms which 
they call as efficiently managed farms 
They give a handle to the landlord to 
my that an 100-acre farm is also an 
efficiently managed farm In this v/ay 
they are also getting exempted from 
the provision

We submitted these points for the 
consideration of the hon Minister

was thrown on them

shri Nanda: May 1 take tnt minute 
more to answer that

Mr. Speaker: Let him flnuh them 
once lo t all.

Shri Panigrahi: But m view « f  Ms 
assurance that the Government is pro
posing to set up a committee very 
toon to go into all these problems and 
also that representatives from all 
parties of this House are going to be 
associated with this Committee, I 
would like to withdraw my Resolu
tion But I hope that this assurance 
will be implemented very soon

Shri Naada. I am very giateful to 
the hon Member for not pressing the 
Resolution in view of the suggestion 
that I made that we might puiwe this 
matter m the Planning Commission 
through the panels which did vety 
good work in relati6n to the Second 
Five Year Plan Regarding efficient 
farms and other things, I did not take 
up each single item for the same 
reason that since we are going to have 
a full discussion there, I need not 
take up the time of the House now 
The efficient farm matter wmch the 
hon Member has brought up, has been 
discussed at length in the report it
self It is not that any farm, 100 
acres or whatever the size, may be 
excluded There are several condi
tions that it must be a compact farm 
there must be a lot of investment in 
it and by its splitting It has to be 
first assured that there is going to be 
fall m production Even if it is a well 
managed farm, with investment and 
all that if no fall in production need 
be apprehended as a result of its 
splitting, it does not claim any exemp
tion, it does not merit arty exemption

Mr Speaker* What about the 
amendments9

Sfcrt Btbhoti Mishra: 1 withdraw

Mr. Speaker: Shri Bhakt Danhan. 
He is not here He does not press
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Factories in Andhra

i  S. M. Banerjee withdraw*. Shri 
|u Panaey.

Tfcfc Mik*AiHknts 1dent, by hMtfcfc 
withtfrateft.

The Resolution toat, by leave, with
drawn.

If.lt tors.

CENTRAL CONTROL OP ALL PUB
LIC SERVICE COMMISSIONS IN 

THE COUNTRY

fehrt Sabtattut Ghoae (Burdwan): 
Mf. Speaker, I beg to move the fol
lowing Resolution.

"This House is of opinion th«»t 
<11 the Public Service Commis
sions, whether Union or State, 
should be under the Government 
o f India holding analogous posi
tion like that of the Supreme 
Court and Higji Courts and suit
able legislation be brought for
ward to amend the Constitution 
accordingly ”

Mr. Speaker: There is no time. 
Hereafter, at the end of a session, I 
do not want any work in that session 
to be taken over This will bp the 
normal practice during the session 
Let us not tie our hands Many things 
may happen More important tilings 
may happen In this session 1 have 
made an exception This will be the 
rule Whatever happens, a similar 
opportunity will be given only during 
the session: not to carry over to the 
next session.

•Shri T. B. Vittal Rao (Khammam) 
Am I to understand that Resolutions 
of this nature, half discussed, will not 
be discussed in the coming session9

Mr. Speaker: As far as possible, let 
them finish in the session

Shri T. B. Vittal Rao: Sometimes it 
is most possible.

Mr. Speaker: Sometimes, it will go 
over to the next session. Normally I 
would not like to give an opportunity 
of this kind merely to keep it alive. 
I do not want to stand in the way 01 
the ballot.

This matter, the hon. Member may 
continue next session.

11.18 his.
•CO-OPERATIVE SUGAR FAC

TORIES ifo ANDHRA
Shri Viswanatha Reddy: (Rajam-

pet) Sirf permit me, at the very out* 
set, to express my pleasure and sens# 
of gratitude to the Ministry of Food 
and Agriculture, and particularly to 
the hon Minister, Shri A P Jain, who 
took such a lot of interest in the pro
gress of the Andhra Sugar factories 
and but for whose very sympathetic 
and understanding attitude, I think, 
the progress would not have boen even 
this much

Having said this, I am sorry that I 
am not able to say the same thing 
about other connected Ministries

Mr. Speaker: I would urge that hon 
Members, whoever has a half-an- 
hour discussion, may appraise the 
situation All hon. Members do not 
know what exactly is this Therefore, 
he may place the points that he wants 
to place before the House which re
quire elucidation and then he may 
develop his argument What is it 
that he wants to place before the 
House7

Shri Viswanatha Reddy: This is only 
a preliminary remark that I was try
ing to make

I would like to trace briefly the 
progress of the four Andhra sugar 
factories which are sponsored in the 
co-operative sector These sugar fac
tories were formed, at least the 
societies were formed, as early as 19)3. 
Ever since their formation, any num-

•Half-an-hour discussion.
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ber of obstacles have come in the way 
of their progress

First of all, the Central Govern
ment asked Andhra State to collect 
Rs 10 lakhs for each sugar factory 
by way of share capital from the agri
culturists before approaching the Cen 
tral Government for the issue of 
licence After a great deal of diffi
culty, this amount was collected, 
some of it from very backward 
regions, and an approach was made 
to the Central Government for the 
issue of the licence

At the outset theie was inordinate 
delay in the issue of this licence but 
ultimately the licence was issuea 
Having issued the licence, we thought 
it was only a matter of time before 
the Central Government would also 
sanction the sum of Rs 60 lakhs set 
apart in the Plan for share participa
tion of the Andhra Government in 
these co-operative sugar lactones 
This amount did not come until the 
Andhra Government took a verv strong 
attitude and put a great deal of pres 
sure on the Central Government 
After a lapse of nearly eight months 
or so, this amount was made available 
to the Andhra Government We all 
thought that the actual setting up of 
these four factories would be a mattei 
of time, a few weeks or a few months 
That was not to be

Again, we had to go before the In 
dustnal Finance Corporation foi a 
loan accommodation When tht 
Andhra sugar factories cami here 
they were told that all the amount 
set apart for the sugar factories had 
been exhausted Neaxly 90 per cc-nt 
of this amount was taken away by on.. 
State in which 17 sugai factont-. wen 
set up They are welcome to it, end 
I do congratulate Bombay State on 
their being able to set up 17 sugai 
factories in the co-operative sector 
We m Andhra are also entitled to get 
some loan accommodation from these 
financial institutions, but we weie ask 
ed to go to commercial banks for oui 
needs m this respect Even that was

agreed to by the Andhra Government. 
We approached certain commercial 
banks, and we were able to raise some 
loans, at least get the promise of 
loans provided the import licences 
were issued to these sugar factories

The whole thing was set in motion 
and we approached the Central Gov
ernment for actual issue of the im
port licences While not defi
nitely promising the issue of im
port licences, we were asked to go 
ahead and call for tenders The 
Andhra Government called for ten
ders and the tenders were scrutinis
ed Again, m the matter ol scrutiny 
more than six months elapsed before 
final technical sanction of the lowest 
tender was approved by the Centre 
I do not see why six months should 
elapse before this sanction is given

By this time it was round" about
1957 or so when the difficulties of 
foreign exchange were already being 
felt Then we mai’ e a sppcial ap
proach to the lowest tenderer, name
ly, the Polish Government or the export 
company which is sponsored by the 
Government of Poland That com
pany offered us three plants on rupee 
payment, and not only rupee pavment 
it was non-convertible rupee payment 
i e the amount due to them is to be 
paid m our banks here in India, and 
that amount will not be utilised 
except for purchasing goods in our 
country and taking them to their 
country So long as they are not able 
to purchase goods in our country, 
that amount will lie in the bank«i m 
their name in our country That was 
the arrangement that was made with 
this Polish firm

•

Shri Ranga (Tenali) Most favour
able arrangement

Shri Viswanatha Reddy: When this 
proposal went before the Government 
of India for final sanction, I do not 
know what happened

••Expunged, as ordered by* the Chair
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If <mly rupee pfeyment had been 
accepted for these three sugar fac
tories at that stage, the sugar fac
tories would have been erected, and 
•ne crushing season would probably 
have been over. Instead of that being 
done, these three plants that were 
readily available at that stage were 
pooled along w.th the other waiting 
eo-operative sugar factories in the 
country, and on certain other princi
ples priorities were tried to be struck 
That is a very unfortunate situation 
Therefore, it is that today Andhra 
Pradesh is deprived of the co-oporative 
sugar factories. Otherwise, they 
would have been set up nearly two 
years ago, or at least one and a half 
years ago.

At this stage, a theory was evolved, 
apparently m the Finance Ministry, 
under "which rupee payment cannct be 
accepted as a matter of principle, be
cause if we accept rupee payment as a 
principle, the goq,ds that are pu* chased 
by these countries on this rupee ac
count will have a competitive maiket 
in our country for exports to hard 
currency areas That is to say, those 
very goods will have to participate 
m trade with the hard currenry areas 
Therefore, what we would "ei from 
the hard currency areas would bo 
taken away by the rupee area"; T—i. 
was the theory that was evolved. But
I may submit to the House that this 
theory has no validity. At any rate, 
this is not the occasion for me to go 
at length into’ this theory of rupte 
account and the various foreign ex
change difficulties. I am only nirn- 
tioning this in passing, and I hope on 
some other occasion the House will 
appreciate the point that I am trying 
to make now

Having said this by way of L.&toi< 
cal background to the Andhra Pra
desh sugar factories, I would like to 
place before the House the main point.; 
that arise out of the question raised 
by my hon. friends Shri Nagi Reddy 
and Shrimati Parvathi Krishnan the 
other day with regard to fbis subject

The first point that I would like the 
House to consider is the striking of 
priorities as between the eleven co
operative sugar factories ihat are be
ing considered all over the country 
As I have already submitted, the co
operative sugar factories of Andhra 
Pradesh, at least the three co-opera
tive sugar factories of Andhra Pra
desh stand on a different footing. 
They should not have been mixed up 
with the eleven factories and priorit
ies attempted to be struck between all 
of them. For, some ground work was 
done by the Andhra Pradesh Govern
ment. Participation in the tender for 
the three sugar factories was made 
by the Polish Government at the inst
ance of the Andhra Pradesh Govern
ment. Then, the deferred payment 
arrangements were agreed to at the 
instance of the Andhra Pradesh Gov
ernment, and finally, the Polish firm 
itself submitted, apparently to the 
Government of India, that it would be 
more convenient for them to erect two 
or three plants in one particular State 
instead of in different States, because 
that would facilitate supervision etc 
and they would not have to deal witn 
the various State Governments con
cerned. It was at their express wish 
also that these three sugar lactones 
should have been sanctioned then and 
there for the Andhra Pradesh Gov
ernment. Unfortunately, this did not 
happen at that time. I would beg of 
the authorities concerned at the Centre 
that at least now these three sugar 
factories should be given to Andhra 
Pradesh by the next crushing season

Mr Speaker: Does the contract stand 
now’

Shri Viswanatha Reddy: One party 
is quite ready. The only thing is that 
readiness from our side is wanting 
If wt> agree to it even now, I t'unk 
it is possible to go through with the 
(ontract

The formation of a consortium has 
been talked about for the past 8 
months. I quite acknowledge the
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sincere efforts made by Shri Manubhai 
Shah in regard to this. He tried his 
best to periuade the various manufac- 
tarers of rager factory components to 
coffee round and trfr to manufacture 
anger factory plants in this country 
But all thesfc 8 months hit efforts have 
Rot yet borne any fruit. I do not 
know if still this consortium has come 
to bear fruit Having spent nearly 8 
months merely in preliminary talks.
2 have my own doubts when thin con
sortium will be set up, and 'nee 
htfving been set up, whether it will 
have the neeessary cohesion to manu
facture the plants at an early date 
If it is possible to manufacture sugar 
manufacturing plants by this consor
tium, I will be the ftrst person to (eel 
happy about it

Now granting that this consortium 
Will be able to produce the sugar 
manufacturing plants, why jhould the 
four sugar factories in the co-opera
tive sector in Andhra—there were only 
three at that time, but now the num
ber is four—have to wait until the 
consortium is able to produce *ugar 
factories7 Is it possible that once the 
consortium starts functioning and pro
duction, it will have no market m our 
country? Is it because these factories 
have been mixed up with the 8 fac
tories in our country that we are not 
able to make any headway? It is not 
so. I doubt very much whether thh 
consortium will be able to produce 
even the spare parts requited by the 
existing units m our country, not to 
speak of the whole factories. Even 
granting that it is able to produce 
whole factories, it will have oiders for 
the production of 8 sugar manufac
turing plants all at the same time, and 
if they can fulfil that contract, it will 
be more than they can hope to do

Therefore, I again say that this con
sortium need not come in the way of 
importing polish plants under rupee 
payment and making them available 
to Andhra Pradesh to be operated 
under (he co-operative sector.

the* ftgaify is  f ir  M  AaWhf* H con 
cerned, my ttrthet eMlay iti atchnft 
up these factories *iH deal t  Mew *  
the ed-eperttive movement as nttftL 
Todfiy We are (tiklnf of feetttafr up b£> 
operative* for gvdtythftig, lot arfrietfl- 
turai production, for disttibutMk df 
foodgtains through State trading, fat 
distribution of fertilisers, for grcntiitt 
loans to pfeaMtit*. For all the* 
things, we hope to depend on tht co
operative movement. Now, If wb 
cold-shoulder this proposal which lute 
beta on the anvil tot the past three 
years, I do not khoW how we can go 
back to the peasants and ask them to 
co-operate with us m starting & co
operative for any purpose in future. 
Therefore, I submit that there should 
be no further delay in setting up 
these factories at any such delay 
would be a death blow to tfee co
operative movement in Andhra 
Pradesh.

As you know, 'the co-operative 
movement is at its zenith in Andhra 
Pradesh It is the primary State for 
co-operative movement in this 
country If the co-operative move
ment receives a death blow in that 
State, I am sure it will be a death 
blow to the movement in the rest of 
the country as well. Therefore, from 
this consideration also I plead with 
the hon Minister that these three 
factories should be made available to 
Andhra at an early date

Lastly, I would like to submit very 
humbly to Government that Andhra 
can have industries based primarily 
on agriculture We do not have any 
great natural resources which could 
be turned to account for the setting 
up of any big industry in our State 
Therefore, only industries based on 
agriculture can thrive in Andhra, and 
I plead that Andhra has got A special 
claim for the sugar industry in the 
State, not only because Of that but also 
because it has been admitted by 
various official pronouncement* from 
time to time in this House that tfhe re
covery from sugarcane it (he liighdtt 
in'Andhra. The prodiiltidn 6^
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«mt per mm is the highest in Andhra 
m i  the number of days «  sugas fac
tory can work in Andhra will, pro- 
ttkbly, be the highest in the country 
From all these considerations I humbly 
submit that the sugar industry should 
be given a proper nucleus in the State 
aAd these co-operative sugar factories 
should be helped to come up at an 
early date in the State.

Shri Rajagopala Kao (Snkakulam) 
Sir, at the outset I should thank you 
ft* giving me time to speak about co
operative sugar factories I am the 
President of one of the co-opera live 
sugar factories in Andhra and as such 
I have been deeply concerned with 
the co-operative sugar factories of 
Andhra. I would be failing in my 
duty if I do not congratulate my non 
friend, Shri Viswanatha Reddy for his 
attempt to rivet the attention of the 
people .

Mr. Speaker: The hon Members
may come forward away concluse his 
speech in the form of one or two 
questions *

Shri Rajagopala Rao: Through this 
Parliament on the prohibitive delay 
in the implementation of sugar co- 
operat ves, I should also congratulate 
the Minister in charge of Co-operation 
and Food and Agriculture, for he has 
taken much pains to see that our 
Andhra co-operatives should get prio
rity I need to make only a few 
observations in this connection

Sir, those who are familiar with tlu 
chequered history of the ill-fated 
Andhra Co-operatives cannot but 
sympathise with the highly frustrated 
and embittered shareholders and our 
predicament, as elected representa
tives, in relation to a virtually belli
gerent electorate.

In the beginning our application^ 
for import licences literally synchro
nised with fhe emergence of a crisis 
in foreign exchange. In view of 
shortage of foreign exchange, we were 
told by the Government that licences 
eould be granted only on the basis of 
deferred payment. When we negotiat
ed on the basis of deferred payment 
the issue of Rupee payment was raw

ed by the Government and when a 
deal was about to be finalised on the 
basis of rupee payment, the State 
Trading Corporation was ordered to 
stop further negotiations. Thus, Sir, 
we have been tossed from pillAr to 
post while we could not cbntrol the 
rising tide of public discontent, mani
festing itself in a demand for refund 
of shares.

Recently, in the Andhra Assembly 
also so many Members demanded the 
refund of shares because the Govern
ment could not press the Government 
of India for import licences I would 
be highly obliged to the hon. Minister 
if he would appreciate the dilemma of 
a Member of the ruling party repre
senting , perhaps, a most backward 
district of Andhra Pradesh, in which 
people who are afflicted with poverty, 
ignorance and a recurrence of floods 
and so on, were so successfully en
thused into a co-operative venture 
even by borrowing at heavy irterest 
to contribute the share capital, only 
to be given repeated assurances over a 
period of 3£ years, assurances, which 
anybody in their position, would r.ot 
hesitate to dismiss as absolutely bogus.

1 venture to submit, Sir, tnat al! 
this pandemonium is due to thi* fact 
that we are simply nose-led by some 
of our, official fnends, who can never 
understand the pulse of the rural 
people, torn by ignorance, poverty 
and narrow factions. If they have 
known the difficulties they could have 
met the Ministers and made them 
give the import licence long ago

I am really at a loss to understand 
how the consortiums can be effective 
They are bound to be monopolistic 
and would raise many complications 
In the very nature of things, it is 
bound to be a long process and would 
only further antagonise the public 
There will be so many difficulties

One really wonders how Govern
ment justifies import of foreign
liquors, foreign films, shoes and alr- 
condttioners So, I would request the
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Ministries to take note of this. Even 
sow it is not too late. I request thorn 
to consider the grant of Import licen
ces and see that immediate steps are 
taken in this connection.

( * r o n y :)  .
5J»TT 'f r r c f t  %  q f *  q ' 

i f t  s f t  f v m r e r  t f r  q  ^ n x r r  |  
fqr xpk s q q f t  e n f r c r  q j t  ftn rr  
n*rr, ?rt q ?t-*n q ^ fe?r * £ q q s  qft 
i f T  * n m  *p p tt 1 4  t o h t  ^ ifS T  5 

J r t  *fecT q  V P E T  qft V t - V R t f C T  
f t f e  q ft f f ^ f r  %  xr*5 * m r  m  
rm ^ f« p r  wssrar sfr, * r iq  s n q ^  |  
%  sR nm  fcrforf- % j f  

* W  % ^fr-JSTPT^f^T *fterT?£ta 
$ 3?rart f q r f w  P r t  i q w i*rr  
qqT g w  7 ^ n f t  ijqr q?T « r w  1 
s q %  q s m  t o  wzi q r tq
^  TO ^iflH l(k  <TV*fhfi "'361'ft MiT I 
%KT cm ^ r WTVT5T *T ^ I St S75T qft 
a q *ftq >  %  ^ q q  tr?p ^  5 jth :  ^ fr -? m -  

SRT$ tin. W °  JfRTS 
JpTW *lV< C,^o,ooo <>HM q>V ’Tjsft 
4+ i s r  q>t 1 5pfl' 3 *fr  %■ v fh ft  q ,  q  
«FTTO %  *TPT 9 ft q  %fF  * P « j r ^ d  9ft «T,

^  5ftnT q  ■sfV, fa p w r fqrfft tr 
q$V «rr, f*RTHt qft flPRWH 

ffflT T  %  IK 5TTCft ^  s q ^ s T  
qft I ftWRt % «TT̂T TOT qfT 5 ^tt I  I 
q q r i? n q i fqrcft fq*ft #  ^r*fR m  v ?  
fa r  snrc fwT *ftr ^  fa r  qq? *  w  
*m  1 fq*rrq m r v » n m r  * m  q r  
v\t * m  %  fa q - <t% qrt ? r w t  | 1 

*T qj| f+'dt *TW ciq>
T T  HTcTT |  I aqr f»T & T  #  S fq r
«8q g t  q r r ^ m r f r  qr*. ? w  
qPOTT T5 | % fa H  f  f>F f U T t

t̂JBrrrtrCT « n w
q st, « r ft%  Ir  it*# ^  1

w p t  q f  %  fW T  «rr 1 * f |  tnm
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« t f  q r n jsft « w f t  » r f  ^ H tt, Jrftr f « r  
«n » sr %  ^ f t « r  « w f  vH» ^  w i  
frrer y Mn*rtfear <rc ^  ?r»hrr 1

f > n t  ^ t h  q r  *fT f f ^ r r f r  v r  f t r e w  
Tfc*iT 1 w t  ft* r r  ?

^ T  T T  9T5TT s t a r ,  g f f R T  W  ^t»TTr
ft i^  *r PrR- ?R f 4^t 5rwr, t o  wk5

F q iT T  ^ F T  «FT ^ T T  T O g T  f%»TT W  
«TT I i n r x  q ?  S »f?r  *T3TT tit
A ,< n ^ r r  5 f*F %  * f t a  
^  s f h r w  &  q sr  *%t q t r  ^  ^  w r  ?w ?T  
i ,  ^  « w r  i  1 to% ^  
q  «fTT ’J W W  fftqT, q ^  O T W  V T  T O  

q r  f W r r  q r ^ n  ^ n f f ^  j ? n #  
ert̂ RTt %  ?rnT i f r  ^
f % q  # q T T  % f « R  w t t  q r w  s m r , 
eft |»T « P T O  t  JTT ?T ? ,  ^?r «PT 9T5TT ^T 
fW T  1 * t « m w  spt ^Tcr t ,  q r q  

^ t t  ^srrT^q 1 <m? q w  ?>  ^ r m r ,  
?ft f q -  >ft ^ f r  * r m t c  §«t i 
»f ^ t t t t  T ft t t p t  ^ r r  1

w m to t »»iftqq : ~3m q f #  ^ q q K  
^  ?p ^  to t t  qwt f  ’

sfr tww: «rqqK?qq?n^fr^qfr
1 1

wwwt «(i(dw : q^q^K qfr ejt? 
t̂f̂ rrr 1 JT̂ rnr w  £ 7

s ft  m * r : ^ r fta r r ? r  q ^ t f a s r M T  
q T 5 fW t q-TTsp T O ^ - J T t W  «Tf « 

«n q^T q q  9 ft f 5 i  *q r? r  t ^ t t  sq r f ^ ,  
q q ' t f v q : > i « f t q ^ t  
I #  1 3 w ? t f s t  T O f*?ftr?fV
t  f<=rp fqpfV q p r c - q ft q m  t̂ n f , 
f f t ^ q w  f e r r  w f q r q w r  q $ |  1 rft 
^  q ^ f t r  «sq^V, q q m  v  
i K  k  9f t  ism  arranr ^  fq> q ^ f
1 1 f o t f t  # f « [  9ft *rt»nr a n w r t

ujM BCK Ksnt t m
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tfr jjfaT $ I fu r l 'WPW
f*SST *T*T

’TT^ t ,  #f^T feasft«^5R $»T*t$«[ 
*f#  TTPPTT T  *f*T
«pt ^rarr £ 1 ^«Ft ift v m  H ^ r t  
*n f&  1 wrwPm $rar f , 3ft fv  ^
M  TO^rjpw Ĵ nT<t̂ T?3T
g 1 f̂ar̂ Tcfr ?ft *r*nr
f%WT arm 1 w  *rr?sr v  fi* rn  

?  r«i<{ TOT ’̂'T T iWK
t
*nm îfcJT— fir f<f5rr snr̂ rc v  
* p r  wm f<®RRT 5  sprx
w r t  w t ?r^ arrcft f  1 
*t£  ^ f t  tft ^r^tf 1 rrfin j 
« W  ^  *n?w ^
f'*fe?<ra ?Rmft v  fWq:, tttc t vt<rcs*t 
% f*n?, §*nr c*tp:t «rc sfrff *pt f<rc r̂a 
<tsr v  ftp* w ^ t 3i^t ftsarr 
*to tt, *rf P rrff *  sr?r
^rartj? 1

Shri Nagi Reddy (Anantapur) Sir,
1 want to put only one question My 
question is, why at a time when our 
exports are much less than what we 
should expect, Government should 

-refuse a rupee payment and that too 
a deferred payment that is now being 
asked for, especially fiom a place like 
Andhra which is industrially back
ward Here it is not a question of 
foreign exchange difficulties, because 
we are not going to give any foreign 
exchange in that way. Already the 
consideration has been that an agree
ment has been arrived at -with the 
Polish Republic. I would only request 
Government to see that, this being a 
deferred payment and that too on the 
basis of rupee payment in exchange 
o f boots and such other commodities 
that will be taken by them at a time 
when our exports are under difficul
ties, the Government consider this 
question and accept the programme of

the co-operative societies to conclude 
their agreement with the Polish Gov- 
»r.'.ment—or whatever Government It 
is—on the basis of deferred rupee pay
ment

Shri Raaga: Sir, it is not my inten
tion or anybody’s mtentio.i to stand in 
the way of any other State in regard 
to this question of licence involving 
foreign exchange, but I would like 
Government to consider this matter in 
an impartial manner, in an objective 
manner If they have any doubts in 
regard to what has been advanced by 
hon Members, I would like to make 
a sporting offer to them That is, 
whether they are prepared to place 
this matter before a judge of the 
Supreme Court and see that the claim 
made by Andhra for the opportunity 
that they are asking to start three 
sugar factories is placed before him 
and accept his decision. Because, I 
am convinced that on every ground 
that we have advanced here, we have 
had the support of the Ministry of 
Food and Agriculture. I suppose that 
for their own reasons, the Ministry of 
Industry and Commerce has raised all 
sorts of bogys, the latest being this 
consortium Why not confine this 
consortium and all its wonderful 
activities to the other factories which 
have got to be started in the co
operative sector along with these three 
Andhra co-operative concerns coming 
into existence?

* T o  f r w F t e  ( T n r s j r )  • 
arsr v t - u m f b r  

*  s r r c *  *  sct?t f M V  f f  f ,
a t  A  s i R P T T f r f t r  *
s n r ^  «ft 5TFsr 1 3 r t  
THTfT tfsrcr *  4,

*  cj*rwr?T s r a r c  r P F ft a n r  
m s «pft* t o t  sr* 
f a r c ? t  * i t f ,  f i r a t f

?TTO ?Hr(V*«T Thr Bj- 5TW Tpp? 
apflw ftnrrf *rtft $ 1 

^nfrsrrfTO arar?#
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«n?roft * * $ ,  ^»r £ r*w »m { i ppft 
* V * ff  « F t f a r  *rcrm  $  

f i n *  f l r e j  v t - v n t f b r  ^ tk 
fajfrar vr*r*r ^  r tr  * fr
s f W f  t f s f M t  t f t * f t  ? f t n
?r# ww*r «frc € t m £ r  
ip f t  i ^ w f^ r r  w H f e  « f t r

% s r  #  5 f t  ^ M r r r r f e *
4  5 ' VRR «R# V fin? fcP'fa 

f t p n  f t  «T|r ^  H t*rf *  cTf^tW 'T 
t p r s r r a r  r« rq  t  ^ rr«rr a m r f t n r r f f k  
awr v w  f a  i 3*m  tftamsr 
& •& ?£, ■Tiir-f anr * r  *%r
UWTfor 3!TiR 'STj't W f  sp?*  *
faq  * m * r  «th> f̂%*rr % X <frs 
m i t t  f*n=rr 1 1

s s s n r o  * n ? w  q rt srTrT f * J t  £  
$  I #  * f t f « r e M T 4  t f f t  * T  ^ f l r s p -  
«[T'? <RfT j j  I 5rf%»T vRPT 3HTST
^ « t f f r w  *p  f i n ?  * r t r  s s - i r  < fr#  
wiroft *  tfr var* t t *  *j?r
atSTrf | I 5T5f W -V [N if&  3T-TT
f o j t  9 J 5  f  %T *
^ f T  ^ i f ^ J  I *T F W  VT 5 t  f«T«MT
^TffC[, *f*M l  T*r?r V<f f f  »t<rRr<ft 
v t  *r frrawr -«nf ĉr i 4  fafaraT 
k  * r?  w r w u R  ’ n ^ u  g  i

The Minister of Co-operation (Dr 
P. S. Pwhaukh): I must thank my 
friend, Shn Viswanatha Reddy, for 
the compliment he has paid not only 
to the Ministry but to my senior 
colleague, Shri A P. Jain, and for his 
telling the House that so far as our 
Ministry is concerned, we have never 
spared any pains in pressing the claims 
Of these various factories. He had also 
to admit, I think, that even my friend, 
Shri M. M. Shah, for, he has also 
supported the case of these factories 
since he also came up for his «»n®li-

taents. And it is new only the Minis
try ef Finance which o w  fa*v» tv 
M»w*r-

The Deputy Mfaafeter «f rood « t f  
Afrianttw* (Shri A. M. T lw m )t 
&r. B. Gopala Reddi is there.

The NEiaister of l i m i e  sad Civil 
Expenditure (Dr. B. Gopala Reddi):
Let them compliment or condemn It!

Dr. P. S. Deshmokh: I quite fully 
realize the difficulties of the people 
who sponsor such factories and ask 
Ifce poor cultivators to contribute thair 
Share money. In fact, I am surprised 
that in spite of the delay, the Mem
bers of Parliament and the M.L.Aa. 
Representing those areas are still alive, 
tar, having told the people to sacrifice 
their money and to collect it and so 
ton, I am glad to see that none,of them 
has yet even been molested

Mr Speaker: Does the hon. Minis
ter want to wait, perhaps, till such a 
time*

Dr. P. S. Deshmukh: I am merely 
trying to place before the House the 
Bifflculties of the poor ryots to contri
bute their share-money and to wait 
tor such a long time before their 
Endeavour fructifies 1 fully realize 
the situation it creates.

Much has been said about the rupee 
bayment and the tenders of the Polish' 
Government or Arms. There is one 
thing which, I am sure, the Finance 
Minister will probably refer to. I 
Would like to point out that even here 
you cannot get something for nothing, 
the rupee note is no currency whjch 
tan be accepted even by the Polish 
Government. Even there, we have 
got to part with some goods before 
the payment can be regarded as having 
been made. Actually it has been now 
tally realised that there is very little 
difference between foreign exchange 
fcs such and the rupee payment.

Mr. Speaker: Does the hon. Minis
ter feel that any of Hie hon. Members
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a n
who have spoken want charity? I am 
M t *bl$ to vm4e»t*nd the reasoning 
<f the hon Minuter Bvep if it is 
ftypee payment, we will have to five 
«W P #°pd*

p t. P. 8 . Deshmukh: So, in the 
Rftihsh Government coming forward to 
fccept the rupee payment, there is not 
•uch a world of difference between the 
two, as is being sought to be made 
out

Mr. Speaker Hon Members want 
tp know from the Government how 
there is so much of difficulty m getting 
foreign exchange by export of com
modities, while commodities are not 
having their market elsewhere You 
can choose some commodities with the 
Polish Government and get the things 
done There is a lot of difference

The* Minister of Industry (Shri 
Manobhai Shah). What my hon 
colleague was trying to say was that 
rupee payment is also payment m 
terms of exchange Rupee payment 
is not something which is available 
without any limit So, when we have 
to import so many important things, 
we have got to be choosy in utilising 
the barter agreement with the East 
European countries So, we have to 
buy from them on a priority basis 
So, it is not an un-limited agreement 
Whatever we have to pay out of the 
exports is limited to what they are 
prepared to send out from there So, 
the balance does not leave us any free
dom to expand either the import or 
the export beyond a particular point 
So, now the rupee payment has lost 
all its significance

Mr. Speaker: Does the hon Minister 
nean that from Poland we are getting 
mch essential commodities whose place 
ought not to be taken by the sugar 
VullsT

Shri Maauhhai Shah: That is so,
ftr  It is not a matter which can 
!mb dealt with m questions and. answers 
After my bon colleague finishes, in 
•we minutes, I shall try to explain 
it

Shri Is it not a
fact that recently Government have 
allowed permission for import of a 
cigarette factory on rupee payment 
basis9

Mr. Speaker: Cigarette is more
important than sugar!

Shri Maaobhai Shah: It is not
correct for me to enter into questions 
and answers I will try to explain 
how the rupee payment has 41 limita
tion of its own and how beyond a 
point, even rupee payment cannot be 
utilised for anything and everything, 
excepting on a priority basis

Dr P S Deshmukh. The second 
point which hon Members should bear 
m mind m respect of these deferred 
payments is that the whole cost of the 
sugar factory increases very consider
ably You know that all those sugar 
factories are being established with 
tremendous help fiom the Central and 
the. State Governments Of course, I 
have evciy sympathy with the culti 
vators I do not mind even if the 
Central Government or State Govern 
ment give more help But with this 
deferied payment the whole cost of 
the factory increases tremendously 
from about Rs 80 lakhs to Rs 115 
lakhs becaust of the interest and so 
on I want hon Members to appre
ciate the Government’s point of view 
But this does not mean thpt we are 
not anxious about this Not only my 
Ministry, but I think the Government 
as a whole have betn anxious about 
these factories But the foreign ex
change difficulty came in the way

Shri Nagi Reddy: Every difficulty 
comes m the way wherever Andhra is 
concerned

18 hrs

Dr. 7. S Deshmukh: That is abso
lutely wrong At least so far as m j 
Ministry is concerned and also so far 
as the Planning Communion is con
cerned, there has been no partiality 
towards any State, I refute, such a-
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charge. If you please analyse the
11 factories which have been granted 
licences and yet not given import 
licences, you will find that thc.-s 1 one 
factory even from the State of Bombay 
which was licensed as early as 21st 
January, 1955. Then another factory 
from Mysore was licensed on the 5th 
January, 1955, whereas the licences to 
the four Andhra factories were given 
on the 8th October 1956, 15th October, 
1956 and 1st March, 1957.

Shri Viswanatha Reddy: My conten
tion is that the issue of licences was 
delayed in the case of Andhra

Dr. P. S. Deshmukh: There are
many /actors But 1 can teil you and 
the House that we have always extend
ed help in favour of Andhra, and not 
aga nst it, because Andhra sugarcane 
production is good and their average 
yield is good also. According to my 
information, it stands highest in India

Secondly, one of the reasons why 
we chose Andhra for a little more 
emphasis and a little better considera
tion was that they have not had any 
co-operative sugar factory so far 
whereas some other Slates have got 
them So far as myself, my colleague 
and my Ministry are concerned, I can 
assure my fnends that we are never 
trying to be unjust or unfair to 
Andhra. I would like to inform my 
fnends that there is absolutely no 
truth in that We have not tried to 
keep back from the Andhra factories 
or deny to them the help that we can 
extend to them

So far as the consortium and other 
matters are concerned, mv hon friend 
is going to deal with them I can 
only say that as a result of our efforts 
and support of the Planning Commis
sion, the consummation of this idea will 
not be delayed for a longer period 
We thought that it will probably be 
decided to manufacture only about 8 
factories till 1961-62 and the remain
ing three will have to be held over 
till the year after. But I have just 
<been told that according to the preapnt

Programme it is of course impossible 
to erect a factory in 8 or 9 months' 
time—not more than one season 
would be lost. So far as this factory 
by the consortium is concerned, it is 
not going to take long to come into 
b*ing. I may say that the whole diffi
culty has arisen as a result of the 
shortage of foreign exchange.

I think we have now advanced con
siderably. The Planning Commission 
hfcs agreed to g.vo us Its 2 crores of 
foreign exchange for giving R sl 25 
lakhs of foreign exchange to every 
factory that will be established. I 
c%n assure the hon. Members that 
Andhra will be given every considera
tion, probably better consideration 
than other States which might already 
h%ve co-operative sugar factories. So, 
I hope that this reply of mine may 
satisfy my hon. friend We art quite 
anxious that the ryots should not have 
to wait very long and this consortium 
should come into being very soon.

Shri Daaappa (Bangalore): When
ate we getting it?

Dr. P. S. Deshmukh: I am told it is 
already registered

Shri Xhiramala Rao (Kakinada): 
Shall I put one question’

Mr. Speaker: Let him conclude.

Dr. P. S. Deshmukh: I do not think
there is any other point for me to 
reply to.

Shri Thlrntnala Rao: We are told 
that there are certain mills which aqe 
n()t running in northern India and the 
sale of some of them is being nego
tiated with the parties. Will the 
Government facilitate it and lend any 
assistance to them, if suitable machi
nery at reasonable cost is found by 
some of these parties, and others 
recommended by the Andhra Govern
ment for transplanting these factories 
in the South, particularly in Andhra 
Pfadesh?
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Dr. F. 8. M b n k h : We would 
Imve no objection. In fact, we are 
trying to encourage it unless the State 
Government from where the factory it 
to be taken away objects. Then we 
«rs  helpless. But wherever possible, 
if there is a factory which could be 
transferred to another State we have 
always encouraged As a matter of 
fact tome of the co-operative factories 
have had such old factories, for which 
they have gone, as a result of which 
they have been able to make better 
progress.

Shri P. G. Sen (Pumea): I want to 
/know the position of the Purnea Co
operative Factory It has collected 
neaxabout Rs 10 lakhs.

Mr Speaker: Is it m Andhra9

Shri P. G. Sen: No, this is in Bihar.

Mr. Speaker: Bihar has got sufficient 
number of co-operative factories

Or. Melkote rose—

Shri P. G. Sen: But I want to know 
the position

Mr. Speaker: How many times9
lion Members are exceeding all the 
rules and limitation of this half-an- 
hour discussion

Dr P. S. Deshmokh: Bihar does not 
figure in these eleven factories. So, it 
must be lower down.

Mr. Speaker: Hon. Member will ask 
a separate question later on

Shri Mannbhal Shah: Sir, I am really 
happy to see that m spite of the fact 
that this particular question has been 
agitating the minds of several hon 
Members not only from Andhra, but 
from practically five to six States m 
this country, the level of the debate 
here has been so high and gratifying 
I can assure the hon House and all 
Hie hon. Members that not only the 
(Food and Agriculture Ministry, which 
"hat rightly received the handsome 
tribute through the-speeches of all the 
>11011. Manibeps here, but the Ministry 

a O l ( A i )  L J 3 .D .— 10

of Finance and the Planning Commis
sion have taken a very sympathetic 
and favourable view towards the whole 
question right from the beginning.

I am speaking from very, very per
sonal knowledge of the whole matter 
because between the two Ministries of 
Food and Agriculture and Commerce 
and Industry we have worked in com* 
plete unison m this matter. We have 
at all stages fully appreciated the 
circumstances which made this diffi
culty arise.

If I may trace the history, at the end 
of the First Five Year Plan about 147 
sugar fatcones were functioning in 
this country Almost 54 to 55 new  
licences for different sugar factories 
in different areas were approved, as a 
result of the great promotion given 
by the Ministry of Food and Agricul
ture to the sugar industry. In ac
cordance with the policy of Planning 
Commission and the Government that 
the co-operative sector be given a 
higher preference, 38 sugar factories 
in the co-operative sector had been 
licensed as against only 14 m the 
private sector Therefore the House 
will appreciate that the aims and 
objectives placed by this House before 
the Government have been completely 
fulfilled as far as the execution of the 
policy is concerned.

Unfortunately, as the House is fully 
aware, m early 1957 we were faced 
with a critical foreign exchange situa
tion It is true, as one of the hon. 
Members rightly suggested here, that 
some States—I would not go into the 
details of those States—have been per
haps more lucky, due perhaps to their 
agitatmg the matter or processing the 
matter or following the matter more 
quickly, m that a few more factories 
got licences in those States and some 
other factories somewhat lagged 
behind I have been a witness prac
tically to every factory of this nature 
having been licensed for import as 
well as for industrial expansion.

I am glad that my hon. friend, Shri 
Vi*wknatha Reddy, thought it lit to
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withdraw what be had at one stage 
suggested As a matter of fact we are 
all very sorry We would have been 
all very happy if all these co-operative 
sugar factories could have been 
licensed for the complete import at 
an appropriate stage But all of a 
sudden the Government had to take a 
decision It is not only these eleven 
co-operative sugar factories and one 
other sugar factory, whose building is 
completely ready m Naim Tal, that 
are suffering, but I am a witness to 
about 200 industries in this country 
other than the sugar factories having 
been dead frozen at a stage not only 
of merely—industrial licensing but of 
land having been purchased, machinery 
having been partially ordered, various 
types of technicians having come for
ward and technical collaboration having 
been entered into as a result of the 
gravity of the foreign exchange situa
tion that we have had to face.

An Hon Member: In Andhra

Shri Manubhai Shah: Throughout
the country

Shri Dasappa Unfortunate planning

Shri Mannbhai Shah: I am not
going into the larger question But, 
it was due to the wisdom of the Plan
ning Commission and the Government 
that this foreign exchange situation, 
even though it has caused so much 
distress and duress to so many entre
preneurs including co-operative socie
ties is now being retrieved, because of 
the firm decision of the Government 
as a whole, in all the Ministries, to 
see that the basic principles of foreign 
exchange allotment are rigidly adher
ed to Therefore, it is not as my hon 
friend just now was mentioning, that 
sugar is an item which is exported 
and that deferred payments could be 
made later on Deferred payment is 
payment after all We have already 
piled up considerable debts to be repaid 
in 1960, 1961, 1962, 1963, 1964 and 1965 
and the country can ill-afford to eat 
out of current revenue in ord^r to

build up debts in future No posterity 
can forgive us for piling up such a 
debt which the country cannot bear. 
The progress which should come in 
future gets completely bogged down 
by a few liberalisations at this junc
ture

Therefore, while we have the fullest 
sympathy with all these factories, as 
a matter of fact, when I see the 
formidable list, which I have seen 
several times,—there are 4 in Andhra,
2 in the Bombay State, 1 m Mysore, 
1 in Orissa, 2 m Punjab, 1 in the U P , 
another m U P —we have collected 
almost Rs 15 to 20 lakhs—Rs 30 lakhs 
in one instance, Batala m Gurdaspur 
district—I feel that these co-operative 
lugar enterprises should have come to 
this fate m this particular situation of 
foreign exchange

Therefore, what we tried was to see 
how this co-operative movement may 
not get any set back as was suggested 
There was the idea of consortium

Shri D C. Sh&rma (Gurdaspur) 
What is the fate of the factory in 
Batala in Gurdaspur district7

Shri Manubhai Shah. I will cover 
the whole thing Practically questions 
and answers cannot go on in the course 
of replying to the debate

What I was saying was, we applied 
our minds in all the Ministries and 
tried to see what can be done to 
retrieve the situation

It is not right to suggest that this 
countiy does not manufacture sugar 
machineiy plants Already we have 
licensed in the last 3 years, 6 big pro* 
jects which are making many many 
parts of sugar machinery There are
13 m the small-scale industries and 
medium-scale industries which make 
considerable parts Even those sugar 
factories which in the past have been 
licensed have had to buy more than 
half or nearly half of their machinery 
fabricated locally We prepared a 
compendium and went to the Planning
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Commission, all the Ministries together 
and wanted to see that the situation 
gets as easy as possible It has been 
possible with the technical collabora
tion which the six machinery manufac
turers have got, with the distribution 
of orders in the different heavy engi
neering projects of the country, to 
formulate two consortia One, I am 
glad to inform the House has already 
been registered, and I am informed 
that within the next week, the Madras 
consortium is also going to be regis
tered.

Having arrived at complete negotia
tions and discussions with the machi
nery manufacturers and their foreign 
collaborators, on the 5th and 6th of 
the next month all the Registrars of 
Co-operative Societies of all the States 
concerned, and the Chairmen and 
Secretaries of the Co-operative sugar 
factories have been invited here for a 
joint conference in the Food and Agri
culture Ministry, ^Ministries of Com
merce and Industry and Finance and 
the Planning Commission in order to 
formulate a complete programme with 
penalty clauses delivery clauses We 
hope that with the sum of Rs 25 lakhs 
per factory that the Planning Com
mission has been pleased to sanction 
for this idea we will be able to deliver 
many of the plants Out of the 12— 
I won’t at this stage be able to say 
what exact number will be delivered— 
in the later part of 1960 so that we 
may not lose more than one season 
and perhaps the remainder season in 
the year 1961

Shri Nagi Reddy: 1960-61, that 
means that the peasants who have 
pajd the share should go on waiting 
for another live years

Shri Manabhal Shah: 1960 is another 
one year

Shri Nag! Reddy In 1955 they have 
collected, m 1960-61 they are going 
to get

Shri Manabhal Shah: That is not a 
matter, again, of argument We haw 
traced the history

Mr. Speaker: This is a simple matter 
of arithmetic

Shri Manabhal Shah: There are 
many other industries in a worse posi
tion than this, if we take up the whole 
narration of what has happened to 
industrial production in the country 
because of the foreign exchange ensis, 
but what I suggested was this that 
these industries in engineering which 
are going to manufacture sugar machi
nery have been already in production 
for a long time The quality of their 
production has been first class, many 
of the old licencees have been asked 
to purchase from them and they have 
purchased various components and 
parts and equipment manufactured by 
these industries We had considered 
into a complete arrangement with them 
so that most of the plants will go 
into production by the end of 1960 or 
the early part of 1961 and the present 
situation could be retrieved I request 
the hon Members and the House to 
forbear with us for whatever has hap* 
pened m the past, and I can assure 
them that neither in the Ministry nor 
in the Planning Commission has there 
been any less awareness, particularly 
the Finance Ministry has been very 
kind to us in allocating this large 
amount which at this critical juncture 
we are all afraid and nervous it will 
not be easy to afford I am trying 
to place all the facts

About rupee payment, there has 
been a misunderstanding in many 
quarters that rupee payment is no 
payment at all

Shri Nagi Reddy. Nobody said that

Shri Mannbhai Shah: In our experi
ence what has happened is that actual
ly rupee payment is as good or as 
expensive as the normal free resources 
of foreign exchange, because the pay
ment has to be made, and it is not 
as if sompthing is going out of the 
country which the other country does 
not want It is only what they want 
that they buy, and they want to sell 
all that they have got as surplus, and 
we cannot afford at this juncture to
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buy from them all that we may need 
on a priority basis

Mr. Speaker: Have any of these 
countries agreed to take the surplun 
sugar that is produced*

Shri Manubhai Shah: That i» not 
yet decided We know how with the 
sugar ordinance we are trying to 
export

Mk*. Speaker: We are putting up
factories In regard to whatever sur 
pltis sugar is produced, if the other 
countries which are prepared to enter 
into a rupee agreement are prepared 
to take that sugar, what is the 
difficulty’

Shri Mknnbbai Shah Here, the 
question is to have additional exports 
If it is just merely diversion from one 
country to another, it does not add 
to the net earnings of the country in 
export promotion it does not really 
help the foreign exchange position

Mr Speaker No, no If they are 
prepared to take the additional sugar 
that is produced m these factories and 
supply this machinery how does it 
divert the other trade’

Shri Manubhai Shah- I can assure 
you that all these aspects have beer 
very carefully gone into m the Minis
try of Economic Affairs, the Planning 
Commission and all the- Ministries con
cerned. This is a situation confronting

alt industries, all1 economic develop* 
raent, all poorer plants- throughout the 
country, in every part of the-oountry, 
and a very careful watch and vigilance 
is being kept on every rupee to be 
spent and every rupee to be used for 
import of machinery, plant and 
equipment

The consortium idea was all that 1 
had tb contribute to this debate

Shri C. K. Nair (Outer Delhi) How 
many years will the consortium tatce 
to supply the machinery’

Shri MannUiai Shah: Two years.

Shri C. K. Nair: For the 38 mills’

Shri Manubhai Shah: Out of the 38,
27 have already been covered There 
are only 11 left •

Shri C K Nair. How many years, 
will it take to supply the machinery' «

Shri Manubhai Shah: Two years 1 
can assure >ou that nobody in the 
world can supply heavy engineering 
machinery of this type in less than 
18 to 24 months

Shri Ranga It will go for four 
years

18 20 hrs.

The Lok Sabha then adjoumea till 
Eleven of the Clock on Saturday, the 
20th December, 1958
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2141. Import Trade 6336 2172. Allotment of Land in Sn
6355-56

2142. “Charity Box”  at Raj- Ganganagar
ghat 6337-^8 2173. Allotment of Accommo

2143- Scheme for Production dation 6356.
of Vitamin A 6338— 39

2174. Local Development Works
2144. Labour Acts in Himachal

6339-40
Programme <356Pradesh

2145. Establishment of Film 2175- Scented Oil and Itra In
6357Institute and Film Pro dustry

duction Bureau 6340 2176. Agricultural Machines . 6358
2146.
2147-

Border Incident 
Migration Certificates

6340
6341-42 2I77- Recovery of Rent Arrears 6358— 60

2148.
2149-

Naga Hostiles 
President Tito’s visit

6341-42 2178. New Industrial Units 
in Andhra Pradesh 6359-60

2130.
to India .

Third Five Year Plan .
6341-42

6343
2179. Import Licences for Pen 

Nibs 6360-61
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject Columns
No.

a 180. Dacoity in Arundhati-
Nagar Camp, Tripura . 6361

2 X81. Export of Onions 6361-62
2182. Medium Induatrial Es

tate in Punjab 6362
2183. Community Radio Sett 6363-64
2184. Min Anita Bose 6363-64
2185. Workshop at Eattu-

manoor (Kerala) 6364-6
2186. Trade Agreement with

France 6365-66
2187. Acquisition of Land in

Delhi 6366
2188. Industries in Piunab 6166-67
2189. Journals and Magazines 6367-68
2190. Recording of Speeches

of Eminent Leaders . 6367— 69
2191. All India Radio 6369-70
2192. Bnport of Spectacle

Fra net . 6369— 71
2193. Buddhist Pilgrim’s Rest

House in New Delhi . 6371-72
2194. Indi-Swcdisli Trade

Schedules 6372
2195. Coir Industry m West

Bengal 6373
2196. Quota Certificates 6373
2197. Essential Oils . 6374
2198. Import Licences 6374
2199. Handloom Goods 6375
2200 Tea Councils 6375
2201 Glass Factories 6376
2203. Plan Publicity in Hima

chal PraUcsh 6376
2204. Technical Training Cen

tre of Dum Dum 6376-77
2205. Tibetan Frontier Area $377*78 
2206 Class IV Employees of

Central Government 
in Anand Parbat Estate 6379 

22p7. N.E.FA. 6379-80
2208. Chambers of Commerce.

meeting at Bangalore 6380
2209. Aluminium Plant in

M ettur (Salem) 6380-81
2210. Import of Sudan Egyp

tian Cotton 6381
2211. Conference on Tea In

dustry 6381*82
2212. Afro-Asian Economic

Conference 6382
2213. Catde Lifting on Punjab*

Pakistan Border 63B3-84

WRITTEN ANSWERS TO 
QUESTIONS—c<mtd.

U.S Q. Subject Columns 
NO-2214 Industrial Units m

Punjab 6383
2215. Ceiling on Land Holdings 6383-84
2216 Production of Agricultu

ral Commodities 6384
2217 Indians in Ceylon 6385
2218 Board of Film Censors. 6385

PAPpRS LAID ON THE 
TABLE 6391— 94

Th<f following papers were laid
on the Table : —
(1) A copy of the Annual

of ths. Kha<i\ wiii 
Village Industries Com
mission for the year 1957- 
58, under Sub-Section (3) 
of Section 24 of the KJudi 
and Village Industries 
Commission Act, 1956

(2) A copy of the Appropria
tion Acoounts (Civil),
1956-57 (including pro 
forma commercial ac
counts) and the Audit Re
port, 1958 under Article 
151 (1) of the Constitu
tion

C3) A copy of each of the fol
lowing papers under sub
section (1) of Section 639 of 
the CampamesAct, 1956 
(ij Annual Report of the 

National Projects Con
struction Corpora
tion Private Li nited 
for the period 9th 
January, 1957 to 31st 
March, 1958, along- 
with the Audited Ac
counts

yti) Review b> Government 
of the above Report

14) A copy of each of the fol
lowing Rules under sub
section (4) of Section 43B 
of the Sea Customs Act.
1878 and Section 38 
of the Central Excises 
and Salt Act, 1944 ■ -  
(«) The Customs and Cen

tral Excise Duties 
Refund (Fixed Rites)
Rules, i9s8, publi
shed in Notification 
No.G.SJR. 1139 dated 
the 6th December,
I9S8
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CMiBMOT
PAPERS LAID ON THE 

ZABLE—contd
(ti) The Customs and Cen

tral Excise Duties 
Refund (Brand Rates)
Rules, 1938 Published 
in Notification No.
G S R  1140 dated the 
6th December, 1958

(5) A copy of each of the 
following N Jtifications 
under sub-Seetion (4) of 
Section 43B of the Sea 
Customs Act, 1878 —
Ki) G SR No 1141 dated 

the 6th December,
1958 containing the 
Customs Duties Draw
back (Fixed Rates)
Rules, 1958

(ti) G SR  No 1142 dated 
the 6th December,
I9<8 containing the 
Customs Duties 
Drawback (Brand 
Rates) Rules, 19S8

(««) G SR No 1143 dated 
the 6th December 1958

(>t») G.SR No 1144 
dated the 6th De
cember, 1958

(6) A copy of Notification 
No G SR 1177 dated 
the 13th December, 1958 
under sub-section (3) of 
Section 641 of the Com
panies Act, 1956

(7) A copy of the statement 
clarifying the reply given 
on the 24th September,
1958 to Starred Question 
No 1550 by Shri Uma 
Gharan Patraik regard
ing Jane’s Fighting Ships

(8) A copy of Direction No 
125 issued by the Speaker 
under the rules of proce
dure and conduct o f Busi
ness in Lok Sabha

MESSAGE FROM RAJYASABHA 63c4

Secretary reported a message 
from Rajya Sabha that at 
its sitting held on the 18th 
December, i9S8,1Ujya Sabha 
had agreed without any am
endment to the Assam Rifles 
(Amendment) Bill, 19)8, 
passed by Lok Sabha on the 
Sth December, 1958

XSaumm
REPORT OF COMMITTEE 

ON SUBORDINATE 
LEGISLATION PRE
SENTED
Fourth Report was presented

REPOTT OF ESTIMATES 
COMMITTEE PRESENTED
Thirrv-secood Report was 

reported
ANNOUNCEMENT BY 

SPEAKER -RE APOLOGY

6194

«)94

BY A MEMBER
The Speaker conveyed to die 

House th: regrets’expressed 
by Shn Liladhar Kutoki, 
Member, Lok Sabha, for 
having tendered evidence be
fore a Select Committee of 
the Assam Legislative As
sembly without the permis
sion of the House

$394-95

BILL PASSED «39$—64J4
Further discussion on the 

motion to consider the Cine
matograph (Amendment) 
Bill and the amendment 
thereto for circulation of the 
Bill for the purpose of elicit
ing opinion thcrc< n con
cluded The amendment 
for circulation of the Bill was 
withdrawn and the m'tian 
was adopted After the clause 
by-clausc consideration the 
Bill was passed

REPORT OF PRIVATE MEM
BERS’ BILLS AND RE
SOLUTIONS ADOPTED 6455
Thirty-third Report was 

adopted
PRIVATE MEMBER*?’ RESO

LUTIONS WITHDRAWN 6455—65*1

Further discussion on the Re
solution re Committee to 
assets progress of land re
forms in die country was  ̂
concluded and the Resolu
tion was withdrawn by 
leave of Lok Sabha

PRIVATE MEMBFR’S RE
SOLUTION UNDER CON
SIDERATION 6522-148

Shn Subiman GhoSe moved 
the Resolution re Co-opera
tive Sugar Factories in An
dhra. The dJtcuttfan was 
mot concluded
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Columns

HALF-AN-HOUR DISCUS
SION 6522— 48

Shri Viswanatha Reddy raised 
a half-an-houi discussion 
on points arising out of the 
answer given on the 4th 
December, 1958 to Starred 
Question No. $68 regarding 
Co-operative Sugar Fac
tories in Andhra

The Minister of Co-operation 
(Dr. P. S. Deshmukh) and 
the Minister of Industry 
(Shri Manubhai Shah) repli
ed to the Debate

Columns

AGENDA FOR SATURDAY, soth 
DECEMBER, 1958.-— 
Consideration and passing of 

the Prevention or Disquali
fication (Amendment) Bill, 
Foreign, Exchange Regu
lation (Amendment) Bill, 
Representation of the People 
(Amendment) Bill, as re
ported by the Select Com
mittee, and Orissa Weight* 
and Measures (Delhi Re
peal) Bill and also considera
tion and adoption of the 
motion to concur in the 
Ra;ya Sabha recommenda
tion to refer the Cost and 
Works Accountants Bill to 
a Joint Committee
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